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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authoris- 
ed by the Committee, do present on their behalf this Forty Filth 
Report of the Public Accounts Committee (Fifth Lok Sabha) on the 
Report of the Comptroller and Auditor General of India for the yeal: 
1969-70, Central Government (Railways). 

2. The Report of the Comptroller and Auditor General of India 
for the year 1969-70, Central Government (Railways) was laid on 
the Table of the House on the 1st April, 1971. The Committee examin- 
ed the Report of the Comptroller and Auditor General of India 
for the year 1969-70, Central Government (Railways) at  their sit- 
tings held on the 25th to 28th October, 1971 and b l i s e d  this Report 
at their sitting held on the 24th April, 1972. Minutes of the sittings 
form Part 11* of the Report. 

3. A statement showing the summary of the main conclusions/ 
recommendations of the Committee is appended to the Report 
(Appendix V).  For facility of reference these have been printed in 
thick type in the body of the Report. 

4. The Committee place on record their appreciation of the 
assistance rendered to them in thc examination of the Audit Report 
by the Comptroller and Auditor General of India. 

5. The Committee would also like to express their thanks to 
the Chairman and Men1bel.s of the Railways Board and representa- 
tives of the Min~stries of Industrial Development and Agriculture 
for the cooperation extendcd by them in giving information to the 
Committee. 

ERA SEZHIYAN, 
Chairman, 

PI[  blic Accounts Committee. 

'Not printed ( o w  opolo~tyld copy Inid or, the Table of tbe H o w  arid five aopiel p l o d  in 
Patliarnant Library). 



FINANCIAL RESULTS OF WORKING OF THE RAILWAYS 
Financial Itesults 

Audit Paragraph 
1.1. For the fourth year in succession the working of the sa i l -  

ways showed a deficit in 1969-70. Against a nominal surplus of 
~ s .  1.92 crores anticipated in the Budget, the accounts for the year 
closed with a deficit of Rs. 9.83 crores. As the balance in the Revenue 
Reserve Fund which stood a t  Rs. 63.21 crores a t  the end of 1965-66 
was practically exhausted during 1968-69 due to withdrawal there- 
from for meeting the recurring deficits in 196667 to 1968-69 the 
Railway had to obtain a loan of Rs. 8.86 crores from General Reve- 
~ u c s  for meeting the dividend obligation. This was the first time 
yince 1924-25 that the Railways had to resort to a loan to meet their 
l~ability on account of dividend to General Revenues. Besides, the 
Railways had also obtained a loan of Rs. 18.14 crores during 1969-70 
for meeting expenditure on works chargeable to Development Fund. 
Thc total liability on account of loans taken from General Revenues 
a t  the end of the year under report stood a t  Rs. 52.30 crores of which 
Rs. 13.45 crores was for meeting the cost of works charged to Deve- 
lopment Fund. In addition, Railways owe to the General Revenues 
Ks. 56.89 crorcs on account of deferred dividend of which Rs. 13.04 
rrorcs became due for payment by 1969-70 but could not be paid 
owing to inadequate surplus in the working of the lines concerned. 

1.2. The main reason for the deficit was the increase of Rs. 18.64 
clwcs in the Revenue cxpenditl re which was partly off set by an 
incwasc of Rs. 4.27 crorcs in thc gross Receipts and a reduction of 
Iis. 2.62 crores in the payments to General Revenues. The bulk of 
the increase under revenue expenditure occurred under 'Repairs 
and maintenance' (Rs. 7.95 crores) and cost of fuel (Rs. 9.59 crores) 
:..f. para 4 below:- 

(111 c m w  of rupees) 
. . . .  . . . .~ -. . . . - - . . .- ------ap- 

I'art iouhrrr Uncigrt Aotuab Variation " 

... . . , . . - .. . . -.. .. . -. . -- -- 

1 r l c i ~  I . . . . . .  !b47.3? k61.B'J ( . C ) 4 3 3 7  

2. ! r i )  R ~ w w v  Exlnndit un. . . . . . . . . 7M-39 SM,(K3 (+) lR.M 
( 1 ) )  I'aymrntw to C;tinorrrl Hrvr~iucr  . . . . . . 15U.Ol 1M.3!l (-)?.62 

3. S~~rpl~in,' l)cfloit  . . . . . . . . . . ( $ )  1 .92 ( - !0 .83  (--)11.76 
. . . . - - . - . -, . . 

1.3. Thc C o m n ~ i t t r ~  dcsircd to knmv the machinery employed by 
lh()  Railway Board for pyepal.infi ttw financial and physical targets 
;i1ld lor 8 review of the wrformancp :?is-u-pis the prescribed tal-gets. 
T!le Chairman, Hai]wav Board stilted, "This plan is prepared on the 



basis of information obtained from the Ministries, vetted by the 
Planning Commission who hold discussions with the Ministries along- 
with the representatives of the Railway Ministry. The Railways 
have also got a planning cell. There is a Planning Deputy Chief 
(Operating) on every railway, and he is closely associated with the 
forn~ulation of the plan in the Railway Board office. We have also 
got an economist. and he takes into consideration the trends of in- 
dustrial production. agricultural output and all other relevant fac- 
tors, but as fa r  as the main issues like tht. coming up of new indus- 
tries. major expansion etc., are concerned, we are dependent upon 
the information that is given to us by the other ministries, vetted 
by the Planning Con~mission. though we try to keep in touch with 
the developments to see that we do not exceed the realistic antici- 
pations in the construction of our works." 

1.4. The Financial Commissioner for Railways further explained. 
"This plan is finalised at  various stages. We have got a working 
group for finalising the targets of the Railway Plan which consists 
of the representative of the Railway Ministry. the Director of Rail- 
\vay Planning, and representatives of the various ministries, presid- 
ed over by a senior oficer of the Planning Commission. There is 
simultaneously the Committee of Resources which goes into the 
\&'hole question of resources---Central Government. State Govwn- 
ment, public sector undertakings, Railways, P&T rtc. To this Com- 
mittee we furnish our est.imated receipts and expenditure for thc 
Plan period and they find out from that ~ v h a t  will bc our surplus 
or deficit." 

1.5. To a question whcthw the Railivays' plan was formulated 
according to the revenue surplus or according to the needs of thr 
areas! the Chairman Railwav Board replied. "The needs of the sail- 
ways in respect of additional facilities, new lines, conversion, addi- 
tional stock, etc. are knoivn to thr Railways through constant dis- 
cussion. There is an annual works programme which is discussed in 
great detail, after it is formulated by the railways under genera! 
directions given by the Board. At that discussion, the Directors uf 
the Board have a prelin~inary meeting with the General Managers 
and staff officers. Thercafter, the full Board meets the GMs and 
staff officers. Therefore, the needs are known." 

1.6. The Committee enquired whether Railway Board had any 
system of having a cross-check of the projections given by the Minis- 
tries. In this connection thg. ujtness stated, "We can only show ;I 
little extra caution in accctptmg their figure& and as the work pro- 
gresses, we keep in constant touch with it to see whether the anti- 
cipations given are really coming through and to regulate the pro- 
gress of works accordingly." 

1.7. The Commitlce pointrd out that from 1965-66 onwards th(4 
Railways were showing deficits and In 1969-70 against an anticipated 
surplus of Rs. 2 crores the Railways actually had a deficit of Rs. 9.83 
crores. Asked how in spite of elaborate planning the anticipations 
tivent wrong, the Chavman. Ruilway Board stated, "The Ian is based 
upon certain anticipation of activity in the muntry. '&he activitirr 
are, to some extent, in the private sector and to some extent in thc' 
public sector. We have to go by reasonable anticipation. In 1869-70 



when we saw that conditions have become difficult, the prices were 
increasing, traffic was not matcrialising, working expenses were over- 
taking our revenues, we started an economv drive and we were able 
to get fairly good ~.csults in respect of fuel economy as well as  
establishment. We also tricd to slow down works which were in 
progress and to cut out some of the works with a view to ;-wing in 
investment." 

He added, "We are having to face constantlv rising prices and 
our working expcnscs step up with 1,ising pricrs. But our general 
rcvenues cannot makv u p  for this without an adequate increase in 
rates and faws and many timcs this i s  not  possibl(~ due to reasons 
which arc known to all of you.'' 

1.8. In reply to a question whether rise in prices alone was 
respons~ble for the imbalance In the budget or was it due to defective 
budgeting the witness stated. "It 1s pr lmar~ly due to rise in prices." 

1.9 Thr tablo h c l o ~ v  g i w s  tht* anticipatiyns of earnings, traffic 
and deficits during thr 1;1st four vrars :-- 

L)iviciencl t o  ( ; w r , r r i l  Ilrvl*. 
111108 . , . . 13:1,311 I32.30 -.--I I I I l l  .S4 1 4 1 . 3  - .31 
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Budget Aotuala Variation ' Budget Aotuah V~iat ion 

1.10. From the abovc. it is swn  that cxccpt in 1M8-69. the budgct 
estimates in respect of the volume of originating ,q)ods traflic and 
the goods earnings have not come upto expectation. The goods 
earnings iel: short of thcb budgct estimates by Rq. 24.91 crores in 
1966-67, by Hs. 23.91 crows in 1987-68 and by 13s. 5.72 crows in 1969-SO. 
The correslxjnding figures of the tofal \.ariation in cach c.rf the above 
three years were :- 

1966-67 . . Rs. 40.46 crores 
1967-68 . . Rs. 32.81 crores 
1969-70 . . , . . . Rs. 11.62 crores 

1.11. Anothcr significant polnt to bc noticed from the above 
mentioned statcJment 1s that the total rcvenuc expenditure has al- 
ways been under-estimated in that the actual expenditure in cach 
year was far more than provlded for in the budget cs,timates, 

1.12. The Committee pointcd out that earnings may not mate- 
rialisr according to expectations but Railways should be able to esti- 
mat? preciwly thcir expenditure on major items such as staff, fuel 
rtc. To this thr  Financial Commissioner for Railways replied, "It 
is not quite so. Last year, therc was an interim rclicf announced in 
the middle of thc year w h i h  incrcawd our  expensea by R.. 37 
crores. TIA wirs incwastd which costs Rs. 13 crc.)re.; more to thc 
Railwavs. Then there were various discussions with the staff a t  the 
National and Departmental councils, with the rtbsult that there was 



another incfease of some Rs. 2 crores. Even staff pay, we have not 
been able to estimate correctly. We cannot say what DA the st& 
will be getting during the year. That is why this has happened. The 
number of staff is 13.7 lakhs (1.37 million people). If the dearness 
allowance increases by Rs. 16 a month or Rs. 200 a year, that itself 
comes to Rs. 28 crores. There bave been also increases in the prices 
of coal, diesel oil, steel and other materials." 

1.13. Referring to the traffic targets laid down from time to time, 
it was pointed out that against a target of 249 million tonnes for 
which capacity was planned the actual traffic materialisation was of 
the order of 203 million tonnes by the end of Third Plan. For the 
Fourth Plan the originally planned tasget was 320 million tonnes 
\v}lich was subsequently reduced to 269 million tonnes. This has been 
further reduced to 240.5 million tonnes. The Committee enquired 
that considering the past performance whether the Railways would 
bc able to realise a target of i4C.5 million tonnes by the end of the 
Fourth Plan. To .this the Financial Commissioner for Railways 
replied, 

"Sir, we have also our doubts. You have rightly raised this ques- 
tion. This has come to our mind also. I may explain that when the 
original fourth plan was discussed, the Economic Ministries asked 
10:. 2!N to 300 ru11l;on tonnes. W c  said that such 3 high figure of load- 
: I I ~  1r.111 ncvcr be reached and that i t  u7dl never cxceed 265.5 million 
imnes. The Fourth Plan was discussed in Janaary, 1969 by the 
b;conornic M~nistrics. Tlicre IS a Working Gro,~p for every sclctor Plan. 
E'er the Iiail~vays \vc have got a Working Group in the Planning 
C'urrmission w h ~ c h  rcpsesents the rcprrrscntatives of all the Econo- 
Inlc hlinistrics and the Railway Ministry. In  each of the meetings. 
~ h c  Hail\vay rcpresentatlve was saying that u.e should plan for a less 
a~nbitious Plan. We said the target should ncvci, esceed 265 million 
torincs. Then thc other Ministries \\.ere saying that they ivanted the 
largct to be 290 to 300 million tonnes-each one putting up their 
ligures. Iron and Steel so many tonncs, foodgrains so many tonnes, 
a11d so on. All that came to 290 to 300 million tonncs. This was cven 
:nc.niioned in the Draft Fourth Plan. but because \ve affirmed that 
11 u.ould never cxceed 265 n~illlon tonnei. ultimately thc Planning 
Cmmission agreed with us. Sir, again last ycar, based on our expe- 
~ivncc~ for 1969-70 and the car1:cr months of 1970-71, we went to the 
I'lannlng Commission and said that this targclt of 265 should be re- 
h c d  to 240.5 mulion tonnrs. Evcr~ though the other Ministries did 
I l l ) :  agrw with our argument, the Planning Commission said that 
\r1, could rcducc the target. You ir.111 recall. Sir. that immediately 
\ \ ,I ,  rr1ducc.d the wagon orders by svme 8,000 wagons. We could also 
cut out some other things. But unfortunatc:g. thr replacement pro- 
RI'amn-le had to go on. We could not also afford to reduce the staff 
in !hv production units, particularly the units manufacturing electric 
alld dicscl locomotives. We are not importing thcm now. We also 
\";llltc7d to take up replacement of ovcragcd .locomotives. Even today, 
l h ~ .  morning, wc WWP discussing w t h  thc Planning Commission. 
P 7 

J ' l ?  wrrntcd us 10 preparc, thil Fiftli I'lan c.stimatcs. f c  told them 
ttlal we could not preparc them, unless they give us n realistic traffic 
''l''W for Fifth Plan, taking into account that cven the 240.5 million 
tcrnnes will not be reached in 1973-74. So, we are all the time at it. 



We are also placed under several other constraints. I mag explain 
that it was bccausc of the fall in traflic that we reduced our Fourth 
Plan by 250 crores of rupees." 

1.14. The C ~~nni i t tee  note with concern that for the Fourth year 
in succession the working of the Railways showed a deficit in 1969-70 
also. Against a nominal surplus of Its. 1.92 crores antiqipated In the 
Budget, the accounts for the scar closed with a deficit of Rs. 9.83 
crores. Apart from the unsatisfactory state of Railway fiances which 
is reflected in the working results during the year under review i.e. 
1969-10, the Committee feel that the methods emplox@ for estima- 
tion of earnings and expenditure require further improvement. 
During the past four yew:.; over-estimation of goods traffic and goods 
earnings and under-estiniatlon of the revenue expenditure seems to 
have been the most significant recurring feature of the Railway 
Budgets. The over-estimation of goods traffic and goods earnings can 
only mean that the ;mlieip:~tio~is of tramc given out by various 
Ministries/Departments of Government of India are not scrutinised 
in the light of experience at the initial stages with the utmost care 
they deserve. The Committee are of the view that with the vast ex- 
perience and elaborate planning machinery which they have, the 
Railway Board should be in a position to exercise a judicious check 
on the traffic anticipations by other Ministries/Departments so as to 
arrive at realistic targets for achievement. In this connection the 
Committee would also like to draw sttcntion to para 1.25 of their 
116th Repart (Fourth Lok Sabha) wherein It was emphasised that 
the estimation of traffic requirements should be done on a more 
realistic basis. 

1.195, Thp d c \ t i c ~ [ s  I I I  1 1 1 f . j  ~ , - ; ~ , I ~ ~ I I L ;  ( I !  : ! I ( ,  ~ ~ ; ~ I ~ ~ ! ~ : I ~ s  since 1966-fi7 
ha\.c Ixlcn ;ii uncit.1 

C) l.8 4 I 6.t 

l~llifl-l;7 . . . . . , . , I <  2 :  
INji  - t i >  . . . . , . . . . . , . 31.33  

, . . . 1 iili8-69 , . , . . . . . 7 .  h; 

J9tiB.70 . , . . . . . . a , ! I ,  b j  
-. .. .. . -- . 

ti;,.-aCl 
- 

1 ~ ~ ~ 1 1  7 1  . . , . . . . . 3 \. 
i a ~ ~ t ~ c ~ t y ~ ~ + l w i  I 

1.16. The I . ~ . C L I I . I . ~ ~ K  c l f ~ ! i ( ~ i ~ ~ 7  tinvta In th(. past becn met from t h ( ~  
Rall~vays' Rct.c.nuo licw.~.vc F~ir.~tf. I n  1!Hi9-70 howcvcr on accoim! 
of the Revenue Hcsclvc, Fund having hccn depleted, the K:ill 
wavs t ~ o k  a loan o f  Rs, ti.88 cl~m..; for  mcoting their dividend obl iw 
tiotr. I3csidrs. t h e  Railways also o b t a ~ n c d  a loan of Rs. 188.14 cl'ol('.' 
dur m g  196II-70 for meeting clspcbrrri i tuw on ~vorks chargcablc to nth~c'- 
l op l en t  Fu11d. The :"iui!t pal a g ~  aph stntcs t hat the total liebiiit?' on  
a c c o ~ ~ n t  of loans t;lkcn r m r n  (;orlvraI Hcvc.nurs at the end of l~( i9-y t1  
stood at  Hc;. 52.311 (.1.01.(,:, c l t  -,\.hi(sh Rs. 4X45 cl~ol.es WBS ~ O I '  n l ~ ~ ~ ~ ~ r ~ ~  
the cost c , f  LVOI ,~ : ,  c~h;t~.gr~c] to Ilrvt~lnpmtmt Fund. In addition, R l l i -  

ways c ~ ~ v c .  to tht.  Gc~nt~ri~i  ??cw.nuc.s 13s. 56.R!) crorcs on account of 
defc2rl.ed djvidcnd uf \vhirh It4 13.04 c'~.or(~s bccame due for p a ~ m ~ * '  
by 1W-70  hut  could not bc paid owing to inadequate surplus in the 
working of the lines concerned. 



1.17. At the instance of th r  Conirnittc~t~. thc Railway Board have 
furnished the following list of linos I n  respect of which the period 
of moratorium is over. 'I'hc statcmcnl, also zlvcbs ir~formatlon regard- 
ing the arrears of dividend upto l!)fi!9-70: 

-___.____ ---..-_--_ __-.. ... . . . . ... -...-...-.---.----- 

( In  m j m )  

1.18. Referring to t h r  h u ~ c  deficit the Rnil~vays had accumulated 
over years, the Cornmittre desi~.c$c! t n  knoii. the steps t a k m  or pro- 
posed to  be taken to i r n n r o ~ i s  thc pri.l:irin The Financial Comrnis- 
slonel for Railways stntricl d ~ t r  i v p  ri.id;nw. 



"Then, Sir, in the case of coal, the price has gone up by 135 per 
cent. Coal accounts for 12 per cent of our expenses. Then iron and 
steel has gone up by 175 per cent. So, all the inputs are going up far 
out of our control. How can we control our expenses in these circum- 
stances?" 

1.19. The Committee enquired whether the fact that 60 per cent 
expenditure of Railways was on staff indicated that there was over- 
staffing. To this the Chairman, Railway Board replied, "If you take 
into consideration the advanced technology that is possible to apply 
there may be overstaffing. But i f  you consider old technology that 
we have worked with, then it may not be considered over-staffing. 
Every diesel locomotive which is introduced will save 32 staff. If we 
are able to do this to a greater cxtent, then the requirement of the 
staff will be reduced. Similarly, if we can introduce some machines, 
the requirement of the staff will be reduced. But we have to take a 
balance." 

1.20. In reply to another question, he added, "With the old 
technology, the man-power will be higher. Actually, this is the reason 
why we art: losing on m~tre-gauge. With the change in technology 
and adoption of advanced technology, the man-power requirement 
will be reduced and the percentage of pay-roll will be brought down 
below 60 pcr cent. But. we have to see what is possible considering 
the climate in the country and whenever there is lot of unemploy- 
nrent, we have to be a little cautious in this respect." 

1.21. The Committee enquired when the Railways were expect- 
ing to get out of the red and what were the conditions to be fulfilled 
before this could be done. The Financial Commissioner for Railways 
deposed. "Our traffic should improve. the economy of the country 
should improve. We arc inevitably linked with the economy. Prices 
should stabilise and we should get the traffic we are equipped to 
carry. In thc Third Plan, every year the traffic was increasing bv 
10-12 million tonnes. Now it is stagnant. Unless traffic improves, wc 
will not get the full benefits of dieselisation and electrification." 

1.22. He further added, "We are making valiant efforts. The Rail- 
way Convention Committee is going into this matter." 

1.23. The Committee note that during 1969-70, because of the 
Revenue Reserve Fund having been depleted, the Railways were 
obliged to take a loan of Rs. 8.86 crores from the General Revenues 
for meeting their dividend liability. This is decidedly an undesirable 
phenomenon which needs to be curbed. 

1.24. Besides this the Railways have also taken loans ot the order 
of Rs. 4345 crores till the end of 1969-70 for meeting the cost of works 
charged to Development Fund and over and ahove these they are in- 
debted to the General Revenues to the extent of Rs. 56.89 crores on 
account of deferred dividend on the new lines. During the year 
1969-70 deferred dividend of Rs. 13.04 crores became due for pay- 
ment but could not be paid owina to inadequate surnlus tn tbe work- 
ine of the new lines concmed. The Comrnltke deslre that action 
should be taken to ensure! that revenue expenditure on these lines is 



reduced to the minimum and that earnings are augmented by attract- 
ing more traf5c so that the arrears of dividend get paid and not ex- 
tinguished after 20 years of openlng when the liability to pay arrears 
Ce89e8. 

1.25. During evidence it was stated that due to increase in p r i m  
over the years the cost of staff and various inputs such as fuel and 
other materials like iron and steel had gone upto a very great extent 
as compared to the increases in the fares and freight rates charged 
by the Railways and therefore the Railways continued to be in the 
red. The Committee would like to stress that in these circnmstances 
all out efforts should be made to cut out avoidable expenditure and 
attract more tramc to Railways by improving the servlce. The Com- 
mittee note that the Railway Convention Committee are currently 
examining the working of Railways with special refetenee to their 
obligations to the general exchequer and would be presenting in due 
course their Report on the subject. 

Social Burdens 
1.26. While presenting the budget for 1971-72 the Railway Minis- 

ter stated that the Railway finances were muleted with some social 
burdens. The Committee called for information about the quantum 
of annual loss on account of various social burdens. The Railway 
Board have accordingly furnished the following note: 

"(Data given below are estimated data for the year 1970-71. 
These figures arc based on statistical approximation in the absence 
of actual figures): 

( 1 )  Iuss on unrumunerativo hrenoh linea . . . . . . . . R.OO 

( 2 )  Low on naburban tnrffio . . . . . . . . . . . . 19.00  

(3) &(4) Corn on non.uub11rbnn pwenger  traffio (o lw-wire)  nnrl other ooaciiing 
trsmo . . . . . . . . . . . . . . 47.00 

[Figures of loss on passenger trafiic and other coaching traffic 
(parcels and luggage) are not a t  present being separately worked 
out. The loss on non-suburban passenger traffic and other coaching 
traffic taken together has been estimated to be Rs. 47 crores for the 
year 1970-71. While considerable advance has been made in the 
matter of costing goods traffic by functional groups. viz. line haul. 
marshalling break-of-gauge transhiprnent, repacking of "smalls" and 
terminal (wagon loads and smalls separately), arrangements are 
afoot for costing of passenger, parccl and luafiafic traffic also and 
voluminous data are under collection from about 2,400 stations on 
the Indian Railways for this purpose.] 

Rn. rmwr 
(6) h a  on low-rat& k i p h t  under major itsrnr . . . . . . 5?.00 

(Rn. tn l a b )  
.(a) Fme oarriago of (pan* i m p o r t 4  nnder Indo-OR end Indo-1K Agree. 
monb. . , . . . . . . . . . . . . 10.00 



(Rn. in lcrklla) 

1.27. Referrring to the plea that one of the reasons for the g r o ~ . -  
ing deficit on Railwavs was the increased cost of social burdens, the 
Committee pointed out during evidence that they were not peculiar 
to the vear 1969-70 as they were there in the past also. Thereupon 
the Finance Commissioner for Railwavs stated: "No doubt, the social 
burdens were there also at that time. Our basic problem in Indian 
Railu~ays has been that our freight and fare structure has not kept 
up with the price level. So. the loss will go on. If we lost Rs. 8 crores 
on the suburban services ear l~er .  \ve arc now losing Rs. 12 crores." 

1.28. In the same context the Chairman. Railway Board statcd: 
"Sir, the ex~lana t ion  is that at a time when the Railu~ays were pros- 
perous. the Railu~ays could naturally afford sc~mt. social burdens. But 
the margin is going down and with increasing working expenses or] 
account of increased prices it is turning to our disadvantage. The> 
social burdens that we have been carryin2 on till now we will not be 
able to carry further particularly as we are wending more and marc, 
monev on that account. In the old days. the suburban b e s  were fixed 
at a level which involved onlv a smell loss. But our suburban fares 
have not been increased due to various reasons while our price level 
has gone up. The cost of rcplacernent in that section is very healr; 
and the life of assets is verv short because i t  is used verv intensivt-ly 
So, the cost of replacement or im~rovtlment or of additional trains-- 
all these have been going up and our losses have continuously been 
qoing UD. The same a p ~ l i e s  to the narrow-gauqe section due to the 
fact that manpower required for operation of unit of transport is 
heavy. At one time the mannower was very cheap when compared 
to freight structure. Today the revenue is not adequate to bear the 
exnenses. And the mad transport is also coming up and the comoeti- 
tion is scvere also. What thcv get by roads cannot be matched by the 
Railways evcpwherc." 



suburban Tra@ 
1.29. It  is seen that the loss on suburban traffic has been estimated 

to be Rs. 12 crores per Pnnum. Giving reasons for this loss, the 
Chairman, Railway Board stated during evidence: "In regard to sub- 
urban traffic, I will point out that the cost of travel per kilo metre in 
terms of the number of minutes of work a lowest paid worker has 
to put in is today much less than what it was 30years ago. If a worker 
had, to travel by suburban train, he had to work for 20 minutes to 
tarn the money to purchase the ticket. Today, he is having to work 

less than that. It  would show that the Railways have been 
getting less." 

1.30. He further added "In the old days the fares were fixed tak- 
ing into account the traffic in peak hours. Then the return journey 
used to be less crowded. When there was dispersal of industry people 
started travelling both ways and the peak gradually became less and 
less of a peak. Then the next stage was over-crowding. Due to these 
factors the losses were not shown up to the same extent for a long 
time. But in the last 20-30 years, these losses have been steadily 
increasing because we have not been able to increase our season 
ticket fares. Even the over-crowding has brought no relief in this 
matter." 

1.31. Tn reply to a sugiestion that the fares on suburban trains 
t)c increased. the Chairman. Railway Board stated: "We are working 
under very severe constraints for reasons, which are well-known- 
thc ~ol i t ica l  reasons. Suburban fares have not been raised just as 
third class fares have not been raised adequately." 
Nan.-suburban T r a m  

1.32. The loss on non-suburban passenger traffic and other coach- 
ing traffic constitutcs a major part of the totar loss on account of 
social burdens. Durinq 1970-71 nut of a total loss of about Rs. 123 
crores attributable to social burdens, the loss on non-suburban 
paqsengrr traffic and other roaching traffir takcn toqether was esti- 
mstrd at Rs. 47 crorcs. The Committee callrd for information regard- 
ing the break-LID of thr total loss class-wise. In a written note the 
Railway Ronrd have stated: "The tcrm non-suburban passenger train 
has been referred to in a broad scnsr. Non-suburban passm,ger trains 
also carry some elements of other coaching traffic such as luggage. 
narrels. reserved carriages. ~ o s t a l  vans, etc. The vehicle kms. of 
nasscnver roaches constitute the bulk-owr 90 Der cent of the total 
non-suburban roach in^ vehiclr kms. The loss of Rs. 47 crores, refer- 
wd to in cvidrncr. prrtains to total non-suburban coaching traffic. 
the bulk of which in tcrms of vehicle krns, is in rcspcct of passenger 
vc.laches. 

1.3.7 Tt is rccrrttcd that oninp to fhc inadrnrrnc\. of  statistical. 
:lf'c'nunti~rr and 0 t h ~ ~  dnfn as at nrcsrnt rollwtcd. i t  is not nnssibb 
1')  break up and furnish to th r  Committee the total loss of Rs. 47 
'"'"I'N into the cnnctitlrpnt p1qwnt.s a S  ( h i r e d  Action has n l r~adv  
l)!vn initiated to f ~ k ~  in hand dt'tailcd costine of cnachinv srrvices, 
J4'afn)m~- 8 



Relevant basic elements of costs in respect of 2,400 stations are being 
collected. I t  will take some time to test check and analyse the data 
and draw up meaningful conclusions." 

1.34. From the information available with the Committee i t  is 
seen that the net earnings on working a passenger train one K.M. 
have declined steadily over the years as indicated below:- 

-- - -. 

Year Net earninga on working a psase~ er train on0 
KM Zn rupees) - - --- 

B.Q. M.Q. 
1986-87 . . . . . . . . . . .. (-)1.4 (-)2.86 

1967-88 C. . a . . . a 
. . (-)1.94 (-)2#Q4 

1M8-09 ,. . a . . . . . . .. (-)1.40 (-)3.60 

1 ~ 9 . 7 0  . . . . . . . . . . .. (-)~.sa (-)3.12 
- 

1.35. During evidence the Committee enquired whether any 
study has been made to identify thc passenger trains services which 
are running at a loss. The Chairman. Railway Board deposed: "We 
have made. Sir. The passenger services which are losing are really 
the stopping passenger services. the services which stop a t  every 
station. We have got a slightly lower rat(. of tariff for people who 
travel less than 50 ltilometrcs and people who travel more than 50 
kilometres are governed by a slightly higher ratc of tariff. I t  is thc 
passengers who go bv stopping trains and t rawl  for lcss than 50 km. 
that arc causing a loss. Our cost per train as for the stopping train. 
but wc have not been able to increase our stopping train traffic to 
the mail train rate because of resistance." 

1.36. To a question ivhether the eronornics of different classes of 
services in trains have been worked out, the witness replied: "Ac- 
tually the losses are more in the higher classes, but i f  in the higher 
classes, the occupation is about 80 per cent, then they meet their cost. 
89 per cent of our passenger revenue is from the third class passen- 
gers." 

1.37. Later on. in a written note furnished to the Committee, the 
Railway Board have stated: "The Railway Administrations are not 
in a position a t  present to identifv all unremunerative passenger 
train services. With the progress of costing of passenger and other 
coaching traffic and working out a procedure for arriving at the 
earnings of individual passenger trains, such identification may be 
possible in due course. 

(2) The first phase of costing passenger and othcr coaching 
traffic would enable us to split up the expenditure on coaching ser- 
vices between passenger and othcr coaching (luggage and parcels) 
services. The second phase would enable us to work out the cost of 
Mail and Express trains and other slow passenger trains. 

(3 )  I t  may* h?wever. be pointed nut in this connection that a 
census of OccuPatlon is taken twice a year on all sections. An 



examination of the census results in respect of Branch Line passen- 
ger trains was carried out recently. As a result of this review, action 
has been taken by the Railways to reduce the number of passenger 
coaches on 250 trains, where it  was found that the occupation was 
low even in respect of trains with a smaller number of passenger 
coaches, action has been taken to discontinue the service and 26 
trains have hecn cancelled in this way. It may be added that greater 
progress in this direction could not be achieved owing to opposition 
of  Zonal Railway Users' Consultative Committees and State Guvern- 
ments, the concurrence of the latter being virtually obligatory before 
any existing scrvice is withdrawn." 

1.38. As to why the First class Air conditioned passengers paid 
less than what it cost to thc Railways was explained by the Chair- 
man, Railway Board in the following words: "This is because we 
have to keep up certain standards of travel as a matter of policy. 
This has been going on due to historical seasons. But whenever the 
orcupation is lcss, we try to reduce that type of accommodation. But 
1 1  cannot cntirvly be cliniinatcd because there u d l  be complaints 
a n d  reprrst,ntations in this regard." 

1.39. A s l i d  ~vht thcr  faws of ~hcso  classes could not he increased 
t o  cover up  thr cost or sc.~.\.icr. thr. u,itnoss rcplied: "For the Air- 
conditioned Class M'C hay(, incrcasect thc rat(. up to the limit beyond 
i\.hich wv cannot go, hwausc~ thr  nurnhcr of passengers will then 
ticcsease. Wc h a w  to take into consideration the charges for air 
tr.ave1 as they are our compr>titors. So, n7c. cannot increase this rate 
beyond a cc lh in  limit. 

The same thing applies to 1st Class fares also. If we increase the 
1st Class fares too much, the passengers,. will be tempted t o  go to the 
3rd Class Sleeper or thc Air-conditioned Chair Car." 

1.40. To another question whether t h c  first class and air-condi- 
tinned clilss paid for thcrr~sclvcs or. were bcinr! subsidised by 3rd 
class, the Ch:lismnn. Rail\vav Roard rcplied: "Thc 1st class has paid 
for itself, to rnv knowlrdyr. ivhilc the air-conditioned class might 
not have paid for itself." 

1 4 1  As r e ~ a r d s  the averace prrcentape of occupancy of air- 
ronditioned. T. IT and Air-cond~t~oncd IIT Claqs services during the 
\car:; 1968-69 and 1969-70. the R s ~ l \ v n v  Roard have in a wrltten note 
stated: "Rail\va\rs do not maintain anv overall annual average OCCU- 
pancv ratio of thc different classcs of pnssi5nCer accommodat~on, as 
precise, or even rrasonably reliable, figules of berth 'seat k v s  ope- 
rated are not available. 

i t  mav, howrver, be added that a census of twcupation of Passen- 
trains is conducted twtce a ve;lr snwad over a period of three 

m n t h s  each, the first d ~ 1 - i ~ ~  thp ppr1w.i Anril to J u n e  and the other 
(jurlng! thc neriod Octc,bpr to Dtcrmbpr Crnsus is taken of actual 
Wisengers in diflcrrnt clnssps at  sclrrtcd irinction min ts  covered 
clurine the run of the tr;lins, and this is comparrrl with the  available 

on the trains, No c,\rprall a\rprnjie 1s worked out from these 
results, as the dI&snce trgvelled bv ~assengcr  is not taken note 
=IJ~~srsgyr) 



of, which is an important element in any calculation of the occu. 
pancg of a particular class. It may be stated that the results of thp 
census referred to above are used for reviewing the composition of 
different passenger trains adding or taking off coaches as necessary 
and also for discontinuance of services on branch lines, wherever 
feasible." 

1.42. During evidence it was made out that one of the reasons for 
the glowing deficit on Ra.ilways was the increased cost of social bur- 
dens borne by tham. F'rom the information made available to the 
Committee it is seen that in 1970-71 out of a total loss of about 
~ s .  123 crows attributable to social burdens loss on non-suburban 
passenger tramc and other coaching traffic taken together was esti- 
mated at Rs. 47 crores. The Committee were, however, surprised to 
learn that the costing of various services such as passenger, parcel 
and other coaching trafec has not been undertaken so far. The econo- 
mics of different services in passenger trains such as 1st Class, Air- 
conditioned, Third Class etc., have also not been worked out. Only 
now some data are being collected for evaluation nurposes. While 
the Committee do not want to make any detailed suggestions in this 
behalf because the Railway Convention Committee may be going 
into the entire question of social burdens, they would nevertheless 
su-t that passenger trains which are unremunerative and the 
classes of sewices like Air-conditioned and First Class which do not 
nay for themselves should be exDedltiouslg identified with a view to 
taking remedial action and reducing the loss ta the min\mum, 
Audit Paragraph 

1.43. The deficit occurred mainly on four railwavs, that is Sou- 
thern. North Eastern, Northeast Frontier a n d  South Centml 
Railways. n~hich together accounted for a total drficit of Rs. 44.97 
crores: partlv countcr-halanwd hv surnlusr.; on t h ~  South Eastcrn, 
Western and Central Railwavs aperegating to Rs. 46.44 crores. The 
actual surplus/deficit on each Railwav vis-a-v is  the Budget anticipn- 
tions and the actuals for 1968-69 is as under: - 
....... - - . - -. -. . 

1M9.70 IMA.R!) 
Railway r---h---7,-~-.-, 

Rndgnt Art~~aln AO~IIRI! 

--II .-- . _ -  -__. ----- 
Cmtrnl . . . . . . , . . . (+)  3.M ((+ 5.80 (+) t ; .Of i  
Enatem . . . . . . . . . . (-1.) 6.19 ( 4 )  1.86 (4.) 2.83 
Northern . . . . . . . . . . ( I - )  I .40 (+) 0.53 (+) 0.19 
North-Xwtern . . . . . . . . . .  (.-) R.OO (-\ 9-19 i--)lO'fifi 
Sortheast Frnntirt . . . . . . . . . .  (-...)l4.60 (.-)l5.76 (-)la,Wl 
Sor~thrrn . . . . . . . . , . (--.)14.1!5 (-)18.21 (---)lfi's? 
Sonth Crntrnl . . . . . . . . ( : ) 0.72 (-\ 1.81 (J . )  4.21 
Y o ~ ~ t h  Eantrrn . . . . . . , . . .  (. .\22.79 ( - { ) & A . & ?  ( ( - 1  )20'03 
Wnxt,rm . . . . . . , , ( 1 )14.91 (.! )14*11 ( 4  ) l 3 ' l 1  
t i n  t i  I i ,  . . . . . . . . ( . - . )~wH (--)IS.IR ( - 4 1 3 . 3  

" _ _ . _ . _ -  _--. ---- 
Tot nl . . (4 . )  1.02 (4 0.M ( - )  T q W  

... . . . . . . .  . .  ............... - I__X ..... .I_- _. .. ....-.. .. - ------ -.-- . 



1.44. It  is noteworthy that the working of the Southern and 
south Central Railways had shown considerable deterioration dur- 
i.ng 1969-70 both over the pirevious year and the Budget anticipations. 
The position on the Eastern Railway had also belied the Budget 
Estimates. 

[Paragraph l(b), Report of the Comptroller & Auditor Gene- 
ral for the year 1969-70 on Railways.] 

1.45. According to the Audit paragraph the deficit in 1969-70 
occurred mainly on four Railways, that is, Southern, North Eastern, 
North East Front~er  and South Central Ra~lways. Besides these. the 
working of the Eastern and Northern Railways also deteriorated 
during the year 1969-70 as compared to the previous year. The in- 
crease In gross receipts and working expenses in 1969-70 over 1968-69 
on these SIX Railways and for the Railways as a whole is given 
below : - 

(I'rp~res In crures of Ks.) 
- .. -- - - - - A . - - - -- -- . - -- - -- - - 

All llailwayn . . . . . . . .  52.44 5 . h 4  4b.WJ 6.48 

1.46. I t  u.111 be seen that the Increase in working expenses on 
Eastern, Southern and South Centlal Rail\va.s was much more than 
increase In recc~pts and that the  Incleasc In earnmas on other three 
Ra~lwavs \vas not adequati. to mect the deficit on account of 
increase In working cxpenses 

1.47. The increase in cost of staff. fuel and repairs and mainten- 
ance during 1969-70 comparcd to cuplwd~ture In 1966-67 on the four 
dcfic~t Hailtvays zxs-a-vts the Increase for the Railways as a whole 
15 as under : - 
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1.41;. From the above it is seen that as compared to the increasr 
in the cost of staff on the Railways as a whole the illcrease in thc 
case of North Eastern Railnray and South Central Railway was much 
more. Again the cost of fuel on Southern Rail\\.ay was much more 
pronounced as compared to thc figures o l  Railways as a whole, Simi- 
larly so far as the cost of repairs and maintenance is concerned thc 
increase in 1YW-$0 as compalcd to the year 1966-($7 was considerably 
higher than the overall averzge in the case of North Eastern, North 
East Frontier and South Central Railways. 

1.49. As regards the efrorts made to cut out wasteful expenditure 
the Chairman. Iiall\vay board stated during evidence: 

"In a large administ~.at~on \vhcrc. have a total expcnditurc 
bill of Rs. 7C0 crorcs to 8Uil c1.orc.s. I n.ould not be able to say that 
some u-astages in sonlc poc1;t.t~ here and t h c ' r ~  does nut  take place.. 
But 11 is our carnest eflort to clirnlnatc it lo the maximum extent 
possible. We are geared up  for that and wc have been making very 
serious attempts in this dil,cct:on over the past three or four years." 

1.50. The Committee view with concern that in 1969-70 besides 
the three Railways namtbly Southern, North Eastern and Northeast 
Frontier which harl been running into deficits, the working of the 
South Cmtral Railway also showed a deficit. During the year under 
review the financial results of working of the Southern and South 
Central Railways showed marked deter;oratlon as compared to the 
previous year. The increase in the working expenses on Eastern. 
Southern and South Central Railways was much more than increase 
in receipts and the increase in earnings on Northern, Northeast 
Frontier and North Eastern Railwnys was not adequate to meet the 
deficits on account of increase in working expenses. There is thus 
need for improving operations on these Rallways as also of effecting 
economies. 



Audit Paragraph 
1.51. The position of net revenue and its percentage to capital- 

at-charge, payments to General Revenues and additions to capital- 
at-charge for the four defic~t years is given below: 

(Amount In  arurecr of Ra.) ----- 
Not lCuvouuo Addltlone to Capibrl- 

ot-ohergo (excludiuy 
now lmw) - - h--- .., 3 r-- 

Year Ar~rt~urlt ltaLw tu I'ayrncr~t~ Curront Carry 
Uapitsl- to Gcnoral ~uvestmuut over 

et.Charga Ibvenuw after 
momto- 

Yo r i m  ----. - - - 
106-66 . . . . . . 134.84 6 . 0  116.28 . . 
1!)06.67 . . . . . . 114.1% 4.0 132.30 138.G 12.38 
1!)6i-68 . . . . . . 110.00 8.7 141.53 120.63 9.67 
1 !W-09 . . . . .. 142.81 4 . 0  IW.(ii 1M.M 24.31 
I!)UD-70 . . . . . .  14rj.M 44.6 166.39 $3.27 26.43 
. . .  -. . -- . . . .  - .- . . . . . . - . .  - . .  . .  . . 

1.52. Despite sizeable improvement in the net revenue durin 
the last years ended 1969-70 the working of the Railways continue 8 
to show large deficits due to steep increase in the payments to gene- 
ral revenues (the increase being Ks. 40.11 crores in four years) owing 
mainly lo  further additions aggregating to Rs. 517 crores to the 
capital-at-charge after 1965-66. 

1.53. The break u p  of ;he actual outlay and physical achieve- 
mcnts during the inter-plan period (that is 1966-67 to 196869) and 
during 19(i9-'i0 under important p l a ~ l  heads 1s given below:- 

...... . . . .  . .  . . . . .  -. . - -  
l'lu11 1tl:wln Actusl outla). (111 I'hpicel ncliuvcnlc.r~ta 

crurta of ruptvhj 
(.. ---. .-h--.- -1 I- 

IlbW.67 I W'J-711 l!W.07 
to 1968.09 to 1M8.09 

--xiz 
____ _______ _--._. __-._--.- .- -- --.I--- -- -- -- --- 
1 ,  t i n  ( 1 t 1 l u 1 i 1 1  I r , . t i  10.711 1 . 2  I .  1% liins. 
2.  +~~wtrlfit~l~t i v l l  . . , . . .  3Ci.14 1l.W; !It6 ,, 310 ,, 
3. 1 1 1  S t  . . . . . .  31!b45 !l!l.02 

(18) l i ~ o c w d i v c n  . . . . h77 Sun. 220 h a .  
(h) CZmnt~n, (inclucl~t~g b:.hI.l'ti.l . . 3,796 Son. 1.497 Son. 
r )  I . . , . . . 55,3l7(F\i') 14,!418 (YI\') 

L ,  I,IIIV oapncity \ w r h  ( ~ I I ~ ~ I I ~ I I I ~  
~ loui) l i~rp)  . . . . . . 1 2h  ..l.l :$a, hu 1 . 2 ~  K ~ S ,  293 limn. 

.-I. 'I'ruok lkmnu nla , . . .  s;.&4!4 21.16 
(11 )  Con1 lclc 'l'rackr . . . . 4,W ku. 1,4!I1 Ku. 
( b )  ~kil!icrrkuala . . . . 4 a 5!)3 ,, 
(c) SIu(914r l k l ~ t ! w d ~  . . . . 2,WI lima. 684 ,, 

I;. Irtvwt~nut~l it1 Ikm1 %r\ roct* . . 4.71 1 ,!ti 
7 .  Othcra . . . . . . . . 1L'U.R;  1.L.tll 

- . -...-. - 
'I't~td . . itil.Ul 1DJ.80 

. . . . . .  ........ . . . . . 

[.Parsgraph 1 (c), Report of the Comptroller & Auditor 
General for the year 1969-70 on Railways.] 

1.54. From the figures givcn under the table in the Audit para- 
graph, i t  is set>n that the ratio csf net rt7veniie to capital-atcharge, 
\\'hi& sllowcd a declining trend ft*c.)rn 5''; to 3.7';; between 19tiM6 
and 1967-68, has shown an upward trend in lY(i8-69 a m  1969-70 to 



4.6%. It  is also seen that the annual payments to General Revenues 
have increased from Rs. 116.28 crores in 1965-66 to Rs. 156.39 crores 
in 1969-70. This indicates that one of the reasons for the continuing 
deficits on Railways is the growing payments to General Revenues 
which arise as a result of additional capital investment. 

1.55. During evidence the Committee pointed out that during 
the Third Plan period, Railways had spent Rs. 1,700 crores in the 
anticipation that the originating traffic would rise to 249 million 
tonnes by the end of the Plan. Against this the actual traffic that 
materialised was of the order of 203 million tonnes only which indi- 
cated that a t  the end of the Third Plan there was excess capacity 
available. Despite this during the three intcr-plan years viz. 1966-67, 
to 1968-69. the Railways had made additional investment of Rs. 762 
crores. The Committee enquired whether in view of the excess capa- 
city already available investment in the subsequent 3 years could 
not have been avoided or reduced. In this connection, the Chairman, 
Railway Board stated: "Sir the excess capacity that was created was 
primarily in the eastern India Industrial belt. And that capacity 
cannot be transferred to the rest of the country. We have spent a lot 
of money on development of capacity. electrification and doubling 
and improvement of yards and improvement of signalling and all 
that. The expenditure that was incurred in the interplan period 

. . .  was examined vevy carefully. the expcnditul.e was by and large 
in the area of the North-South route and the route from Bombay to 
Madras and Bombay to Delhi. In the Western India and Southern 
India where a lot of foodgrains traffic and other essential traffic was 
bringing us revenue and whcre u.e wore having difficulty in moving. 
we had to spend money to improve the line capacity and most of the 
expenditure in the inter-plan period has been either to complete 
the works which Lvere started in the ua:it or for works in this arca. 
And even for the areas which are in progress, we are carefully 
examining whc!ther somc of them can be curtailed In scope or some 
of them could be deferred for the future." 

1.56. The statement bcalow gives dctails of works carried over 
from Third Plan and expcnditurc incurred thereon during 1966-67, 
1967-68 and 1968-69: 



It is seen from the statement that out of the total capital outlav of 
Hs. 762.61 crores during the 3 inter-plan years only about Rs. 136 
crores were spent on the \vorks carried over from Third Plan. Thus 
a major portion of the capital investment in the inter-plan period 
ivas made on new works and acquisition of rolling stock etc. 

1.57. The statement below g ~ v c s  the break-up of the actual out- 
lay from 1966-67 to 1968-69 according to the source of financing 
namely capital, Depreciation Reserve Fund. Development Fund e k . :  



1.58. From the above it is seen that duning the period 1066-67 
to 1968-69 out of a total investment of Rs. 418.10 crores on capital 
account, Rs. 181.98 crores were invested on Rolling Stock while 
Rs. 98.73 crores were spent on Line Capacity Works. 

1.59. The Committee desired to know whether during the three 
inter-plan years any restriction was imposed on the acquisition of 
rolling stock etc. The Financial Commissioner for Railways stated 
during evidence, "If I remember, for one year, no wagons on addi- 
tional account were ordered. I think for 1966-67, it was skipped. 
Every year, we have got a wagon ordering programme. Foy one year 
we skipped. The expenditure has to be incurred on procuring rolling 
stock of all types--diesel and electric locomotives which are now 
being manufactured in the country and for passenger coaches for 
which there is a crying need. The number of passengers is increas 
ing, the lead has been increasing all the time. When we consider 
the volume of traflic in the international Railway statistical prac- 
tice, there is a practice of adding the passenger kilometres to net 
tonne kilo metres and treating the total as traffic units. If you look 
at our traffic on this basis you will find that t.rafkic units are increas- 
ing all the time, though not to the extent we anticipated in the Plan." 

1.60. The Committee note that even though the position of net 
revenues as a ratio to ra~ital-at-charge has shown an upward trend 
in 1968-69 and 1969-70, the deficits are increasing primarily as a 
result of growing paymenis to General Revenues arising from addi- 
tional capital investment. of which the current investment cunsti- 
tu tes a major portion. Tile Crimmittee have repeatedly emphasised 
the need for great select.vlty in incurring capital expenditure on 
Kailwags. If the additions to capital are not made with a view to 
ensuring overall remuneratlvcness, the deficits may grow. The Com- 
mittee would therefore like that all investment proposals should be 
thuroughly scrubinised so as not to accentuate the difiicult Anancia1 
position of the Railways. 
1nz.estinent in Rozd Se~zrices 

1.61. r"r.on2 the  break-up of the actual outlay during the inter- 
plan period. as givfn in thts Audit paragraph, i t  is noticed that bet- 
\yeen 1SGf i - f i i  to 1U(iC-69 Rallways madc an investment of Rs. 4.71 
cl.ores in Road Scrviws and additional Rs. 1.91 crores were invested 
in the year I!)BR-70. At thr l  instance of the Committee the Railway 
Board h a w  g l w n  the folloiving 11st of Road Transport undertakings 
in ivhich invc,stmcnts h a w  l.)ccn madc by the Railways after 196566 
The total canital contribution made in these corporations as on 31st 



1 2 3 4 6 ---- ... .....-.......-. -*-.-.----- 

6. Meharcwhtra Stete Road Trunnport Corporation . . 3 Id. 28 635.87 221.29 

1.62. Explaining the rationale behind the Railway's investment 
In the Road Transuort Undcl.taklngs. the F~nanclal Commissioner 
for Railways inforltkd the cornmitt& during evidence: "The Com- 
mt tec  on Transport Policv and Coordination which was presided over 
by  a Planning Commision member thought that some road routes 
should be developed by the States. For instance. there may be some 
routes whcrc the Railwayri arc not able to serve and these routes 
should be developrd by the Road Transport Corporation. When 
there are proposals for having services competing \viih Railways. 

O U T  Directors may suggest that they can run in certain other routes 
in order to have this coordination. It tvas suggested first that rail- 
way should ~nves t  upto 25 per cent of the capital. The Capital is 
m&tly for acrquirinfi trucks, buses and other equipments. Perhaps 
they may a!so spend something on thc buildings. Now the State 
Road Transport Co~yorutlons arc flnding it more dificult to raise 
money from the State Governments. So, they have suggested increas- 
ing the perct1ntaqc. c ~ f  Iiililtviiy cont1.1bution first t c ~  ;r3:'; and IIOW 
10 49 pcr cent. W r  iv, rc all made to give in to the State Transport 
1Ilniste1.s. At the last mcr t lng the Tt,ansport Department Council 
In Srinagar in August. 1971, ~t tvas dec:ded to increase the share of 
Investment by the Ccntral Covcrnmcnt to 49'; ." 

IIc contmucd. "Thcsc~ arc thc Statc Road Transport Corpora- 
t ons Theg are running n ~ o , \ l > ~  passcngel scxwces. So. except in 
( c  1 tii~n cascs H hplc thtb\~ art. r t inn~ng lone dlstanw srrvict~s. they are, 
not really compctrng 1~1th the Railways In cestarn States. they 
t'iltc the advice of our rcpre,rntattves very serlouslg and glve 
uc81ght to 11, but In c c ~ t a l n  other Sta!cas they just over rule our repre- 
ic.ntat~ons on thc B o a ~ d  of Directors." 

1.63. Th r  Committw dcsirtd t o  knotv the specific action taken to 
wsare ro(~rdination bctwcvn rail and road services with a view to 
r c ' d ~ c i n g / ~ l i ~ i n ~ t i n g  cithrr thc roil or the road scrvircs SO that 
lllcrc is no unncccu;ary duplication In a written note. the Railway 



Board have stated, "The railway representatives nominated on the 
Board of Directors of the State Road Transport Corporations gene- 
rally consist of two Railway OfIicers having adequate commercial 
and financial experience. The main functions of these representa- 
tives are to ensure that the Corporation work efficiently on commer- 
cial principle in accordance with the provisions of the Road Trans- 
port Corporation Act, 1950, the objectives of rail-road coordination 
are achieved and the activities conform to the general policy in 
force. They participate in the meetings of the Board of Directors 
of the Corporation and offer their views and suggestions in regard 
to different aspects of working, scrutinise the expansion program- 
mes of the Corporation so that the introduction of new services do 
not take place on routes where the Kailways already have adequate 
transport capacity. They also give suggestions for adjusting the 
timings of buses with train services, rationalisation of bus schedules, 
etc. so that the rail and bus timings arc coordinated to the extend 
feasible. The Railway representatives being in minority are, no 
doubt. not in a position al-xays to force a decision. but by putting for- 
ward their case, they can secure rail-road coordination to a great ex- 
tent than would have otherwise been possible. 

It may also be obsrrved that thc expansion programmes of the 
Corporations arc undertaken as a part of genera1 road transport 
policy in the country ilndcr the current Five Ycar Plans, it is, therc- 
fore not feaslble for the Ra i lwa~s  to secure a position for themselves 
in which such programmes will have no repercussions on rail traflic 
a t  all. 

Under the circumstances, therefore, what the Railways can 
hope to achieve in such cases is that in matters of details they can 
induce the Corporations to make such changes as would avoid ac- 
centuation of rail-road competition." 

1.64. As rcgards the remunerativeness of the Railways' invest- 
ment In these undertakings, the Financial Commissioner for Rail- 
ways stated durlng evidence, "I would submit that on the entire 
amount urc are gctting 6.25 per cent return out of which we arc 
paying 6'.; dividend to the grneral revenue. We are really acting 
as a kind of middleman. The onlv thing is that the Planning Commls- 
sion wanted to invest this money In the State Road Transport Cor- 
porations to help them. Only \r.hethc.r they should do through the 
Ministry of Shipping and Transport or some other body or thr 
Ministry of Railn.ags is the qucst.on. Perhaps the" thought that if 
the Ministry of Railways gavc. thv money, i t  would help us and en- 
sure proper rail-road coordmation. This arrangement is working ~ ( 1 1 1  
in two or three States. But in a majorlty of the Statcs, it is not work- 
ing well. But it cannot also be said that wc are losing out of this 
investment because it comes out from our capital which we haw 
borrotved from eneral revenyes. We get an interest of 6.25 per ~ l j t  
from the Road I ransport Corpcrations and we give 6 per cent dlvl- 
dend to thc general revenue." 

1.65. To a question whether Railways had any difficulty in rea- 
lising the interest from any of these undertakings, the witness re- 
plied. "We have had difficulties in recovering the interest only In 
the case of one or two corporations because some of them are not 



functioning satisfactorily. We are getting the interest alright except 
in one or two cases. We do not get a share of the profits in any 
case." 

1.66. In a written note on the subject. the Railway Board have 
stated; "Of the 13 State Road Transport Corporations/Undertakings 
functioning a t  present in different States, with financial participation 
of Railways, the Corporations in the States of Rihar, Kerala, 
Madhya Pradesh, Himachal Pradesh (Mandi Kulu) and West Ben- 
gal (fiorth Bengal) are running at losses. Railways, however, do 
not share the profit or loss of the Corporations. What they get is a 
fixed return on their capital invested in these Corporations in t he  
form of interest under Section 28(1) of the Road Transport Corpo- 
rations Act, 1950. The present rate of interest is 6.25 per cent. Some 
of the Corporations (viz. Mandi Kulu, North Bengal. Andhra Pra- 
drsh and Madhya Pradesh). due to their depleted financial position 
have been finding it difficult in rccrnt years to pay interest to the 
Railways on their share of capital contribution. In respect of such 
Corporations and with a view to avoid heavy accrual of outstanding 
interest, interest due to the Railways is being adjusted against fur- 
ther capital contribution which the Railways are called upon to 
make in them from ycar to year to match the contribution of the 
State Governments. In respect of Mandi Kulu Road Transport Cor- 
poration in Himachal Pradesh. which has. however, been persis- 
tcntly defaulting in pavment of interest. it has been decided not to 
make anv further capital contribution." 

1.67. The Committee callrd for information regarding the new 
road s~ rv i ce s  introduced b:* each of th r  Transport Undertakings 
from 1965-66 onwards which run parallel to the Ra~lwavs and which 
:ire detrimental to the earnings bv Railwavs Thr Railway Board 
furnished the following note.-- 

"The following new road services have brcn introduced by 
the Mvsorc Statc Road Transport Coworation from 1965-66 
onwards. which run parallrl to the Rail~vavs and which may 
be considmed detrimental to the carnlngs by Railways:- 

. . . . - . .  - . . . .  - . . .  

D:stnnctb ( in Kihrnrtm) 

168 It may bc observed that just because th r  termini of a road 
Wvicc coincides with thc rail heads, the scl-vice cannot be consi- 
dwrd as running parallel to the railu.ays, as the buses 40 into the 
mtrrior and . m e  places fa r  auVav from the railwav lines. Besides. 
with the policv of progressive! nationalisation of privately owned 
W d  transport services. taking over the serviccs already ~unn inu  on 
")articular route by thc Corporations cannot be tel-mcd as constitut- 
ing a new service." 



1.69. During evidence the Committee enquired whether Rail- 
ways' association with these undertakings had resulted in reducing 
rail-road competition. The Chairman, Railway Board stated in 
reply: "In some States there is some influence. I remember due to 
our membership of the Road Transport Corporation in Maharashtra 
last year, the road licensing authority was discussed from giving 
road permits to trucks where they would have competed with the 
railway. It  came in the papers and was widely publicised. But this 
was done only in Maharashtra where the Minister himself took some 
interest in the matter." 

1.70. As to the criteria followed in determining the States where 
Railways make the investment, the Financial Commissioner for 
Railways informed the Committee that. "It depends upon the capital 
raised by the States. Our share is a percentage of theirs." 

1.71. The Committee find that about Rs. 26 crores have been 
invested by the Railways in various State Road Transport Corpora- 
tions primarily with a view to regulate rail-road coordination. Even 
though the Railways are gettdag adequate return on their invest 
ment in the form of fixed ,rate of interest, the aim of rail-road coordi- 
nation has not been achieved. The basic rerrson for this is that the 
representation of the Railway Board on the Boards of Directors of 
these Undertakings is not effective enough. The Committee re- 
commend that the Rai!way Board should in concert with the Minis- 
try of Tmnsport and State Governments reveiw the position to 
devise methods for making the Railways' participation more effec. 
tive. 

Shortage of wagons 

1.72. In the course of evidence the Financial Commissioner for 
Railways informed the Committee that because of non-materialisa- 
tion of traffic to the extent espected during the inter-plan years 
(1966-67 to 1968-69) the wagons procurement prngramme was dras- 

ticallv cut in one year. Referring to this statement by the Financial 
Commissioner for Railwavs. the Committee enquired how the avail- 
abilitv of wagons for the movement of coal was affected in the year 
1969-70. The Chairman, Railway Board explained: "Due to the law 
and order situation in the  eastern India, wagon release had slowed 
doun. Actually, we had worked out on the basis of certain wagon 
turn round. but due to the difficulties in eastern India, where 6QP; 
of our loading is located, the slowing down has affected the avail- 
abilty of wagons in the rest of the country." 

1.73. He continued "Sir. we can move only under reasonable in- 
fmstructure and reasonable law and order conditions:. We cannot 
substitute for things to be done by other parties." 

1.74. In reply to a question. the witness added: "We are making 
all efforts now and with better activity bv the West Bengal Govern- 
ment and because of the deployment of our special protection force, 
we have been able to i m ~ r o v e  the position and the coal loading has 
gone up from 5200 to 6100. We expect to make further improve- 
ment ." 



1.75. As regards the supply position of wagons the Chairman, 
Railway Board deposed: "Till August, 1970, there was no diffi~ulty 
in wagon supply. Actually a large number of programmed trains for 
movement of coal for brick kilns for State Governments were can- 
celled. Thereafter, we,,had difficulty in the coal fields with thefts, 
unlawful activities etc. 

1.78. He continued "Purchase of wagons is to be considered in the 
context of the requirement of wagons based upon a reasonable turn- 
round. If the turnround goes up due to difficulties over which we 
have no control, it would be over-capitalising to purchase more 
wagons, because wagons would be lying idle. We used to have in 
the past wagons which were stabled in the monsoon season as sur- 
plus and we were criticised for that, and were asked to regulate our 
purchases to see that we do not have idle wagons. In the month of 
September, we tried our very best to step up the coal loading and 
we did succeed in stepping up the coal loading, but 11,000 wagons 
that had been supplied to the collieries were detained and in one 
day that is allowed to them about a thousand wagons were pulled 
back empty. It  is not as of thr shortage of uragons only is there; the 
collieries have their own difficulties, and they want supplies to be 
made in a regulated way to rxactlv suit them, which is not ~oss ib lc  
in a country where w e  have so .many constraints to be looked after." 

1.77. The Committee desired to know the specific steps taken by 
the Railways since August, 1970 for rc~lieving the shortage of wa- 
gons for the movement of coal. In this connection the Chairman. 
Railway Board stated: "We tried our vcrv best in the first instance 
by talking to the West Bengal Government and to the local agencies 
and when we did not succeed. a high-level committee meeting was or- 
ganised at which the Minister of State for Home Affairs and the 
Minister of Steel and two Ministers from the West Bengal Govern- 
ment were present, and certain steps were to be taken hv the autho- 
rities concerned to see that an improvement is effected. It is conse- 
nuent upon that we have dcnudcd the whole countrv of the RPF and 
deployed them and concentrated them in the West Rengal area. 
Simillarly, the West Rengal Government also has made efforts and 
this has enabled us to improve, and I am confident that we will be 
able to improve further." 

1.78. In  a written note furnished at the instance of the Commit- 
ftle. the Railway Board have stated: "Movement of coal from West- 
Bengal-Bihar fields was normal upto August. 1970. After the beak 
loadinq achieved in 196470. there was some shortfall in loading from 
Bengal-Bihar fields during the first five months of 1970-71 upto 
August 1970 caused primarily bv the paucitv of demands. parti- 
cularly for the brick industry. Coal loading from these fields suffer- 
ed a serious drop from September 1970 onlv at first due to the strike 
of Carriage & Wagon staff on Eastern Railway and thereafter due 
lo the deteriorating law and order conditions in West Bengal and 
the various anti-social activi tics. These anti-social activities conti- 
nued to affect coal loading from Wtst Rencnl-Rihar fields upto 
July, 1971. 

In August, 1971 a concerted drive was instituted tn improve coal 
!~ading which resulted in substantial improvcmrnt in loading dur- 
1% August 1971 as compared to the previous months." 



1.79. The following statement furnished by the Railway Board 
gives the figures of loading from ,Dhanbad sphere and from West 
Bengal-Bihar fields as a whole from August 1970 to February 1971: 
Daily average coal loading from Dhanbad Sphere and West Bengal- 

Bihar Fields. 

From From 
Dhanbad Rengal 

Sphere Bihur 
tiolrta 

-- .. - ............ - -.-- -- . - 
1.80. In this connection the Railway Board have stated: "The im- 

provement achieved in August, 1971 could not, however, be sustained 
in September. 71 due to the dislocation of electric train services on 
Eastern Railway caused by the burning of transformers at Kumar- 
dhubi Sub-station of West Bengal Electricity Board. Besides, exten- 
sive breaches, floods and rains etc. dislocated rail operations on North 
Eastern and N.F. Railways upto the middle of October, 71, causing 
hold up of nearly 10,000 loaded wagons on their way. Operation in 
November and December 1971 and the first half of January 72 
suffered the heavy strains of moving foodgrains and other essential 
commodities for the refugees in North Bengal and Assam regions 
and the heavy special moves for defence personnel and equipment 
as also the prisoners of war and refugees. 

1.81. Even though the pressure of special moves is still nat over 
but with the special drives instituted to improve the mobilitv on 
Eastern and South Eastern Railways the ovcl.all l o~d ing  from West 
Bengal-Bihar fields improved from about the middle of Januanl 
1972. The overall average loading from these fields imnrovrd to a 
level of 5764 wagons per day in January 1972 against 5506 in Decem- 
ber 1971 and an average of 5484 wagons per day from September, 
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1970 to December 1971. In February 1972 loading improved further 
to about 5911 wagons per day plus 93 in Singrauli, an improvement 
of about 24% over the loading achieved from September 1970 to 
December 1971." 

1.82. The Committee nobe that the avaihbfpty of wagons fa 
movement of coal deteflorated considerably fro= September, 1970 
and this posibion persisted till about July 1971. The deterloration 
has been attributed to a strike for some days on the Eastern Bail- 
way and the unsatisfactory law and order conltions in the West 
Ben@ a m .  These difficulties were, however, got over as a redt  
of the concerted drive instituted by the Railways in cooper&1011 
with the State Government and consquentl~ the position returned 
to normal from Angust, 1911 onwards. The Committee feel that 
efforts to restore normalcy in the movement of coal should have been 
initiated much earlier. For the future the Committee w d d  suggest 
that particular care should be taken at all levels to ensure that tbe 
movement of coal does not suffer because of non-availability of 
wagons. 

Operating Ratio 
Audit Paragraph 

1.83. The general deterioration in the operating ratio of the 
Railways which is the percentage of Working Expenses to the Earn- 
lngs during 1966-67 and 1967-68 was commented upon in para 4 of 
the Audit Report, Railways, 1969 The Public Accounts Committee 
(1969-70) reiterated in para 1 65 of their 116th Report (Fourth Lok 
Sabha) their earlier suggestion to carry out periodical reviews of 
the working of the various Railways from the point of view of the 
overall financial results as the committee felt that such reviews 
\rrould cnable the Railway Board to identify promptly the areas 
where unwarranted increases in expend~ture occurred and to take 
cffrctive steps to control them. The Ministry of Railways informed 
the committee in October. 1970 that the suggestion was under the 
consideration of the Ministry. 

1.84 The opedating ratio off f i e  S o d t h r n .  South Central and 
Wcstcrn Railways showed further deterioration during 1968-69, and 
1969-70, the deterioration being significant an the South Central 
Rallway. On the Eastern and Northern Railways there was consi- 
derable improvement duqing 196849 but this tfend was reversed 
during 1969-70 as shown below- 

- ------ - -- -- - -  ---- - ----  - - - - - - - -- --- 
I I 7 (Per nmt) 

r h i h p r  IW7-OS 106R.69 1909 i 0  

- --- - _ _  _ _ __.__---- _ -_ -- - - - - - - - -  
h t r m  . . . . . . . . . . .. Q2.W 7R.W 7R-70 
v*rthWn , . . . . ,  . . . . .. 00.76 83-40 8 3 . 4  
h t h m  ., . . .. . . . . .. 08.70 9D.69 101.64 
h t h  Cmntml . .  . , . . . . 70.31 80.62 88-70 
Wlwtnrn , . . . . . . . .. 7603 77-09 77.27 

- ---------.-- 
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1.85. The increase of 8.08 during 1969-70 on the South Central 
Railway was due mainly to an increase of Rs. 7.86 crores in the 
working expenses of which Rs. 3.36 crores occurred under repairs 
and maintenance, Rs. 1.68 crores on cost of fuel and Rs. J.10 crores 
on operation other than staff and fuel. Against this, the mcrease in 
revenue receipts amounted to Rs. 1.90 crores only which came 
mainly from the goods traffic. 

1.86. The Administration explained that the incerase in the 
operating ratio was due to dislocation of traffic caused by cyclone 
and floods which hit the coastal areas of Andhra Pradesh in May, 
1969 which resulted in loss of revenue (Rs. 1.70 crores) from passen. 
ger and goods traffic on the one hand and an increase of Rs. 2.01 
crores in the working expenses due to restoration of damages to 
bridges, track and buildings etc. 

1.87. Even after giving due allowance to the loss of revenue 
and increase in wroking expenses caused by cyclone the operating 
ratio for 1969-70 worked out to 84.30 per cent an increase of 3.68 per 
cent over 1968-69. 

1.88. The increase in the operating ratio during 1969-70 on the 
Southern and Eastern Railways was also due to the increase in 
working expenses being more than that of the earnings. The bulk 
of the increase in workihg exprnses on the Southern Railway occur- 
red under repairs and maintenance and cost of fuel while on the 
Eastern Railway the increase occurred under repairs and mainte- 
nance and on operation other than staff and fuel. 

[Paragraph 2, Report of the Comvtrnller and Auditor Gene- 
ral for the year 1969-70 on Railways.] 

1.89. The statement given below shows the percentage of work- 
ing expenses to earnings (operating ratio) of the Indian Railways 
for the years 196768, 1968-69 and 1969-70 (shown in justa position): 
... .. . . . . . . . . . .  -. . . . . . . . . . . . . . . . . .  

Railmapa 1W7-1)R IRIIA.69 1M0.70 
- ----. ....... ...................... - -. .... 
CAntral . . . . . . . . . . 70.74 79.30 7 8 . ~ 8  
E~fAtn .. . . . . . . . . 82.80 78.311 79.70 
Nortb~rn . . . . . . . . . . 90.75 83-40 83.46 
North Ewtcrn . . . . . . . . 110.70 100.fi1 104.49 
Nortbmt h n t i e r  . . . . . . . . 132.7X 140~86 133.81 
fhnthnrn . . . . . . . . . . 08 * 70 W.60 101~54 
bath Pmntml . . . . . . . . 79.31 R0.62 68.70 
h u t h  Ratem . . . . . . . . 07-05 $5.22 03.63 
Wcntmn .. . . . . . . . . 76.03 77.M 77-27 
All Tndinn &vnrnmnnt Rnilwnpr . . . . R4.M $2.60 82-06 
. - .  .............. ........... .- . ... 

1.90. From the above it is seen that in the case of North East- 
ern and Northeast Frontier Railwavs which have very high operat- 
jnq ratios, there is a declining trend. In the case of Southern. South 
Central and Western Railways. however, the position is steadily de- 
teriorating in that their operating ratios are constantly rising ovell 



the years. The operating ratios of Easte,m and Northern Railways 
have also gone up in 1969-70 when compared to the figures for 1968- 
69. 

1.91. During evidence the Committee enquired about the speci- 
fic reasons for the deterioration in the operating ratios of the five 
Railways viz. Eastern, Northern, Southern, South Central and West 
ern. The Financial Commissioner., Railways, stated: "Last year also, 
the Committee went into this, particularl~y re: Southern Railway, 
North Eastern and NF Railways. We explained the handicaps of the 
Railways, more metre gauge lines, more passenger traffic than goods 
traffic, severe competition from roads and also the situation a t  the 
extremity of the country, due lo which they do not get the benefit 
nf through traffic. A railway like South Central is able to get not 
only or~ginating traffic but also through traffic whereas Southern 
Railway gets only the originating traffic. Take the GT. The rakes 
are maintained by the Southern Railwav but they get credit for 
only the earnings from Madras to Gudur and the" have to incur 
maintenance and other expenditure. Likewise. Railways in the ex- 
tremities cannot show the same results. The division of zones has 
been made on the basis of administrative convenience not as self- 
contained entities. For instance, before the formation of the South 
Central Railway. Southern Railway was in a much better financial 
position because i t  ran upto Vijayawada. Now all these earnings are 
lost to the Southern Railway u ~ h ~ l c  it has the same overheads o n  
workshops. terminal facilities etc. 

1.92. As to the question whv it has become worse particularly 
in t h c  case of South Ccntral. i t  is p ~ r t l v  becausc of the floods and  
partly becauw they have to pay highcr hire charges for the wagons 

, . . . . . . . . . . . . . . . .  The Eastern Railway had an operating ratio of 79.70 in 
1969-70. Since t h m  the npcrating ratio has worsened. It  has become 
93 prr cent in 1970-71. On the other hand in the case of the South- 
em Railway, the operating ratio has improved from 101.54 (in 1969- 
7 0 )  to 98.44 (in 1970-71). It  has come down bv three per cent which 
is a verv significant qnin in the Southern Railway. In the South 
Cmtral Railway, it has come down bv 5.7 per cent". 

1.93. Explaining the reasons for the marked deterioration in the 
operating ratio of South Ccntral Railway, the Fmanclal Commls- 
sioner, Central Railwav, stated: "With regard to the South Central 
Railwav, first thcre were floods. it was also referred to in the Audit 
Renort That is about Rs. 2.01 crores. Flood damage has a secondary 
~ f f ec t .  Instead of ccttine coal from Sinjiareni collierlcs bv the short- 
~t route. fhcv had to bring i t  bv a circuitous route and the railway 
had to pay higher freight charges. This came to Rs 0.87 crores. 

Then there was the questinn of wagons. When a railway holds 
wgons  which do not belong to it. i t  has to pay hire charges. Thi! 
 as increased from Rs 2 50 per dav to Rs 7 as a result of the dea -  
?ion taken at the Conference of all t h ~  railwavs The South Central 
Railwav have no woqons of their own and as a rrsult of this they 
have to Day for whatever wagons thcv use and it came to about 
%. 30 lakhs more on this account. 



Then, there was an innease in the cost of coal. The price of 
coal has gone up. That came to about Rs. 21 lakhs. On repairs and 
maintenance, as I have already said, it was due to flood damage. 
That is why, it has gone up." 

1.94. When the Committee pointed out that even after giving 
due allowance for the loss of revenue and increase in working 
expenses caused by cyclones ctc. there was a noticeable increase in 
the operating ratio, the witness added, "A small part of this 3.68 per 
cent is due to increase in freight charges which they have to pay on 
account of coal which they used formerly to get direct from Singa- 
reni but which they had to get through a circuitous route. This was 
a secondary effect. Another aspect was the increase in the cost of 
coal by Rs. 21 lakhs. 

We have to pay more claims, for compensation, we tried to makr 
a special drive for reducing the claims for compensation. One of the 
criticisms against the Railways is that not only sometimes the ~ o o d s  
are lost but that even the payment of claims ~f compensation takcs 
a lot of time. So. we made a special drive in that direction, and as a 
result of it, they paid Rs. 37 lakhs more." 

1.95. The Committee enquired how was it that the modernisa- 
tion of operations like electrification, dieselisation, improvement in 
capacity, yards, etc. and improved signalling was not reflected by an 
improvement in the operating ratio of these Railways. To this the 
Financial Commissioner, Railways, replied: "If we watch over a 
period of time, the efficiency indicators will show that such moderni- 
sation has paid valuable dividends For instance. i f  we compare the 
figures of 1950-51, 1%5-66 and 196970. wc find that the traffic units 
per route kilometre has gonc up and the number of wagons per u n ~ l  
of million net tonne kilometres has come down. From year to year, 
there have been variations. Rut over a lonq pcriod of t i r n ~ ,  thry havc 
paid good dividends." 

1.96. The Committee drew attention to recommendation contain- 
ed in para 1.65 of their 116th Report (Fourth Lok Sabha) and en- 
auired whether any periodical reviews of the working of the various 
Railways had been undertaken. The Financial Commissioner Rail- 
ways informed the Committee, that. "Actuallv, what we are doinl: 
now is, we are having a monthly review of the progress of receipts 
end expenditure and we immediately alert the Gcneral Managers on 
the points which should be attended to. Tmt  year, we took s~ecia l  
a e p s  in respect of fuel and repairs and mnintcnance. On fuel. it had 
eood effects. We brought down the fnel expcnditurc, and wc will br 
having the same control this year also." 

1.97. The Committee regret to observe that the operating ratios 
of tbe Southern, South Central and Wedem UaIlwavs are Irtardilv 
dekrioatfar from year to year. The North Rastern and North Fast 
F'rontih R.llways whlcb have v u o  hlah nnerattnr m t b  am, haw- 
ever, sbwb~g Rome impmvtmmt In that their mc!ratiec mt$m are 
ltradually cominr down Whereas it mav not be quite aDpmnrlate to 
m m r e  thc warktnc rcsaltcl of one Rdlwrrv with mother bmnu at 
the clrcomstanoca peanllar to each W w a y ,  the Conrmlttee feel that 



cornparim of performance of each Railway from year to jem should 
the result of measures taken to effeot improvements a d  em- 

nomies in the workfng of the Railways. The Committee would there- 
fore Uke the Etsflway Board to continuously review the working of 
each ]&ailway and take prompt remedial measures to augment earn. 
ings by improvhg quality of sewice and effecting all possible came 
lnies by more efficient operations. 

Receipts 
Audit paragraph 

1.98. Unlike the previous year, the increase in gross receipts 
occurred mainly under passenger earnings (Rs. 5.86 crores), and 
sundry other earnings (Rs. 4.13 crores) partly off-set by short-fall in 
qoods earnings (Rs. 5.72 crores) as shown below:- 

(In crum of r u m )  

3, Othur u r n i n g u  (including P U ~ W I I W  and ~ I P ~ ~ ~ D I I B O U ~  
rucuipb) . . . . . . . . . . i 4 . 3 2  7 8 . M  ( )l. la 

Tob l  k w i p k  . . W 7 - 3 1  Ml.BB ( -+ )4.27 
. -. ~ -...- .. .. . - . - . . . . - .. -. .. . - -. - -. - 

1.99. For the first time in recent years the Budget estimates for 
1969-70 did not envisage any increase in fares and freight. Certain 
changes were, howcvcr, made in the freight charges during the year 
like the collection of transhipment charges on aU goods, the upward 
revision of wagon load classification of a number of items of grains 
and pulses; the levy of higher freight charges on non-programmed 
salt etc., which had the cffect of bringing in more revenue. In the 
Explanatory Memorandum on the Railway Budget for 1970-71 i t  was 
stated that these changa  would bring and an additional revenue of 
k. 3.00 croref; during 1969-70. 

1.100. The Budgct estimates of gtwds earnings included addi- 
tional earnings of Fk. 34.00 crores anticipated to accrue from the 
increase of about 9 million tonncs in the originating revenue earn- 
ing traffic over 1968-69. This growth of traffic, however, did not fully 
materialise as the total originating revenue earnings traffic actually 
carried during the year was 174 million tonne-an increase of only 
3 million tonnes over that carried in the previous year. While pre- 
scnting the Budget for the subscqi~cnt year (1970-71) in February, 
1970 it was explained that the shortfall was mainly in steel plant 
traffic and in general goods. 

1.101. At the time ot prcscrlting the Rcvisrd estimates for the 
year alongwith the Budget for the following year in February. 1970 
It was explalned that according to indicatiogs then available the 



additional traffic might be only about 5.5 million tonnes. The Revised 
estimates of goods earnings were, therefore, placed at  Rs. 10.00 crores 
less than the Budget after taking into account the additional earn- 
ings of Rs. 3.00 crores anticipated to accrue from certain adjustments 
in the freight as already explained above. Against a shortfall of six 
million tonnes or about 67 per cent in the originating revenue earn- 
ing goods traffic over the budgetted increase, the actual shortfall in 
goods earnings was Rs. 5.72 crores or 16.8 per cent only. 

1.102. The estimate of passenger earnings assumed a three per 
cent increase in passenger traffic over the previous year. Later, a t  the 
time of presenting the Revised estimates for the year in February, 
1970 alongwith the Budget for the following year it was explained 
that consequent upon the amendment of Railways Act in June, 1969 
prescribing heavier penalties for ticketless travel, earnings from 
passenger traffic had shown an improvement from July, 1969 and that 
it would be six per cent higher than the previous year. The Revised 
estimates of passenger earnings were accordingly placed at Rs. 9.25 
crores more than the Budget. The actual passenger earnings however 
exceeded the budget by Rs. 5.86 crores only. The total originating 
passengers carried during the year was 2.338 millions as against 2,213 
millions carried in the previous year. 

[Paragraph 3, Report of the Comptroller and Auditor Gene 
ral for the year 1969-70 on Railways.] 

1.103. The Budget estimates for 1969-70 envisaged an additional 
revenue earnings traffic of 9 million tonnes over that achieved in 
1968-69. The actual addition to the total originating revenue earning 
traffic during the year was of the order of only 3 million tonnes. The 
details of the shortfall as against targets under broad commodity 
groups as furnished by the Railway Board are shown below:- 

4.  Iron ure of erport . . . , . . . . . . I ) .W) n . ~  1 * l 1 1  



1.104. I t  is seen that the traffic to and from steel plants fell short 
by 3.0 million tonnes over that anticipated in the Budget for 1969-70. 
The other shortfalls are under coal, iron ore' for export and other 
general goods. 
Steel 

1.105. Giving reasons for the shortfall in the steel traffic h 
1969-70, the Railway Board have stated as  under: "Production of the 
different Steel Plants in the yeaT not only did not come up to antici- 
pt ion,  but fell short of the level reached in the previous year. This 
could not be visualised by the Railways. The Steel Plants suffered 
from various internal difticulties and labour prob1e.m~. As a result of 
this low traffic, a large number of special type Hopper wagons 

for transport of raw material and same bogie rail trucks in- 
tended for transport of finished products idled. Net shortfall 
against anticipation on account of Steel Plants alone worked to 
4.0 million tonnes against the overall shortfall of 6.3 million tomes." 

1.106. The following figures of rail movement and total produc- 
tion of steel have been extracted from "A Review of the performance 
of the Indian Government Railways (May, 1971)". The percentage 
increase in these figures arc also given:- 

Yosr 

. . . -. . . -. - -.- .- - . - -- . 

1.107. As would be wen from the above, during 1969-70 there was 
an increase of more than 9 per cent in the total production and im- 
port of steel over the year 1968-69 whereas the rail movelnent has 
increased by 2 per cent only. The Committee enquired about the 
reasons for the sharp dc*cllne in the relative share of the railways 
in thc movement of steel traflic. In a written note, the Railway Board 
haw stated: "Against 6.8 million tonnvs of pig iron and finished 
p~oducts from Steel Plants transported by the Railways during 
1!)6869 the movement In 1969 SO was 7.1 million tonnes. Traffic lifted 
f ~ . o m  the Steel Plants, therefore. w n t  up. The left over of moveable 
stock in different steel plants at the end of 1969-70 was also less than 
that at the end of 1968-69. 

The item (iron and stccl) in ths 'Review of Performance of 
Indian Governmcnt Railwys (May. 1971). Table VII I '  include not 
mlv pig iron, finished products and semi-finished products from 
Stcol Plants and imported steel, but also secondary movements from 
foundries and rolling mills, movtmcnt I m n  dumps and carrv-over 
stock ctc. This is why thr  pelwntagc of movement had been gene  
''ally more than 100 per cent of production and imports. The latter 
category of movements w e  variable depending on the pattern of 
trade. Movement of imported steel by rail also depends an the 
Wnt i ty  required for distribution locally in the big port towns by 



means other than Railways. Moreover, as explained in the foot-note 
to the same table, the production data of industrial goods relate 
mostly to calendar years whereas the rail movement figures relate 
to the financial year. It  will not, therefore, be realistic to draw any 
conclusion about any increase or decrease in the Railways' share in 
the movement of steel traffic on the basis of the rail movement com- 
ponent of the production and imports. A better guide would be to 
judge the performance of the Railways from the lifting of pig iron 
and finished products from the different Steel Plants. 

Movement of pig iron and finished products from the different 
Steel Plants as also the clearance of imported steel always receive 
the highest priority and no pains had been spared by the Railways 
to effect full clearance." 

1.108. As regards the reasons for the shortfall in the traffic of 
coal, iron ore for export and other general goods the Railway Board 
have stated: 

Cwl 
"There was a shortfall of 1 million tonnes against target in coal for 

Steel Plants (12.6 million tonnes against anticipation of 13.6 million 
tonnes). This shortfall was bridged to some extent by additional 
loading of 0.2 million tonnes in coal for other public consymers (34.3 
million tonnes against anticipated of 34.1 million tonnes). The net 
shortfall in revenue earning coal was, therefore, 0.80 million tomes. 

It was not possible to make up more in coal traffic for other con- 
sumers due to very low demand for soft coke on Eastern R a i k a y  
during May and June 1969 (about 260 wagons per day against a 
normal of about 400) and very lour demand for brick-burning coal 
during January to March 1970 on account of heavy accumulatipn of 
stock at  destinations. During December, 1969 to March, 1970, 336 
sponsored rakes for brick-burning coal representing about 25.000 
wagons were cancelled by the parties." 

"On the basis of the forecast receivrd from the M.M.T.C.. thr 
Railways fixed the target at 9.9 million tonnrs for 196970 against R 
million tonnes transported in 196849. Actual materialisation was. 
however, 8.8 million tonnes. This shortfall of 1.1 million tonnes was 
mainly concentrated w e r  three sectors as under:- 

-.---- -- *- 

Ex. Bailcdilh to V i ~ e g  Port . . . . . . . . . . 0.71 m. tonnos 

Ex. Kir ihru  to V w g  PmL . . . . . . . . .. 0.11 ,, 
Ex. Belliwy-Ifovpct to Mdran Port . . . . . . .. 0.32 ,. 

The highest shortfall was from Bailadilla mainLy due to the in- 
ability of the N.M.D.C. to offer the ores as  forecast on account of 
mining difficulties. Loading had also to be suspended from 6th to 



16th February 1970 on acqount of tippler at  Vizag Port shut down 
for fixing Bucket Reclaimer and in March 1970 loading was regulat  
cd due to heavy accumulation of pres at the Port for inadequate 
shipping. Loading from Kiriburu had also to be regulated for the 
same reasons. 

Loading fram BeUary-Hospet to Madras Port had to be regulated 
in April, October and November 1969 and January 1970 due to heavy 
accumulation at  the Port on account of inadequate shipping and lack 
of adequate ores at  the rail-head during February and March 1970. 
The strike in Madras Port in June. July and November 1969 also 
affected despatch. 

Movement from Bellary-Hospet area to metre gauge Ports on 
the Western Coast were also aflected off and on, on account of in- 
adequate ores. The Bargemen strike at Goa Port in May 1969 sus- 
pended movement for nearly a fortnight." 

Other General goods 
"Under this head, there was a drop of 0.8 million tonnes in food- 

grains as compared to the traffic bftcd in 1968-69. This was ma~n ly  
due to drop in the quantum of imported foodgrains from 4.25 million 
tonnes in 1968-69 to 2.61 million tonnes in 1969-70. Transport of indige- 
nous foodgrains went up from 11.61 million tonnes in 196849 to 12.52 
million tomes in 1969-70, but could not make up for the shortfall in 
transport of imported foodgrains. Practically. the entire portion of 
imported foodgrains arc to be transported by rall whereas the percen- 
tage of indigenous foodgrains transported by rail is much lower 
(hardly 14 per cent) due to a lot of local dispersal and short-lead 
movements by road. 

The movement of other general goods was seriously affected due 
to very low level of outstanding demand during a number of months 
in the year as may be seen from the followinn figures:-- 



Movement of general goods was also seriously affected during 
the year on account of the following adverse feafu_res:- 

(1) Serious dislocations to traffic on Eastern and Northeast 
Frontier Railways on account of various anti-social activi- 
ties due to deterioration of law and order position. 

(2) Repeated dislocations in the traffic on South Central Rail- 
way on account of Telengana a n d  anti-Telengana agita- 
tions and subsequently from Feb. 1970 due to Mysore- 
Maharashtra border troubles. 

(3)q Serious dislocations in traffic on Northern Railway on 
account of agitations in Punjab and Haryana on Chandi- 
garh issue during January and February 1970. 

(4) Dislocations in the traffic on Northeast Frontier Railway 
on account of repeated agitations in Assam on the issue 
of Second Oil Refinery during July to September, 1969. 

(5) Communal troubles in Ahmedabad area in September, 
1969. 

(6) Serious breaches on account of cyclont and heavy rains 
on South Central Railway from the middle of May to the 
end of June, 1969. 

(7) Extensive breaches on Western Railway broad gauge main 
line in Bombay Division during August and September, 
1969. 

Outstanding demand for wagons at the end of the financial year 
1969-70 was only 26,483 on the broad gauge and 9.934 on the n1ct1.c 
gauge representing only a day's loading." 

1.109. During evidence thc Financial Commissioner for Ra~lways 
explained that "In 196470 we had expected an additional trafiic of 
9.10 millions which was justified, because there was an upsurge in 
the economy in the closing months of the prcvious ycirr 196869. For 
the last three months it was thrcc quarter million tonncs a m o n t h  
i.e. 9 million tonncs in one year. Upto August 1969 it was going in 
accordance with that ratr*. Actually, in the General Managers' Con- 
ference, we were cvcn thinking of raising the tarjyt from 9.10 mil- 
lions, but what happcned was that in August 1969 thtlrc. was a fall 
from that rate. Even in Deccmhw 1Ni9 u.c,  had an increase of 5 5  
million tonnes. But in January. Fcbr.uarv and March 1970 there was 
actually a short-fall not only in terms of the anticipatcbd figure, but 
even compared with the previous year.. This we had not anticipated, 
In these three months there was an excc.ptional shortfall in trafYk 
particularly in coal, and the steel plants did not run to the optimum 
capacity. Because of this, again, thcrc was a shortfall which nobodv 
expected, in the steel plant traffic from August 1969." 

1.1 10. Thc? following information regarding comparison of rail 
movement with production of selected commodities has been abs- 



I ,  ~ ,ol~--I'rd~tction Rnil 32,826 38.821 
n lov~~~ne l i t  90,011 33,888 

(94.2) (92.4) 

.I -. oro---Pr~xluctior~ l~rclucltrl in 
&,il movomont 'Othor or(*' 

1.111. From tlic above i t  will be seen that the Railways continue 
by tar to be the main carriers of the bulk of production of the basic 
and heavy industries like coal, ores, cement and iron and steel. H o w -  
ever, the rplative share of the railways in the carriage of these com- 
T~mditics has cimme down. In this connect~an it has been stated that 
''The drop both in tonnage and in the relatlve share of the railways 
in respect of oilscreds. raw cotton and cotton manufactures which 
arc comparatively high rated, is a matter of concern." 

1.112. In regard to compositron of freight trafic, i t  has been 
stated at p. 23 of "A Review of the Pcrformancc of the Indian Gov- 



ernment Railways, May 1971 that "the preponderance of low-rated 
commodities like coal, ores, stones, cement, fertilizers, fodder, food- 
grains and salt in the traditional mix of the revenue-earning t r d c  
is getting accentuated over the years. This group of commodities 
accounted for about 73 per cent of the total revenue-earning traffic in 
1969-70, but contributed only 53 per cent of earnings from goods 
carried. The originating tonnage of these low-rated commodities in- 
creased by 60 per cent between 1960-61 and 1969-70, while traffic in 
the rest of the commodities increased by only 16 per cent. The group 
'other cmmodities' recorded an increase in tonnage for the second 
year in succession, which is a welcome fcaturc. This feature appears 
to have continued in the year 1970-71 also." 

1.113. Although the ratio of volume of high rated commqditics 
moved to the total volume recorded a slight increase in 1969-70 over 
1968-69, it was very much below the level obtained in 1965-66 as 
shown below: 

1.114. The Committee desired to know the details of the results 
of the efforts made in the past to recapture the traffic lost to the road 
as also the steps proposed to be taken in addition to the measures 
already taken in the past in this behalf. The Financial Commissioner 
for Railways stated during evidence: "We are constantly grappling 
with this problem. The road transport or haulier can take whatever 
traffic he wants and also pick the traffic he wants but the Railways 
have an obligation to takc all traffic that is offered including the 
low-rated traffic like coal and fvod grains which no road haulier 
wants to take because the rates are low. Now, every year we takcm 
on the liability of low-rated traffic which causes loss whereas thc 
road haulier picks the traflic which pays him most. We have created 
a special Organisation to go into various aspects namely the Markct- 
ing and Sales Superintendents. They are also finding out what arc 
the factors which stand in the way of our taking more of thcse high- 
rated traffic. Sometimes our rates are found to be higher, and uc 
then offer special station to station rate, to attract traffic from road 
transport. We also try to ensure better service. 

Then, again, we find that one of the reasons for the loss in hi& 
rated traffic in thc Railways is because there arc unfortunately, 
thefts and pilfcrages on a large scale. As the Minister has been sav- 
ing these are increasing every year in spite o d  all our efforts. Wc 
have tried to strength the R.P.F. and we have had some success in 
combating this evil. 



So, what we need to do is to see that we give a better quality of 
so that there is less loss and fewer thefts, when there is a loss 

we see that  compensation is paid quickly. We have been dealing with 
these problems in the last two or three years". 

1.115. At the instance of the Committee the Railway Board have 
furnished a camprchensive note (Appendix I) on the working of the 
Marketing and Sales Organisation of  Railways since its inception, 
the studies made by it and the impact it had on the growth of goods 
traffic on the Indian Railways. 

1.116. As regards the results achieved by the working of Market- 
;ng and Sales Organisation on Railway, the Railway Board have, in 
a note stated: "As a result of various steps taken by Marketing and 
Sales Organisation Railways loading and earnings of selected high 
rated commodities increased by 3.1 per cent and 8 per cent in 1970-71 
as compared to 1969-70. This increase was achieved despite several 
adverse factors faced by railways in 1970-71 such as law and order 
conditions, wild cat strikes by railway staff, general industrial re- 
cession, heavy foodgrain movement. poor crops in such high rated 
agricultural products as cotton and oil seeds, large scale theft of 
wagon parts and other railway equipments etc. 

Railways have in 1970-71 also rcvcrsed the tendency for past few 
wars of increased percentage of low-rated traffic to total goods tra- 
fic moved. Thus in 1970-71. 32.3 pcr cent of thc total traffic moved 
was in commodities other than low rated as against a percentage of 
27.2 achieved in this regard in 1968-69." 

1.117. The Audit paragraph states that against a short-fall of 6 
million tonnes or about 67 per cent in the originating revenue earn- 
ing goods traffic over the budgetted increase, thc actual shortfall in 
goods earnings was Rs. 5.72 crores or 16.8 per cent only. Thc. Com- 
mittee enquired about the reasons for the disproportionate variation 
in earnings esmcially when the lead has not increased signifirantlv. 
Thc Railway Roard have in a written note stated: 

"The Budeet estimates of goods earnings for 1969-70 were 
put at Rs 600.00 crores. This tonk into account an estimated 
increase of 9 million tonnes of originating traffic, over the pre- 
vious year's level i.e. about 179 8 million tonncs of revenue 
c a r n i n ~  traffic. The actual materialisation was 173.8 million 
tonnes, that is, fl million tonncs lrss than the anticipation. Tt 
may be mentioned that the cstimatc of enads carnincys includ- 
ed the element of "other goods earning$' which was of the 
order of Rs. 13.75 crores in 196748 and Rs. 13.82 crores in 
1968-69. ficludine this element from thc Rudeet estimate of 
goods earninec for 19m-70. the avcraee errmine Der tonne 
works out to Rs. 3260 Thus the shortfall of 6 million tonncs 
of origin at in^ ~ o o d s  t r a W  shot-ld account for a shortfall in 
~a rn ings  to the tune of Rs. 19.56 crorcs compared \vith the 
Rudget anticipations. 

2. Thc awmvch lcarl nf rr.wn\lc mrninn mndc tr.sffIr iq- 
creased from 633 kms, in lM8-(i9 to 643 kms in 19fin-70, i.e. bv 



about 1.52 per cent. Applying 1.58 per cent to the goods earn- 
ings of 1968-69 (exqluding 'other goods earnings') of the order 
of Rs. 548.97 crores, the increase in earnings on account of 
increase in lead may be put at about Rs. 8.67 crores. 

After the presentation of the Budget for 1969-70, there werc 
certain revisions of rates, such as, levy of transhipment charges 
cffective from 1-8-1969, enhancement of supplementary charge 
on foodgrains from 6 per cent to 9 per cent from 15-6-1969, 
revision of wagon load classification for salt and allied commodi- 
ties, and certain categories of foodgrains from 1-11-69. Thew 
were expected to bring in an additional amount of Rs. 3 crores 
Thus, the increase in earnings on account of increase in lead 
and revision of rates works out to Rs. 11.67 crores. 

The effective shortfall compared to Budget anticipations is 
thus only Rs. 7.89 crores (19.56-11.67), against the short-fall 
of Rs. 5.72 crores as per actuals for 1969-70. There is thus an 
unexplained element of only about Rs. 2.17 crores. It may be 
pointed out that the other goods earnings, consisting of demur- 
rage, wharfage, siding charges. shunting charges etc., which 
were of the order of Rs. 13.8 crores in 1968-69 went up to 
Rs. 16.15 crores in 1969-70. This would account for the tlnes- 
plained element referred to above, viz., of Rs. 2.17 crores." 

1.118. In para 1.75 of their 11th Report (Fifth Lok Sabha) the 
Committee had pointed out that there had been steep decline in the 
percentage of rail movement of sugar and cotton manufactures to 
their total production. From the available information i t  is seen that 
even though the Railways continue ta be by far the main crvriers 
of the bulk of production of the basic and heavy industries like coal, 
ores, cement and iron and steel, the relative share of.the Railways in  
the carriage of these commodities has appreciably come d o m  In 
the case of other commodities such as oil-seeds, raw cotton, salt and 
paper and paDer bcards etc., the percentwe of nil movement is also 
stendily coming down from year to year. The Committee would like 
Railways to carry out a systematic analysis and take necessary mea- 
sures to retain and increase their share in the transport of these corn- 
modities. 

1.119. The Committee take note of the work done by the Market 
ing and Sales Organhation through its various semias  and agen- 
cies. They would. however, suggest that through proper studies the 
economics of each service such as Container Service, Wight Forwar- 
ders' Scheme, Super Express Goods Services, etc., should be evaluat- 
ed so that necessary measures could he taken to Improve the services 
and extend them in the in temt  of at.trqW.rp t.30- tm(fjt- to Rail. 
ways. 

Performance of Production Uni t s  
A udi t Paragraph 

1.120. The total number of locomotives and coaches actually pro- 
duced by the three Production Units during 1969-70 vis-a-vis the 



Budget anticipations and the actual6 for the previous year is 
shown below:- 

1, Ohittararljnri Looomotivo Work+- 
(a) Btosm Irmnmotivta . . . . 
( b )  A. C. Elnotrio frright. Inoomotivrn 
( G )  D~PRCI nhunt.nrn . . . . 

111. I l i tnpl  01aoh Fook~ry-- 
(n) IDn)duot ion of nlwlln . . . . 
( h )  Elmtrio M~~ltil,l(- linitn . . . . 

1.121. Table below shows the unit cost of production in respect 
of  locomotivrs in Chittaranjan Locomotive Works and Diesel Loco- 
motives Works during 1W-69 and 1969-70:--- 

... ......... . . . . . . . . . . . - . . . . . . . . . . . . . . . .  - -  - - 
Arrrngo a d  ~ t f  I'duction 

(in lnkhu r r f  rupm) 
'I'yln-n of 111~r1m~1tirc.a . . -  -- 

I!Mlc,XCi!l 1969-70 
......... ....... .... . .  

O hitt.araujnn 1m11not i\w Work&-- 
u. a. 
W. a. ( Y h m )  . . . . . . . . . . 6.90 6.46 
W. L. (Slacrnr) . . . . , . . . . . 6.81 
A.C.F.T. (Rlmrt.io) . , . . . . . . l(Z.g.2 8o.k 
Dineol uht~nlcr . ,  . .  . . . . . . I 2 . w  19.13 

N. (2, 
Y. U.  B a r n  . . . . . . . . . . . . 6.08 

I)inncl Imomntive \ V d a  
H. (1. nioncd (WDM2) . . . . . . 22.6.. 'M.28 
M. 0. Ditscl (YI)MI) . . . . . . . . 19.54 17.47 - - - - -  - -- - - 

NOTE: The average cost for 1969-70 represents the cost for part 
of the Iocomotivcs produced durmg that year and not for the entire 
production. 

[Paragraph 9, Report of the Comptroller and Auditor Gene- 
ral of India for the year 1969-70 on Rail\vays.l 

1.122. In a note the Railway Board have stated that "The figures 
nf ~roduction of locomotives and coaches of C.L.W.. D.L.W. and I.C.F. 
furnished in the budget for 1969-70 were based on the estimates made 
by these three Production Units. These figures were revised in the 
'Revised Estimates' for 196470 and again In the 'Final Modifications' 



for 1969-70 depending upon the actual trend of production which in 
turn depend on availability of materials and changes in production 
priority for certain types of locomotives, and coaches during the 
year." 

1.123. From the figures given in the Audit paragraph it is seen 
that against 178 locomotives anticipated to be produced a t  C.L.W. 
in 1969-70 only 98 locomotives were actually produced. Similarly 
in D.L.W. against an anticipated production of 105 locomotives 82 
locomotives were produced during 1969-70. The Committee desircd 
to know the reasons for the large variation between the production 
figures anticipated in the budget and the actual outturn in C.L.W. and 
D.L.W. during the year 1969-70. The Railway Board have, in a writ- 
ten note, stated: "The basis for budget anticipations is the expected 
performance of the Production Units based on the actual performance 
of previous years, up-dated by anticipations of additional facilities, 
manpower etc., and supplies of raw materials, components of import- 
ed origin, supplies of components by other allied public sector units 
like HEIL/Bhopal. H.S.L., indigenous development of components 
and materials in substitution of similar items of imported origin. 
There are many imponderables which go to contribute to the produc- 
tion targets of these Units at CLW and DLW, but the figures adopted 
for Budget proposals are specifically pitched on the higher side in 
anticipation of getting the maximum output from these units. 

1.124. During the year 1969-70 unfortunately many of the anticipa- 
tions did not materialise. Supplies from normally assured sources 
of raw materials etc.. were well below targetted antkipations- 
especially supplies from TISCO, Rourkela and IISCO of sheets of 
various gauges. Axles etc.. and the Calcutta Dock strike led to  hold 
up of imports which adversely affected production. Supplies of As- 
semblies and subassemblies from HEIL/Bhopal of essential electric 
traction equipment were delayed thereby affecting production pro- 
gramme of D.L.W. Again, release of foreign exchange for imports 
of vital components got delayed by 4 to 5 months, necessitating 
slowing down of production at D.L.W. to maintain continuity. 

1.125. The Committee enquired since the budgetted production 
figures much less than the rated output how the shortfall in 
outturn was iustifiable. In this connection the Railway Board have 
intimated: "The budgetted production figures are based on an assess- 
ment of all round supply position of raw materials, import items. 
indiginised items and the actual manpower availability in each of 
these Units. The rated output. however. normally reflects the in- 
stalled capacity of t,he Unit based mainly on installed machinery 
and d a n t  capacity and layout including covered accommodation. 
but does not take into consideration the position of s u ~ p l i e s  of raw 
materials and boueht out items or the availability of trained per. 
sonnel to owra te  the Unit and the time taken for the development 
of skills and productivity t o  the optimum level. 

The shortfall in broduction was also due to delayed supply and 
drop in the outturn of traction motors and various Items of statistic 
equipment from the traction motors shop of C.L.W. This was In 
turn due to tecthine troubles and nrnblems ~ n c n u n t ~ r c d  in the d e  
vdopmcntal stnre in the production of silicon rectifiers, smwthinfi 



master controllers, shunting motor and electric-mametic 
contractors, inductive shunts, reversers, traction breaking switches 
and difficulties in the assembly of Traction motors. Difficulties were 
also encountered in the supplies of roller bearing axle boxes from 
NEI, brake equipment and compressors from Westinghouse, Saxby 
and Farmer and supplies of spring steel rounds from G.K.W. due to  
the lock-out in that firm. 

The reduction in the production of steam locomotives at C.L.W. 
i R  1969-70 as compared with the budget anticipation has to be viewed 
i n  the context of the diversification of production at C.L.W. NO 
flrr.ther order for steam locomotives was to be placed and steam 
locomotive production was to be entirely discontinued by 1972-73. 
~ h c  production of electric locomotives of different types and diesel 
shunters had to be gradually stepped up. With this background it 
bprame necessary to taper off steam locomotives production more 
streply. from 1969.70, in order to  release adequate number of staff 
for retraining for the purpose of employing them in, and increasing 
in due course. the outturn of electric and diesel locomotives and 
components required for these. 

Regarding the shortfall in outturn from D.L.W., it may be stated 
tha t  the drop was due mainlv to non-receipt of electrical equipment, 
B G .  Generators. M.G. rlectric traction equipment from HE%/ 
Bhopal. The supplies of these did not a t  all materialise to the 
schedule programme and this directlv affected the outtum. There 
,was also a delay in the receipt of B.G. axles from import sources 
mainlv due to a strike in France and due to the ships taking the 
longer route round the Cape and this affected production to the 
tarqet. Throughout the year 1969-70. D.L.W. experienced difficulties 
in supplies from import sources and indigenous su~pliers." 

1.126. According tn Audit the Railway Board had s t a t ~ d  in 
September. 1968 that about 325 electric locomotives could be re- 
cluired for the ~ e r i o d  1966-67 to 1970-71. The total production during 
thc period 196667 to 1969-70. however. was 166 locomotives only. 
Asked to explain the reasons for this shortfall, the Railway Board 
stated: 'The  proiected production of electric lncomotives during 
thp  old 4th Plan period (196667 to 1970-71) was 325 AC locomofives. 
Thc actual production of electric locomotives from C. L. W. during 
lW237 to 1976-71 was as under:- . . - . . , . . , . .-- - . - - -- - -- - . . -- 
1Mfi.07 . . , . . . . . , . . , . . n7 
l'M7.08 . . . . . . . . . . . . . . M, 
l91lR.69 . . . . . . . . . . . . . . 48 
1nnn.70 , . . . . . . . . . . . . . 31 
in7n.71 . . . . , a . . . . . . . . 41 $0 -- 

21 6* 
. . . . . . . . . . . . . . .  . . . . . . . .  .- -. 

Otlt of the 2l(l aloabdo b m  hrnd nut k7 arm Am. 6 A M  and 9 W. 

The verv frequent revisions of supplv dates and failures of 
H E X / ~ h m a l  in s u p ~ l i e s  of electric traction eauipment' throughout 
thr w a r  1M-87 to 1970.71 affected the production programme 
sPwrely. 

l , ' # r n W  



The manufacture of traction motors had been taken up in C.L.W. 
for development and indigenisation of this vital item but in the 
course of the manufacture of these, in the initial stages teething 
difficulties were experienced requiring prolonged testing and tor- 
rective action and hence adequate capacity could not be built up t~ 
the extent expected in this period. Similar difficulties were also en. 
couraged in developing the manufacture of Master controllers and 
other statistics equipment. Difficulties were also encountered in the 
supplies of assemblies and sub-assemblies of essential electric trac- 
tion equipment, supplies of roller bearing axles boxes from NEI, 
brake equipment and compressors from Westinghouse, Saxbp and 
supplies of spring steel rounds from G.K.W. due to lock-out in that 
firm. 

The large scale diversification of the type of locomotives also 
to an extent contributed to the drop in production in so far as 
manufacture had to be taken up of entirely new series of loco- 
motives involving a lot of planning and ancillary works, against 
the original 325 ACFT locomotives it was found necessary in the 
course of these years to urgently manufacture some DC locomotives 
as well as ACMT type of locomotives." 

1.127. To a question whether the shortfall in production result- 
ed in continuation of the costlier steam traction even on electrified 
sections, the Railway Board replied: "The shortfall in production 
was to some extent set by the slight delay in the ener 's'ing of a 
few sections originally planned for electrification ear f er, due to 
which the necessity for some number of locos was not felt. Also, a 
few short-distance trains which had originally been taken into con- 
sideration for haulage by electric traction were deleted from the 
list mainly to avoid frequent changes of motive power at short in- 
tervals from electric to steam/diesel etc. as that would have con- 
tributed to idling of other modes of power at the changeover points. 
Again where the major portion of the run for a train lay in steam 
motive power section with only a short distance to be covered by 
electric motive power such trains were operated right from the 
start to finish with steam motive power. For example; trains from 
Hamah on the Bandel Kata-Naihatf section were all operated bv 
steam from Howrah." 

1.128.The table below qives the particulars of total ~roduction 
and expenditure vis-a-vis the budget in three production Units:- 



1.129. From the above i t  is seen that in the case of C.L.W. the 
in the actual and budgetted figures of production was of 

the order of 33.70 per cent but the variation in the actual and bud- 
getted expenditure was only 21.12 per cent. Similarly in the case 
of I.C.F. the production was reduced by 12.3 per cent but the reduc- 
tion in the expenditure was only 9.46 per cent. 

1.130, The Audit paragraph also brings out that the average 
cost of production of locomotives produced in C.L.W. during 1969-70 
was much more as compared to 1968-69. As to the reasons for the 
increase in the average cost of production in 1969-70. the Railway 
Board have stated:- 

"Reasons for increase in averaqe cost of pod?lction in 1969-70 ober 
that in 1968-69 

Steam Loco: WG--The average cost of production of 19 WG 
locos (out of 32 locos turned out during the vear 1969-70) for which 
cost reports have been finalised. has increased by Rs. 48.294 over 
the average cost of production in 1968-69. Briefly, the reasons for this 
increase are: (i) increase in direct labour cost partly due to increase 
in direct man hours per lorn resvltinc from manufacture of more 
1tt.m of components in the works itself and ~ a r t l v  due to increase 
in labour hourly rates conseauent on increase in D.A.. increase in 
wages in time scale etc.. (ii) Increase in direct material cost due to 
increase in prices of raw materials and components ~urchased from 
trade. 

(iii) increase in overheads due to increase in wages of indirect 
labour conseaurnt on increase in lS A .  increase in wages in time 
m l c ,  increase in the cost of indirect storm etc 

ACFT Electric Locomotive: The averape cost of ACFT electric 
locomotivr in 1969-70 has incr~ased over that in 1968-69 bv about 
Rs 2 lakhs Der loco Reasons for incrcase in cost were brieflv. 

(a) Increase in direct labour coqt due to increase in man 
hour? ner loco arisine out of inrrcase in the auantum of 
work done Der loco, incrensp in labour hourlv rate conse- 
auent on increase in l3 A etc: 

(b) Tncre~se in dircrt storw rnqt r l u ~  t n  increase in the   rice 
of HETL transformers. s h o ~  manufacture of Traction 
Motor in (!I, W work? (which is n snnhidicated new item 
in thc initial stages of nian~~facturc in C.L.W.1. etc. 

(c) Inc reas~  in overheads dllc to incrcase in w a r m  and in- 
crease in indirect stores a. also inr rww in dirrct labour 
cost ner loco exolaincd ahovc. on wh;cll thc ovcrhcad is 
levied as a percentage 

nc Diesel Shunters: 
m e  increase in tho col;t of n m d ~ ~ r f i n n  in 1W9-SO o w r  that in 

"Jfiq-69 whirh urns mnrdnal vj7 RS 7 nM/- n ~ l .  lorn wns d t ~ e  to in- 
C ~ ~ n W l  n A.  waves in timr scale and ivrrrnsn in thc cnqt of m a t e  

'""q imnor t~d  ns well indie~nousl \~ nr~rrhnsrd" 
f'mxm4R-k 



1.131. The Committee also desired to know the estimated cost of 
production for each type of locomotive, coaches, etc., the actual cost 
and the reasons for the varilation. In this connection, the Railway 
Board have stated: "Ordinarily no estimates of cost of production are 
prepared for each type of rolling stock programmed to be produced 
during a year. The average cost of production during the previous 
year serves as the basis for comparing and controlling the cost of pro- 
duction in the current year, which is the purpose of any estimate of 
cost. There is adequate control over labour as all the manufacturing 
operations have been brought under "incentive working" in CLW 
and ICF and to an appreciable degree in D.L.W. The utilisation of 
material is adequately controlled in production pre-planning. Under 
such circumstances the previous years cost amply serves the object 
of an estimated cost." 

1.132. In reply to another question as to what extent has fall in 
actual production with reference to budgetted production affected ab- 
sorption of overheads per unit. the Railway Board have stated: "The 
short fall in production in Rolling stock with reference to initial pro- 
gramme of production for the year which is Axed cosiderably in ad- 
vance has not affected the absorption of overhead costs as the over- 
head ex~enditure is regulated according to revised budgetted oroduc- 
tion which conform to actuals. In addition to locomotives the Produc- 
tion Units are also engaged in additional activities of manufacture of 
components for future production, spare boilers (in CLW), spare 
parts for maintenance purpose (in DLW). Therefore even if there is 
some short-fall in the production of Rolling Stock. there will be cor- 
responding increase in other productive work so that the absorption 
of overhead expenditure is not affected." 

1.133. The Committee desired to know how do the cost of produc- 
tion in the three produtcion units compare with the landed cost of 
similar units. In a written note, the Railwav Board have stated: 

"The average cost of production of locomotives and coaches dur- 
ing the year 1970-71 in the three Railway Production Units is indi- 
cated below: 

-_ ___I_--_---- -- -------- 
Exoluding Inalding 
prolom pmfarmo 
ohagar ahagas 



As regards the question of comparing the cost of gwoduction in 
the railway production units with the landed cost of similar units, 
it may be stated that after establishing production in the Railway 
productioj Units, locomotoives and coaches have not been imported 
in recent years. The present day production cost in the railway pro- 
duction units will not, therefore, be comparable with the landed cost 
of locomotives and coaches imported years ago. Moreover several im+ 
provements have been made in the designs for locomotives and coaches 
being manufactured in the railway, production units based on the 
experience gained in the operation of the stock in Indian conditions. 

I t  may, however, be mentioned for information that the average 
landed cost of Broad Gauge Diesel Hydraul~c Locomotives of similar 
llorsepower as WDM2 produced currently at D.L.W. ordered for lm- 
port from West Germany in 1967-68 was Rs. 39.07 lakhs and Metre 
Gaugc D:esel-Electric Locomotive YDM4A type being manufactured 
currently a t  D.L.W. ordered for import from Canada in 1967-68 was 
lis. 18.32 lakhs. 

The average cost of Broad Gauge Electric Locomotive ordered in 
1963 for import from West Germany was Rs. 25.36 lakhs. 

For over 15 years now passenger coaches have not been imported 
by the Indian Railways, but according to an advice received m 1950 
from M/s  Schlieren, Switzerland the average cost of imported Swiss 
make 1st Class Coaches was Rs. 2.20 lakhs and t h r d  class coaches 
Rs. 1.65 lakhs." 

1.134. The Committee drew attention to the recommendation con- 
tained in para 3.42 of the 119th Report (4th Lok Sabha) of the Esti- 
mates Committee and enquired whether the Railway Board have made 
a comparative study of the performance of the diesel locos produced 
by DLW visscvis the imported locomotives. The Railway Board have 
informed that "The Railways have been asked to make a comparative 
study of the periormancc o: the dicsel hcos produced by the Diesel 
Locomotive Works, visa-uis the imported locos. The result of the 
study is awa~ted from the Railways." 

1.135. As regards the manufacture of components and indigenous 
contents of the locomotives manufactured at  CLW and DLW, the 
Railway Board have stated: "With the steps already taken, a larger 
degree of self-sufficiency 1s expected to be achieved at  the end of 4th 
Plan period. DLW have progressively increased the indigenous con- 
tent of the BC & MG dicscl-electric locos to 85% and 80''; r3spectively. 
CLW have gradually increased the indigenous content of electric lo- 
comotives to 78.6'6 on BG diesel locomotives to 705. and 50'7 on MG 
main line diesol locos. As wgar.ds the Estimates Committee's recom- 
mendation to draw up a target date by thc cnd of 1970-71 to manu- 
facture all compancnts hithcrto imported, it is submitted that a clearer 
picture would be available only after some more time, say at the end 
of 4th Plan period and in the meantime the drive for indigenisation 
continues. It  may, however. be mentioncd that even ultimately some 
essential raw material and special components will have to be im- 
ported and loo!? indigenisation is not likelv to be achieved." 



1.136. The Committee note that against 178 locomotives antici- 
pated to be produced at Chittaranjan Locomobive Works in 1869-70 
only 98 locomotives of difl'erent types were manufactured. Similarly 
in the Diesel Locomotive Works, Varanasi, only 82 locomotives were 
produced in 1969-70 against an anticipated production of 105 locomo- 
tives. The shortfall m the production has Deen attributed to non- 
materialisation of a'nticipatiuns in regard to supphes of raw materials 
and components from local as well as foreign sources. In the came of 
ULW besides other extranous factors, the release of foreign exchange 
for import of vital components was delayed, which nece~sltated slow- 
ing down of production. So far as supplies of raw materials and mm- 
ponents are concerned, the Committee would urge better planning 
and advanced procurement so that these do not hold up production 
schedule. The Committee are perturbed to note the delay of 4 to 5 
months in the release 01 forelgn exchange for imports of components 
which atfected adversely the ~oduct ion  programme. The Committee 
desire that there should be better coonimation and advanced plan- 
ning to secure fore~gn exchange allocations in order to import in time 
the requisite components to sustaln the production programme. 

1.137. The Committee feel that any shortfall in the targetted pro- 
duction which is always related to tne installed oapacitv of a pro- 
duction unit, not only adds to the overall cost of production but also 
results in under-utlllsation of the installed capacrty. As against the 
projected production of 325 locomokives during the period from 
1966-67 to 1970-71, the actual production of only 216 locomofives at 
CLW during the same period would mean that a portion of the capi- 
tal investment remalned unut~heu  aurfflg thls penod. This could 
also in a way imply over-capitalisation with all its attendent dis- 
advantages. 'lhe Committee would therefore like that all out efforts 
be made to ensure that the installed capacity of the production units 
is utilised to the optimum l e v a  

1.138. As regards the marked increase in 1969-70 when compared 
to 1968-69 in the cost of production of W.G. Steam lows and ACFT 
electric locos produced by CLW, the Committee are not oollvinced 
with the reasons given such as increase in the cost of labour m d  raw 
makrds ek .  which are common factors in all the productjon units 
The natural inference therefore would be that because of shortfall 
in production the overhead expenses debitable to each unit actually 
produced got enhanced and hence the overall pmduction oost has 
gone up. To that extent the contention that the shortfall in pralnc- 
tion has not Uected the absorption of overhead costs does not mund 
convincing. 

1.139. Another point on which the Committee would like to cam- 
ment is that although the cost of production of locomotiv~ or &es 
may not be comparable to similar locomotives and coaches imported 
earlier, an attempt should be made k, findout the ex-works cost of 
similar or oomparable units being turned out by the oollabotok,rs in 
their own country as  also the prices prevailing for comparable rolling 
stock t w e d  out by leading manufacturers in the world. 

1.140. The Committee are confident that with sustained &orb 
itshould be possible fo bring down our costs further snd thw improve 
oar competitive poeithm in the export market. 



1.141. The Canunittee would like that the comparative study of 
the performance of the diesel locorndives produced by DLW and 
electric locomotives produced by CLW vis-a-vis the imported locomo- 
tives should be completed at an esrly date so as to effect tmprova 
ments in our locomotives. 

1.142. Concerted a o r t a  should also be made to progressively fn- 
crease the indigenous contents of the locomotives manufahred In 
CLW and DEW. There should be a time bound programme for de- 
veloping manufacture of such components which are at present being 
imported, so that we can attain self-reliance at the earliest. 



CHAPTER XI 

PLANNING AND EXECUTION OF SCHEMES 
Planning for acquisition of the locomotive power on the Wan 

Railways 
dudit PaTcrgTaph 

2.1. In planning for the acquisition of new rolling stock, the 
Ministry oi Kailways (Railway Board) had. upto the Third Plan 
Period, followed thc incremental n~cthod of calculations by which 
the rolling stock requirements of the anticipated additional traffic 
only were assessed. The Public Accounts Committee (1967-68) j n  

their twenty-second report (Fourth Lok Sabha) recommended that 
the Ministry of Railways should review the methodology of plann:ng, 
The Ministry of Railways (Railway Board) changed the methodolom 
of planning from incremental to the overall traffic, in respect of 
wagons, from April, 1968 onwards but continued to calculate the 
locomotive requirements on the incremental method till July, 1969 
when they adopted the net tonne kilornetre basis for assessing the 
locomotive requirements with reference to overall traflic. By :his 
method, the total number of locomotives required in 1970-71 was 
worked out at 9383 for B.G. and 4185 for M.G. Even according to this 
method of calculation, the total numbcr of locolnotives required for 
the actual traffic that had materiallscd during 1965-66 to 1968-69 
were considerably less than the locomotive ho!dings as shown be- 
low:- 

- - -- ---  - . . - - 
No.  of loa~rnoljrus iu slcam cqt~~vslcr~tr-~ 

'-.---.-I-- -A--- - -  --.. - -.-- - 
B.0. 3f.G. 

-.--.-A --.--- 7r --"--' -. h -. . .. .. - 
Hohiitq lbquinmcnt Surplur H ~ ~ l r i u ~ ~  I<wptr*~rnct~t hurpiu. 

----.- .- ---.----... - -- 

2.2. The Ministry of Railways (Railuvay Board) stated (Dcctm- 
ber. 1970) that procurement of locomotivcs had to be arranged in 
the light of tratfic targets finaliscd by the Planning Commission in 
consultation with the Ministries conccrned and that the surplus of 
locomotives which itself was due to non-matrrialisation of thc ant]-  
cipated traffic on account of general recession in the country and 
unforeseen circumstances relating to law and order. civil distur- 
bances, pilferage, labour strikes etc.. was only notional as there irw 
heavy ovcraged content in the locomotive holdings during the period 
under consideration. The nveragcd locomotives were stated ta have 
been retained in service to mcet thc requirement of anticipated traffic 
to avoid a big power gap. This indicates that the surpluses were held 
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in terms of an unduly large number of overaged locomotives, which 
o he Kallway Uoara taelnsdves consiai.r to t3e 01 not~onal existence 
only but which nevertheless leads to adverse i ~ ~ ~ a n c i a l  enects In 
terms of cost of maintenance, cost of operation mcluding crew and 
other staff, excessive consumption of fuel etc. 

[Paragraph 11, Report of the Comptroller and Auditor Gene- 
ral for the year 1Yb9-70 on Hallways.] 

2.3. During evidence the Committee desired to know the out- 
come of the study made in 1965 regarding the requirements of loco- 
mot~ves both for Bti & MC; lines. H represcntatlvc of the Railway 
doard dcpoicd. "itx &+uuj. canled oat in lYaslj6 was with reference 
to the actual requirements of locomotives for the Tnird Plan and the 
position as it would be ootaming at the end of the Third Plan. An 
~ ~ , i c e r  on Spccidl ~ u t y  v;,~:; nppmtci i ,  whc .,vcr,t into the m a t t s ,  
and as a result of his assessment nc lourd that on the basis of 206 
lnl~lion tonncs of treight trafiic, ttwre would be about 250 broad-gauge 
locus surplus while on the metre-gauge there would be a shortage of 
about 1 7  locomotlvcs. On the other nand, he also pointed out that 
there would be a large numbcr c ~ f  over-aged 1ocomot;ves on line aiso 
and thc percentage or over-ageu mcomui,ves on line, as per his calcu- 
lations was 25',, on UG and IS:, on MG as at the end of 111 Plan. 
This study was circulated to the val'lous Zonal Kailivays for perusal 
uf the Ch~ef Operatmg Superintciidcnts and Chwf Med~cal Engineels 
ctc, were invited to Ucln; IU discuss thc matter with the Oflicer on 
Special Dut-y. Some Haliways did not agree that there would be 
surplus all the discuss~ons did not reveal that there would be surplus 
to that extent. This is so far as the study for the Third Plan is con- 
ccmcd-whlch was complctcd 111 i9u.j-blj. A littie thereafter, the 
Board set about assessing its iquircments  for the Fourth Five Year 
Plan in the light of the targcts that had been set.'' 

2.4. The Comm~ttcc tvttrc intornled that 111 the stildg made in 
1965-66 thc incremental nlcthoci ivas used tvhcreas m the assessment 
made for ~ h c  Fourth Plan the NTKM n~cthod was adopted. As regards 
the difference between the t t v ~  methuds. thc witness stated: "The In- 
crc~ncrital method formula was based on thc tonnage of traffic to be 
lifted in thc years to comc. For instance, 11 you makc an assessment 
today on an mcremental bass  for the Fourth Plan, it means that you 
take ~ n t o  consideration ivhat add~ t~ona l  tratiic you have got to lift 
over the existing level. The existing holding is not taken into consi- 
deration. We do not go into thc surplus or shortage as on date, but we 
only take into consrdcrntlcjn on an incrcmcntal basis trafic expected 
to be lifted today is 200 m~lllon tonncs and we expect that in the 
Fourth Fivc Ycal- Plan we will lift 240 million tonnes, \vc will calcu- 
late and assess the additional requirenwnts of locomotives on the 40 
million tonnes i l~~wpcctrve of \vtlat tvc are holding today tvhether it 
1s rnorc, or less, or just sulticicnt for the 201) million tonnes of traffic. 

In the NTKhII method, \vhich ivas adoptt>d from 1969 onwards, 
'!\'(' take into consideration t h p  total tonnap> of t~.af'fic t u  bc lifted up 
1" the end of tho Plat-, trlld :I st3ss our  ~xqu~rcmcnts  on the final total 
tonnage of traflic. From that tvcl substract what wc arc holdnig and 
'rl'ivc a t  the net rcquircnwnts for the future". 



2.5. To a question as to why the incremental method was changed 
to NTKM method, the witness replied: "I will take up the goods traffic 
first. Sir. Your point is why we changed over from the incremental 
method to the overall traffic met.hod which was in existence so many 
years upto about the middle of thc Third Plan. Upto this period the 
total amount of tonnage lifted was rising and there was no question 
of traffic remaining static or going down. In fact we wanted more and 
more locomotives. So at this stage there was no question of thinking 
that a t  any given point of timc, we had any surplus, but on the other 
we were short of locos. Indeed when the Second Plan ended the Rail- 
ways were short of capacity and short of locomotive power, So there 
was no surplus which we could have taken into consideration in plan- 
ing years ahead. When the Third Plan ended and the recession years 
came, then we felt that we may be holding something surplus either 
in engines or wagons which ~ v e  would take into consideratign in plan- 
ning ahead. So we adopted a changed methodology. 

The other thing was that the incremental method took into con- 
sideration only the wagons requircd and we applied a formula of im- 
proved efficiency factor on the additional stock only and not on the 
existing stock that did not affect the wagon holding. So in July 1969, 
the Ministry of Railways, therefore, adopted a new method i.e. net 
tonne kilometre method to assess within a reasonable range of accu- 
racy the total requirement of loco~notives required for all services 
except for passenger services and departmental work". 

2.6. Regarding the method of calculation of rLquircments of 10- 
comotives for the passenger traffic, thc witnt3.;s csplaincd: " We take 
the total daily vehicle kilometrcs and d:vide them by vehicle kilo- 
metre per vehicle day in use to arrive at  the number of coaching vehi- 
cles-passengers vehicles-required and we assume one engine will 
take 10.5 vehicles. We divide that number by 1U.5; we have the total 
number of locomotives it requ~red for the coaching services. 
We assume that one engine will be ~ q u i r e d  for crctain number of 
passenger coaches. that is the basis w e  adopt". 

2.7. During cvidcnce the Committee pointcd o u t  that by adopting 
the more scientific or sophisticated method i.e. NTKM method, the 
requirement of the locomotivcs increased. Asked whether in 
computing the lai,ger demands under thc ncw method suflicient al- 
lowance for the misting stock was made, the representative of the 
Railway Board replied: "In 1969, the assessment to which we are still 
adhering, was made by a Committcc of ofiicers when they recommen- 
ded that the NTKM method should be adopted. At that stage, we took 
into consideration the average number of locomotives required for a 
given volume of traffic. which latter was worked out on the basis of 
a discussion between the Railways and thc othcr Ministries and tht* 
Planning Commission for determining t h e  total originating trafXc an- 
ticipated. We took into consideration all the over-aged locom~t iv~s  
we had and that assessment showed that so much was the holding. 
so much was required and so much was surplus or deficit. So, the 
existing holdings figure, included the improved locomotives or over- 
aged locomotives also". 

2.8. In  regard to the figurcs of holdings and surplus of locomotivcs 
with the Railways, as calculated by the Audit, the witness stated: 
"The 1965-66 exercise was not a projection but an assessment of the 



then holdings ~is-a-vk, requirements. As regards the excess calcula- 
led by Xudlt, we had in January, 19 (1, poln~ed out that the basis for 

was not correct and acceptable." 

2.9. He added: "There is a difference and we are prepared to con- 
vince anybody that our calculation is on a realistic basis." 

L.10. In reply to a question as to why the correct figures were not 
;ntirnated to Audit the witness stated: " We pointed out certain errors 
111 calculating by Audit but did not supply alternative figures in res- 
~ c c t  oI alleged excess. 'rne assessment whlch has bcen made by Audit 
is on the basis of certain amount of tonnage actually reahsed. There 
is therelore boulld to oe a Ulnerence, apart lrom everything else, 
bctween the assessment made on the basls of certain prospective tar- 
gets. If you look a t  this retrospectively on the basis of tonnage actual- 
,). ~ ~ f t e a ,  i t  would riot oe cornparaole, and that aspect should be given 
curisidera tion." 

2.11. The Cha~~ ,man .  liailway Board, however added: "I accept 
i l i ~ t  there has been a failure to glve the correct figures to the Comp- 
tloller and Auditor General in time. I shall see that thls thing does 
l l ~ t  happeri. 1 would only plead that we may be glvcn an opportunity 
1" give the correct ligulcs to the Aud~tor-General. 

2.12. The Comnlittce dcs1rt.d to know the figures of their holdings 
tmic. as worked out by the Hallways. I n  t h ~ s  connection, the represen- 
tatlve of the Kailuay Board statcd: "In 1965-66, according to the as- 
acssnlent made by the OSL), lie tourld c/n the broad gauge about 250 sur- 
pius. Only in 1969 when an overall assessment was made we found 
 hat we were not surplus on tile basis of certain tonnage to be lifted 
L,: L ~ C  oi' Fourth Plan period. We were planning tor 265 million 
tonncs at the initial stage lor ~ l i c  b'ourth Plan. The 1969 assessment 
bawd on 265 m~llion tonries did not shokv any surplus. Later the Plan 
tal,get was reduced to 2-40 million tonnes. We have reassessed and we 
i 'uund there would be a lesser shortage. If u.c attain less than 240, 
t t i c i ~  would be sunie surplus ivh~ch 1r.e shall certainly cut  up. Thls 
un  the broad guage." 

2.13. The C o m m ~ t t t c ~  drexr. attcnt~un to thc following observa- 
tion made by the ARC'S S t u d  Tcam on Ka~l\vays: 

"An analysis should bc made by each zonal railway to de- 
termine their actual requucments of locomotives and the sur- 
plus should be kept In good repair for use In emergency. To 
keep a large number of englnes in circulalion until they are 
actually requlrcd, 1s u~iecononl~cal and should, therefore, be dis- 
couraged." 

2.14. Askod \\he! her the suggtrst~on contained in the above obser- 
vation was considered, the representative of the Railway Board sta- 
ted. "That has been done from Scar to ycar. The plans of the zonal 
1';lilways are discused with one otliccr of the Board every now and 
thcbn, and on the basis of the  discussion, the surplus that is found in a 
@vcmll volume of traflic moving at that time IS kept in good order and 
Wc Carl supply iln engine at any tirnc," 



2.15. Subse uently in a note furnished a t  the instance of the 9 mittee, the Rai way Board have stated: "It had been made clear in 
the Railways" earlier reply to Audit that the basis of computing the 
availability of locomotive power on the Railways a t  the rate of 2.5 
steam locos for each of the total diesel/electric fleet was not correct 
The ratio of steam locos to diesel/electric locomotives is 1:2.5 in res. 
pect of main line through goods service, 1:1.5 for passenger powprs, 
and 1:1.25 in case of shunting/inferior service locomotives. Based on 
this premise, the figures should be as follows: 

( i )  Reipircrnrc~it of I o o ~ ~ ~ u l ~ l i v t ~ s  nr ~m 31 .9-lili trc t~sw~a( .< l  by 
the  R a i l w ~ y  I h m l  fi~r I!Ni.i.tili Irvc*l of trefiio . . 8 3 2 5  4,017 

(ii) Hcvlc~ircrunrit uf I o u ~ * ~ u o l i v ~ ~  t 1 1 1  ~ I I ~ ~ L I I I ~ I I U I I  ~ ~ Y X I I I I ~ ~  1;)1, ,b 

trtrflir turgrt of '225 lnill~tm ~ ~ I I I I I I -  1 1 1  1!1iO.71 t i n  t ~ l i ~ e w ~ l  
by Lhr llrrnni I I I  Al~ril IIIUX . . . . . . . , 8.4 4 2!Jh 

( i i i )  Total ri~4uir~~ti1011t o t ' l ~ m ~ ~ u o l  iv<-h i ~ ,  l!li0-71 11s per I;( d ' n  
n~sresmt~ut--itc.n! ( i )   lid (ii) , . . . . . 9. I IiU I X ;  

( i r )  1hy11i1~11writ tur r i ~ p l ~ ~ ~ c ~ r n t ~ ~ ~ t  I ~ W I U I I ~  . . . . 1,210 40,') 
( c )  So. of I I I C  m~otivc, [ ) l n . ~ ~ < % l  I I ? , I ~ ! , I I ~ : , ; U ~ ~ I I ~  LIIILI,I;  l!IMLli7 

In 1!CII.71 a11t.r c ~ l l , ~ k i ~ ~ p  11 t w d ~ l  l q l  251 Ill: I I I ~ ~ I ~ I I I ~ I ~ , \ L ~ ~  1 1 1 1  

c r i i  I 1 1  i i  I . . . . I .Soil 7113 
( v i )  ~ l c ~ l m l ~ t l v c  holeli~iy a h  0 1 1  31.3.titi . . . . . , S,likll  4 , I l l i l  
- - - . - . . - .. - - . . . . .. . . 

Thus thc thcorctical difYewnce bcttvccn the ~,cquirements and the 
availability of locomotive po~vci. on 31.3.1966 was 355 locomotivc~~ on 
the BG and 44 locomotives on the hlG. Even this was due to the antlci- 
pated traffic not hav~ng  mato~.ialiscd, as against ivhich. the Rrril\ i ,ayb 
Ivere holding as on that date. 1fW BG steam Incomotives and 618 h9G 
steam locomotives which wet,e ovcragcd. Thew orvragcd locomotnrs 
should normall)' have bccn condcmnrd. bt:t rvere retained in s: n11ct 
to meet the requirements of traffic. Had these locomotives been ~ v i t h -  
drawn, the so-callcd sxp lus  ol' 355 BG and 41 MG locomotives v ~ ~ : i l d  
h a w ,  in fact, turnt:d into a shortage of 1532 EG and 574 MG l o c r ~ n w  
t iws .  Moreover, i f  the, pr1'form:ince at low eflicicncy of these o v c ~ ; ~ ~ e d  
locomotives is taken into account, even this marginal theoretical sul- 
plus would perhaps bcl wiped out. 

It uras clarified that any direct reference to the locornotivc p o w  
being surplus was thus as incorrect as indirect implications that per- 
formance of the locomotives was poor because of surplus holdings on 
the Railways. Procurement and rettntion of locomotivc power has 10 
be viewed in the light of traflic targets finaliscd by the Planning Com- 
mission. from time to timc, in consultation with the relevant Minis -  
tries. Thew are various factors. such as Ivads of commoditics. pro- 
portion of emUty haulage unforeseen interference with r a i l w : ~ ~  rim- 
munications, by way of natural calamities or adverse law and cl$'r 
situation. which affect thc transport capacity. Any review of reclulre- 
ments in retrospect on the basis of actual materialisatiorl of traffic 
u m l d  Ihus  hc misleading. Further, the rrview now bring don(' Pi'? 
tains to the inter-plan years which were beset with recession in t h r  
economy. which seriously affected the industrial sector and in turn* 
had serious repercussions on the Railways' performance. 



Similarly, it would not be correct to say that there was deterio- 
,,tion in the utilisation of locomotives, particularly in the case of 

locos owing to the existence of surplus power. With the pro- 
glessive dieselisation and electrification, steam locomotives have 
gadually been relegated to the slower services, e.g., coal and indus- 
t l  la1 pilots, sectional trains, shunting and van-goods services. Against 
[;:I 44:: NTKMs under steam traction on the entire BG rail system 
arhleved in 1960-61 the corresponding figure in 1968-69 was 30.47%. 
On the contrary, the percentage under diesel and electric traction in- 
cpc':lsrd from 9.84 to 45.98 and 1.82 to 23.55. respectively, during the 
same period. Likewise. on the MG. while the ~ e r c e n t a g ~  of NTKM 
bv steam traction came down from 98.42 in 1960.61 to 62.92 in 1968-69 
lindcr diesel and electrlc traction, it increased from 1.45 to 36.05 and 
o 13 to 1.03 respectively. 

The drop in usage and diewl/r!cctric locomotives was partly 
d ~ : :  to the traffic not mat?rialisine according to anticipation on many 
sections. On other sections with th? increase in the percentage of 
k:ilisation of sectional capacity under these modes of traction, intet 
,sf crossings and precedences increased when compared to the time 
the  new modes enjoyed absolute arioritv on account of the limited 
number of diesel or electric-hauled trains. I t  would thus not be correct 
to  iudee the performance on absolute indices in respect of each trac- 
tion. Under condition:; of mixed traction, where also the proportion 
of rach mode of trzrtion varies. the cficiencv should br judged on 
tho basis of an all-inclusive index. Diesel and electric loco-notives 
for this purpose have been cspressed in terms of standard WG/YG 
dcam cncines. It would be observed from the data given below that 
thr equated number of standard steam locomotives utilised for mw- 
Ing a million NTKM per day has come down from 25 in 1950-51 to 19 
in 1968-fi9 on the RG and from 65 to 40 on the MG (the slight increase 
in the years 196867 and 1967-68 reflects a lower level of traffic in those 
years). 

No.  of pnods lommot,ivea (in 
tonnr o f  R G P G  rtoam loco- 
mnt,iven) utiliscd for moving 
1 million kT Kma. of freight 

tmmo per day 

RO MG 



2.16. The Cbmmittee note that the figures of surplus of lmmo. 
tives as calcullated by Audit are not being accepted by the W w a y  
Board now and it was pleaded by the Chairman, Railwav Bosrd, 
daring evidence that an opportunity might be given to give the correct 
figures, From the written note furnfshed to the Committee by the Rail. 
way Board it is observed that the figures in regard to regubment  
and surplus of locomotives during 1966-67 to 1968-69 have still not been 
furnished. The Committee would, therefore, like that the compleh 
information indicating the method of calculation of locomotive hold. 
ings, requirements and surplus for all these years may be furnished 
duly vetted by AniKt. 

2.17. However, coming to the specific question of l ~ m o t i v e  
holdings on the Railways, the Committee would like to em~hasise 
that as the assessments of locomotive requirements made from time 
to time form the basis for their procurement in future, these cslcula- 
tions should always be based on realistic norms. The Railway Board 
should also evolve a satisfactory basis for future planning and ar. 
quisition of locomotives. 

Northern Railway-Loss due . to  delnu in the execution of Watm 
Supply Scheme at Suratgarh 

Azidit Paragraph 

2.18 Due to scarcitv of water at Suratgarh, an important iunc-  
tion on the Bikaner Division of Northern Railway, water required 
for locomotives and for domest~c and other uses of the Railway 
colony etc.. is being brought in special trains from Sarupsar, 21 K Ms 
away. at  an annual cost of Rs 3 32 lakhs. In order to eliminate the 
water scarcity and to obviate the running of water specials, t h ~  
Railway Administration abproved in August. 1959 a scheme for sup- 
ply of water at  Suratgarh from the Rajasthan Canal scheme The 
detailed estimate for the work was brepared in August. 1960 but the 
work was commenced in A ~ r i l ,  1964 i e after a period of 31 years 
By November. 1967 the construction of overhead tanks. p i ~ e  line 
water columns. filtration plant and staff auarters was comdeted at 
a cost of Rs. 3 93 lakhs The construction of diggies (tanks intn 
which the canal water is drawn for storage and pumping out to t h e  
water supply system) and connected works was not undertaken a? 
the land required for this could not be acouired The scheme hnq 

therefore. not yet materialised even after a lapsc of 10 years 
2.19. When the above scheme was still on the anvil, the Railway 

Administration sanctioned in March. 1M3 an estimate for another 
scheme of trial boring for a tube well at a cost of Rs 9.188. The 
result of the trial bore done in Abril. 1964 was adiudged succesdul 
as reqards the quality of water As the vicld was below emectatinn 
another estimate for pave1 devclopmcnt of the tube well bored ms 
sanctioned in March. 19M at  a coct of Rs 20.753 (Inter revised fn 
Rs B.377). On com~letion of the work in June. 19637 a t  a cost of 
Rs. 32.588 it was found that neither the yield was as much ns 
exbected nor was the water fit for drinking and loco numosrs 7%" 
tube well was, therefore. sealed, 



Due to the delay in the completion of the water supply scheme 
the Railways Administration continue to bcur heavy avoidable 

on the running of water specials. 
[Paragraph 22, Report of the Comptroller and Auditor Gene- 

ral for the year 1969-70 on Railways.] 
2.20. According to Audit para the water supply scheme was a p  

proved in August, 1959, the detailed estimate for the work was pre- 
pared in August, 1960 but the work could be commenced only in 
April, 1964. As regards the reasons for delay at various stages, the 
Railway Board have in a note submitted a t  the instance of the Com- 
mittee stated: "The work was included in 1960-61 Works Programme. 
The approval was communicated to the Railway in March, 1960 
while the detailed estimate was sanctioned in January, 1962. Thus 
the time taken for preparation and sanction of the detailed estimate 

about 22 months. Thc detailed cstimate was prepared by the Divi- 
.;inn in August 1960 and s~ lhni t ted  to Headauarters in December. 
1960 after getting it dulv vetted by the divisional Finance. As the 
estimate had to be scrutinized in various branches in consultation 
with Division, i t  took considerable time before it could be sanctioned 
by the competent authority. 

As soon as the detailcd estimate was sanctioned. indenting of 
stores was initiated. The materials started trickling only in the year 
1964. As all works were suitably corelated, the location of the struc- 
tures could be finaliwd onlv after location of the diggies (for which 
land was to be acquired). As such, the field work could be started 
vnly in April, 1964." 

2.21. The Committee were informed that the work was expected 
to be completed within one year and six months from the date of 
commencement subject to receipt of matctrials and taking possession 
of land from the State Government. 

2.22. To a oucstion as to the rrasons for the non-completion of 
the work. the Railway Roard h a w  replied: "Delav in getting posses- 
sion of the land due to reasons beyond the control of Railwav Ad- 
ministration was the main causr for non-com~letion of the work. It 
may, howrver. be mentioned that the sub-works, which were within 
the control of Administration and usefulness of which did not 
d e ~ e n d  'on construction of digqics were completed in November, 
1967." 

2.23. The Committee enquired about the action taken by the 
Railwav to acquire land. In a written note the Railway Board have 
intimated: "The Railwav Administration has since taken over posses- 
?ion of 1.806 acres of land on 50-5.71. The work of digqies has been 
pnmnleted and put into cnmmission on 25-10-71." 

2.24. Tn regard to the completed works viz. staff quarters over- 
head tank and filteration ~ l a n t  ctc.. the Committee enquired whether 
thev were being ftlllv rrtilised. Thrv wrre informed: 'The assets that 
have been created bv the Railwav Administration are beine fullv 
utilised for the purucrse for which thcv are maant as would be evi- 

from the following:-- 
The overhead tanks nn high stacing and the standard water 

rolumns are fully utiliscd for fllling the engines within the requisite 



economical time thereby eliminating detention to trains. The filtra- 
tion plant and overhead tanks attached thereto are being used for 
filtration of drinking water to the staff and passengers. The staff 
quarters are also being utiliscd for housing the staff." 

2.25. The Committee desired to know as to why when the schemc 
for drawal of canal water had already been sanctioned, was another 
scheme of exp1orin.g the possibilitv of installing a tubewell sanction- 
ed. The Railway Board have intimated: "Dislocation of train scrviccs 
was expected to be caused when the canal distributory, from where 
the diggies were to be fed, was closed for a period exceeding the 
reserve capacity of the diqgies. It  was, therefore, considered necps- 
s a q -  hy the Raillv:ay Adminiqtrrtion to have a trial bore for exalor- 
ing the possibility of obtaining a dependable source of water. 
Depending upon the yield from the tubewell it was intended to 
function either as a supdement to dieqies water supplv schcme and/ 
or as a standby to the same sch~me."  

2.26. The Audit para points out that the trial bore done in April. 
1964 did not give the required vield hut the Administration proceed- 
ed with the work. Givinq reasons for this. the Railway Board have 
stated: "It is true that the vield of water has not been upto the cx- 
nectatisn. However. considering the fact that Surataarh is in a desert 
area, it is but natural to e x ~ l o i t  fully whatever water resources 
become available. The Railwav Ad-ninistration had therefore rightly 
1.1anned to make full use nf t h r  nvailc?h!e water s u ~ p l v  from trial 
bow and improve the oualitv of wnter by adeauate treatment." 

2.27. In another note the Railwav Board h a w  stated: "The water 
obtained from this trial bore contained ~ e r m a n e n t  hardncss. Since 
this was not fit for loco feed Durooses and was also not considered 
satisfactonr for drinking numosos, the Railwav Administration is 
intending to treat the water before it could he made fit. Till such 
time the water softeninr! d a n t  is installed and brought into com- 
mission. the Railwav Administration h a w  heen constrained to seal 
the trial bore temnorarilv so as to nrotprt the trial bore from being 
choked by debris falling inside the trial bore." 

2.28. Tt has been further statcd that "Railway Administration is 
now ~rooos ing  to instal Kannicot type water softenine ~ l a n t  for 
softmine water at this station. Arraneements arc now h ~ f n g  made t o  
instal the softeninq ~ l a n t  a t  a cost of Rs. 1.20 lakhs. The trial bore 
will he utilised after the water softening nlant is commissioned hv 
about end of June. 1972." 

2.29. The Committee m m t  tn observe that the scheme for im- 
nrovement of wa* s m l v  at Snratmrh anproved in 1959 muld 
fmdffy only In 1971 i.e. nffer more than eleven years. The t tm~ 
taken in lsanctfrmfn~ the Matled edlmates as aka fn starting the 
wark wac mddemblc.  Thc Commfttm feel that delay st  varlaus 
*es COFM have heen nvolded with nroncr nlannha and m d i n s -  
tkm. 

2.30 It has ban stated that the .main cause frv the nnnocrmule- 
tian of the work was delay in getting passcsslon of the b d  ifam the 



State Government. This indicates that the question of acquisition of 
psnd was pursued by the Railway Administration with the State 
(;overnment in a routine manner. If the matter had been taken up 
,t the appropriate higher level, the land could have been acquimd 
much earlier and delay in the completion of the work avoided. me 
committee would like that the whole matter shodd be thoroughly 
jnvestigafed with a view to fixing responsibility for delay at Merent 
stages. 

Southern Railway-Premature construction of a third goods 
terminal a t  Madras 

Audit paragraph 
2.31. A third goods terminal at Korukkupet in Madras built at  

cost of about Rs. 1.05 crores was commissioned in December, 1965. In 
the  justification for this work (included in the Works Programme of 
1964-65) it was stated that both the then existing terminals a t  Salt 
Cotaurs and Royapuram had reached a point of saturation and there 
was no possibility of expanding the facilities a t  these places to deal 
with the anticipated increase in traffic during 'the next 15 to 20 years'. 
I t  was further stated that the number of wagons received in the 
Madras area was 170 per day (86 at Salt Cotaurs and 84 a t  Roya- 
puram) and 70 additional wagons per day were expected to be dealt 
\ r .~ th  in the new terminal. The aggregate traffic anticipated to be 
dealt with a t  the three terminals together was thus 240 wagons per 
day. This level has not been reached even five years after commis- 
sioning the third terminal. The Railway Administration have stated 
(November, 1970) that the slow growth of traffic was due to econo- 
mic recession. that the traffic has started picking up and that during 
the first five months of 1970-71 the average daily receipts were of 
the order of 207 wagons, the peak receipts being 228 wagons per day, 
in July, 1970, a figure which is fairly close to the traffic of 240 wagons 
per day anticipated at the time the works were justified and sanc- 
tioned. 

It may. however. be observed that Salt Cotaurs aloae had 
handled 168 wagons per day in January. 1960 and if the capacity of 
84 wagons' per day of Royapuram is added to this. the total capacity 
of these existing two terminals was 25:! wagims pcl  day which was 
much higher than 340 wagons, to handle which thc third terminal 
was built a t  Korukkuget. 

[Paragraph 31, Report of the Comptroller and Auditor Gene- 
ral for the year 1969.70 on Railways.] 

2.32. The Camn~ittec desired to know the justification for the 
PMvision of a third goods terminal when there were already two 
Icrminals one a t  Salt Cotaurs and another at Royapuram. 
The representative of the Railway Board deposed during 
""idwe:  "The capacity and the existing number of wagons being 
df'alt with at  thcse two terminals \\.as rrsulting in hcavy detentions 

H'agons both at the terminals and the yards and in the interest of 
h ( ' t t ~ l '  utilization of resources and in the  light of thc anticipated 
!Z"Owth of trafic. it was decided to devclop ii third terminal. This is 
'I"' main justificetion." 

LiJ ( D ) ~ w ~ J I . ~  



2.33. He further added: "The need for finding another place to 
deal with a large number of wagons was felt when we found that 
the traffic could not be conveniently dealt with a t  the  existing two 
terminals. We anticipated additional traffic. I t  is always better to 
find a place where opportunity offers, because if we delay in taking 
a decision, the site gets developed, the area gets built up." 

2.34. The Audit para state2 that the new terminal was planned 
to deal with the anticipated increase in t r a f E ~  during 'the next 15 to 
20 years'. The Committee enquircd whether it was prudent on thc 
part  of the Railway Administration lo embark upon a project costing 
over Rs. 1 crore to meet the traffic anticipatcd to materialise in thc 
next 15 to 20 gears. In a n-ritten note, ihe Railway Board have stated. 
"The third terminal a t  Korukkupet was a developmental scheme> 
executed when there was no pussibility of expanding the facilities at 
the two existing terminals to deal with the anticipated increase in 
traffic. The surrounding areas were all built up. Thc pressure of 
traffic a t  Salt  Cotaurs a r d  Hoy3puram irvcrc heavy. and the question 
of easing the congestion due to unsatisfactory matching yard facili- 
ties was assuming ivportance. Rapid indwtrialisation in and around 
the metropolitan city of Madras offered a promise of substantial 
growth in rail t rafsc  and i t  was necessary to provide adequate tcrmi- 
nal facilities in order to maintain satisfactory customer scrvice. 

When an additional terminal \ i s s  being planned, it had to be 
done both on the basis of immediate operational ne?d:i as well as 
keeping in mind the potenti21 for growth in ti,aflic ovcr the next 15 
to 20 years. The actual grourth of trafyic has, howevcr becw less than 
anticipated mainly on account of the recession which has inevitably 
had its adverse impact in all sphcrcs of industrial and economic 
development throughout the countrv. Now. when the economv has 
been taking a turn for the better, thcl quantum of traflic dralt with 
a t  these terminals has becn showing up. Details of number of waeons 
handled at  each of the three tt.rninals (excluding MES coal and 
other traffic such as Basin R11dge Loco coal and Parccl L,oads, rarliei. 
shown against Salt Cotau1.s) are as follows:-- 



(The first 6 months of the year 1971-72 have been encouraging ,,, as much as  186 general goods wagons were dealt with on an ave- 
l.uge per day a t  Salt Cotaurs, Royapuram and Korukkupet.)" 

2.35. From the above statement it  is seen that against the com- 
bined capacity of the three terminals the actual traffic handled at  
these terminals was much less. In fact the average traffic handled 
b,. the three terminals during the year 1966-67 to 1970-71 was more 
,i. ICSS the same as was handled by the two terminals a t  Salt  Cotaurs 
sl,d Royapuram between 1959-60 to 1962-63. 

2.36. As regalds the combined capacity of the three terminals 
and the actual traffic handled at these terminals, the representative 

the Railway Board stated, "When the justification was made, i t  
,,us determined 86 for Salt Cotaurs, 84 for Royapuram and 80 for 
I<(~~ukkupet .  So, the combined capacity was determined a t  about 240 
;!nd the latest figures indicate that we have reached an average of 
just over 200 and a little more. But the intake of traffic naturally 
ijuctuates. It varies from month to month. The average has come to 
"00 that is, partly achieving targct they had anticipafed. But, I am 
sure. with the revival of economy and the development of traffic in 
the course of year, the third terminal would fully justify itself. Also 
this terminal was complctcd in 1965. In the normal course we con- 
duct a productivity test after 6 years. So this is about the stage when 
u.c would be conducting it." 

2.37. During evidence thc Committee pointed out that consider- 
ing the actual traffic that naterialised it appfarcd that huge capital 
had unnecessarily been looked up .  Thewupon the  witness stated: "In 
addition to what has brcn statrld in the para like recession, less 
traffic etc. the loss which v.ould havc been occasioned by delays in 
handling at Royapuram and Salt Cotaurs traffic w.hich u:as beyond 
t h ~ s  capacity should also be takcn into consideration, for instance. 
Ihr increased detention of wagons. increasrd detention of shunting 
twines, consequently increased fucl consumntion. Besides in w a r s  
to come we may not have got accommodation suitable for ~ w u i r c  
n m t s  of such a terminal. It \vould havc been takcn by somebodv 
c . 1 ~  and devclopmcnt clsewhcl~r might have been more costly." 

2.38. The Committets called for statistics regarding detention to 
\ y w n s .  shunting engincs ctc, in thc three goods teuninals during 
the twriod 1959-60 to 1970-71. Thc follo\ving statement furnished by 
th' Iiailuray Hoard gives the figurcs regarding average detention to 
wagons in hours: 
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2.39. It  is seen from the above that following <he opcning of tilc 
new terminal a t  Korukkupet, the average detention lo wagons at 
Salt  Cotaurs and Royapurarn has not been reduced to any significan: 
extent. 

2.40. The Committee enquired how was the capacity of Salt 
Cotaurs terminal takcn as 116 Mragons per day, when this termini11 
had dealt w7ith as high a n u ~ n h w  of wagons as 168 in J a n u a ~ y ,  19611, 
In a written note, the Railway Board have stated: "The figure of 16;;. 
representing the daily everagc numbcr of wagons handled durinR 
January, 1960 a t  Salt Cotaurs did not relate to the wagons dealt will1 
at  this particular terminal alone but included the following, f i l l  
facility of statistical con1pilation:- 

( i )  15 wagons of Parcel loads meant for Madras which had t o  
be dcalt with in a siding adjacent to Salt  Cotaurs on ac- 
count of the remodelling of the Madras Central Station 
which was then under way; 

(i i)  48 wagons of Coal loads mcant for the Madras Electricit! 
Siding servicing the RIadras Power Housc; and 

(iii) 20 Loco Coal Ivagons for Basin Bridge Loco Shed. 
2.41. If the number of wagons dcalt \?.itti at the above 3 points 

aggregating to 83 (15 - . l8.: .20J is excluded flmn 168, the nctt wagon:. 
dealt at  Salt Cotaurs prop?r, n.ork ou t  to only 85 wagons, as against 
the capacity of 86 at Salt C o t a u s  as given i n  the justification for the, 
provision of a third terminal at l i o t ~ ~ k k u p r t . "  

Asked as to the c r i t t n a  uscbd for asst>ssing thc number of wagon.. 
dealt with at a terminal, the rrp;twntativr of th r  R 3 i l u . a ~   boar:^ 
stated "Royapuram and Salt Cotaurs were handling the total tralYic 
receivcd in that area. The traffic rcccivcd is of different types. Thrrc, 
is loose ti.affic like co:il, minerals, ba-nboos. T h c ~ c  is genrrill gi)o(ix 
traffic requiring coverod accommodaticn likc \i.ht>at, pulses, ctc. Then 
there is trafic c o m i n , ~  in .,malls. In less than \i,a,gons loads; tht31.c' 
the wagon has to be op:tncd, th~: paclia~:cs have to bc sorted out and  
placed in separate 10 th  atrcording to their naturc, dcst:naticrn. Sit 
capacity depends uoon tncl mix of the trafiic ~ ~ w v i v e d .  For instancv 
for loose trafic.  wc d o  not u,ant anv c o v c ~ :  wc unload in thr  opc1n 
than depending apvn the tin?[. 1\e allow for ~xmoval  of wagons. u.c> 
calculate the capacity." 

2 42. He further addcd: "One mo1.c. pnint about thr. manner ( 1 '  

determining capacity var~r~s:  w r y  much with the traflic rcwivcd. I!' 
you receive a lot of livestock. thr  not,rnal capacity of 30 mav go ualo 
100, but this should not cr-clrtlrl t h ~  ~ m ~ r c s s i o n  that in all circun. 
stance5 we will he able to ~ l r i lh  100. If it is hay grass etc. it i ,  
very easy: it is unloaded and taken away in no tirsrc leavine rooi:] 
for othcr \vaqons to bc dealt with." 

2.43. In rrsply to n w t h c r  r j u ~ s t i o n  ;is to  whv thr' :lssr?s-ncnt f"' 

thc capacitv of the tc~r-min:~l a t  Salt Cofaurs  nr .~ \~cc i  wrnnc?, the u,;' 
, < nes: cxnlaincd: "!t did not fail. Jn 1,c1nlv to r+n rlarli!bt. clucrv. I s;ll 

Salt Cotaurs wnc hsndlinr! fL.c, t r n f i r *  ($1 tt7:o o:hrr s i d ing ;  sert~cd i l \ '  
the ttmninal, t h a t  is, loco shed and power houw, because wp:!i'ns 



first came from Tandiarpet to Salt Cotaurs, then want to these sid- 
i n g s  The release of these wagons was counted against the release 
lrom Salt Cotaurs for statistical purposes. But those wagons were not 
handled a t  Salt Cotaurs, as there was no place for extension and it 
tvas all built up area. Otherwise, we would have tried to increase the 
capacity there instead of buildinp another terminal.'' 

2.44. The Committee pointed out that i f  the explanation regard- 
ing  the capacity of the Salt Cotaurs terminal now given before them, 
h:?d been furnished earlier to Audit, there unuld have been no mis- 
understanding. To this the reprcsentativr of the Railway Board 
I,c,plied: "I entirely agree. It  is the fault of the Railway that this 
information was not given." 

2.45. The Committee note that a third goods terminal a t  Koruk- 
kupet in Madras was built a t  a cost of about Rs. 1.05 crores in Decem- 
ber, 1965 on the ground that the aggregate traffic in Madras area 
would be about 240 wagons. The Committee, however, find that the 
ftolal number of wagons handled in Madras area since 1965 have 
remained on an average less than 170 till 1970-71; it was only in the 
first cix months of 1971-72 that there was an increase to 186 wagons 
on an avenge per day. The Committee also find that despite the 
vonstruction of thc third terminal good5 shed, there has been no 
marked reduction in the nverage detention to wagons. 

2.46. The Committee note that the K?ilways are carrying out an 
rwluation of the facilities nrovided at Ko.mkkupct terminal goods 
xhed. The Committee would be interested to know the findings. 

1.47. The C~mmi t t ec  h a w  nn ohiection to develo~ment of ade- 
n u a k  facilities for handling traffic (passenger or ~ o o d s ) ,  partict~larly 
in  metronolitan areas nrovided these are fully iustified on economic 
wnsideratnns. The Committee would like Fhilways to remember 
that any capital investment by way of vrovision for additional g o d s  
~ h ~ r l  etc. carries obligation to pay dividend to the exchequer, and 
dccision h r  investment, therefore, sheuld be made after most care- 
ful consideration of all factors. 

2.48. The Committee note that the Pailways have explained 
dllrin+ evidence that the figures menticned in the Audit P a r a g r a ~ h  
:lbout the peak handling of wagons at Salt Cotaurs are inclusive of 
f b ~  coal loads meant for the Madns  Flectricitp Siding and loco coal 
~ ' aWns  for Basin Bridge Loco Shed etc. The Committee wish that 
th necessap: clarification should have been given to Audit at  the 
f ' n ~ e  the draft Audit Paragraph was rereivect by the Railways. The 
f'wmittee would Ilke Railways to make sure that in future meat 
"art. is taken in processincr the drnft Audit p~ ra r rnnhs  and thst  all 
rp!evant facts are bror~ght fully to the notice 39 Audit without delay. 

MesclIisat;nn o f  certain sections of E n s i ~ m  Rnilzcoy 
A l l  di t  narngraph 

2.49. The dieselisatinn nf  the sections in the Shibganj Loop i.e. 
K h ~ 4 n ~ - . ~ ~ i n t h i ? - ~ n r h n r \ v a r - ~ n h i b l Z a n i - ~ : ~ m ~ ? ~ ~ ~ r - ~ i ~ ~ l  of Eastern 
R ' ' i ' ' ' ' , ~  (starting from Ortc.,bpl. 19(;?) \\..q~ considcypd :!s a trmnorwv 
m " r a n ~ e ~ e n t  initially to augmcqt the I l n f  for increased 



traffic. This section's capacity to run additional trains was at the 
same time sought to be increased by means of provision of crossing 
stations, tokenless Block Instruments and doubling of the important 
artery, Sainthia-Barharwa section. The line capacity works including 
the doubling of the important section between Sainthia and Bar. 
harlva wyas completed in stages between 1964 and 1968 (the last 
stage of the doubling was completed and opened for traffic by Augusl 
1968). It was anticipated that the increased level of traffic of 1970-$1 
estimated in 1964 could be theoretically handled by steam traction 
as for as the portions of the loop from Khana to Barharwa (wherp 
the line from Farakka joins the loop) was concerned. I t  was only 
in section beyond (i.e. Barharwa-Sahibganj-Jamalpur-Kiul) that 
difficulties were espected to arise owing to increased goods traffic 
from Farakka side, additional passenger trains to be run during 
Fourth Plan, etc. It was anticipated that pending doubling of this 
section dieselisation might be permitted as a temporary measure. 

2.50. The increase in traffic as originally anticipated in Octohc~. 
1964 did not materialise from 1966-67, particularly in the section c,f 
Sahibganj loop beyond Barharwa. Even in 1969-50 the traffic handl6.d 
in this portion of the loop remained morc or less stationars and  
the bulk of the traffic is carried bv steam traction (1969-70). In so 
far  as the section upto Barhar~va is concerned, with the completim 
of doubling (August. 1968) and consequent increase in capacity, ttlc 
level of traffic offering ~ v a s  within the capacitv of steam traction. 

2.51. The Ministry of Kail~vays (Railwav Board) however, decid- 
t.d in October. 1968 to retain the diesels permanentlv to ~vork on 
the Sahibganj loop sections of the Eastc.rn Railway and have since 
approved the construction of a separate diesel shvri a t  Hul,d\van i r  

augment the diesel maintenanc5e facilities at  a cost of Rs. 20 1;1hh.\ 
(July. 1967). 

2.52. I t  is stated that thc n ~ ~ m b e r  of s p ~ . i ~  :;team cnginrs arc of 
the order of 117, i.e. 10.7 per ccnt of the holding: In Eastcrn R a i l \ ~ a ~  
(1969-70). A transfer of pa1.i olP t3r diesel locos at least those wor,k- 
ing in the Sahibganj Loop on Eastern Railway to other Railways. dc- 
pending on their relative requirements, just after the completion of 
doubling. etc., in accordance with the Ministrv's original decision 
would have facilitated better utilisation of these locos and earning 
of higher mileage. The performance of the steam engines on the 
Eastern Railway would also imnrove thereby. as on the Eastrrn 
Railway, the spare steam locos work out t o  nearlv 12.7 per cent of 
thp steam traction and earn at present (1968-69) only I3 thousand 
net tonne kilometres per day against 40 thousands in 1961-62 thoueh 
the hours worked by them per day remaincd the same. 

2.53. Apart from better utilisation of thr  locos, the use of cwll 
for traction in Eastern Railwav would be mnrp pconomical than i!s 
use elsewhere, situated farther away from coalfields. Tn their r w n t  
studies on the feasibilitv of dicselisation of some of the  sections of 
Southern and Western Railwavs which arc remoin to coal field arras, 
the Ministry themselves justified introduction of diesels on m o l d s  
of co rn~a ra t i v~ lv  cheaper fuel cost of diesel oil in the manner rcf(,l.- 
red to above, 



2.54. The Ministry of Railways (Railway Board) explained 
(January, 1971) that the ret,ention of diesels on the section of Sahib- 
p n j  Loop on a permanent basis and provision of new diesel shed 
at a cost of Rs. 20 lakhs therefor, was justified as the alternative of 
l ,e introdu~ing steam traction involved provision of line capacity and 
loco shed facilities, etc., a t  a cost of Rs. 76.24 lakhs. Further,  this 
\vas also in accordance with the Ministry's earlier decision (May, 
1963/August, 1964) to stop production of steam locos and adopt 
niesel/Electric as  the future mode of traction. 

2.55. It  may be stated, however, that the line capacity works 
were actually planned in sections beyond Barhanva, and the level 
of traffic in the section having remained static. the traffic is being 
managed mostly by the Steam Traction without these facilities till 
date. (1969-70). 

[Paragraph 33, Report of the Comptroller and Auditor Gene- 
ral for the year 1969-70 on Railways.] 

2.56. In a note submitted to the Committee the Railway Board 
have stated that diesel traction is. in fact, introduced normally on 
those sections which carry a lrvcl of traffic which steam traction 
cannot cope with and where otherwisr line capacity works would 
have to bc provided at  high cost. While allotting diesel locos for 
working on individual sections, relative requirements of various sec- 
tions arc taken into a c c o u ~ t .  

2.57. The Committee desired to know t h r  justification for the  
temporary diesclisation of r h ~  sections of Sahibganj loop from 1963- 
64. In a note, the Railway Board have stated. "Diesel Locomotives 
were intrrduced on the Sahibganj Loop far moving the  via Farakka 
traffic during the progress of doublinc the Sainthia-Barharwa 
single line section between the vears 1964 and 1968. During this 
rleriod, not onlv was the capacity strained due to Engineering 
I-rlnrks having to bc vivcn. but the spcrd restrictions as a result of 
thc ~vorks .  P~vvision also had to be kept for handling additional 
trarfic anticipatvd to mntrrialisc on thr section during this period." 

1.58. Explaining the rrnsons for the permanent retention of die- 
wls on the Sahihqanj lnop. the  Railway Board have stated. "The 
retention o f  diesels on the Sahibgmi Loop was done both on con- 
siderations of canacitv as alsv wcurring savings. as comuared with 
stram traction. O r i ~ i n a l l v  \vhr.n dirsels w r c  introduced, it tvas felt  
that thev will h a w  to \qsnrk nn th r  section tc>mporarilv for a period 
of 5 vears. In fact. when the Sailv<n\.q came uptn thr  Roard for 
nrrmancnt retention of eir~sel for working on this section, the  
nroposal \vas initiallv not aqrwd to on the cnnsidrration that capa- 
citv would have to bc d c \ ~ l n p t d  bm.ond Ra1,hnru.a. after which 
rc4ention of diesel might not h:jr.'c b c m  iustiFrd. 

Thc Eastern Rai lu~av u . ~ s  accordin~l\ .  ? i r t .c t~d to come uu with 
thcir ~ r o o o s a l s  for additional l i n ~  canncitv 2nd lnco shed works 1.e- 
wi red  for reintroducinr stram traction, Thr  ~vorks  ~ r n c o s e d  bv the 
Sailwav involved an estwnditiirc of Rs. 59.84 lakhs on l i n ~  cnnacitv. 
hcsidc Rs. 16 40 lnkhs on maintenanct. faci1itit.s. and Rs. 23.10 lakhs 
on s i j inal l in~ schemes. As against this, thc cost of providing shed 



facilities for permanent retention of diesels was expected to b@ only 
Rs. 16 lakhs. It  was mainly in consideration of this fact that the 
Board decided in favour of retention of diesel traction on this 
section. 

It  may also be mentioned that meanwhile the Board had already 
taken a decision to taper off steam loco production, the future mode 
of traction being diesel and electric. In view of this, withdrawal of 
diesels would again have been a t  best, only for a temporary period. 
which was not desirable as eventually the section would yet have 
to operate on diesel traction." 

It  is seen that the decision to introduce diesels temporarily on 
the Sahibganj loop as also to continue them on permanent basis was 
primarily based on the projections made in 1964 about the level of 
traffic in various sections of the loop upto 19701-71. The Committee 
enquired what was the expectation of traffic level upto 1970-71 in 
different sections of the loop as estimated in October, 1964 in terms 
of total number of trains run during busv season of the year. The 
Railway Board have stated: "The expectation of freight traffic was 
based on an anticipated increase of 30 per cent bv the end of 
Fourth Plan period over that carried during the Third Plan period 
In addition, a 15 per cent increase in passenger train services during 
the same period was also assumed. Accordinglv, the following ser- 
vices were expected to material is^ on the various sections of Sahib- 
ganj Loop by the end of 1970-71: 

With the doubling of Sainthia-Barharwa section, various sections of 
Sahibganj Loop have been regrouped to correctly reflect the capa 
city on these sections. The requirement of services (in 1970.71 ) 
according to the regrouped sections. envisaged would, therefore, be 
as under:- 



The actual materialisation of traffic from 1964-65 in terms of total 
number of trains run as also the charted line capacity available for 
the different sections of a loop is given in the statement below: 
... .... .- ..... --. ... -... 

Reotion and Year (!hrtccl Utiliuat. inn 
t i  tlutir~q buey 

RWMUI of the 
ycer ...... ............... .- .- - 

1 2 3 
.... ... -----.. --... 



From the above it is seen that in all the sections of the loop the 
level of traffic remained more or less stationary between the period 
196465 to 1970-71. In fact even in the case of Sainthia-Barharwa 
section where the line capacity was increased a t  considerable cost 
the actual utilisation remained far below the charted capacity. 1, 
this connection the Railway Board have explained, "While it is true, 
that in terms of number of trains run the density of traffic on this 
section has remained more or less stationary in the past, the trafiic 
has increased in terms of throughout and as would be seen froT 
the following figures there was increase :n the traffic over the yea1.s 
despite the general recession in the country: 

Thnwghout in t.amu of 4.ah~wlcr wagons (I'D dircotion) 

- " ~ ~ - - - 
Sai~lthia-Ihrharwn . . 010 870 MO 040 040 i s11 
B~rharwn--Fn!alikR . . 400 410 420 410 4MJ MU 
Ilarl~arwn--SahiI~pnj . . 350 41 0 410 400 4(Xl 41n1 

-. . ~..- . .. .. - -. - . .. ~ ---.- ~ .. . - . -- ---- - ~ 

1.59. The Committee enquired why the Railway Board could not 
anticipate the non-materialisation of traffic at the beginning of 
the Fourth Plan (1966-67) and dcfer the plan of retaining the d ~ e  
sels to the sections beyond Bal harwa and avoid construction of' 
Diesel shed in July, 1967 at the cost of Rs. 20 lakhs. In reply thr  
Railivay Board have stated. "Railtvay development programmes arc 
planned so as to fit in the overall planning in other relevant sectors 
of the national economy, as pcr the targets fixed by the Planning 
Commission. Generation of Railway capacity (line capacity works 
and/or  rolling stock) enlails a long gestation period. The develop- 
ment of the schemes on the Railways have perforce to be takrn 
well in time so as to ensure that dcvclo!~ment in anv sector of thc  
economy does not suffer for want of adequate transport facilities. 

The traffic on this section was anticipated to increase for whlch 
dieselisation of the loor, was proposed. It was expected to m o w  
traffic at the level of 400 wagons a day via Farakka and also stone 
and other materials to the Down country terminals. In fact, th(,  
traffic via Farakka was expected to reach a daily average of 400 
wagons by October. 1965 and 600 wagons after 1967. Wherrver 
riverine conditions were favourable, the movement of traffic via 
Farakka had been in excess of 400, risinq upto 461 wagons on an 
average in April, 1%9 

The short-fall in the anticipated quantum of traffic has brcn 
n a d e  owing to the general rccession in the country which was un- 
foreseen, and beyond the control of the Railwavs. 1,atcly the advrrsc' 
law and order position in th r  Eastem Section took its own toll. 
Trafic via Farakka has to be frequently regulated and s o m e t i m ~ ~  
the loaded traffic diverted on the longel- route for transhipment l'la 
Bha~alpurlGarhara.  There were substantial unsatisfied demands for 
movement on this route," 



2.60. It is stated in the Audit para that the traffic in sections 
beyond Barharwa to Kiul is being managed mostly by steam trac- 
tion. Asked to furnish details of traftic hauled by steam and diesel 
tl,actions from 1966-67 to 1970-71, the Railway Board have stated 
that the requisite information is being collected. In a separate note 
it has however been stated that six diesel locos based a t  Howrah 
were initially allotted for working through goods train:; on Sahib- 
ganj loop. 

2.61. In reply to another quc7stion as to why were the diesels 
not withdrawn when it was known as early as in 1966-67 that the 
;,.aflic in the loop sections beyond Barharwa kvas being managed 
mostly by steam, the Railway Boasd have stated that the informa- 
tion was being collected. 

2.62. The Committee enquired whether i t  will not be relatively 
.nore economical to use more' of steam traction than diesel, wher- 
ever possible on economic and operational grounds, on the Eastern 
Railway than on sections of Southern and Wrstrrn Railu~av. In this 
connection the Railu.ay Roasd have stated. "It is accepted that as 
a mattc!r of policv. ~vhcr rvcr  possible on economic and operational 
ercxnds, more of st.ritm traction than diescls should be uscd on 
Kastcsn Railway, than on !;cctions of Southcrn and Wectern Rail- 
\vay, b u t . .  . . . . the  decision to retain dieselisatinn on this section IT-as 
t o  avoid heavy invcs tm~nts  on develop in^ linc: and shed capacities 
Tor a temporary period." 

3.63. The Committee find that the decision taken in October, 1966 
to continue use of diesels on the Sahibganj Loop which had been in- 
troduced as a temporary measure was based on the consideration 
that the cost of investment on the line capacity works rcqlrired for 
h a u l a e  of the expected traffic by steam traction would be much 
more as csmpamd to the expenditure i n v d v d  in retaining the die- 
sels on a permanent basis. It  is, however, seen that before taking a 
decision no realistic appraisal of the traffic requirements was made. 
The traffir projections made in 1964 in regard to the lcvel of traffic 
in different sections o f  the loop in 1970-71 had remained unrealised. 
During the period 1964-65 to 1966-67 the traffic had remained more 
or less stationery and hence augmentation of line capacity was not 
at all necessary. Had this aspect been taken into account it would 
have been realised that the traffir on the section could well be 
managed with .&am traction without provision of snv new line 
capacity works. As the Audit have pointed out, that even u?ta 1969-70, 
most of the tratnc in sections beyond Rarharwa to Kin1 was being 
managed mostlv hv steam traction. Although the Rsilwav Bead 
have not funlshed details of tmfilc being hauled hg steam and die- 
sel t r w t i r ~ l  wpamtely It can be or~sumed that onlv few diesels are 
deployed on the section. The Railway Roard haw- also accented tbat 
"as a m a k  of policy, wherever nosslble on economic and oneratto- 
nal m n d s .  more of steam bnrtinv than d i e d  shoul? be IIM on 
Eastern Railway, than on sections of Southern and Western Rail- 
ways." 

2.64. I n  r lcw af the  above, the Committee would recommend 
that the  whole qnestlon may be re-examined with a dew to find out 



whether the small portion of the tramc on the Sahibganj Loop being 
hauled by diesels cannot be managed with steam traction and also 
whether the diesels deployed on this section cannot more advanta- 
geously be pressed into service on other important sections of Rail- 
ways where the diesel traction is more economical. 

Northern Railzoay-Remodelling of the yard at Chunar 
Audit Paragraph 

2.65. Remodelling of Chunar Yard a t  a cost of Rs. 25 lakhs, to 
deal with the additional traffic expected to materialise from the 
Churk-Chunar branch line a t  thc end of the Third Five Year Plan, 
was sanctioned in June, 1961. The work was commenced in January, 
1962 and the remodelled yard was brought into commission in S2p- 
tember. 1963. The actual outlay on the project to end of July,  1970 
amounted to Rs. 28 lakhs. 

2.66. A work study for the Chunar Yard conducted by the Rail- 
way Administration in early 1969 iwcnlcd that bv rationalising thc 
operations of marshalling, csamination of wagons, formation of trains 
and supply of empties: performed at Mughalsarai, Churk and 
Cheoki, the Chunar yard could be completely dispensed with and an 
annual saving of Rs. 4.3 lakhs achieved. Thc rationalisation was, 
thereupon, brought into effect from 1st March. 1969, but the yard 
has not bcen closed as certain operations a r r  still stated to be per- 
formed there. 

[Paragraph 48, Report of thc Comptroller and Auditor Gene. 
ral for  the year 1969-70 on Railways.] 

2.67. The Committee desired to know thr  justification for re- 
modelling of the yard a t  Chunar a t  a cost of Rs. 25 lakhs. In a 
written note, the Railway Board have stated: "The following were 
the main justifications for remodelling of Chunar Yard:- 

( i )  Chunar would be the serving yard for the  s x t i o n  Chunar 
to Chopan which had been newly constructed. Thk yard 
was also expected to deal with the drvcloping traffic of 
Churk-Chunar-Garhwa Road section with the growth in 
production of the Hindustan Aluminium factory and thc 
cement factories a t  Churk and Dalla. This was also meant 
to be the route bv which certain quantum of coal traffic 
would be moved from Karanpura fields by Garhwa Road- 
Chopan-Chunar route towards the northern region. 

(i i)  This yard was also meant to deal with the additional 
growth of traffic in the Third Plan period moving from 
the Eastern and Northern Railways via Mughalsarai." 

2.68. The following details of numbrr  of trains for main line and 
branch line and wagons anticipated to be dralt with a t  the time of 
remodelling and as actually dealt with have becn furnishrbd by th? 
Railwav Board: 



ÿ umber of wagons handled in terms of +wheelers at Chunar: 
( i )  At the time the remodelling work was ~anct ioned (i.e. 1960-61) 

and year by year from 19ti/-68 onwards: 

. . 1 daily 1 tkily 

. . 1 daily 1 thily 
, .  2 h i l y  2 daily . . 2 daily 2 ( M y  

.. - . . . - . . . . - 

.Vumber of mazn hne goods t r a m  each way handled at Chunar in 
1961-62 and year bg year from 1967-68 onwards. 

. . -- - - . . - .- - - - -- . . - - - - 

(iv) Number of main line passenger trains each wau handled a t  
Chunur in 1961-62 and gear bg year from 1965-68 onwards: 

. A ... - .... . ." . " ..-- - . .--- 

2.69. In thrs connection the Hall\vav Boatd have stated that, 
The figures grven above w l l  show that although there is not much 

of growth in the termlnatlng and orlglnatlng branch lrne passenger 
t ~ a ~ n s  at Chunar, there had been a gradual Increase In the workload 
both in dealing with the branch llnc and the main llne goods 
t~ affic." 

2.70. The Audit para states that a tvork study of the Chunar 
yard conducted by the Railway Administration in 1969 revealed that 

rationalising the operation a t  various points the Chunar yard 
('wid be completely dispensed with an on annual saving of Rs. 4.3 
Ilikhs could be achieved. The Cornmittw enquired whether before 
the sanctioning of the rcnodclling of the Chunar yard any study 
\\,as conducted regarding the possibility of rationalisation of activities 

the various connected points with a view to examine t h r  invest- 
m9nt against thr background of an integrattld view of the optmtions 
01' the area as a wholc. To this the Railwav Board I-eplitld: "Before 



the sanctioning of the remodelling of Chunar Yard, no work study 
was undertaken on adjacent yards on either side of Chunar. Mughal- 
sarai Up yard had been expended and mechanised for dealing with 
3600 wagons of interchange with the Northern Railway a t  the end 
of the Third Plan period. If this traffic had materialised, it would 
not have been possible for Mughalsarai to  give any relief to any 
yard by way of additional marshalling. If a work study was undcr- 
taken of Mughalsarai-Chheoki yards before the remodelling of 
Chunar yard, the same ~vould not have produced any results nor i t  
would have p~evented  the remodelling of Chunar yard taking placc 
in any way. As the conditions existed a t  that t imr. thc installation o!' 
additioyal facilities at  Chunar tvould have bcen absolutely essential 
in the ccntest  of anticipation of the traffic by both thc Railways as 
well as the Planning Commission." 

2.71. Asked whether there was a regular proccdurc for  invest^ 
gating the various refinements etc. that could be calmed out at 
various connected points bcforc deciding to make investment on a 
particular prujecl. tile Eiail\~~a,v Bual,d replied: "liefore final decisions 
are  taken on investment cn :.ny y r t i r u l n ~ .  project, investigation 1s 

also made of the existing facilities a\.ailable at  continguous points 
Only when there is no possibility of m a k ~ n g  adjustnicnts of tht' 
existing facilities to mcet thr pruspectivc tl,aflic. that additional in- 
vestments in ncw projects a le  ag~,eed to." 

2.72. In another note it h a s  been stated that the. following items 
of work arc bcing done at Chunar and thrsc itcnis \val.rant th r  con- 
tinuation of the ?.aid:--- 

( i )  Changc uf i l  air) c ~ r ~ i n e s  oi Cnurk Sptxc~als orglneting fron; 
Chheoki. Allahabad and Juhi  yards and Renukoot specials 
from Central Railivay v ia  Chhcokl. 

( i i )  Placement in and withdrawal from thc varrous sidinci 
depots a t  Chunar. 

( i i i  )Attaching of the up and donm stock ~x.cc!ived from t h c s  
branch line to 1 2 D n  and 1SlC;p main line \volk trains. 

( iv )  Holding doum traflic in the. Chunar varti bccausc of frta- 
quent dificulties in receipt of train by Mughalsarai." 

3.73. The Committee regret to observe that the Chunar Yasd 
remodelled at a cost of Rs. 28 lakhs, with a view to deal with the 
additional traffic anticipated to materirrlise, has now been found to 
be avoidable. The Committee cannot but deprecate the huge invest- 
ment made on the remodelling work. 

2.74. The Committee recommend that as a matter of @icy br- 
fore deciding on a large investment on major yards the possibility 
of rationalfsing the operations at the connected yards terminals etc., 
should be investigated in depth. Such cn exercise should in fact for111 
an essential part of the Justification which should be critically gone 
into before according sanction. 

2.75. The Committe4: would a1.w recammend that eflnds shoul(l 
now be made to derive maximum benefit from the Chunsr Yard by 
ensuring that it is put to optimum use. 



CHAPTER III 
PURCHASES AND STORES 

('irittaranjan Locomotive Works-Import. of transformers for electric 
freight locomotives 

A d i t  Paragraph 
3.1. The Railway Board placed orders for manufacture of A.C. 

fl.cight lpcomotives on the Chittaranjan Locomotive Works number- 
ing 268 in all, out of which 150 were to be provided with imported 
tl,ansformers and the balance with those from MIS. Heavy Electricals 
(India) Limited, Bhopal. The manufacture was spread over from 
1065-66 onwards and a review in November. 1967 envisaged outturn 

a cumulative total of 155 locomotives to end of 1967-68, 74 loco- 
.natives in 1968-69 and the ba1r:nce in 1969-70. A decision to import 
40 more transformers was taken in November. 1967 on reviewing the 
then supply position from M/s. Heavv Electricals (India) LirniteS 
and the requirements of production during 1968-69. Foreign exchange 
fo r  30 transformers was, however, released bv the Railway Board in 
March, 1968. Before this release of foreign exchange the programme 
for, 1968-6'3 was proposed by the General Manager. Chittaranjan 
locomotives works to be curta~led from 75 locomotives to 56 
I,ocomotives, the reasons being the limited rate of supply from 
hl/s. Heavy Ekctricals ( I n d ~ a )  Limited and non-availability of im- 
ported items before April. 1969. Further foreign exchange for 20 
more imported transformers was relcased hv the Railway Board in 
t h c  last week of April, 1968. Thp  purchas:. order:; for these two 
batches were issued in May. 1968. The dellvery was to commence 
from February. 1969 in respect of thc first b t c h  and from December, 
1968 in respect of the second. The increase in the number of the 
transformers to be imported tvas to fill up further gap in the supply 
from MIS. Heavy Electricals ( India)  Limited. The production targct 
for 1968-69 lvas rcvised to 60 locomotives by the Kailway Board in 
June.  1968. 

3 2  The production of locomotlvcs, however. could not be kept 
a i l  according to schedule. the pr.ogrtlss be~ng  148 locomotives to end 
of 1967-68 and a further 48 lucomotivcs durmg 1968-69. The md~ge-  
nous supply of transformers ivas sufficient to meet the needs of pro- 
duction The shortfall in thc target has been esplained as due to:- 

( i )  modificat~ons that had to b r  carned out on the 14 IR-7 
series locomotives assembled and tested upto April, 1968 
and their delavrd despatch. 

( i i )  continued trouble w ~ t h  some of the major equipment re- 
q u i r i n ~  rrplaccment d u r ~ n g  commissioning, t es t~ng  and 
inspection and consequent dclav: 

(iii) shortage of certain essential material. 
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3.3. The existence of a large number of stabled locomotives of 
previous IR-Series as well as the difficulties in regard to certain 
indigenous components were known even before November, 1967 as 
rectification/reconditioning work on such defects were to be Carried 
out in Chittaranjan Locomotive Works as decided by the Railway 
Board in August, 1967. The decision to import transformers wa:; 
taken solely on the basis of slow rate of supply from indigenous 
manufacturer. 

3.4. The imported transformers were received from August, 1969 
onwards. The production programme for 1969-70 was 57. locomotives 
leaving a balance of 15 locomotives for 1970-71. The actual production 
of iocon~otives in 1969-70 was less than the programme due to the 
same difficulties as in 1968-69. 

3.5. The import of transformers has resulted in an extra ex- 
penditure of Rs. 22.01 lakhs besides involving foreign exchange 
expenditure of Rs. 60.52 lakhs. 

3.6. The Railway Administration explained (October, 1970) that 
the imports were arranged in order to provide a buffer stock and 
that after September. 1970 the stock of Heavy Elcctricals (India) 
Limited tiansformei~s came down to nil (taking into account the 
needs of locomotives in process) ncccssitating the use of imported 
transformers for loco production and that the supply of transformers 
even during 1969-70 was uncertain. 

[Paragraph 14. R e y r t  of the Comptroller & Auditor General 
for the year 1969.70 on Railways.] 

3.7. During evidence the Committee enquired about the reasons 
for taking a decision in November. 1967 to import 40 transformers. 
The representative of the Railway Board deposed: "We had very 
few transforrncrs In hand for the locomotives that were being pro- 
duced. So a decision was taken to import transformers. We had a 
meeting with the Chairman. HE(1)  L on 4-11-1967 and he confirm- 
cd on 1-11-1968 that ~t would be better for Chittaranjan to have ;I 
cushion by the import of transformers." 

3.8. From thr. information made available to the Committee 11 
is seen that orders for transformers were placed with HEIL. Bhopal 
as below:- 

36 Nos. In January, 1963 (Later reduced to 31 Nos.) 
12 Nos. In February. 1966 
8 Nos. in April, 1966 

67 Nos, in September, 1966 

3.9. Amrnst t h rw  ordcrs HEIL, Bhopal commenced supply ln 
March. 19fii. Thr Committee were informed that HEIL, Bhopal w i ~  
clxpt?ttd to prcrdttcc transforrncrs @ 6 rising to 8 per month as P('1' 
commitment made by them. Commitments and actual supplies made 



by HEIL, Bhopal from time to time are indicated in the statement 
below: _ - _ . .... _____.__ 

As pro- A8 pro. An promised 
mined rnised 27-7-1967 

8.8.1966 19-1-1967 

Actual 
dolivery 

fh.1967 . . 3 1 4 HE!L advked thnt whortfall 3 
1087.88 . . 97 68 would be msdu good and tho 25 
IME-69 . . 120 93 delivoriee pmmiaed on 10-1.1871 45 
1969-70 . . . . $16 maintained therc.aftr.r. 33 
1870-71 . . . . . . 27 

3.1C. From the above it is seen that agalnst a target of 70 trans- 
iormers promised by the end of 1967-68 only 28 transformers were 
delivered by the HEIL, Bhopal. As to the reasons for the delay in 
delivering the transformers. the Chairman and Managing Director 
of HEIL, Bhopal has explained the position in his D.O. letter No. 
CM:G:123/3 dated the 1st Januarv. 1968 which was addressed to the 
General Manager, C.L.W. Chittaranjan. 

3.11. The relevant extracts are reproduced below 

"While admitting the delay In delivering the tarnsiormers 
for the AC Freight Locomotives. I would like to bring to your 
notice certain facts which have been responsible for the set- 
back in their manufactuw. Though the Letter of Intent 
ivas received on 16-1-63. the original rating indicated for the 
transformer was changed subsequently to meet the Railway 
requirements. The sprcification for the larger transformer 
was not cleared by the Railways until M / s .  Oerlikon manu- 
factured the first unit and tested it for performance accep- 
tance. Considering that the design was finallv established in 
February, 1965 no material procurrmrnt could be taken up 
by us earlier. Even under normal conditions, the procure- 
ment time for imported mate ria!^ is of the order of 10 to 12 
months. In consultation with the Railways, a number of pro- 
prietarv items werc ordtwd on MIS. Oerlikon and there was 
a considerable delay in their delivery of some critical items. 
Materials like Copper and Insulation. details were received 
only during March 1M6 and that too for a limited number of 
sets only. Railways had in the meantime established in indi- 
genous source for  coolers and trvinc out and provine the in- 
digenous unit for combined performance also involved consi- 
derable time. There was also slight delay in the receipt 
of the tap changers, an itcm of supply from the Railways. 
However, in s ~ i t e  of these handicaps the first transformer y a s  
manufactured within 8 to 9 incmth.; from thc date of receipt 
of basic nittttwitls 1:kv Co~ptfir and Insul:~t:ou " 

L 5 1  (l))SLse-.7 



Evcn so every effort is being made to push up the rate of pro. 
duction and we hope to achieve a t  least four units Per month 
during the current year. So far twelve units have been sent 
and five more are ready for despatch. On a realistic assess- 
ment I find that we will be able to despatch four units a 
month from January 1968 onwards. Some additional Heaters 
are expected to be in position by June/July 1968 and this 
would help considerably in increasing the monthlv rate of 
production beyond Julv next year." 

Thert. arc alnayh solno teethlng troubles in any new line of 
manufacture. but in this continental design we are faced with 
certain opt~rations for which our production line is not laid 
out. We have got over this difTiculty to a large extent and I 
feel sure that we will soon reach a rate of output which 1 ~ 1 1 1  
Inert CIJ\fT's ~ ~ c q u ~ r c m c n t s  fully." 

3.12. The follou,in:; statement furnished by the Railway Board 
a t  the instance of tlw Conlmittrr gives dvtails of the actual and 
planned production of locc~n~otives by C.L.W., Chittaranjan. 

By- 
31-3-1M7 . . . . .. Ilh I I k  118 
1087-68 . . . . . . .. 87 37 30 
106s-OY . . . . . . . . a3 69 ~h 
1909-70 . . . . . . , . !ii M 3 1 
1970-71 . . . . . . . . ,-b# 54 47  -- 

274 

3.13. I t  IS seen that from 1967-68 onward the production of loco- 
motives had had a setback with t h r  result that compared to the 
planned o ~ ~ t p u t  of 214 locomotivtbs only 156 locomotives were ac- 
tually turnc>d out from 1967-68 to 1970-71. As regards the reasons for 
the shortfall the Audit havr infOl.mOd thc Committee as under: 

"This was mainly bt~causo of a number of defects dcvc- 
l o p ~ d  in the ~ l cc t r i c  locos assc~mhlrd/rnanufactured by Chitta- 
ranjan Locomotives Works as a result of which a number of 
locos wrre lying ~ t i ~ b l e d .  Thc matter of these defects was dls- 
cussed in Roard in a n~eet ing presided over by the Chairman. 
Railway Roard in August, 19f37 and the Chittaranjan Lmomcl- 
tivp Works was directed to take u the rectification of such locos/ 
w h w l  st11.. Omeral Manngyr. &itt.aran jan Locomotive Works 



' '  ' ' e'huisaged' that this would affect out-turn of locos by Chittaran- 
jan Locomotive Works. The Railway Board themselves re- 
duced the targets for 1968-69 from 80 to 74 in November, 1967 
and the General Manager, Chittaranjan Locomotive Works 
urged reduction to 56 in March, 1968. The actual production 
level was even lower at 48." 

3.14. During evidence the Committee pointed out that in 1967- 
(jg and 1968-69, 28 and 45 transformers respectively were received 
from the Heavy Electricals India: Ltd., Bhopal besides the 150 trans- 
formers imported during the period, This made up a total of 223 
transformers by the end o f  1968-69. As against this the total produc- 
tion of locomotives by the cnd of 1968-69 was of the order of 196 
only. Therefore, a t  the end of 1968-89 the CLW should have a 
balance of 27 transformers. Further during 1969-70 in addition to 33 
transformers supplicd by HEIL,, Bhopal, 38 transformers were im- 
ported and 33 locolnotives w c ! ~  produced during the year. Asked 
whether in view of the availabilitv of transformers and reduction 
~n the planned production of locomcrtives import of transformers' 
could not be avoided. The Representative of the Railway Board 
stated: "Sir, first and foremost I would like to submit in a little 
different way what you are saying. We mav not take the annual 
supply of transformers. I have here a month-wise statement showing 
the actual transformers in hand against the indigenous which have 
bwn assembled. I mav mcntion that if we nerd to put the transfor- 
mc>rs into locomotivc~s, we haw& a four month cycle of locomotive 
manufacture-from the time we let it down and the transformer to 
$0 for the first time, before the balance of the connections can be 
made. So. for an out-turn of 5 locornotivcs, n.c need abot~t 24." 

3.15. The Committee called for information about the month- 
wise receipt, consumption and stock position of thc transformers ~v i th  
;he C.L.W. The Railwav Board accordinglv furnished the following 
statement: 
Statement of recelpt. ronwmptzon a n d  srnck pos t i on  of transformers 

purchased from M/s H E I L  anti M / s  Group 
.- ...... .- - 

~ 1 1 n  Stook 
.- - --, t iqm a t  hand 

'P,,tsl 



Statement of ~eceipt ,  consumption and stock position of tramformers 
- purchased from M/s HElL and M / s  Group-contd, - - -- - - -- - 

-- -- 
Apri1,'68 
Mag 
Juuo 
,July 
Angust 
September 
0otohc.r 
Novemhrr 
h m b r / 0 8  
JanunryiGO 
February 
Maroh 
Spril 
Ma. 
June 
July 
A U ~ I I R I  
September 
Octnbrr 
Snwrnlnv 
L)eoembr/A9 
Janaaryr]O 
F c h r u q  
3furoh 
April 
Mu\ 
.rIllI** 

Jul) 
August 
September 
Octobr 
X'orembrliO 

Ruouipt o o ~ u m p .  &ttl, k 
,--PA-, tirm at 
Fmm Fmm Total hand 
M/s. M/s. 

Group EH(1)L 

3.11; From the st;ltement 11 :s sc3isn t h  stock-at-hand posi- 
tlon of thr tlmsformcrs wlth the C L.W. from April, 1967 to Nov- 
ember. 1970 was not bad at any stage, In fact from the middle of 
1969 when the imported tran~form~rs  started flowing in the stock- 
athand increased and by thc end of  1969-70 there were as many 
50 transformers on hand. I t  IS also s:*tln f1c11.n the statement that 
once the supplics from IIEII,, Bhopal started in June, 1967, these 
were regularlv coming I ~ I  from then rtnward. 



.3.17. The Committee note that as the supplies of transformers 
from Heayy Electrical (India) Limited, Bhopal on whom orders for 
118 t w o n n e r a  were placed between January 1963 and September, 
1966 had not ,materialised to the extent promised, the Railway Board 
decided fn November, 1967 to import 40 transfarmers to build a bufler 

and avoid any break in the production of locomotives. It is 
seen that in the initial stages due to some teething troubles Heavy 
~lectricala (India) Limited, Bhopal were not able to keep up the 
,uppHes as promised but from January, 1968 the supplies were more 
oI. 1- acoordlng to the schedule indicated by the C h W n  and 
Managing Director of HEIL, Bhowl in his letter of 1st January, 
1968. As agsfnst this the actual production of locomotives did n d  
m a t e  acoordhg to anticipations. Against a target of 214 loco- 
moOive~ only 156 locomotives were turned out by CLW between 
1967-68 to 1970-71. Thus although the decision to import transfor- 
mers was based only upon the shortfall in the production of trans- 
form- the other equally important factor namely the production 
progrsmme of locomotives which would determine the need for 
tmnsformers was neglected. In the circumstances the supplies of 
t r d o n n e r s  from Heavy Electrical (India) Limited, Bhopal would 
have proved adequate for the manufac'turing programme of A S  
lcrcomotlves by C.L.W. 

3.18. The Committee are forced to the conclusion that there was 
a failure on the %" of CLW/Bailway Board (i) to make a realis- 
tic appraisal of e production targets of the A.C. locomotives, and 
(ii) to estimate the availability of transformers from indigenous 
source to match with their production programme. This resulted in 
an avoidable import of transformers costing Rs. 60.52 lakhs in foreign 
exchange besides an extra Rupee expenditure of Rs. 22.01 lakhs 
cornpard to the cost of indigenous transformers. The Committee 
would like the Railway Board/manufacturing units to take a lesson 
from thls instance and ensure that machinery and equipment are 
imported from abrvad only if these are required in the interest of 
sustaining a rdisbic  manufacturing programme. 
indigenous d e w l o p e n t  oj inanufacture of tokenless block instru- 

ments for single 1l:ne 
Audit Paragraph 

3.19. The Ministry of Railways (Railway Board) decided in 1962, 
to instal tokenless block instruments on single line sections in replace- 
ment of the token block system to augment the section capacity. 
The Ministry evolved a tentative design of an advanced type of 
tokenless block instrument and floated a global tcndcr in 1963 for 
the rocurqment of 879 instruments rtquircd by the Railway and S deci ed finally (January. 1964) to place an order for 300 Nos. on a 
Japanese firm for fully imported block ~nst~.umc~nts  (later increas- 
e$ to 4 4  Nos. in January, 1965) to cover urgent requirements of 
h e  capacity works on the Rail~vays. Simultaneously, with a view 
t0 developing the indigenous production of thesrl instruments, let- 
ters of intent were issued in February, 1964 to ttvo firms for supply 
of 200 Nos. in one case and 238 Nos. in thc other with the stipulation 
that bulk ordelr; for the above quantity \vould br placed only after 

trial and approval of thc sample i n s t ~ ~ m e n t ~ .  



3.20. The imported instruments (444 Nos.) were received by 
November, 1965 and commissioned. As regards indigenous develop. 
ment of these instruments, only one of the two firms who had offer- 
ed a completely indigenous item could submit an advance sampl,. 
(November, 1965) after a great deal of effort and money. It is to 
be noted that the foreign exchange content was Rs. 375 out of the 
total cost of Rs. 60CO per piece. The advance sample was tested 
through field trials and found to comply fully with the tentative.Rai1- 
way specifications and acceptable to the Ministry of Railways (Rail- 
way Board) subject to some slight improvements and modifications 
(February, 1966). 

3.21. In accordance with the letter of intent issued to the firm 
in February, 1964, the offer should have been followed by a contract 
for bulk order within 4 months after submission of the sample in 
November, 1965. However, the Railway Board could confirm through 
a contract, the terms of price and other conditions as laid down in 
the letter of intent for a bulk order for 244 NOS. only ~II May, 1966. 
No action was taken in the meanwhile to address the firm to extend 
the validity of the offer beyond 4 months. The firm declined to exe- 
cute the order (June, 1966) at the price and terms fixed in Febru- 
ary. 1964. since according to them, the order was confirmed by the 
Minist? of Railways (Railway Board) aftcr the validity of their 
offer had already expired in March. 1966. The indigenous manufac- 
ture of these instruments involved sizeable investment in the manu- 
facture of sophisticated relays, etc., the cost of which is well the 
cost of fully imported instruments had risen since 1964 and especial- 
ly after the devaluation of the rupee in June. 1966. 

3.22. The indents of the Rai!ways for these instruments were 
pending for compliance since 1961-62 The Ministry of Railways 
(Railway Board) did not think it necessary to negotiate with thc 
firm for revised terms as they considered the firm's non-acceptance 
of the order (June 1966) as a breach of contract and immediately 
called for fresh tender. The Ministry of Law, however, advised (July, 
1966) that a contract did not actuallv come into existence with the 
above firm. 

3.23. In the retender for the procurement of these instruments 
in July. 1966. this firm offered to manufacture and supply these 
instruments at a cost of Rs. 9450 and further ex ressed their willing- 
ness in August and September. 1966 to reduce t \ eir price to Rs. 8150 
(with foreign exchange content of Rs. 590) per instrument, which 
thcy stated was the minimum workable cost for a small scale in- 
dustry. for this item. The Ministry of Railways (Railway Board) 
did not consider their offer. It may be mentioned that the lowest 
of the offers for fully imported instruments received from establish- 
ed foreign firms in the same tender was Rs. 11.575. The order for 
these instruments was placed (September, 1966) on another firm 
which quoted lower rates of Rs. 6000-65000 per instrument. The 
latter firm had, howrvcr. no previous experience of this item and 
promised to dcvclop the same indigenously afresh. They had, how- 
ctver supplied other equipment in the past and were considered by 
the Railway Board to be capable of dtrvcloping manufacture of 
this item. The Ministry further decided in February, 1967 not to 



place any orders on the firm which had already developed a proved 
prototype of the instrument successfully for a year from February, 
1967. 

3.24. The firm on whom the development order was placed in 
september, 1966 did not produce any acceptable instrument till 
December, 1967 and the contract had to be terminated thereafter 
(i.e. in July, 1968). Further efforts by the Ministry in 1967 and 1968 
t,, get the manufactured by other Indian firms indigenously under 
$&sequent tenders were not successful. A tender was also called 
in May, 1968 to procure the relays and transmitter for assembling 
the instruments in a Railway Workshop, but there was no adequate 
response. Meanwhile, urgent additional requirements were covered 
by import from a Japanese firm i.e. 78 instruments (cost Rs. 10737 
each) under a contract finalised in December, 1967 by Southern 
Railway Administration and 14 instruments (cost of Rs. 10256 each) 
under a contract finalised in January, 1968 by the Railway Board. 
The import was for a slightly improved type: knou-n as push button 
type block instruments. While push buttun +pr? is a later design 
and offers some advantage in wear and tear \i.ithout being costlier, 
t w ,  in essentials and from the point of view of operation of signals, 
the handle type. previously developed by the Indian firm would also 
serve Railway's purpose. The Ministry of Railways (Railway Board) 
have subsequently placed orders on two firms for the indigenous 
development of these instruments on one firm fot. 198 instruments 
in April, 1969 at a cost of Rs. 13813 each (~v i th  foreign exchange 
content of Rs. 2,068 the estimated pc.1.iod of completion being three 
pears three months from April, 1969 and on another for 198 Nos. in 
September. 1969 at a cost uf Rs. 14.170 each (:vith foreign eschange 
content of Rs. 4.800) for the first 100 Nos. and Rs. 13,815 each 
(with foreign exchange content of Hs. 3395) for the balance 98 Nos. 
Both of them h a w  yet t o  submit a samplr instrument (November. 
1 970) . 

3.25. The total difference 111 cost ~nvi,lved In the procurement 
of all the 396 instruments now on order un thr above two firms, as 
compared uvith the offer of rhc ind~genous firm ivhich had produced 
a proved prototype and whose, ofycr ivas tu:mxi down over three 
years ago was Rs. 22.78 lakhs. 

3.26, The Ministry of Rai1u:;ys (liail\vay Board) explained 
(October. 1969/Novt~mber. 1970) that thc firm which produced a 
prototype in 1965-66 \\.crc not considered for !)!accn:rnt of bulk order 
In September, 1966, as thcy had mcrcly producc.d a single prototype 
and did not set up facilities for large scalc manufacture. Further. 
tht4r price y a s  cons~de~.ed high as compared to another acceptable 
kdigenous offer on whom they took thc prmicnt stcp of placing a 
bulk order to cover the rcquircnicnts of Railways.  

[Paragraph 16: Rcport of the Complroller and Auditor 
Gcnrral for thc year 1969-70 o n  Railways.] 

3.27. The Committee &!sired to knc?\v \vht.thcr in 1962, when a 
decision was taken by the h1inisti.y of Rail\vays (Railwav Board) 
instal tokenless block instruments on single l i w  scctions in replace- 
ment of the token block system, any assrssmcnt \\.as made as to 
how many sections need4  replaccrncnt and whether any phased 



programme was chalked out for implementation of the decision. T, 
this the representative of the Railway Board replied "The sections 
where these instruments were to be fitted were determmed. I t  was 
not precisely indicated in which year they would be fitted but they 
had already reached a level of traffic which needed a faster working 
instrument for movement of trains." The witness further added: 
"This is a gradual process. Right from 1963 we were taking up the 
fitment of these tokenless instruments, which was going to expedite 
the movement of trains over individual sections. In 1963 our plan 
was to fit 220 stations having 440 instruments. This continued to in- 
crease and 550 stations needing 1100 instruments is the present pro. 
gramme." 

3.28. Asked whether any time schedule had been laid down for 
deplacement of token block system, the witness stated: "In 1963 
there were a number of sections which were required to be fitted 
on priority. There were sections, like the Sahibganj loop, where it 
was a matter or urgency. But there were other single line sections 
also where it was expected that it would be required shortly. 440- 
odd instruments were required over a period of three years or so." 

3.29. When the Committee pointed out that against the require- 
ment of 440 instruments in 1963, global tenders had been invited 
for procurement of 879 instruments, the witness deposed: "It would 
also include projection of the requirements over the next three or  
four years." 

3.30. From the information made available to the Committee, it  
is seen that against the tender No. SIC-6 opened on 17-6-1963, a let- 
ter of intent was issued on 21-2-1964 in favour of Firm 'A' stipulating 
that it was proposed to place an order on them for the supply of 
238 instruments at Rs. 6000 each involving foreign exchange of 
Rs. 375 each, provided the sample to be submitted by the firm fully 
complied with the specifications after field test. The firm was to 
keep the offer open for acceptance by the Railway Board for four 
months from the date of submission of the sample. 

3.31. During evidence the Committee were informed that the 
firm had agreed to develop the prototype within 8 months but ac- 
tually it took 21 months to produce it. Asked why the firm did not 
adhere to the time schedule, the rcpresentativr of the Railway Board 
explained: 

"Sir, this order was placed as a development item. I wish LO 

submit to you that there is a clear distinction between the placement 
of a straight contract and a development contract. We have in the 
recent past in our process of indigenisation placed hundreds of con- 
tracts on development basis. This is not really a time bound one: 
some specific time is mentioned but we know all the difficulties that 
are there in developing a new item for the first time. Therefore, we 
do not really take a development contract very seriously so far as 
the time is concerned. Even when the firm took 21 months instead 
of 8 months to deliver the prototype we knew that they will take 
a longer time. I will also submit that this was a line clear instru- 
ment. We approached the people who are engaged in mechanical 
sijgnalling industry of which, the Pine clear apparatus, the point 
machine are the allied equipments and we got them interested to 
develop this new item." 



3.32. Referring to the statement regarding time factor in the 
development contract, the Committee enquired whether legal opi- 
nion Was obtained on the terms of these agreements. To this the 
witness replied: "No, Sir. We have not gone to the Law Ministry 
on this issue, particularly it is a pattern on which we have had ex- 
perience before. Even when we were developing wagon building in 
this country, we placed an order on entrepreneurs for manufacture 

wagons. Some came up quickly, some later. We did not hold them 
on time-bound contract basis." 

3.33. In a written note later on submitted to the Committee, the 
Railway Board have intimated: "No legal opinion was obtained. A 
development Contract by its very nature. cannot be a time bound 
p-oposition, as no firm can possiblv estimate accurately the time 
that will be taken in development. This is because there are likely 
to be technical and other teething difficulti,es in the indigenous deve- 
lopment of an item! with consequent delays. Delays if any on the 
part of the firm, in thc development of an item, are treated sympa- 
thetically and leniently, in the overall interest of encouraging indi- 
genous development and consequent saving in foreign exchange." 

3.34. To a question, whether it was not possible for Railways, 
who had a vast organisation. to fisst develop a prototype and then 
ask the manufacturers to manufacture according to the prototype, 
the representative of the Railway Board replied: "It is not possible 
to make a prototype in a railway workshop in each case. We do make 
protot pes in our own ~vorkshops and develop it and even mass 
manu ? acture them, we have got some production units. Even now 
a particular sophisticated typi. of tokenless instrument is being 
made in one of the* tvorkshops in Southcrn Railway. It is not that 
ure do not make it, but we cannot make it a hard and fast rule that 
in every case, the item which has so far been imported, it must be 
made indigenously In our woskshops bcfore i t  is given to any firm." 

3.35. The Committee ponnted out that in terms of the letter of 
intent, Railways were required to place an order within four months 
after the submission of the sample by the firm. Asked urhy no com- 
munication was addressed to the film \vithin the stipulated period, 
the representative of the Hailway Board stated: "The condition in 
the contract and in the letter c ~ f  intent tvhich was issued in February 
1964 was that af ter  the submission of a satisfactor?: proto-type, we 
should place orders for h l k  manufactuw before the end of four 
months. They submitted the prutotypc in November 1965 and the 
tests were completed in February 1966. hlathrmatically, there was 
still time for the four months to elapse. But the proto-type was 
found to need more than 20 modifications. Basically, it waq working 
al l  right, but it needcd 20 modifications before this prototype could 
be passed. Subject to this, the bulk order could be placed, but this 
testing was almost upto thr  last date--I think the last date would 
be 18th March because they had submitted the proto-tvpe sample 
on 19th November. Wc felt that since it tvns a development contract. 
lime was not the essence but that perfection of the proto.type would 
smoothen the bulk menufacture. Therefore here was some delav on 
Our part in completing the formalities for the placement of the 
b,Ulk order. It  took us to the 7th May instead of 18th March. In these 
S1x weeks, the firm realis& that they could not make the bulk 



manufacture for which they had quoted at Rs. 6,000. So they went 
into the t e rn~s  of the contract and said that unless they can have 
higher price they are not going to manufacture it and therefore the 
original contract would be invalid on the basis of the delay in place. 
ment of the bulk order." 

3.36. At this stage the Committee pointed out that in view of 
the large number of modifications suggested in the prototype, the 
firm could have been asked to carry out the modifications and also 
extend the time limit which was running out. If this had been done 
the firm could have possibly been pegged down to the price. 
In reply the representative of thc Railway Board stated: "I entirely 
agree, Sir, it is our mistake." 

3.37. In reply to another question, the witness however, added, 
"We did not think that the firm, after having made this effort of 
producing a sample. would be so insistent on sticking to the exact 
time." 

The Committee desired to know the reasons for the firm's re- 
fusal to execute the contract. In this connection, the representative 
of the Railway Board stated in evidence: "They did not want to 
manufacture i t  at that price: thcv wanted higher price." 

ti.38. From tht' inf'oi~rnation made available to the Committee i t  
is seen that on 7-5-1966. a formal contract based on the price and 
other tcrms specified in thc letter of intent of 21-2-1964 was forward- 
ed by the Railway Board to the firm. The firm vide  their tele~ram 
dated 31-6-66 regretted inability t o  accept the price and other terms 
of the contract. Subsequcntig di.;cussions were held wth the firm 
on 244-66 and !!i-6-66 and in t h e s ~  discussions. the consequences of 
not accepting the price and other tcrms were ~ s p l a i n e d  to them." 

3.39. During evidence the Committcr cnquircd whether in view 
of thr  devaluation ~vhich had in the meantimc taken place. the in- 
crease in prices as a result of devaluation was taken into consideration 
\vhile discussing the deal with the> firm. Tht. witness replied: "Ycs 

. .\ye did take into consideration." 
3.40. Thv Committw desired to know whether the prices of the 

instruments and components registered any increase between 1964 
and 1966. In a written note on the subject. the Railway Board have 
intimated: "No precise information is available on this point. How- 
ever a statcmt,nt sho\vinc prices quotcd by tmdcrrrs  who qpoted 
both against Tender SIG-6 opened in June 1963 and SIGIO Supp  I 
opened .. in July 1966, . -- for . tokenless .- block instsuments i s a v e n  belor--  - 

Tcndcr Nip.& T*.llcli~ Sig.10-Supp. -1 
Sam,. of *hr ,- - ... h. . . . - - - -  . .. -- --- - -,  

firm Prirr csrh Fnrcipn Exchnngc. I'riw c.ncl~ Fowign E x r l m u  
cnrh cwh 

. -- --. - .  ~ . . .- . .. ... - .. - .------ 
I .  Tcxtmnl RN. 5.057 I l u .  3,733 I?.. O.oT)ib Ib. 000 part i l d  

fully impw t d .  gmwr. 
2. Fur~ra  nr,n 116. 0.000 Hr.  375 pnrt iw11 I~P. N.4:AI clnrh Ki. 580 pnlt i l d i '  

:T,.IIOII., ~tllmquontlp ~ C ~ I ~ I I I U .  
rtrluml t,, 
N u .  H.IMl.  

3. Uitaui 1:1~4.!t64c.nchnol. I h .  3 ,437  f r~ l l !  NP. 1 1.57fi A*. 8.730 fullu 
wqutmtlv rrrluct4 i m ~ w r l r d .  i m p r l d  
to h. 4 .h?. 

4 .  W.S.F. It=, fi,S?11 Ru. ?,I75  111~rt i f111i .  1:~. I?,:Wl ~ ( w .  6,610 part illll,. 
( r c ' ~ ~ r m .  gunonl. - -. -... .. ". ...--.-. -.- . -- 



Against .tender opened in June, 1963, orders were placed in 1964. 
l t  will be seen that M/s.  Textool quoted the same prices of Rs. 6000 
in July, ,1968, as was quoted by Mrs. Fomra Bros. in June, 1963. If 
the price quoted by the same firms is considered, the price increases 
were approximateby as under between 1964 and 1966 for the instru- 
ments: 

Mjs. T t . x t d ~ ~ l  . . . . . . , . , , 3P0 
M/r. F I I ~ L I  . . . . . . . . 3W;u 
M/s. W.HJ .  . . . . . . . . . .  1167,, 
M/a. hlitsui . . . . . . . . . . 1:3!4qb 

The extent of price increase varied considerably from firm to 
firm. Major portion of the incrcasc after 1964 could be presumed to 
be due to devaluation of the Rupec which ~ u b s t a n t i a l l ~  enhanced the 
Rupee value of the imported portion." 

3.41. It is also seen that on CS-66 when a Tender Committee of 
the Railway Board considered two offers received in response to a 
tender opened on 30-3-66 for procurement of 18 Nos. of these instru- 
ments, it was found that "the lowest offcs was about twice as high as 
the last accepted price fos a comparable item." 

3.42. It is seen that in a lrtter dated 5-7-66, the firm wrote that 
the Board's contention tha t  thc letter dated 21-2-64 was a firm com- 
mitment was not corrcct. On 15-i-66, the Ministry of Law from whom 
legal opinion was sought indicated that the letter of intent dated 
11-2-64 did not result in any binding contract and the Railway Board 
cannot effect anv risk puwhase or takc  any othcs action to recover 
damages from the firm. 

3.43. A fresh tender was issued o n  14-7-66 bv the Railway Board 
for 300 Nos. of similar instrurncnts. According to Audit paragraph the 
firm also participated in this tender and offcrcd to manufacture and 
supply these instruments a t  Rs. 8150 (with foreign exchange content 
of Rs. 590) per instrument. Thc details of the offers received against 
the tcnder are given in the statement below:- 
- ....... 

SrmriaI S ~ r n w  of firm I k t ~  ~ l ~ r , ~ t t c l  m c h  F o r e i ~ n  exrhanpc 
So .  in~g11vt-d per inntru. 

n l w t  
-.-............. . -- .. - - . "  - - -- , 

I M/e. Trrtonl  iL. f\.,iM! 11,r tir rt tXl NOP. WR. RIIO 
; I I ~  Rn. ti,lUlfl S8,r lt~ltb~wc. 

2 Mjr. Singnl & ( i ~ i t r r , l  Dcrn~ag l l u .  B.3twl kbr S t 1  SIW. I:*. M U .  
lh,  U.250 fur :IMI 

3 M/a. F t m r a  Siron. Erlpinwring H r .  !b,5f~1 f o r  ZAI SCS.. I:*. DHll rculactiori in 
T o r k ~ .  Rr. 0.440 for : I 0 0  SOP. pirr  W R P  ufferd. 

rubntyl~cnt ly  rf-rlr~cwl ! I )  

Itu. %.:IN I;1r 230 So. 
1 : ~ .  s,I,;~I L , I  :;NI St**,  



3.44. The Tender Committee a t  their meetings held on 8fS1? and 
9th August, 1966 considered the offers and accepted the offer .of M/g. 
Textool which was the lowest. In their proceedings the C o q i t t c e  
have recorded: 

"MIS. Fomra Bros. on whom a formal contract was 'pla Cd on 
6-5-66 for 244 tokenlens block instruments single line h a v c ? d k i i  
to accept the contract vide their telegram dated 21-6-1966 i1.e. nearly 
14 months after placing the formal contract, stating that ,th0a:price 
and other terms were not acceptable to them. A risk purchase potice 
has been served on them on 28-6-66. 

M/s. Textool, although well equipped would be manufac't&ing 
this item for the first time. It will therefore b.e stipulated in the con- 
tract that a pair o i  advance samples instruments are appruvetl Bfter 
field trials should they commence manufacture of bulk supply." 

3.45. It  is also seen that in a letter dated 5-9-66, the firm (HIS 
Fomra Bros) while communicating their offer of reduction in the 
price quoted by them against the tender inter alia stated:- 

"We have communicated to the Board vide our letter dated 5th 
August, 1966, the reduction in the price for the supply of Tokenless 
Instrument against the above Tender. This represents a workable 
cost for a small scale industry as we are. This reduction we need 
hardly say is a real sacrifice made to avoid losses and at  the same time 
keep the industry alive. 

These instruments are only required for the Railways and hence 
if an order is denied to us not onlv the efforts and the investment put 
in for the development of this indigenous item be vast but also put 
us into financial loss and the closure of our unit. We emphatically 
submit that we hardly deserve this as a pioneer unit which has done 
hard work to supply the netds of the Railway over the past several 
years, and only in the spirit of serving the railways that the develop- 
ment of these in strum en!^ were undertaken with the uncertainties 
involved. 

Though the Board is faced wi th  difficulties in considering our 
offer against one made by a firm in the big scale categotv taking into 
consideration that the ~nstrnments are neady for production, we 
would submit that sympathetic consideration be extended to us. 

We would suggest for consideration that the Board fix the price 
at our cost of production plus a 3ermissiblr profit taking into consi- 
deration our status as a small sca e unit and the investment made by 
us for development." 

\ 
3.46. During evidence the Committee while referring to the above 

quoted letter of the firm enquired why this offer was not accepted. 
To this a representative of the Railway Board replied: 

"Having called a tender in July, 1!S6)66 and havin accepted an 
offer of 6.500 rupees from Tcxtool, we could not cons k der the higher 
offer at Rs. 9,450 which was further negotiated to Rs. 8,150 also. There- 
fore. the consideration which they had asked for, we could not P e  
because there was this offer of 6.500 from Textool and on whom we 
placed the order." 



, &43. To ;another question whether before accepting the offer of 
tlz.flw . ~ f i ~ c h  had quoted the lowest rate any investigation into the 

.o$ the firm was made, the witness stated: "We are quite cer- 
tain Chat they were able to make it." 

3.48; Regarding the work done by this firm towards the develop- ment:~ the prototype the Committee were informed during evidence: 
.:.'+The Textool agreed to submit a prototype in three months, that 

is,:Deoefnber 1966. In April, 1968, thev produced the first prototype 
which means 18 months after the placement of the order. This did 
not work properly and soon after because they were involved in a 
lockout for a prolonged period." 

3.49. In a later note, the Railway Board have stated: "MIS. Tex- 
tools submitted a prototipc :ample in April 1968 but this was found 
after trial, to be fa r  from satisfactory and could not be accepted for 
use on'the Indian Railways. The order on the Arm had to be cancelled 
in July, 1968." 

3.50. The Audit paragraph states that in February. 1967 a deci- 
sion was taken not to p l a c ~  a n v  orders on the firm. Asked as to why 
this decision was taken in spite of the Law Ministry's advice that 
there was no breach of contract, the Railway Board stated as follows: 

, , ?It was decided in F ' C ~ ~ I ~ \ I : I I ~ ~ .  1967. tha t  dealings with the firm 
sh.ou1d be stopped for a period of one year from 23-2-67, in respect of  
purchases by the Railway Bnard. The reasons for such action were 
brieflv as under:- 

(a)  M/s. Fomra Hros had taken undue advantage of the legal 
position. I f  they had any intention of refusing the contract, 
they could have dnne so when they were aware of the cost 

. . of production. 
fb) The item involved being a developmental item. substantial 

technical assistance had been given to th r  firm and even 
the delay of 1.1 tnonths in the submission of samples had 

. .. been condoned. Their refusal to accept thc contract indi- 
cated an unbusincsslikr attitude on the part of the firm 

. \rho tool; ad\': ~ I ~ : . ~ I C ,  of twhnical ~ l r a  that placement of 
order was delayed." 

3.51. Regarding the tvnrk done bv the flrrn in the matter of devel- 
opment of prototype. in 19G5-66. ihr Tendw Committee. \\hi& met in 
March, 1966 to consider the award of the contract to the firm, inter 
aIC stated: 

"In regard to the Iee.ter of intent issued to MJs. Fon~ra Brothers 
for 238 Nos. of Tokenless Block Instruments D.C. ccdcd t v ~ .  the firm 
have since submitted thc sample lvhich has been subjected to ex- 
haustive t n ~ l ~  and has now been y s s c d  h v  ;t Cun:nlitlee of CSTEs. 
RDSO and ACRS/Calcutta, vide minutes of the meetingdated 23-2-86 
placed below. The order on M/s. Fomta nrothtw cvould. therefore. 

be confirmed. The order was plactad nn thrm a t  a cost of Rs. 6,000 
Per unit (without thr~ qlorrlv ( ~ f  I W ~ I  :trlditic~nnl c.sternal relavs at  an 
estimated cost of R ~ .  450. which i f  included ~vill brine the cost to 
Rs. 6.850) against the ~l-ice of Rs. 5.1150 qt which the instruments were 
Ordered on MIS, Saxby end Farmer. This pricc preference of about 



. , 
23 per cent was allowed to M/s.  ~ o m r a ' ~ r o t h &  as they.had bffered 
a, completely indigenous item, involving foreign exchange of Rs. 375 
per unit only for import of raw materials as against the order on Mjs. 
Saxby and Farmer involving foreign exchange of Rs. 2,438 pet unit 
{average). Since the quantity required was very large and the entire 
quantity could not be obtained from M/s. Fomra Brothers within the 
time required by us, the quantity ordered on the.m was limited to 
238 Nos, and the balance of 2069 Nos, was ordered on M/s Saxby and 
Farmer. M/s. Fomra B t o t h ~ r s  had to spend a lot of money and nearly 
two years to develop a completely indigenous Tokenless Block In- 
struments. I t  is, therefow, very desirable that the indigenous deve. 
lopment, achieved after a great deal of effort and money, to produce 
not only the tokenless block instruments but to produce for the first 
time in India a type of relav for these instruments which will also 
be useful for other types of tokenless block instruments as well as 
for the CTC system, is utilised to the maximum extent, particularly 
rn the contest of the presrnt serious fowign exchange position." 

3.52. The Committee called for informaion about the efforts made 
by the Railwav Board in 1967 and 1968 to procure the instruments 
indigenously. In this connection the Railway Board have furmshed 
the following note: 

"After placement of the development order on MIS. Textools on 
30-9-66 for 320 Nos. instruments. Tendrr No. Sig. 12 was opened on 
11-7-67 for four items of tokenless block instruments. Against the 
tender 14 Nos. Push button type instrumrnts were ordered in Janu- 
ary, 1968 for import from Japan on M/s. Mitsui and CO. There were 
no suitable offers against the other items. 

Another Tender No. SIG-I1 \\as o ~ c n e d  on 16-1-68 for Push-buto- 
ton type tokenlcss block instrilmvnts. It wa.; decided in June 1968 to 
 lace an order on an Indian firm for indigenous manufacture with 
imported components at RG 16.945 each involving foreign exchange 
of Rs. 7.173 each. Ho~vev(~s .  no order could be placed for want of 
foreign exchange and it wa.; a lw  noticed that prices were lower 
against a subsequent tender N o  Sig. 19, 

Meanwhilr, i t  was considrred that Southern Railway could un- 
dertake manufacture and a s w r n b l ~  of the instruments of relavs, 
transmitter and receivers could br i m ~ o r t e d .  Accordingly. tender No. 
Sig. 17 was i s s u ~ d  and onent~d on 17-,548. As there was no adequate 
:wmnse against the tender, the proposal could not be pursued. 

Another tender No. Sic. 19 wal; isw~ed and opcned for Push-but- 
ton tvpe instruments in October 1968. It was possible to place deyc- 
lopment orders on two rcp~ltablr~ firms against this tender. Supplm 
arc, e x n r d ~ d  to matrria?w from thr two f i rms .  

The Southern Railwav have also since been able to devel0~ 
manufacture of Push button tvpv tokenless block instruments to a 
limited extent. Thcv have been able to manufacture 40 instruments 
so far." 

3 53. The Committe9. are dksappolnted with the manner b ~ M c b :  
the ra.c for indirenmis development of an intricate s~I !hg . l&f l '  
ment namelv token-lesq bhtck instrument tar gingle line w u  dealt 



,ith by the Bailway Board. In the first instance it is seen that aiter 
the submission of the prototype of the instrument by the Arm on the 
19th November, 1965, a flrm contract was required to be placed on 
the Arm within four months i.e. by 18th March, 1966. Even though 
the tests on the prototype were completed in February, 1966, the 
Railway Board failed to place the order on the firm bv the due date 
or to seek extension of time or to communicate with the firm about 
the modiilcations suggested in the prototype. As admitted by the re- 
presentative of the Railway Board during evidence this was a serf- 
oas lapse for which the Committee would like the responsibility to 
be fixed. 

3.54. Secondly there is no indication that after the firm refused 
to accept the contract any negotiations were held with them about 
the price and other terms and conditions in order to resolve the mat- 
ter. The dlscussfons held with the firm on 24-6-66 and 27-6-66 only 
attempted to convqr to the,,5m, "the consequences of not accepting 
the price and other t e r m  In the context of devzluation and in- 
crease h the prices which were known to Railway Board it was only 
reasonable that the matter should have been fully pone into. The 
hask with which new tender was floated on 14-7-66 only indiates 
that the Railway Board did not care to negotiate with the £inn who 
accordinc: to them h?d shown an "unbusiness-like attitude." 

3.55. Thirdly when the same firm m,ade a fresh offer in response 
to the new tenders floated on 14-7-66, it was not considered because 
this was not the lowest. Iiowever, while accenting the lowest offer 
from another firm, the Railway Board overlooked certain important 
points These were:- 

(1) No prowr investigation into the capability of the firm, whose 
offer was the lowest was rnaxie This wac of particular importance 
because the Railway Board were well aware that the instrument was 
a complicated one and the previous firm had taken about two years 
to produce an acceptable prototype 

(11)  The price quoted bv the firm whose offer was accepted was 
not realistic in the context of other offers recelvd The Railway 
Hoard have admitted that between I964 and 1966 the extent of price 
increase ranged between 20 Dtr cent to 139 rwr cent. It would also 
be pertinent b mention that the firm in question (whose offer was 
not considered) white offering a reduction in the price ciuotd bv 
them earlier suggested to the Railway Hoard to fix the price taking 
into conshierrtlon the cost of pmduction and a permissible profit. 

3.56 From the foregoing the Committw are led to the conclu- 
sion that the casc has not been handled in the best interest of Gov- 
ernment. Had the Railwnv Board mncidered thc realities of the 
situation they wodd h ~ v e  entered into meanirrpf~ negotiztions 
with the default in^ firm whose merit. they fullv realised, and 
a d v e d  at mutuallv acceptable terms. Their failure to do so has cost 
the exchequer some valuable foreign exchange and the indigenous 
development of the instrument ha ,  alu, suffered a set hack. The 
h m d t t e t  wonld like the R a l l w ~ v  Rnanl to tlnc;uw. that the oresent 
and antlclpakd mgufrements of Rlrilwavs for tokenless instruments 
me fully met b y  indigenous serriccs and at mast mmnetitive prlcm. 
The Committee would Ukt to be informed of the actual ~rogress 
made in this behalf 



P~ocurment  of defective rails from abroad 

Audit Paragraph 

3.57. The M'inistry of Railways (Railwav Board) imported un. 
der a contract finalised by the Indian Railway Steel Purchasing Mi, 
sion, London in August, 1957 with an European Arm, 12000 long tons 
of 60 Ibs. rails at a cost of Rs. 90 lakhs (FOB) for relaying of hrqr- 
tant trunk routes on the North Eastern and Northeast Frontier all- 
ways. The entire quantity of the 12000 tons of rails was received in 
India beween September and December, 1958 and consigned to the 
North Eastern and Northeast Frontier Railways (about 7134 long 
tons for the Northeast Frontier Railway and the balance quantity 
for North Eastern Railway). The contract provided for Ruarantee 
against any defect imputable to manufacturers and not detected 
upon acceptance at the Mill, for a period of five years from the date 
of manufacture i.e. to end of December. 1963. 

3.58. These rails were laid in important main line track in 1958 
and 1959 (i.e. about 51.60 track miles on the North Eastern Railwav 
and 76.75 track Kms. on the Northeast Frontier Railway). Certain 
quantitv of these rails was also laid in loops and unimortant lines 

3.59. Thirteen cases of fractures of these rails were noticed 
between February and October, 1961 on the North Eastern Railway. 
The first 6 fractures were referred to the Chemist and Metallurgist, 
North Eastern Railway. who reported in June. 1961 that these were 
half moon fractures which resulted in the formation of hair line 
cracks on the foot of the rail and transverse shatter cracks on the 
rail table indicating a defective manufacturing technique. The rail 
fractures were referred to the Research, Designs and Standards Or- 
ganisation (M&C), Chittaranian (September, 1961) who did not a+ 
ree with the view that the hair line cracks or transverse cracks 
noticed on the rails were due to defects in the manufacture since 
the chemical. micro and macrwaphic tests all vielded salisfactorv 
results to the UTC c~erification to which thew rails were ordered 
Flirther it was held that such cracks werp due to uneven surface 
of the C.S.T. 9 sleepers on which these rails were laid. The matter 
was discussed in a ioint meeting held betwrrn the R.D.S.O. and the 
North Eastern Railwav Administration in Arlrrust. 1962, which held 
the view that since onlv 13 rails out of 50000 Nos. laid in the track 
had revealed cracks during the course of 16 months of service and as 
no further cracks were r ~ ~ o r t e d  thewafter. it mav not be bossible 
to lav anv remnsibility clearlv on the manufacturer for the cracks 
observed on these rails. The failurrl of thew rsils w4s reuorted to 
r t l ~  fore i~n sup~l iers  in March. 1963 (i.e. within the guarantee 
~er iod)  bv the Ministrv of Railwavs (Railway Board) In Septem- 
her. 1964 eight s a m ~ l e s  cut from fractu~.rad rail. were sent to the 
foreidn suppliers, as desired bv them to ohtain their oninion about 
the causes of the fractures but thev r~nlieri In Mav. 1965 that the  
test results obtained bv them were satisfactow and wanted further 
sam~les  cut from the rails showing the fractured ends to obtain a 
more exact aopwciation of t h e  causes of tho ri~ntllrec of these r a k  
Althoiieh there have becn some more fra(.tuws of these rails in 
track after 1961 on thc* North Eastern Rti;lway. the Ministrv of 



~ ~ i l w a y s  (Railway Board) decided (October. 1966) that no useful 
pa, .p~se wuui6 De served by pursuing thls matter further with the 
,~~ppliers. 

3.60. On the Northeast Frontier Railway, there were repeated 
of the fractures of these imported rails since October, 

1968. A rail flaw detector was detailed in August, 1969 and a check 
0vc.r seven kilometres of track length showed an average of nearly 60 
p!,r cent of these rails to be bad owing to visible or  invisible cracks 
o,. fractures. In a test report furnished to the Board in 
19ii9 on these defects, the R.D.S.O. held the view that the defects and 
the transverse fissure failure of these rails were due to the inherently 
dirtv nature of steel. Several bad rails with visible minute cracks 
have been replaced by spot renewals. S ~ e c i a l  patrols both during 
d a s  and night have been put on the sections of this Railway where 
ttlpsc imported rails have becn laid. There was also a derailment of a 
p:~ssengcr train on 8-1-1970 due to sudden breakage of the rail in the 
crack under the train during its run. As a result. though these rails 
have scrved a period of onlv 10 to 12 vcars against their normal life 
~f RO years. the Northeast Frontier Railwav Administration, with the 
;~nproval of the Ministry of Railways (Railwav Board). decided 
iDcccmbcr, 1969) to replace all these rails on their Railwav during 
the course of next two vears on grounds of safety, the first batch of 
rcncwal of 20 track kilometres length having already been started as 
nn out of turn work durine 1969-70 at a cost of Rs 31.30 lakhs and 
the remaining batch of rene~val (57 Kms.) in 1970-71 a t  a cost of 
Rs. 67.07 lakhs. 

3.61. There has so far bwn  no similar proposal to replace these 
ivnorted rails on thc North Eastern Railwas or on other sections of 
Northeast Frontier Railway since no fractures have taken place on 
time sections. 

3.62. Thus. despite the fact that the material was considered to 
he accord in^ tn specification, come of these impnrtcd rails failed in 
track after 19fil on the North Eastern Railwav and there n w e  r e ~ e a t -  
ed occurrences of fractures since October. 1968 on the Northeast Fron- 
tjcr Railwav reauiring cnmplc~tc track reni.\val Rut  when the initial 
fractures of 1961 and again of 1965 were attrib~lted to defective manu- 
facture after examination of the rail nicer.; bv thc Chemist and Metal- 
' ~ l r ~ i s t .  North Eastern Railway the findinc.; 1vc.rc. over-nilcd bv the 
R.D S .0 .  who conducted their own examinations. Later. in October, 
lWh'i the Ministry did not also considrr it ncccssar?? to furnish the 
fowinn firm with further samples cut from the rails showing the frac- 
t ~ l l . f d  ends as desired by them. thouqh seven more fractures of these 
r a i l s  in track were rccordrd bv North Eastern Railwa\. between 1962 
and 1967 and it was clear that by not ~ u r s u i n c  this further. the oppor- 
! ~ n i t v  nf enforcing the warrsntv claims wnuld ht. lost. bTi:h the ~10s-  
I n R  of the case by the Board in Octobrr, 1966, thc matter again came 
"'> ~ ' i t h  the renort of rcpcated fmctuws on the Northeast Frontier 
R;iil\vW after October. 1968 and the R.D.S.0 nnw hold the vitv that 
'.$')lil(' thr rhcn~i ra l ,  mipro and mapr.oyr.ijnhjc tctst.; all vieldtd satisfar- 
I o r v  results to t h ~  UIC snccifjcntjons, t h w ~  fractures arc due to in- 
h"l 'c 'nt l~ dirtv nature of the s ! ~ . ]  These dcfccts rclate to the aualitv 
Of supplied, end j f  they had been brought out nt the time of 
L lJ(1 qar- 



initial inspection a t  the delivery stage or later within the warrant, 
period, the claims against the firm under the warranty clause could 
have been pursued instead of being dropped. 

3.63. The premature replacement on the Northeast Frontier Rail. 
way has entailed loss of nearly 4/5ths of the normal service life of 
these rails in track (i.e. replacement just after 10 to 12 yeare, of their 
laying in track against their expected service life of 60 years) or 
Rs. 20.89 lakhs. 

3.64. The Ministry of Railways (Railway Board) stated (Jan- 
uary 1971) that the question of sending further samples of defective 
rails to the suppliers was considered unnecessary in November, 1966 
as no defects were found in those rails on detailed examination by 
the highest chemical and metallurgical authority on the Indian Rail- 
ways. Further, these rails being 60 pounders are expected to c a m  
not more than 120 gross million tons traffic and this target had aheadv 
been achieved by these rails in their service life of 12 years on a hea- 
vily worked section on the Northeast Frontier Railway. They also 
stated that there was no spate of fractures on other sections of Indian 
Railways where these rails were laid, since the rails laid on those sec- 
tions had not carried 120 gross million tons of traffic so far. 

[Paragraph 26. Report of the Comptroller and Auditor Gene- 
ral for the year, 1969-70 on Railways.] 

3.65. During evidence the Committee desired to know whethc~ 
the imported rails were tested before acceptance and if so what was 
the result of such a test. The Chairman. Railwav Board deposed 
"These rails are of Thomas aualitv which is in use on the Continent 
In India they were being used for the first time. Because we were 
not able to get rails from indigenous sowccs. n steel purchase mission 
was sent and to get conpc.titivc nr.ices thrv considered the question 
of ~urchas ing  Thomas quality rails also. The Thomas quality rails 
are according to the specifications of the Qnternatiooal Congress 
Association called UIG specification These are not according to t h e  
Indian Railway standards specification. After going into the pros and 
cons it was decided to purchase some Thovas quality rails. The 
conditions of the contract required that the test certificate given bv 
the works will satisfy the purchaser that these are according to 
soecifications. There was also a orovision for the Director General 
ISD. London, to send his officer from time to time to see the rollinc 
and see that the manufacturing process and the testing proces were 
according to acceptable standards These u w c  the methods adnpted 
before these rails were finally purchased." 

3.66. In another context the witness stated: 'rRails arc manu- 
fartured according to a well recognised process all w e r  the uforld 
And it is a continuous rolling-breaking Into blooms and putting 
thrnr i~h  the rollinr! mills and then cutting to the size. And the$' 
rciect certain mrtions which come out in the higinning and the end. 
qnrl any flaws ctc. are diminntcd. Thercaftcr, there 1s a phv~ic61 
i nsnection.'' 

3 87. He further added: 'The rafls are not examined at the stage 
of manufacture beforc they are supplicd to the puwhaser under onv 



contract in any country for a detection of flaw by micro or macro 
The specifications laid down will not permit it, and 

the fact that the bulk of our contracts go through. properly will 
show that our specifications are generally in order." 

3.68. Asked whether the rails were inspected a t  delivery stage, 
the Chairman, Railway Board replied: "Actually the UIC speciflca- 
tion was followed and the examination that was specified in the  

had been carried out. The Works Inspector had Ffiven the 
test certificate and the DGISD of London had sent his Officer from 
time to time to  see firstly that thc procedure is correct and secondly 
by certain spot checks to see what they were doing was correct." 

3.69. I t  is seen that the initial test report of the Chemist and 
Metallurgist of the North Eastern Railway revealed that the rail 
fractures were the result of a defrctive manufacturing technique and 
attributed responsibility to manufactur~rs. for the following reasons: 

(1 )  The formation of hair line cracks on the foot of the rails 
during the manufacture has not b ~ e n  eliminated. 

( 2 )  Transverse shatter cracks have formed at the vulnerable 
points on the rail tablr drw to non-compliance of proper 
cooling cyclc in the rails. 

(3)  Probably the ratio of ingot section to finished rail section 
has not been followed. 

(4)  It  may be a matter of interest to find out whether proper 
cropping of the ingots has bwn done in these manufactures. 
The investigation of this case, therefore, clearly establishes 
the theory that was laid down regarding the failure of 
rails due to such manufacturing defects and that the res- 
ponsibilitv for these faili!rts lcsts with the manufacturers. 

When subsequently some cases of fractures were reported to the 
Joint Director (Chemical and Metallurgical). Chittaranjan. he inter 
alia made the followinq observations : 

"The results of chemical rnalvsis. hwcincss tests, macroscopic 
and general microscopic rxaminatinn of thr three samnles indicated 
that thc material out ~f qvhich t h r  rails h.4 been manufactured was 
of satisfactory quality. Visual c.saminatinrl of the surface samples in 
! h ~  vicinitv of the fracture did not reveal anv abnormal surface 
dcfect, which could have initiated failure In sample Nos. 1 & 2, the 
fracture had occurred vertically thrnugh the wcb and foot. The nature 
and contour of the fracture in t h ~  fnnt indicated that this probably 
found a part of a half moon crack or break in the foot and the other 
Portion of thc samplcs, not ~w-cived h c r ~ ,  micht help to confirm 
this. 

The crystalline nature of the fractwed surfaces. the presence of 
half moon crack on the foot and the fracture just occurring on a 
sleeper in all the samplm suggestc.d that thr cause of the failure 
'vas due to improper b d d i n p  of the rail on the sleeper. It is a 
e@nerallv accepted fact thot t h ~  half moon shaped crack on one 
of the flnnacir of the f d t  f o n t ~ d  mils is caused bv improper 
beddinffs." 

'mT(n)arJ3s-q.) 



3.70. While referring to the c~nflicting views expressed by 
the Chemist and Metallurgist, North Eastern Railway, who carried 
out the initial tests and the  RDSO who conducted their own 

examination of the fractured rails, the Chairman, Railway Board 
stated in evidence : "We had laid these rails on the North Eastern 
and Northeast Frontier Railways. The number of cracks reportcd 
from NE Railway was small and this was im.mediatcly taken ur) 
and investigation was made. The NE Railway chemist and metal- 
lurgist did not know perhaps that these rails wcre purchased a:, 
per UIC specifications. Considering the IRS spec~fication, he said. 
these are the defects. But the nietallurgist of the RDSO who kne\h, 
the specifications fully considered i t .  as ~neeting thc specification5 
of UIC and gave the view that this \vas due to bad seating 01 the, 
rails on the sleeper platcs. When this i v x  donr, some speed res- 
trictions jvere imposed and this matter Ivas taken up with th(. 
manufacturers and some samples also wcl'c sent. In the succecci- 
ing years. the number of breakages becamr nominal and thc spcA[,(i 
restrictions were removcd. Since thr.11. on the NE Hailtvav we havc 
had no difficulty about these rails. Rail hrcakagc upto  LI small pel, 
centage has to be accepted as a LC! of life. Some of these defects 
are inherent at the time of purchasc u i  !be rails but we arc no: 
able to see them because we do  not work a %I\..' detector on cvcr,v 
rail at the lime of purchase. But by and large, thz supply crf 
rails come through u,ithout difficult\,. 'l'hc rail b r ~ a k a g e  111 Yritish 
railways is much higher than the pcrccntagc no t~crd  on the  ;;O 
Railway. Because on the NE RailLvav thc problem did not appral. 
serious and brcakages u e r r  found to  b(. nominal in succeeding 
years, it was not considered nccessarv t o  scml thr  sarnplrs again. 
Even if they had been sent, thej. ivould not have scbnt u s  rnorc. in- 
formation about these rails than \vhat is known to US. We ha1.c 
got a regular systcLm of sending broken ~ a l l s  fnr csaminatinn ; I ,  

chemists and metallurgists, u h ~ t h t ~ l .  t h ~ v  n1.c incligcmous rails or  
foreign. This is part of thc syste,m of the working of th(a engineor- 
ing department to ensure safety of track. 

As per the failure of NF Railway, this carnc t ~ p  long aftcr thr 
guarantee period. When thf~ tests wrre mad(, o u t ,  thr  Joint Dircrtol. 
(Chemical and M c t a l l u r g i r ~ l ~  .;f?lfd lh:?t  tbi.: 7.1ss fi:.:;ilv durv t i t  
fatigue and that in some of the rnil~;. hc found vvidrncc~ of diiax. 
steel. dirty in the m~tal lureical  scnscm. This was not stlrn bv s! , -  

face examination. This could bv s e m  onlv h ~ .  rn1cl.o and mac l o  
examination by putting a flaw detcctor ovcr cvr2rv rail. which i .  
not phymsically possible." 

3.71. In replv to a question. l h ~  Chairman Rai l \~ ;~r '  Rnnr.d 
redied : "The Chemist and Mc~tallurtlist of t h ~  North E a s t c ~ . ~  R:li!- 
wav had started injtial1.v on a totallv wrong assi~rnr~titrn that tht .  
rails u.ew manufactured according to IHS  :;l)cq,ific;ttir,ns ijp r i i c i  
not know that these a r r  accord in^ t n  T'TC ,;nr.r.ific.ntirln,:" 

1.72. When the Committee pointed nut that in i of fh t5  
d i f fe r~nce  of opinion in thc two c ~ n r r . 1 ~  1 . i ~ .  Chrmist ~ r 1 ( 1  S'lr.tnl!r~i. 
gist. &rth @$stern Railwav and Joint Director (C&M), Chjttalxri- 
ja?. the R3ilu.a~ Board should h a w  so1.1~hf f l ' r f h ~ ~  c~pcr t  opinion. 

Chairman. Railway Board replied: "Espprtjsc comes up wi l !~  



experience and knowledge. The J t .  Director, Chemicai and Metal. 
lurgical in the RDSO is a person who is having much more experi- 
ence than the other person. Hc went to the spot, inspected the site, 
carried out physical, chemical and other tests. In the course of 
his works, he visits the National lVl/~ctallurgical Laboratory. He has 
taken all the facts into consideration before he gave his opinion 
and there is no reason to believe that his opinion needs to be cross- 
checked again." 

3.73. The Comnlittee drew attention to the following statement 
in the Audit para: " A l t h ~ g h  thew hams been some more fractures 
of these u i l s  in track after 1961 on the North Eastern Railway, 
t h e  Minishy of Railways (Railway Board) decided (October, 1966) 
that no useful purpose ~ o u l d  he served by pursuing this matter 
fL1rther with the suppliers." 



3.77. Asked whether the fractures were due to defects in the raUs 
or for some other reason, the Chairman, Railway Board stated: "It is 
difficult to come to a definite conclusion on this point. There may be 
many contributory causes". 

3.78. The RDSO, who investigated the cases of fractures on the 
North East Frontier Railway have in a test report given in Novem- 
ber, 1969 observed as under: 

"Quality of the material of all the above six rail samples in res- 
pect of their chemical composition and tensile strength (calculated 
on the basis of average hardness) was found to be conforming to the 
requirements of U1C 860 specifications for Thomas quality medium 
manganese rail steel (TMM ) . 

General macro and micro-graphic characteristics of all the rail 
samples were also found to be satisfactorv. Remnant type of segre 
gation in the head section of sample No. 151515 was considered to bc 
of minor nature. 

Visual characteristics of all the  above samples and the following 
evidences arrived at, from the above findings, clearlv established that 
the "transverse fissure" failures of the above rails, were due to the 
initiation of fatigue cracks from the extra-ordinary long and thick 
inclusion str~akslstr ingers  present inherently in the steel: 

( i )  presence of nucleus of the progressive failure within the 
middle region of thc head section at a depth between 8 
and i O  mm (Appros) helo\\- the rail table in all the samp- 
les. 

(ii) numerous extraordinary long sulphide/slag matter inclu- 
sions streaksjstringers. 

(iii) format~on of cracks by linking through the above inclu- 
sions which were found to be connected in the region of 
nucle~ls of the progressive fracture. 

Summing up. i t  IS ,  thcreforc, concluded that the "transverse fis- 
sure" failures in all the above ralls were due to their rnherently dirty 
nature of steel." 

3.79. Referring to the above rtyur t ,  the Commiltce enquired whc- 
ther the "inherently dirty nature of srecl" did not conslitulc a n ~ m u  
facturing defect and if, this  report had been available within the gua- 
rantee period, could c l a m  due to manufactur~rifi defect have been 
made against the supplier. In a note on the subject, the Railway Board 
have stated: "The term 'dirty nature of steel' is a mctalluraical ex- 
pression indicating t!w presence of itnusunllv long and thick inclu- 
sions in the steel. Such inclusions can be detected only bv microst:wi(' 
examinatlon. But the UIC spccificat~~ons applicable to  the supply of 
these rails do not stipulate Micrcmwpic examination and thcrcforc 
i t  was not possible to detect :;uch faults during inspection ca1.ric.d ~ J L I ~  

at  the time of supply. 
If, howrver, thc rail fracturc.~ on N.F. Railway had occurred 

within the warrants pc.rtod an! inwstigations of such fractures h ; ~ d  
revealed the presence of 1nclu.irons we could perhaps have taken LIP 
this mattes with the manufactur~ers". 



3-80, The Committee were informed that the average life of 
depended on the in t ens l t~  of traffic. On the main lines, the average 
ranged between 10 to 20 Years. Asked whether the percentage of 
cracks on North Eastern and North East Frontier Railways was the 
same as on other Railways, the Chairman, Railway Board replied, 
**The pattern of rall breakage cannot easily be seen. When we take 
out the rails from the main line and before we lay them on another 
line, the modern practice is to cut the ends of the rails, weld t h m  
and lay them. Before they are welded, a flaw detector is taken over 
every rail and durlng the process a number of rails have to be reject- 
ed because internal flaws are noticed at that time. These internal 
flaws are flaws which develop from time to time and come to light 
from time to time. A rail may not show it today but after five years 
it may show it. There is no explanation for this except that some inci- 
pient flaw develops." 

3.81. He further added: "I would not say that rail fracture is very 
common but i t  is a fact of life on thc railways. On every railway in 
the world we have rail fractures up to a small percentage". 

3.82. The Committee pointed out that after 1961 fractures were 
noticed on NE Railway and in 1.968 a spate of fractures occurred on 
the NF Railway as a result of which speed restrictions were imposed 
and patrolling was arranged. Asked whether similar experience was 
felt on other Railways. the Chairman Railwac Board replied: "I was 
referring to the rail breakage and the incidence of the same in the 
context of what happened in the North Eastern Railway. 
On the North Eastern Railway it did not show further 
development and we were able to remove the speed 
restrictions. That was according to the pattern that we observe nor- 
mally on the Indian Railways. As far as the North East Frontier Rail- 
way is concerned. I am afraid, there was little vie could do to detect 
it till it became too late. Thry had done their life to thv extent of 
half; 61 million tonnes of tragic had already passcd over them. We 
just could not detect them earlier nor could ivc take i t  up under the 
guarantee clause". 

3.83. In re ard to the usual gcl.cr.nt,xc of rail breakage on the 
Railways, the hairman. Railway Board informed the Committee a s  
under: 

8 
"On the British Railways. the average number of rail fractures 

is one in 10,000 tons. And the average number of rail fractures per 
year on the basis of the information that xve had on the North Eas- 
tern Railway come to one in 11,000 tons. On the North East Frontier 
Railway, it was not higher than that." 

3.84. In replv to anothcr quc~stion hc' o d d ~ d :  "It is very difficult 
to say when a fracture can come up. Every ycar, we have a system of 
the joints being opened for tho p u ~ p ~ s c  of greasing. . . . . . 

Most of the cracks come a t  the rail ends, and the joints are opened 
by the Ke man of the Engineering Department. He uses the wire 
b!'~sh to creanse i t  and he sees a.)1eLber there is any defect before 
he applies greases. If it is there. he again tests i t .  During this inspec- 
tion we get infomation regarding the cracks and we change the 



rails. If the man reports one or two cracks in the Section, the Inspec- 
tor himself goes and goes into them. This is the system that has been 
working for the last 120 years on the Indian Railways." 

3.85. During the course of evidence, the Chairman, Railway 
Board stated that in the North East Frontier Railway the rail fra& 
tures took place after the rails had completed about half the life t imc j  
and after 61 million tonnes of traffic had already passed over them, 
In a written note furnished at the instance of the Committee, th(, 
Railway Board have given the following figures regarding the quan- ' 

tum of traffic carried over these rails in track on N.F. Railway: 
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3.86. Referring to thc figures of trallic furnished by thc Rai lwa 
Board, t h e  Committw pointed out that in the Audit part it had bcttn 
stated that thrsc rails in their service Iifr of IS years on a hravli\. 
worked section on thp NF Railway hiid alri~adv carried traffic of molt 
than 1X gross rniilion tonnes. Thc Cha~rmiin. Railn-as Board thew 
upon stated: 

"I \r.ould dccpl\. apolog~se that the information that was 
given \\.;I:; n.1wng.1y c~alculatrd: they did not t\.r)rli i t  out in detn11 
Wc h a w  no\\. caicula\cd thr figure year by !.char frcm statistic!; 
and ha:.c. also cross-checked i t .  I t  is 61 million tonnes. 1 
tried to give this information UJ the Auditor-Gcncral's oflice 
thrcc days as soon as I came to knotv about i t .  I ~vould likc !o 
~pologise for this lapse.'' 

3.87. The Committee called for information as to haw the f i j i i i lc4 
of traflic carried, as given to Audit. had bccn \rwrkcd out. In :: 
ivritten note the Rai1u.a~ Board h a w  stated: 

"In the Railway Board's reply to Audit, it was mentioned thiit  
the rails had carried a traffic of 120 M-GMT. This figure was tak1.n 
from thr  Proforma justification appcndcd to  thc proposal submlttcd 
bv the N.F. Railwav in January, 1970, for the replaccment of t l l w  
rails. The rclcvant extract of the proforma justifications is reprodti('- 
cd below:-- P 

1 t 4 w  ( n i i )  
Total ~AMSII.*LY 1 h a !  b(&fl ~ n w d  imv t l w  S w t  iw": ' ' R x ~ r t  f i ~ 1 1 7  i w  t t ~ t  ttvailal~li~. Arpm.mfi t t  

L u r e  ir 1B.W Ym4;TKm. 



2, fn the body of the justification, however, no mention has 
been made of this figure. The justification was based on the heavy 
incidence of rail fractures and the abnormally large percentage of 
defective rails detected by the rail flaw detector. 

3. The Railway Board while according sanction to the rail 
renewals take into account factors such as permissible percentage 
limits of rail wear, conditions of rails and t d a l  tonnage of traffic 
that has moved over the section due for renewal (the details of 
which are given in the proforma justification to be furnished to the 
Board by the Railway Administration duly verified by the concern- 
ed (FA&CAO). In thjs particular case, the prime consideration for 

renewal was safety resulting from the beavy incidence of rail 
fractures and the abnormally large percentage of defective rails. 
Therefore, cven if the figure of traffic carried had been correctly 
indicated as 61 GM tonnes, the rail renewal could not have been 
obviated and would have had to be sanctioned by the Railway Board. 
However, i t  is accepted that the aspect of premature renewal may - 
also have received due consideration in the justification prepared by 
the N.F. Hail~vay, and in the Notes in the files of the Railway Board. 
As the N.F. Railway emphasised the safetv aspect, the incorrect 
figurc of tonnage carried appears to be an inadvertant error. How- 
ever, the rclevant files of N.F. Railwav are being consulted to verify 
tile exact basis on which the incorrect figure of 127 GM tonnes came 
to bc determined and to make sure that wrong figure was not inten- 
tionally given." 

3.88. The Railway Board have further intimated: "The relevant 
files of the N.F. Railwav h a w  been rxamincd. Files of N.F. Railwav 
dealing ivith the proforma justification made out by thexr\ in this 
cast do  not contain any detailed calculations to show how the figure 
of 127 gross million tonnes traffic came to be adopted. However. the 
General Manager, N.F. Railway has now stated that the figure of 
total tonnage was presumablv just adopted from the proforma justi- 
fication prepared for a renewal work alreadv approved for 1970-71. 
Final Works Programme in an adjacent section where the rails due 
for renewal were however laid in 1936-37 and had carried a total 
tonnage of 127 M-GTKm approximatelv since then. 

3.89. The General Manager, N.F. Railway had also obtained in 
1969 full details of the previous history of the fractures of the rails 
imported under this order on the N.E. Railway. the claims made 
against the foreign suppliers including a copy of the letter dated 
17-2-1967 from the Railway Board to General Manager. N.E. Railway 
closing the case. The N.F. Railway Administration perhaps did not 
e m ~ h a s i s  thc aspect of premature renewal or the question of claims 
nsainst sonnliers a t  the time of proposing throuqh renewal in 
December 1969 to the Railway Board as they knew that the Railway 
Board had closed the case." 

3.90. The Chairman. Railway Board stated in evidence: "Mav I 
submit that cven if this 110 million tonnes figlire had not been given. 
the s ~ a t e  of rail fractures would have necessitated the renewal of 
rails in that particular section?". 



3.91. As to the criterion followed for replacement of rails, the 
Railway Board have in a written note stated: "The criterion follow- 
ed for the replacement of rails is strictly on condition basis." 

3.92. The Committee enquired whether the case regarding pur- 
chase of these rails was at any time investigated by CBI/SPE. Irr 
a written note the Railway Board have intimated: "In October, 1962, 
the AIG, SPE (vide his ;iccret D.O. NO.  14597/1/183/63 UP of 
17-10-1962) on receipt of an  information in October, 1962 about accep- 
tance of substandard rails supplicd to N.E. Railway by a foreign 
firm desired that all the related files bc made over to the SPE for 
their examination. The SPE (CBI) \vas replicd to by the Board denii- 
oficially vide their D.0 No. EEVGI-88, dated 6-11-19G2 l o  the Inspcc- 
tor General of Police, SPE, New Dclhi. 

An attempt has been made nou. alter the Cornrnittce has gone 
into the matter to find out whcthir the matter was further investi- 
gated by the CBI thereafter. As the Board had riot been able to tracc! 
any correspondence about the cast. cxcept the above mcntjoned D.O. 
letter addressed to the Di~cctor ,  CCI in November, 1962, a confiden- 
tial reference was made i o  tllc rlilcctor. CUT on 3-11-1971, giving 
details of case. This i ~ a s  rcpiiccl I(J b3. i i l c ~  L ) ~ l c t t o r  ZEi on 5 11-197i 
stating that the case \\as c.io;.ed L I I ~  ~ ; i t > i ~  c o , r ~ ~ i ~ i ~ r ~ i d  l i l ~  \sas \vtwicd 
out on 9-4-65. He has statvci that from the ent!.ics ~ ~ a t l c  in th:? com- 
plaint Register, i t  \i.as, im\~cvs:r, c lear  t l~;! t  thc itll'olwation in this 
case was received in Cctobcl . 1 0 6  ( as ; ~ i r  caay mcsnt ionc5d in the ply- 
vious para) and after somc scnitinv it u a~ d t  riclc d to lake 110 action 
on it. The Director CBI has further stated that the inlormaiion I C  
ceived in this case was wfcrl.ed to the liailvray Board to Itnou. their 
reactions and as the Rail~vay Guard's ~ e p l y  of Novcmbc~. 1952 (rck 
ferred to alrcadg in the ?re:-law. ;:L:;.! Li.;~rlv s t a ; d  "that i: \voul,i 
not be correct to reasonably as:i.!~c ;i..y i'aili~yc. 0 1  rnalalitic~s on t i ; ?  
part of Inspectors dcputcd by I)ii,rcto,, GL rtci :?I I S  I). I midon", 
Guarantee c1ause had I ~ r c ~ r ~  invoked qain.;i :;:(# : ;~~y~plicl~.i ,  illrrt~ bcs- 
ing no indication of mal~5cic~.  thc c.ase \2.:1i-; n o t  f j  t for in\:~stifiatjon 
by the S.P.E.. anci the matlei. sc,encd to h ; i \ r t ,  t x ~ ~ ~ n  dlnpi)cd." 

3.93. The Comnlitke are disiressd Lo mwte LhaC iollowing a spate 
of fractures on the imported rails laid. on the Northeast Frontier Rail- 
way, all the rails had to  hc replaced wiihiq 3 period of 10 to 12 years 
against the normal code life of 60 years. The premature replacement 
has cost about Rs. 1 crore. 

3.94. From the available material it is noticed that despite sevc- 
ral e n q u i r k  at  different stages i t  has not been possible to fix thc 
responsibility on the manufacturers for rnanuiactrwing defects, Tltis 
is partly due to the fact that because of the d iver~ent  views about 
the causes of fractures g:ven by thc Chemist and Metallurgis!, 
North Eastern Railway, Joint Director (Chemical and Metallurgical) 
Chittamnjan and RDSO, no firm conc1us;ons wzm drawn well ;n 
time. The Committee regret that the Railway Board failed to make 
any conclusive investination into the real causes of the fractures 
adiced on the North Eavtcrn Railwsy duifng 1961. In view of the 
ewtiscthn views held by the experts about the causes of the frsc- 
tures I t  was only appmnrfate that detailed lnvestfgatlons should haw 
been ordered to establish whether the defects mold be attributed 



ioi 

to deficiencies in manufacture. At this stage the Committee ean only 
deplore the manner in which the matter was gone into which ulti- 
mately led to a 1~ of a crore Of Npees on w u n t  of premature 

of rsils besides carrying with it serious risk of losg of 
life and property before the defective rails were replaced. 

3.95. The Committee would like the Raiiway Board to carefuUy 
analyse the case and evolve a procedure by which cases of premature 
failure of rails are thoroughly investigated so as to take timely action 
against suPPlieft. 
,y.ctra Expenditure in the F'rocurenwnl of Malleable Cast lron 

Inserls for Curtcrete Sleepers 
Audit Puragraph 

3.96. Malleable cast lron insert is one of the items in the con- 
crete sleeper assembly. These inserts, at  the rate of four numbers 
per sleeper (two on each side of the rail seat) are cast along with 
sleepers and as such they are required to be supplied to the sleeper 
manufacturers in time before the delivery dates stipulated for 

of concretc sleepe:; a ~ i d  in adr\,uatc quani~ ty .  The di.awings 
and specifications for the inserts, as well as for the concrete sleepers 
were finalised by the Ministry u f  Railuvays (Railway Board) in 
October, 1967 for procurement action. The inserts are required to be 
manufactured out of malleable cast iron to pearlitic grade made out 
of raw material such as steel scrap. pig iron, ferro allovs etc. depend- 
ing on the process employed S o !  production. 

3.97. With the expectation of an order for 1 lakh concrete sleepers 
in 1968 (order placed in June, 1968) the Ministry of Railways (Rail- 
way Board) called fur tenders for 4 lakh inserts in December. 1967 
with the stipulation that the tcnderers should submit their sample 
along with their quotations. Out of 27 tenderers. only 7 submitted 
samples. Out of these, only the samples of :! firms (Firms 'A' and 'B' 
who t ad  quoted Ks. 7 and Rs. 6.55 per unit ~.espectivelv) \\.ere found 
sat~sfactory as per the metallurgica! and chemical tests. Thc hiinistry 
considered only the offcr of thesii tivu l i i m x  \\*hu after negotiations 
agreed to a rate of Rs. 4.55 pCr insert. Lc1tci.s of acceptance of offer 
were issued to both the firms (h'lay, 1968) and the same was also 
accepted by thern, for supply of 2 l akh  Nos. by each of them to be 
completed by April, 1969, thc rate o l  supply being 40.000 Nos. per 
month in case of firm 'A' and 30,OCO per month in the case of firm 
'B'. Formal contracts as a prcrcquisitc for regular production were. 
howcver, not concluded immediately thercaftcr. In August, 1968 
the firms. were asked to  offer a trial s u p u l v  of 1000 inserts for ap- 
proval. Based on the cspcrittnce of tniniufacture of trial supplies by 
the firms, i t  was felt necessary to niakc modifications in the tolerance 
as well as specification which were linuliscd only in July. 1969. But 
when the firms t4yrc addressed to ccnclude thr formal contlacts and 
commence regular pl-odi~ction (June. 1969) revising the delivery date 
to 31-10-1969. they expressed (July .  196.9) difficulties in agreeing to 
the original terms un&r thr  ~.cvis:d conditions and to the schedule 
of delivery and requested for an increase in the prier. of Rs. 4.75 
Per insert already contracted. 



3.98. Meanwhile, to cover the additional requirements of insci,ts 
of concrete sleeper manufacturers, tender for 6.4 lakh numbers M.;,, 
called for and opened in April, 1969. Uut of, the 18 firms which tcn- 
dered and out of samples submitted by 11 firms, the sample of only 
one firm, viz. firm 'A' on whom orders had already been placed in 
May, 1968, was found acceptable. Although this firm 'A' was cum. 
mitted under the previous order to supply two lakh inserts (which 
:mid be raised a t  the option of the Railways to 4 lakh Nos.) at , 
rate of Rs. 4.75 per insert and had yet to start  regular production, 
they offered to supply another 3 lakh Nos, during the year 1970 a, 
a price of Rs. 7 per insert. As there were only two firms a t  that tirl?? 
capable of supplying the malleable inserts for concrete sleepers and 
being contractually bound to supply adequate number of inserts to 
the slecper manufacturers whose requirements were assessed to  i,e 
7 Iakh inserts upto end of December. lWG, thc Ministry of Railways 
(Railway Board) agreed in September, 1969 for an increase of Rs. 1.25 
raising the rate to Rs. 6 per insert in the case of firm 'A' covering 
both the supply of 2 lakh Nos. under the earlier ordcr and in addl 
tion 3 lakh mole Nos. offered under thc subsequent tender of Aprj!, 
1969 (i.e. a total of 5 lakh Nos.) to be supplied by the end of Dccc:n- 
ber. 1970 by progressively stt.pping up their rate of monthly supply 
from 15.000 to 20.006 in January. 1970 and to 40.000 from April. IYi i l .  
In the case of firm 'B' an incrcasc or Rc. 0.50 raising the rate t o  
Rs. 5.25 per insert was agreed to at the samc t m t ?  for supply u i  2 
lakhs Nos, ordered in May. 1968 by 31st Octobcr, l!ViO. 

3.99. It was only about this time (August, 1969) that the Uua,.d 
commenced exploring for the fir31 time the possibility of getting this 
item manufactured by utilising thc spare capacity or the Electncai 
Induction furnace currently on ordcr a t  thclr Chi tlaranjan L(.IVU- 
motive Works. I t  w.as, houwcr .  fuund that v,hilc i t  n7ould bc possible 
to develop the manufacture uf malleable castings, i t  was not possi- 
ble to form anv definite t.sti..natc regarding the datc from tvhich thi .  
supplies could begin from Chittaranjan Lucomotivc Works or. thr. 
probable rate of supply, t i l l  othl>r connc!ctcd cquipnents  w.ere pio-  
cured and installed. 

3.100. The t ~ v o  firms 'A'  and '13' h a w  nol. ho\vcver, kcpt up  t o  
thr. schcduied monthly vale of drhlivery oC insc~sts. Thc firm 'A' 112.1 
so far  supplied (Novembr.~ l!r70) only 2.19 lakh Nos. against lilt 
z!ipulated 5 lakh Nos. to be comp1ett.d by Decembcr. 1970. Fi1.m '13' 
had an outstanding of IlKE2 Nos. \vhrn thc contsacttial de l i vv~y  
period expired on 31st Oct,obr.r. 1950. Thr shortfall in the supply 1 1 1  

inserts was attributed by t h e  firms to (1 delays and difficulties i r i  
obtaining selected varicltv of scrap ctc. ( 2 )  delays in expansion of  
their production capacity.. 

3.101. The basis on which thp pricc of  inscrts, had bccn incrmscd 
simultaneously in Sep t c~z~ ib~r ,  1961) from Rs. 4.75 each. to Ks. 6 and  
Rs. 5.25 each respectively in respect o f  firms 'A'  and 'B' is not clear 
Further the extra increase in cost OF Kc. 0.75 per insert was granted 
to firm 'A' when compared to firm 'B' on t lw spccial consideration ( 1 1  

supplv of 5 lakh Nos. hv end trf Drcrmbw. 1970, involving an oc.ct~';lll 
extra exocnditure o f  RR. 3.75 lakhs. Hut s i lppl i~s at the stipulatd 
rate even at  these prices have not materialised. 



3,102. The Ministry of Railways (Railway Board) explained 
( ~ ~ ~ ~ m b e r ,  1970) that though as per the D.G.T.D. there were about 
#,j firms in t he  country producing malleable iron products, only these 
; , ,  firms could produce satisfactory samples and develop ceac i ty  
for of these items. An increase in rates had to be allow- 
td to them as otherwise Railway would not have got the inserts a t  
;ill which forms a pre-requisite to the manufacture of concrete 
sleepers. 

3.103. It was further stated (January, 1971) that the firm '0' 
i.ould offer only a small quantity and was willing to accept a lower 
increase in rate. 

3.104. There was, however, no hold up of manufactwe of con- 
rrete sleepers owing to the above shortfall in the supply of inserts, 
as the production of concrete sleepers, lagged far behind the anti- 
rlpated level, owing to developmental difficulties. changes and mo- 
dlfications in the design found necessary subsequent to ordering, and 
non-availability of cement and steel, etc. Against the anticipated 
procurement of 1.75 lakh Nos. in 1969-70, the quantity actually pro- 
cured by end of March, 1970 was only 9200 NOS. 

[Paragraph 19, Report of the Comptroller & Auditor General 
for the year 1969-70 on Railways]. 

3.105. Explaining the policy adopted by Railways regarding the 
use of concrete s l e e ~ e r s  instead of iron or wooden sleepers, the Chair- 
inan, Railway Board stated during evidence, "The advantage of the 
concrete sleeper is that it is very heavy and with elastic fastening. 
i t  gives a good bcd and is able to hold the long welded rail. The 
 umber oi jolnts is reduced and the maintenance is reduced and 
wFe are able to increase our speed with lesser maintenance. This is 
the trend all over the world and we require concrete sleepers also 
f ' c l r  ensuring insulation. We are short of suitable wooden sleepers 
in this country. They are not available in adequate quantity. These 
c80ncrete sleepers will enable us to do the signalling work also falling 
i n  that category". 

3.106. As regards the course of development of concrete sleepers 
i n  the Indian Railways, the Railway Board have in a note furnished 
a t  the instance of the Committee stated as follows: 

"In the year 1964 Railway Board had invited global tenders for 
the supply of concrete sleepers on Indian Railways and the contract 
was awarded to the firm namely TFTP of Calcutta for the supply of 
two block concrete sleepers alongwith fittings in collaboration with 
'Ills Stedef of France. Unfortunately, supply did not materialise and 
:he collaborators fell apart. Thereafter it was dccidcd to evolve an 
indigenous design to suit pandrol clips (an elastic fastening for 
'{'hich the collaboration was entered into bv MIS GKW Ltd.. Cal- 
wt ta  with M/s. Loekspikps Ltd.. London). This design was tenta- 
tively accepted bv thp Board in the \.car 1967 and tenders were in. 
vited for 1.00,000 Nos, of slecmcrs or!. Yrcar. l ? i ;s  cnntrnct was allotted 
10 MIS. Indian Hurne Pipe Co.. ~ o r n h ~ .  In the year 1968 a further 

W a s   laced for 1.2 lnkh Nos. of concrcte sleepers on M/s. 
rlindustan Housing Factory. Delhi, during thc same year the policy 



was approved by the Board and it was decided to Frocure 3,00,000 
Nos. of concrete sleepers in the year 1969-70 and raise the procure. 
ment to the extent of 6,00,000 Nos. per year by the year 1973-74 
Accordingly further tender was invited for 1,00,000 NOS. of  sleep^^.^ 
per year and was awarded to M/s. Daya Engg. Works of Gaya. 

The t e rns  of the contract provided for the initial supply of 200 
test sleepers before starting mass production. The first two firms 
supplied the test sleepers satisfactorily though not within the deli- 
very schedule period. During the casting of trial sleepers it was 
ascertained that certain modifications in the design are essential and 
the same were carried out before askig,e; the firm to go for mass 
manufacture. The firms took up the mass manufacture in the rlght 
earnestness and it was notxed that there were h e a w  rejections to 
the extent of 50 to 60Y and the msnufacture was not proved eco- 
nomical. It  was therefore considered necessary to investigate the  
causes of rejection and trial castings were taken in hand with ccy. 
tain modifications in the technique MIS. Daya Engg. Works deve- 
loped top vibration as well as crimpine of wires during 1970 and 
1971 and the sleepers cast with this developed techniaue have sho~vn 
encouraging results. In the mean t i n e  M/s. Indian Hume Pipe have 
been permitted to enter into collaboration for the technical know- 
how for the manufacture of concrete sleepers with M/s  Dow-Mac 
of England and the clearance has already been given by the Ministrv 
of Industrial Development and C o m ~ a ~ y  Affairs. M/s  Hindustan 
Housing Factory have also qdonted the use of clrimped wire and 
trial castings are being made. 

Tn the meanwhile RDSO went into the details of design and 
has brought out maior modifications in the dcsiqn itself as well as 
swcifications and furthrr tcndcrs at  3 different locations have been 
invited to this desim Alreadv onc contract has bern placed to this  
desiqn on M/s K V Georee. Madras in the month of Septrmbrr 
1971 for supply of 225,000 No< in five vcars". 

3.107. The Committee were informed that ss per policy approved 
bv the Railwav Board in thc w a r  1968. thc programme regard~ne 
orocurement of concrctn slecpers for laying on thr track was ns fol 
lows.- 

The ex~ectat ions ~ n d  actual production of concrcte s l rcp~rs  in 
1969 2nd 1970 was as eiven helow:- 



3.108. The Committee desired to know the reasons why only 
21,552 concrete sleepers had been produced against an expected pro- 
duction of 1,75,000 m 1969-70. The Chairman, Railway Board ex- 
plained during evidence, "There was some difficulty in commercial 
production of concrete sleepers by thc party as the rejections were 
very high and at that rate of rejections it was not proving economic. so they were trying to bring down the rate of rejections. They were 
working on modifications and improvement of techniques and so on. 
They have not fully got over it and even now their rejections are 
to the extent of 5 p c ~  cent whereas normally it should not exceed 
nlore than 2 or 3 per cent. That is why they have not bcen able to 
pick up and product. the ~ ; l r r t p m  a t  a sufficiently hizh rate. 

3.109. In a written note about the developmental difficulties, 
change and modifications i n  the design of concrete sleepers and other 
difficulties stated to be iesponsibli- for the shortfall and the steps 
proposed to ovemmc? them, th<, Rai lray Board have stated: "The 
mono-block concrctc slerpcr is a new item being produced for the 
first time in the counily. Though the trial sleepers were produced 
succcssl'ully by th(1 firms on w l~o- r~  the orders have been placed the 
mass manufacture reccivcd a setback due to heavy rejection to the 
extent of 50 to 60 per cent. This was mainly due to non-availability 
of proper quality of cement. non-availability of proper technical 
know-how for the mass manufacture. To overcome these difficulties, 
trial castings were made with different qualities of cement from 
different facto~.ies and with different strength. The firms also develop 
ed top vibration and crimping of wires. One firm namelv MIS. Indian 
I-Iume Pipe h a w  also bcen pcrnittrcl to purchase the technical know- 
how from M/s.  Dow-Mac of Fngland. In view of these difficulties 
RDSO also went into the dctail of tlr4qn and to have better results 
have modificd the dasijin for u.hich fresh tenders h a w  been invited." 

3.110. As regards the latest position of concrete sleepers, the 
Committee was informed that "till date 35.000 sleepers have been 
cast by the three firms out of which about 20.000 have been inspected. 
Only 6.600 sleepers have passed the tests and 5.400 have been laid in 
track." 

3.111. In the course of evidence. the Committee enquired about 
the reasons why only 6,600 sleepers out of 35.000 have been tested 
and passed so far. The Chairman. Railway Roard stated. "Because 
the rejections were high. Thc ins~ect ion had to be carried out with 
greater care. Normellv we carry out a percentage inspection--only 
about. 23 per cent-but b e r ~ u s e  there were rejections. we had to be 
a little more careful and the rate of inspection also was lagging 
behind the production. But the fact is that the mono-block sleeper 
manufacture is lagging behind and we are scriouslv thinkinq of some 
very special steps, we mipht have even to go in for a foreign collabo- 
ration and get a factory set up for this purpose." 

3.112. Asked as to the reasons for the hich rate of reiectiom and 
the steps taken to  improve the quality the w i tn~ss  stated. "Actually. 
the bond between the wirr and the concrete is not gained un to the 
!evel required in commercial production. But in laboratory tests and 
Initial manufacture done for the purpose of supplying prototype, 



they were able to give the bond, but in commercial production, it 
does not come up to the level required. This is the reason why one 
party has obtained permit for getting expert d v l c e  irorn ~ O L U ~ J  
and we may have to go in for setting up some factory for foreign 
collaboration under thg auspices of the railways." 

3.113. The Committee enquired whether i t  was not possible fol 
the Hindustan Housing Factory to undertake the manufacture of 
sleepers. To this the Chairman Railway Board replied, "With the 
experience and the equipment that they have got, they have manu- 
factured the sleeper, but they are also having some difliculty. Thc3 
are not able to get the bond between the wire and the concrete. 11 
the sleepers are to be manufactured with foreign collaboration, some 
equipment will have to be imported by the Hindustan Housing Fac- 
tory which will not be in a better position to do that rather than a 
railway agency. We have got all the experience of concrete work; 
we have got concrcte depot which manufactures and there is r?o 
difficulty ir, picking up the know-how and getting it done in ou1. 
railways." He further added "Initially, we tried to get it done b y  
a private party. Since we arc feeling a lot of dificulty, we are trying 
to get it done under de~ar tmenta l  auspices." 

3.114, Referring to the manufacture of inserts, the Committee 
desired to know the reasons for the delay in the manufacture of 
inserts by the two firms on which orders had been placed. In a 
written note on the subject the Railway Board have stated: "Whilc 
calling for the tenders firms were asked to submit samples along- 
with their tenders. These samples were t s t e d  by RDSO and it was 
found that only samplcs of two firms namely firm A and B wen1 
acceptable in physical and chemical tests. Thwe samples did not 
pass in dimensional tests. Hotvwcr, since the samples of these two 
firms were found acceptable in phy:;ical and chemical tests and i t  
was considered that dimensional corrections can be made whilr 
actually producing the inserts, thc orders wt:r:, placed on these tu,o 
firms. 

3.115. The production of a malleable insert 1s a new item to bc 
developed for the first time in the country. There are some delays 
in finalising the fixtures and innpection Gauges for the check~ng 
of finished products by RDSO. Certain modifications and relaxation> 
in the fixtures were considcrcd necessary and advised to the firms 
on 3-4-69. Certain changes were incorporated In the design and lnti 
mated to the firm on 27th May. 1969" The Chairman. Railway Board 
also explained during evidence that "There was some difficulty about 
the correct dimensions and correct quality hut they have picked up  
and now their supolies arc corning up at an adequate rate." 

3.116. The Commitke desired tn know on what basis tendc~s 
were called for procurement of 6.4 lakhs Nos, of inserts in Apr~l 
1969 and the total requirements of inserts reassessed a t  7 lakhs in  
September, 1.969. The Railwav Board have In a written note stated 
"The tenders were invited in March, 1969 based on the orders plactld 
for the supplv of momblock concrete sleepers on MIS. Hindustan 



 sing Factory (0.60 lakh per year) and tenders invited for Mirza- 
area (1,00,000 lakh nos.). Earlier order of inserts placed on Firms Gymd 'B Mism covered only the requirements of orders placed on 

Indian Hume Pipe, Bombay (1,00,000 Nos.). The requirement 
of 7,00,000 was assessed keeping in view the supply position of con- 
crete sleepers by firms who had supplied the test sleepers satisfac- 
torily and had set in for mass production. I t  was expected that by 
~ ~ c ~ m b e r ,  1970, 1,75,000 nos. sleepers would be available." 

3.117. To a question as  to the basis on which the prices of inserts 
were increased simultaneously in September, 1969 from Rs. 4.75 to 
RS. 6.00 in respect of one firm 'A' and Rs. 5.25 in respect of another 
firm 'B', the Railway Board had replied: "As regards (Firm 'A') the 
qan t i t y  of 2,00,000 against the existing order was raised to 5,00,000 
nos. The rate against the subsequent tender quoted by this firm was 
RS. 7.00 each. By awarding the rate of Rs. 6.00 for 5,00,0(40 nos. from 
:! Iakh nos. the administration has actually been benefited by Rs. 0.10 
per insert and no extra rate has been paid. As regards (Firm 'B') the 
yatps were increased to cover the increase in cost of steel scrap and 
tariff on power only which was to the extent of 65 P. each whereas 
the increase accepted is only 50 P. each." 

3.118. The Committee enquired why increase in the rates were 
allowed to the firms even though they had defaulted in that the 
supplies of the inserts had not materialised in time. The Chairman, 
Railway Board stated, "We had initially accepted a rate of Rs. 4.75 
per insert and the first firm had said that they will be able to manu- 
facture only two lakh inserts within the capacity and that they could 
not take a bigger order but they had asked for an increase of 65 
paise per insert and by negotiation we could make them agree to 
50 paise. The second firm had asked for a rate of Rs. 7.00 per insert 
in the open tender. The Ministry explored the possibility of getting 
these inserts manufactured in their steel foundry at Chittaranjan 
Locomotive Works. But in the absence of advance planning and pro- 
vision of connected equipment it was not found possible to meet the 
urgent needs. Therefore, with only these two firms in the field, the 
Ministry agreed for increase in the price of insert. Sir, it is a question 
where we try to  get the best value for the money we pay. 

3.119. In reply to a question why the capacity of the firms in  
regard to production and supplies was not checked before negotia- 
ting increase in price and the rate of supply. the Chairman. Railway 
Board stated, "Sir, I have the figures of supply of these two firms 
and their supplies are  now quite good. Of course, initially they 
required experience and guidance and cutting down of cost. They 
got over the difficulty and according to the latrst figures, the total 
supply by firm B is 1.62 lakhs and that by the other firm is 3.28 
lakhs." 

3.120. Thc details as  furnished by the Railway Board, of the 
scheduled delivery as  per contract conditions and the actual deli- 
\WS of inserts by the two firms month by month upto the end of 
1970 are given below:- 

"The contracts were issued on 174-1969 and the orders were to 
be completed by 31-121970 in case of (Firm 'A') and by 31-10-70 in 
L P @ ) W  



case of (Firm 'B'). However, the supplies could not be completed ;,, 
per revised delivery schedule and the extensions have been grantcid 
upto 31-12-1470 in case of (Firm 'A') and upto 30-11-71 in case ~ , t  
(Firm 'B'). The actual deliveries made by the firms monthwise 
given below: 

Outohor lO6N . . . . . . . . . . . . 12 
Xovmrbw I WtR . . . . . . . . . , . . 
hmmber 1M* . . . . . . . . . . 220 
Jnnnary and Pvhr~~~rry  11101) . . . . . . . . . . 
March l lW . . . . . . . . . . . . . . .41; 
April and 31rq 1W9 . . . . . . . . . . . . 
Juno 1969 . . . . . . . . . . . . I .:l3o . . 
July lRIW . . . . . . . . . . . . . . . . 

. . . . . . . . , . 2.405 

3.121. The Curnrnittec desired to  knotv \vhclthcr any action l ~ a d  
been taken against the firms for not adhering to the delivcry sch(- 
dule. The Chairman. Railu.ay Board statcd in rcply, "This tvas rtulii, 
a development ordcr and iw had to pcrsiiadc th(1 parties i 3  lot brfolt  
they took this up. I t  was a question nf putting up our o1r.n factory 01 
requesting some pcoplc who have got cxwricncc and machincrv and 
expertise and knouvledgc to do this, and since they werc facing ii 1 ~ :  
of difficulties with high wjccticins, wv felt wcA should give them ;I 

little time and not invalvr the penalty c:lilusc~ against thrm. If' 
are harsh in this mattcr \vca w ~ l l  hot*(. no chencc. for  &vpiopmc.r~! I I I  
the country at all.'' 

3.1112 In it \cllltc.n nolv 1111 tht- s ~ ~ b j ~ w l  l l i r .  1tu;lway h r t i  ilaW 
stated. "No action has been taken against th r  fir~ns for not adhc~inE 
to the delivery r;cht*dule because of the fact that neither anv IoshPj 
have been i n r u r r d  by the administration dwa t r ,  a statbock In t h p  



of concrete sleepers nor any inconvenience has been 
caused. However, the rig& to levy liquidated damages have been 
reserved while RrantrnR extensions." 

3.123. Asked whether the possibility of manufacturing inserts 
in Railway's own workshops was considered the Chairman, Railway 
Board stated, "Actually Sir, we do not have real capacity. The firms 
were only prepared to do the work for US so that we can establish 
the possibility of manufacturing it in India. The Railway Workshop 
can give us same guidance about the reasonable cost of manufacture. 
In any case we require the special electric furnace for this and they 
have to install this if they are to manufacture this." 

3.124. In this connection the Railway Board have also intimated, 
"In 1957, when drawings were finalised for. malleable cast Iron In- 
serts i t  was ascertained that there are number of manufacturers 
supplying malleable cast iron items. Production of malleable cast 
iron items need certain special heating furnaces and balancing equ ip  
merit not available in the Railway workshops. Therefore, it was 
considered desirable to develop this item from existing factories 
r.ather than set up a new unit involving considerable investment. It  
was only in 1969 when response to open tenders revealed that except- 
ing two firms, other firms could not manufacture the item to our 
requirement that the possibility of production of this firm from 
existing Rly. workshops was investigated. I t  was however found not 
feasible as, though with electric ind-uction furnace capacity could be 
located, manufacture of inserts would need additional treatment 
furnaces. Besides the existing capacity of the furnace could not be 
spared for this work, being required for manufacture of other critical 
items for the Rlys. Ln view of this it is not proposed to undertake the 
manufacture of this item in C.L.W." 

3.125. The Committee drew attention to the statement in Audit 
para that shortfall in the production of inserts by the two firms was 
partly attributable to difficulties in working selected variety of 
scraps. Asked whether Railways could not supply the scrap from 
their own sources, the Chairman. Railway Board replied, "Sir, we 
assisted them in this respect. But unfortunately our system of dis- 
posal of scrap does not involve sorting, we dispose scrap of all types 
and they require scrap of a particular type. However, we assisted 
them and they were able to get over the difficulty." 

3.126. The Commit tee were, informed during evidence that 
against the order of 7 lakhs inserts upto the end of August, 1971, 4.91 
lakhs of inserts had been received. When the Committee pointed out 
that in view of very small number of concrete sleepers which had 
been tested and passed, the quantity of inserts was much out of pro- 
portion, the Chairman, Railway Board stated, "This was done under 
certain assumptions and when something was got to be manufactur- 
ed and the components have to be ordered on different parties, there 
is always some possibility of something being little in excess and 
something being little in deficit." He however added; "Considering 
the requirement of sleepers for the Indian Railways and various 
other types of range work, it is not such a big quantity. If we could 
have avoided it, it would have been a good thing." In reply to an- 
other question, the Chairman, Railway Board stated, ''The people 
L/J(D)8U&-Q(a) 



who have a set up capacity and who stalttld satisfactorily ma nu fa^. 
turing should bc able to keep going with ~msonablr.  order, or we will 
again be in trouble for getting inserts. Secondly. there is every 
possibility in these days of rising prices to our having to pay highel 
rate, if we try to curtail the number while negotiating with them, 
For these ISeasons, i t  u.ould btl iviser to deal with the  contract tht,, 
has been entered into already." 

3.127. The Committee regret to observe that though the Railway 
Board initiated action in 1964 for procurement of concrete sleepers by 
inviting global tenders. drawings and speciAcations for the inserts 
which were to be cast along with concrete sleepers were fhdised 
only in October, 1967. The two firms 'A' and 'B' on whom orders for 
supply of 4 lakhs inserts were placed in May 1968 and who wwe 
required to complete the supplit% by April, 1M9 could mrnence  
their production only after July, 1969 when the modifications in thp 
specifkcations of the inserts were Hnalised with the help of Research. 
Design and Standards Organisation. 

3.128. It is seen that at the time of first tender out of the 27 finnh 
in the country who tendered and who were known to possess capa- 
city for manufacture of these fittings only 2 firms 'A' and 'B' could 
be selected for placing orders for production of inserts and in tht. 
second tender opened in April, 1969 out of the 18 firms which tender- 
ed, the sample of only one firm, viz. firm 'A' on whom orders had a] 
d y  been placed on the basis af earlier tender. was foand .satisfac- 
tory. Thb  only indicates that the item was diWcult to mandacturp 
and hence there was need for advance planning. 

3.129. During evidence the ('hairman. Railway Board stak~d 
that the p d i l i t y  of getting these hserts  mmufactared depart. 
mentally was explored but in the absence of advance planning and 
provosion of connected equlpn~ents it was not found possible to mcei 
the urgent needs and therefore they agreed to the price jncre;*ie~ 
asked for the two firm even though they had not kept up We deli- 
very schedule. The Committee find that in view of the developmen- 
tal di5cuties the production of concrete sleepers had not yet picked 
up. In fact, against an expected pnduction of 20,000 sleepers by Dr- 
amber ,  1969 only 3.942 slet?pers were actually produced. In view of 
the very slow progras in the nlanufacture of concrete sleepers, the 
element of urgency pleaded for the increase in the rates allowed to 
tbe two Brms does not look very convhcing. Had a realistic assess- 
mmt of the rcqoirements of inserts heen made the sddltional order 
for 3 lakh inserts pl2i~ed on the lirm 'A' after agreeing to the eahmcrd 
rates could have been postponed. Tbc Comm?t#ce would Uke the 
Railways to learn a lesson from thfs lapse and ensum that such 
instances do not mur. 
North E a s t ~ r n  R a i l r i a - A c e p i n  of  u n  ~r r~~rs t io l  f'ontlitimt i l l  11 

rnrrrma for  snlc of w r a p  Rui ls  
Audit Parmrraph 

3.130. In October. 196G the Railway Administration accepted t i l l ,  
offcr of a firm for purchasr of iNM tonncs of scrap rails ~t 8 s .  43: - 
per tonnc. The conditions o f  the strlc in ter  al:u specified ut the 11)-  
stance of thc firm that thc. pnrtv u ~ ~ u l t l  tl~ycrs~l t h c b  cost and l i f t  the' 



rails by the end of June, l N 7  and the Hailway Administration would 
have right to cancel the in the event of undue delay in lifting 
the materials by Ihtb purchasc.r. On 3rd December, 1966 the Railway 
Administration, a t  thc l'equrst of thc firm, agreed to the total pay- 
1nmt and taking dcliverv of t.hc ~.i.iils withirl 8.5 months of the date 

receipt of the letter of accchptancc bv hin.~ and that thc contract 
lvould not be cancc.lled on L I C C O L I I I ~  of  delay in thrn lifting of the 
materials. The acwptancr of then la t t ts  condition whjch was done 
v,ithout consulting lhtb Law and F'inancc branches rnadcl the currency 
of tht? contract indefinitv and t i~king advantage uf this ~os i t ion  the 
film delayed the off-takt. of the. rails. In February, 196H, u h c n  the 
firm had 1iftc.d only 1000 tonncls o f  rails, another firm offered to pay 
Rs. 455 per tonnc for th(t balanw o f  6000 tonnes rails. Even though 
acceptance of  this ofTcr was not bc~nc4trd the railways to thc tune 
of Rs. 1.2 lakhs, tlw offt.r ivas IIOL av~tilcd of as it Lvas apprehended 
that t h ~  lerminatlon of this conlr~acr \ \ ~ r l d  crratc legal complica- 
t ions. 

3.131. Bv Awil.  1970, the firm had lifted 5125 tonncs onlv, leavine 
a balance of 1875 tonncs. w,htm t h ~  contlwt was cancelled by the rail- 
wav as the firm rrfusrd to talw th(. dclivc~t v of t h k  rails at site and 
insisted that the tailway should transport it to the railwav stations. 
The. firm has obtaincd'a s t a ~  ortlrr from a Court ~mtra in ing  the ad- 
ministration from sale o f  balance quantity (of 1875 tonncs 

3.132. The Railwav Administ~~ntion explained (December. 1970)' 
that thrx otftx of Rs. 155 pc,r to11r1(~ n u d c  by the second firm in Feb- 
ruary, 1968 was not in rcsponw to a tmd( , r  cnquirv or any other com- 
~nunication by the railwav and the :lc.cc7ntanw of that offm would lead 
t o  complicatic~ns. A s  wgard.: thr  condition accttpted bv the railway 
that thth contract would not, tw can(-c~llvd on account of delav in lifting 
the matrrials. thtb Railuav Administration statcd that the condition 
\{.as. unfortunatrly. not ctrrwctl\. u ~ ~ r d c d  and thcs \vordings as  thev 
stand arc legally unsound s inw it amounts to granting a perpetua1 
kasc  of life, tiesnite all fault.;. and such n condition. therefore. is 
vnid and nnt binding on th, .  r,a;luay. Tt was further stated that the 
contract was not tcrminatcd dries to unwrtain market conditions. 

3.133. It nlav bc o b s c ~ ~ . \ ~ d  that tht, I h n u t ~  G n c r a l  Manager (Viei- 
lance) had pointed otlt in hl ; t r~h .  19fifl that thc firm. who had offered 
Rs 455 ner tonncb. had p\~rc.hasc.tl 1mr tonrw.; of scrap rails at  the rate 
of Rs. 432.51 net. tonnc ~vhich stion-s that thc prices a - e r ~  rising and 
unrcrtainty of th(- mnl.krt 1s I ! ( - I~  r ~ s * - ' ~ l i s h r 4  As r ~ ~ a r d s  the plea tha t  
lhr contract c.orl]d Ilavp t,(lcn tc.rm~n;ittti hy the  railwav leeallv, it is 
obscived that the la,,. otlircl. hati nnintd that in the w e n t  of termina- 
tion the nossibi:itv of thp ~7;qr.t~ !!nine. to nrhitratinn and raisine cer- 
tain disputcbs undf.1. the aql,t.!>mcxnt wn.; not 1.111~d n i ~ t .  

[Pararrranh 1'1 Ronc~t,t ( t f  1 1 1 1 .  Ctmntvollcr & Auditor Gene- 
ral for thc year 1969-70 on Raihvays.1 

3.134. The Cornrnittw \vcsre infnrmcd that no formal agreement 
was cxecutrd hv the  Rai]\v;ry Arlministration with the firm. The 
w c e n t a n c ~  of -thp tender on thp n r i e i n ~ l  terms and conditions of 
the ssle stin\llatprf i n  the  tender form nyith crrtein n~odifications was 
r n n w v ~ d  to the firm b-7 is.;up of an initial acceptance latter dated 
21-16-66. According to the Rail\yay Board the standard conditions of 



sale forming part of tender document provided the following clauses 
to deal with failures of firms: 

"(c) The successful tendererls shall deposit the full cost 
the material, after the acceptance of the tender. The 
amount shall be deposited in cash or D.A.C. of State Bank 
of India in favour of the Financial Adviser & Chief A ~ ,  
counts Officer. N.E. Railway, Gorakhpur, within 14 days of 
receipt of the acccptanctl, failing which, the earnest money 
shall be forefeited to the railway administration, cheques 
will not be accepted." 

(e) The successful tenderer will be required to remove the 
scrap rails from the site within the free deliverv period 
i.e. within two months from the date of issue of the re. 
lease order. In case of his failure to do so, a ground rent 
of Rs. 4 / -  per day or part thereof shall be levied. In the 
event of undue dclay (to be decided by the Controller of 
Stores, N.E. Railway. Gorakhpur) in the removal of the 
whole or part quantity, the Controller of Stores. reserves 
the right to cancel the sale and resell the material lying 
unremoved a t  the risk and cost of the successful tende- 
rer." 

3.135. The clause (e) above in regard to levy of ground rent and 
cancellation due to delav in removal was modified bv the acceptance 
of the firm following condition: 

"That in case of any delay on your part you are required to pay 
the storage charges @ Re 1 I- w r  day per M/T only and the 
contract w-ill not bc cancelled on account of delay". 

3.136. Thc circumstances under which this modification was agrccld 
to were explained by the representativc of the Railway Board during 
evidence as under:- 

"U%rn the initial lctter of acceptance was issued, the contractor 
minted out that he had s t i~u la t ed  a condition in his oKer that the con- 
tract would not bc. cancelled bv thr  Railwav Administration. This 
was processed hv the Controller of Stores and then the letter of ac- 
ceptance of this term was intimated in December to the contractor." 

3.137. Another modification in the terms and conditions of salc. 
as stipulatrd in thc original tender. which was egrced to in December 
? 966 WRS that  the film w a s  required to make the complete payment 
and takc drlivery within 84 months from the date of rewipt of acccp- 
tanct. lcttrr.  As thc. firm failcd to life thc entire quantity of scrao. 
thcv aslrcd for cxtension of time. In this connection the witness sta- 
fed "This ~ x t ~ n s i o n  of timc was given UD to the end of December, 1967 
Immcdiafdv when the matter was rc+xamined and while i t  was bein! 
examined in consultation with the law omcer as to what to do in this 
case which has been dven out in a defective manner. Railwav got a," 
unmlicited offer for higher amount. but there was no sccuritv drp?;'? 
with  !his and the offer was not taken into serious consideration. 

R 13R. The Cornrnitfcp drew attention to Section 480 of the Rail- 
wn: .  Clodc which nmvidcd that anv unusual conditions in a contypct 
shoi~ld b annrovpd bv t h ~  General Manaplw acting in consultation 
with his legal and f inawa l  a d v i x r  or  if it is bgrond his ~ m ~ e t ~ n ~ ~ *  



by the Railway Board. Askcad why the provisions of Section 480 of 
Railway Code were not followed before accepting an unusual condi- 
tion in the contract, the reprcsclnl,atives of the Railway Board replied 
that there was a lapse. 

3.139. The Committee enquired whether any investigation was 
made as to the circumstances under which a special condition in the 
contract was accepted. The Chairman. Railway Board informed the 
Committee that; "In this particular case. there was a presumption 
that what had been done was due to a misunderstanding. An enquiry, 
will be held in order to deal with this matter effectively. In the origi- 
nal tender, the contractor had laid this condition and then negotia- 
tions were held with thc contractor and the contractor gave his re- 
vised terms and conditions without including t h k  condition or with- 
drawing the condition. As from the original tender, the Tender Com- 
mittee felt by implication that he had withdrawn the condition and 
an acceptance letter was issued lo him. When the contractor wrote 
saying that he had put in a condition then the Controller wrote on 
the Ale that this may bc checked up and if it is in accordance with the 
Tender Committee's proceedings. this mav be issued. The actual 
correspondence was handled by the Track Supplv Officer and he felt 
since by implication this condition had nor been withdrawn. this is 
also approved. I t  was not done in a lighthearted wav to flout the  
order or  assume the  po\ver of a higher authority. We shall hold an 
enquiry and try to fix the responsibil~ty." 

3.140. Later cm in a written not(> the Railway Board have stated, 
"A Committee consisting of Senior Deputy General Manager. F.A. 
& C.A.0, and Controller of Stores has been constituted bv the Rail- 
way Board to enquire into the mattcr. The Committee have to  re- 
cord evidence of a number of officers including members of the Ten- 
der Committce. Two of the mcrnbers of the Tender Committee have 
retired and the Committce arc trying to get these officers also to re- 
cord their evidence. Thc enauir>+ is expected to commence bv the 
middle of next month and \rill be complctcd as sonn as possible there- 
after." 

3.141. The Committee are unhappy to observe that in complete 
disreRard of Section 480 of the Railway Code, an unususl COILditLoo 
s~ecified by the tenderer in hls offer for purchase of scrap was acCtW- 
ted wirthout adequate scrutiny. Besides this, no formal a w m e n t  pro- 
viding for essential safeguards like sale at the risk and cost of tbe 
rontractor In the event of defa:;, by the contractor was e~ecUkd. 
During evidence the Chairman, RaUway Board admitted that there 
was a lawe in tMF case and proaised to institute an enwiry into 
the whaie affair. The m m i t t e e  are informed that an enqulrg @m- 
mittee has since been constjtuttd. The Committee would like to be 
aPPdsed at an carlv date of the action taken for fixing: responsibility 
on the brsls of the findings of the enquiry Committee. 



CHAPTER IV 
UTILISATION OF ASSETS 

Performance of i%sh Butt Welding Plants on the Indicrn Railwalls 
Audit Paragraph 

4.1. Welding of rall joints increases the life of rails a s  well as that 
of wheels of rolling stock that run over it, and facilities comfortable 
and noiseless ride. The ra11s are welded generally by Therrnite procc .s 
or Flash Butt process. Under the Thermlte Process, welding of rails 15 
done a t  the site of track under a contract with some firms in Ind,d 
who have developed necessary techn~ques and processes for the pur. 
pose, railway providing only labour and stores therefor, a t  their oun 
cost Under Flash Butt process rails are welded departmentally i r l th 
automatic flash butt machines at the plant depot from whlch welded 
rail panels are transported to the site of the track and laid. On the  
Indian Railways, prior to 1960. departmental welding with flash butt 
machine was being done on a small scale at the plant depots a t  Kal- 
van and Chalisgaon (smce 1950 and 1959 respectively) on the Central 
Railwav. at Bandr? (slnce 1959) on the Eastern Railway and at Rosa 
(sinct. 1948) on the Northern Railway. 

42.  Rail joints welded by Flash Butt Drocess are universally re- 
cognised as stronger and c h e a ~ e r  than those welded by Thermitv 
procrss In November. 1960, with a view to carrying out flash butt 
welding of track more e x t e n s k ~ l v  than hitherto and reducinp the 
h a d  in transnortinq lonr! welded rails, the Ministry of Railw.av5 
(RailaTav Board) decided to procure eddltronal flash butt weldme 
plants Global tenders were inwted in October. 1961 for procurement 
of 6 Nos of flash butt wclding machines, mobile type to be mountcd 
on snerial flat wagons and capable of being shifted to different re- 
e i m s  In view of the dificult foreign rxchangc ~oqition. order was 
placed in the first instance onlv for 3 flash butt machincs in Mav 19fill 
on a firm in Ti K. a t  a cost of 337.506 cach (total cost E1.12.51R FOR, 
T'K Port) to he allotted to  the Western. Sauthern and South Eastern 
Railwavs Thc remainme three plants intended for Eastern. Northern 
I Q ~  Smith Central Railwavs w ~ r ~  nrrlrrerl in April 1964 at s cost of 
2 39.465 ~ a c h  (to4al cost S1.18,385 FOR). The mobile set ordered for 
cach Railway ccmprisrd main rail wclding equipment. a deiscl gene- 
rator its stand-by and other accessories to ensure its own power 
supplv. 

4 3. In Fehruarv. 1963, the Railwav b a r d  decided to keen f h p  
m o h i l ~  unit to be nrocured to be mounted on staginas instead of qn 
srrrrial v9aPonS ac the  nlanf mav nnf rrqulre f m u c n t  shiftina. 
of the allottecs. t h ~  %uth Eastern Railway Administration, decided 
(Octnh~r  1963 I with the Railwav Rnnrd's aonroval (Anti1 1 . W )  to 
run t h o  rnachinc. with power supplv from the State Electricitv n a r d  
instead of ~cnnra t ine  w w r r  hv using the diesel peneratin@ 
nrderpd with +he uwldinlr m-lchinc as mwer  was avallahle at th*' 
c i f r ,  rhmw Cw+dernhl* savin.ra t h r o u ~ h  reduction in welJinfl 
( e d i m a t ~ d  a t  Rs 5 t o  6 Dcr jnint) w'as expected thereby W'th fhf 
subwqucnt commiss!oning t)f thc welding plant on South Ea<fcrn 
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Railway (October, 1966), t he  diesel set  and i ts  auxiliary had to bc  
to al ternative use. T h e  other two new welding plants ordered 

in May. 1963 were kept  as mobile units on Southern and Western 
Rai]\vays. However,  the  three plants ordcrc~d in April. 1964 were  
commissioned in 1969 and 1970 as stationary plants in view of Hoard's 
]atpr dccision in 1967 to keep the  plants stationary as fa!, a s  possi- 
ble. Onl. thi  welding plants  on South Central iind Northern Rail- 
way couyd bh cornrnissloned fmn the beginning ( i t .  January ,  1969 
Hnd April. 1970 respectively) with potv.c.c.1. r,btninc,d from outside 
source a n d  thc  diesel set  and its stand-by a w  either being p u t  to al- 
tprnativr usc or kept  a s  stand-by. The, ~.c.maining plants on the  Wes- 
tern, Southern and Eastcrn Kailways were comrnissionrd (April, 1964. 
August. 1965 and  August. 1970 rc~spectivc.1~) w:th c r u w n t  generated 
1 ) ~  t.hcir otvn d ~ e s e l  set ,  1 ~ 1 t h  scsultant incr.t.astd o ~ w i . a t ~ u n a l  cost oi' 
~ , ~ ~ l d i n g .  The  t v r l d ~ n g  plant a t  Satarn-iati (M1<,strm Kailway) changed 
ovr~r~ t o  outsidv pourcr J~lnc.. 196L In t h t ~  cast. of' t h r  placts a t  
A ~ . k o n a ~  (Southern Hai lwav ) and Rlo~halsara i  (Eastf31.n Railway) 
the qurstiori of taking powc.!. for  the ivt~ldinr: piant is under correspon- 
dence with the  Stat(. Electricity U o a r d / F : l w i ~ ~ ~ c i t c  Companies. The de- 
l a y  in the  changeover to oatside power supplv in these cases is attribu- 
f ~ d  to getting singl(: phase- cui.rent for the \velding plant fro- Sta te  
Elvctricity Boarci/Elcctric: Supplv Companies. LVhilc problcms exist 
in obtaining pov..er ft.om outsidc as tht. t v e l d ~ ~ r  wrcuires large ouan 
titics of single phasc w r ~ t ~ n t  i n t c r n ~ i t t e n t l ~ ,  thc  drvicc adopted bv 
the South Eastern and South Central Raily,v;~vs namely. ~ r o v i d i n g  a 
dirchct. feeding t r ans fo~mcl  for  sir1g11~ phiis,., cii~.l-cr!~ c0111d havc been 
adopted \shcrc!vcl possiblt.. 

4.4. I t  1s evident from the abovc :hat pi-ior to p l i ~ c c ~ ~ e n t  c.)f 
ord tm for mobile flash butt wc~1din.c set in mav. 1962. thtx avaiiab!litv 
of th:. suwial  type  of \\.;ifion n.c.c.cdctl to nioiini ino1;iltt plants. as 
~ ~ l l  a s  the  a d v a n t a ~ c s  in ope~,ntionnl c'oL;t keepin;! the plants 
stat innnry a t  location wlww poivc.~. tvas i!\.a:labl(e \\.as n,)! invcstigat- 
ed. It may  be mt.ntionrd that t h r  su~)r:li:.~s of the rquiprncnt and 
the Enstrrn Railway Admini.<tr;ltinn b ~ o u ~ h t  to th r  nolice of thc  
Ministry of Railways (Railtvay Board ) ( .Tanua~y 1962) t he  desirabi- 
litv of importing thr \vt>lding sot t r ' i t ho~~t  thr v o ~ v c ~  t-c!uiprnent prior 
to thc placcmtmt of order, in tlw interwt nf cconruny and saving of 
f ~ r ~ i v n  c s c h n n ~ c ~ .  In i\~rct~c:t. 19G7. bas(.:! (:,n th!. rc~rornrncndations 
01' a forri.cn rspcr!, tlic hlinistrv 31.;~ i ~ s ~ l  vl instructions to all Rail- 
\{.ass for adoption o f  n fisd instal!ation ~ v i ~ h  attendant a d v a n t a ~ c s  
in terms of facilities fnr handling trc:itn~c.nt of rails prior to and  
af tcr  \x~r ld in ,~ ,  r h r n p r r  poswr supplv from outsidc sources, which 
could not br had in a mn5ilc plant .  

4.5. The import  of thc six dic.sel r m r r n t i n ~  sets. its auxiliaries. 
etc.. ordwed along with t h ~  tvtllding plants in ?u.o instalments (Mav. 
1982 a n d  April .  196.1) and sub~rclucntl\r rrndf*rcd or. likelv to  be  
rendered surnlus fo r  t,hp welding unit had cost the  Railways 
f,l.33.728 F.O.B. in foreign exchange. Fur ther  durine th r  period of 
their  operation. the cost of weldinq has also been i n c i w m d  to the  
extent of Rs. 5 to  6 pcr joint. 

4.6. Besides t h e  nbovc, the corn miss inn in^ of t h ~  weld in^ ~ l a n t s  
i m ~ o r t e d  under  the two orders r ~ f c r r r d  to above h a w  been CGUI- 
slderably delayed on some of the  R a i 1 t r . a ~ ~ .  The w e l d i n  plants and  



the accessories under the earlier ordcr of May, 1962 were received 
and commissioned by the Western, and Southern Railways, betwpm 
June,  1963 and August 1965; on the Southeastern Railway, this 
was commissioned only in Octobcr. 1966 a f te r  a delay of ovel. 2 
years. On the Western Railway, though there was not much dl%]av 
in  commissioning, the plant could not be worked to its normal 
capacity till 1965-66 mainly for want of load. During the sarnc 
period contractual commitments entered into in May, 1963 ( j ,c , 
year prior to commissioning of the flash butt welding plant) bv t h r  
I&iilway Administration for \v(.ldinyr by the Thermitc proclass , , I  
about 788 track milch 01- 1.63 lalrhs joints had tv be discharged, 

4.7. S i n ~ i l a r l ~  thc thc trclding plunts intended for Sl,ulil 
Ccntral. Eastern and Northurn Iiail\vars under the  later ol.dc, 
(April. 1964) \vclrc rrccivrd Lwtwocw Apr'11. 1 W j  and F e b ~ * t . l a ~ ~ ,  
1967. On the South Central Ha~l\\ ,av.  the machine lvas cornrnrssic~~~~d 
from 8-1-1969 (again a delay of' about 2 yeirrs). T h r  Northrrn and 
Eastern Railivay could commis.slon their !~lants onlv bv end ,,f 
August. 1970 and April. l!J'iO re?;pclc.ti\viv (ncarlv 4 vcars) .  Tht, tl,)-  
lav in thew cases was n1a :n l~  att r ih l t  i d  1 1 )  d e b s  in drcision I.cgal.ci- 
ing the  siting of thc plant. its lavout (.LC.. arising out of the rlrcyi 
for implcmcnting certain suggcstlons In th r  mattt3r given by a 
foreign exDert in Way and J u n t ~ .  I M 7 .  l-lo\vt*ver, the changc.s stle- 
gested in this foreign expert's rt~ports such as chclr~t! of the site \ < , l l h  
sufficient spaces, scope for fullher esnansivn, entrance a t  onc cq.tti 
exist at  the other vtc.. incant cwcnt~a l lv  lor a ratic~nal plan of l a \  
out cannot bv t h e m s e l ~ ~ c ~ s  csplain ~nu~,cl inatc  dr lav in commissior,. 
ing . 

4.8. As a rrsult c ~ f  thest, clt~lav\. the mum obiectivr 0 1  lht 
Ministrv of Rail~vays (Railu.av Boardl f'ormulated In 1NO t o  ado,,; 
flash butt weldinl: mcma c~stc~risiv(\lv 1r1 r)rt,ft.lcncc to thcsrrnlie \\.t:ld. 
ing could not bc a c h l t , v ~ d  lo any  ~ 1 ' 1 ~ a l  c-stcmt so far as ind~caleti :!I 
the tablr civen h t .10~  . -  
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4.9. The latter was  accepted by the Ministry a s  inescapeable 
only for  site-welding of short-welded panels prepared in flash bu t t  
welding plants into long welded panels of half a mile o r  more or  

in  remote sections in view of transport problem. 
4.10. On t h e  assumption of Rs. 26.75 and  a n  average ra te  of 

H ~ .  10.00 per  joint for flash but t  weld on account of operation a n d  
transport cost respectively a n d  Rs. 50 per joint for thermite weld 
the extra expenditure d u e  to adoption of welding by thermite pro- 
cess in the  years 1967-68 and  1968439 for N o i t h c ~ n  Railivay alone 
(estimated a t  31,436 joints) works out to Rs. 4.17 lakhs. 

4.1 1:' T h e  Ministry of Railwavs ( Railwav Uosrd) explained 
(Dccfl~lber,  1970) that  though thc~rmitc \iti.ld !s no tlouht less desir- 
;ible, the  cheapness 01' ovt~ra l l  cost of ilash but t  weld depends on 
the lead cost and  an  avc,rage rate of Hs. 10 per joint a s  lead cost 
In;lv bc at tainablc only \s,ith crrtain i7;plovcments in turnroupd of 
l,akcs and eficicncv in t~anspor ta t ion  \t ith improved design of rakes 
[(I). which efforts a re  In hand. 

4.12. In regard to delay in cc~~nmissionlng ol  t h r  plants, t he  
Mlnistl,y stated that c,~ectiun of a \r.c.ldin~, plant is a major prosect 

nearly Rs. 20 lakhs. Considerable planning has to be pu t  in 
advance and  durlnfi ins ta l la t~on many Item:, ol structural ~ v o r k  and 
(>quipments h a w  to bc c.xecuttd in a coordinating u a v  to t sac t ing  
technical requircrnents Considt%~.ing all t hcw circumstances period 
taken for  comm~ssioning various plants cannot be considered un- 
duly long. 

4.13. T h e  h5nistl-y of Hailnays  (Railway Board) have explained 
(January.  1971) the  delay in the case of plant on the South Eastern 
Rai1n.a~ as being mainly d c e  to time in getting possession of land. 
Thc sites of the  plants on Eastern and Northern Railways, had to 
be changed f rom considtwtion o f  transport o f  rails and the ~ e c o m -  
nledat~ons  of F w n c h  Expcrt  rrct.ivid in Au<ust.  1961. Commission- 
ing of the  tu.o plants on the Northe1.11 and Eastern Railways also 
!nvol\>cd additional pcriod for careful adjustment of nxichlnery to 
obtain desired quality of ivelds. 

I Paragraph 40. Report of thc Con ip t~~o l l e t  and Auditor 
General  f t ~  the vcbal. 19ii9-70 on RaiI\ipays1. 

4.14. The  Cummittctb \vwc informcd during evidence that  i t  was  
(llcl'ct~lt to say ~ v h a t  ~ G l l  be the c s t cn t  of ivclding on Indian Rail- 
\?.:>vs as v:lils :.n all thc  t t ' t l t l l i  ~ . i ) i~ t t . s  alld i m w ~ r t a n t  lines had to be 
\rx.ldcd. Tho Chairman. Railtvay 13oal.d. ho\rcvcr. indicated that  
~ 'ouvhly about 35,OUO K ~ n s  on the  broad-gauge was ultimately to be 
~ i ' c ~ l d r d .  He also statcd that snmr imptrtancc was not being given 
lo t h ~  \i.rldinc of ,,ails ( ~ n  the mctrr-gaugcl as thc ad\,antages of weld- 
iW \r.c1lSc. r n ~ ~ c h  marc on hl ond-gauge. 

3.15. The Chairni i~n Rai1n.n~ B m r d  further in fo~med  the Com- 
1nittrr1 that ab r~u t  20.000 Kms. elf ~ ~ ~ i l s  had so fa1 b rcn  n ~ l d e d .  The 
r'oll()winc break up  c b f  the  rails \rrldcd bv thermit system and by 
Flash Butt s\.stcm has hccn ~ i \ y n  bv the  Railn.ay Board: 

- - . . -. . . I ~ P T O  31.3.1951 
. .  . 

.4lum'no Thrrtei~ J)).OCIRR Flash RfctI 
7.-. h --, r- .---A- .-.- 

1~ BIG TO~':\ T .  nn arc TOT,;~: 
101.7; J w a  I J ~  *.4W!l a l s  4 7 4 , ~  

, -. -. I - _..__.__..I_. _ .. _---- -- - 
*This includes 1% Kms. wclded by gas pressure. 



4.16. As regards thf! cost of welding; by !.he thermite process t,rlci 
by the flash butt process, the Chairman. Railwav Board states: "Th(, 
cost of welding a joint by the thermite welding! system is on 
avrrage about Rs. 45 and bv the flash butt welding system, i t  1s 
about Rs. 40, a little less than Rs. 40. But we have to take into c , , ~ .  
sideration the cost of transport in the case of flash butt  rails a? 
thermite welding is done at thc site itself". He continued, "This ti? .  
pen& on whether the movement is done bv the departmental mate. 
rial trains or by traffic trains. Thc traffic trains movement is d,lnc 
on tile Rail\vay n~:\terial ctmsignmcnt rntc which is a. verv+w l.;ltc 
And on some { ~ f  the Itailu.avs thcv irw moving it bv traffic t h i n > '  

4.17. Whcn thc Oon~nl i t tc '~  r n q u i i ~ d  ho\v it was claimed that t i l l .  

cost of flash b t i t ~  \vtlld~n!: \\.as chc.~tpc~r as compartd to thr thcrt:l,:( 
process. ttir Chailman, Railway 13oa1.d c-l(~poscd. "Sir. thc cost c r l  :!I,  
wr~lding i s  less in thc case of t h ~  us(. of \vcltfinc plant. but wc I I ; ~ , , ~  
t o  take into consideretirn the cost of t1,anspol.t. If  the trans)m~q 
ec~nomical ,  then upto a certain distance the flash butt welded j ( , l l i ;  
\r~ould also btl chcapt.r". I-fc furthtsl i~d(icd. "We have taktw l n ; , ,  
ronsideyation th? a~ai labi l i tv  of mi!s ill t h ~  case of flash butt \!.rid- 
ing plant and also thr* carncit\. for  rnovcmrmt. With the lac.ii~ti!,, 
that tve ha\.(* got and \rirh the s p t u a l  typp of stock. i f  we stanti th t tn ,  
too far away. n*r \ \ , i l l  not bc abltb 10 !:cat tht>rn back at tI?i! \t,(.id~ni: 
plant in time to krc~p pat7ts 1 ~ 1 t h  thi* \voldrnc. And i f  sulo~lv of I. : I I I ,  
docs nnt become rt~gular. 0111. l i ~ b O ~ ~   nitins ins idle and the vosi T , , '  
\velding prr io in t  Cops iin Tn thcb r a w  of tht*rmitt. nlant, 1110.' 
thc facttrrs art, c~mtrc.rlliibic". 



4.19. In this conneetic-m, the Railway Board have stated: "It may 
I)(, seen that  flash butt  welded jam is cheaper upto certain leads 
beyond which thermlte 1s cheaper. Financ~al  implicat~ons would 

depend upon lead. Furtnern wherever traiiic BFR wagons 
cmould be utillsed rates (Riuc) would be cheaper. Kallways have been 
advised. to adopt this practice to reduce the cost of transport". 

4.20. In reply to a question as  to the decision of the Railway 
~ ~ a r d  about the  use of welding system on the Railways, the Chair- 
Inan. Railway Board statcd: "Our intention is to use the flash butt 
,,clding piants to the maximum etxent p m v ~ d e d  the lead is not so  
, , , ~ ~ c h  and in some areas wliete the movement is difTicult for the  
tlaffic department to do thc work 1s done by the thermite welding 
plwess". 

4.21. The Committee v 2 ~ 1 . u  irli'om~ed that out of the four older 
plants at  Kalvan, Cha1is~;aon. Randel and Rosa. three were working 
as fixed units and only the plant a t  Chalisgaon (Central Railwav) 
\;as of nlobik typo. This ~ ) l u l ~ i  !\,as shifted to Eastwn Railway only 
~ n c c  in 1955 and t h c ~ c a f t c ~ .  i t  h:is b w n  umrking at  Chalisgaon with- 
[ ~ u t  any further, shifting. 

4.22. Asked \vhv the Kai lt\.ays p l ~ f e ~  red to {lr'der mobile flash 
I)ctt welding plants in Octobw. l!)fi9. the Kailw-ay Board have in a 
v;ritten note statcd, "Marn factors that rest1.ic.t the utility of a fixed 
ii,clding plant is the cost arid difficu1tic.s of transporting welded panels 
o v ! ~  long leads. Taking this into accc~unt. Board d ~ c i d e d  in 1961 to 
~ m ~ v i d c  each Rail\vav n.ith :,ntl fised and one mobilc unit. As a t  the 
time thwv ou t  of 4 piants i \ ~ l ~ , c  i iwd, initial prncurement was for 
s ~ s  rnobilc. plants. I - I ~ M Y ~ \ . I ~ ! ~ ,  r~cvd IOI.  hip.hc1. quality of uvcld rc- 
quir.ed for modtlrm cor~di t~ons 01' t~,allspir~ t c,alls for considerable im- 
provements in n~. ldlng tcc.l~n~qut\ and  qi~ai i t j '  ivhich fit in better 
\r.ith sti~tionary opcl,ation 11f thr plant. Constyilcntly i n  1967 F5oa1.d 
(1~c.idcd to havcb o n l y  stat Icrn:ll \. p l ~ ~ n t s  in f LIIIII I~" .  

4.33. TO a clurstiol~ \vhc.thtlr a n y  cspc1.t opinion !:.as taken before 
o~xlwing mobilc plants, the Chalr~nan.  R:li~u.ay Board ~,cplicd. "In 
19M. we did not havcl m a n y  ri~obili~ nlants and thc amount of work 
to be done in the count~.v \\:IS so ~ n u c h  that thc n w d  for shifting 
thr  nlobilc! plant did not ;irises at  that  stage. There tvas c~nr  plant 
on the. Central Hsil\va\. \\ liich had bcc.11 shifted o t ~ c c  and refixed 
thetxl. It is onlv when thcw is proerrss in thc ivork and a particular 
:il.cba is c o m p l c t e l ~  covc~.cd t h ~ t  t l i p  I I L T ~  f ~ w  shiftinq ;irises. We had 
n ~ t  comc tn that sttlg!~ ~ . r t " .  

4.24. The Committee pc1ir1tc.d i ~ u t  that the Raila,avs had been 
\\orkin< foul,  plants on both rnr~hilc and stationary t ~ p c s  for quite 
sotnc timc but a declsiori 1 0  h n v ~  fisccl types o f  plants tvas takcn in 
1%37 onls  after obtaining th(1 (pitlion of a French e s ~ c r t .  The Chair- 
man, Railway Board thrreupon csyl~t incd:  "Thp position is that the 
first plant was imported just bcforr tht. iyorld War and our espe- 
rience in regard to the functioninr: oE this plant in the war years 
and the years immediately thcrcnftw I Y A ~  rint a d c q ~ ~ a t e .  The weld- 
ing that mas done on the r e i l \ r . x s  with the flash butt welding plant 
was not giving sufficiently good quality in 1.cgar.l to alignment and 



surface and it was considered necessary that we should try to gcq 
expert opinion from a country which had not supplied us the equip. 
ment. We got the equipment from Britain and we therefore felt that 
i t  would be des~rable to get expert opinion from another count~y ,  
and since France rlad a very good name in regard to improvemen1 
of the track and they had acilieved a record in high speed opera- 
tion, i t  was decided to take advantage of the facility of Indo-French 
Technical Cooperation Programme and to get a hSench  expert f o r  
this purpose. When he came here and saw our plant, he also sa\f. 
our old plants as well as proposals for installation of the new plants. 
He said that if we wanted lo tAnsul,e qualitv then we must have it  st;^- 
tionary. This is the main object of building up the stationary plant. I t  
is better that we do not have the mobile plants operated on vehicles 
as the quality of the weld will not be good and he gave his opinion 
on the basis of experience in his own country. Aftcr taking all thesc~ 
factors into consideration, we have decided not tcl have any more 
mobile plants for the Indian Railways. The object of having a mobilc 
plant \ras or;ginallg to see that the cost o f  transport is kept undey 
control and since quality ivas the main factor involved, it was de- 
cided that we should trork the plant etlicicntlv in order to get good 
quality and keep the transpurt cost within limit and to srrve ;I 
particular area and to deal with t h ~ s  work uphich is ~,crnaining o11t- 
side the area by the thcrmite welding process". 

4.25. The Audit paragraph stales t h a ~  the suppliers of tho  rqull] 
ment and the Eastern Rail\ray Adniinistl.at~un blought tu the not~cc' 
of the Railway Board, as carlg as in January, 1962. tile de s i r ab i l~ t~  
of importing the ~re ld ing  sets ~vithout thc power cyuipment in thc 
interest of economy and saving o f  foreign exchange. In this connec- 
tion the Rai1v.a~ Board have intimated: "Reduction in the pricc of 
plants and economy in thc cost :,culisabie by o ~ d e r i n ~  fixed \veldin2 
plants were brought to nc~ticc by thc ~ ~ ~ a n u f a c t u r e r s  thc'mselvrs 
There tvas nothing ntl!r in the su,ggestion made by the supplirrs as 
the fact that \velding plant without generators n.ould be cheapor 
than the plant with its otrn power gcncrators is obvious as cost 111 

welding unit is same in both cases. Econom. in operational cost 
was not tuuchcd upon as this irould depc~nd upon many other factow 
like tariff, proximity of supply, cost of diesel etc." 

4.26. In February. 1963, the Railway Board decided to keep the 
mobile units (to be procul.ed) mounted on s t a g i n ~ s  instead of on 
special wagons as the plants may not reqi?ire frequent shifting and 
because there was shol-tage of special wagons. The Committee en- 
quired whether the availability of special wagons was not considered 
before importine the mobile sets. To this, the Chairman, Railwag 
Board replied: "These spceial types of vchclcs ax. manufactured ir! 
the countrv. The Railways were short of this type of vehicle but 
this was not a problem. That was bawd on the situation a t  the timci 
we took a decision in this regard". 

4.27. The Audit paragraph stntcs that in October. 1963 k c c a i ~ ~ ~  
in view the Railway Board's instructions to keep the plants station- 
ary, the South Eastern Railwav Administration r e~ues t cd  for per- 
mission to run the plant with power from the State Electricity Board. 



It was also explained by the Railway Administration that this would 
l,educe considerably the cost of welding. This arrangement was 
agreed to by the Hallway noa~,d .  The Conimlttcc asked if the Rail- 
way Board were convinced of the economy in operational cost due 
to worlung the plant with power from outs~de source, why did they 
not issue similar instructions to Southern and Western Railway 
~dministrations, who were also to receive the mobile plants already 
un order. In a written note on the subject, the Railway Board have 
stated: "The concept from the very beginqpg was to impart mobility 
to the plants by adding an  independent power unit. Economy in the 
operational cost was not the criterion in the choice of welding plants, 
but proximity to the work was the main consideration in selecting 
sites. Therefore, there was no question of issuing any instructions to 
Southern and Western Hailways for lccating plants where cheap 
electricity was available. It is further poirited out that power from 
grid is not economical in all cases. However, once decision has been 
taken to operate them as fixed plants, efforts are being made to utilise 
power from grid whcrcver available and economical". 

4.28. The Audit have, however, informed the Committee that 
"the various Railway welding plant engineers at their periodical 
meeting to discuss the common problems in the working of welding 
plants noted (September, 1963) the savings anticipated in running 
the welding plant with current obtained from outside source of 
supply (Estimated at Rs. 5 to 6 per jomt). In a subsequent meeting 
in Ma.v, 1964 of this comm~ttce (in which a representative of the 
suppliers of the welding plant was also present) it was noted that 
all ovev the World, plants are at fixed locations v..ith elaborate equip  
ments for maximum output of good quality and considering past 
experience in Indian Railways the plants \vere likely to remain in 
onc location for several years. Keeping the machines on Lvagons as  
at Chalisgaon on Central Railway unduly raiaes the conveyor line 
above ground with resultant difficulties in works. The occupation 
of wagons for years is unrernunerat~vc". 

4.29. The Cha~rman.  Railtvay 13oa1,d. stated dul,inp ewdence: 
"The import of plant \vithwt the  po\\.rr unit was t,hvugh of even 
earlier in those arcas whwe there \\.as a dcnce clectric network with 
a very heavy industrial Ioed as near Rombay. But elsewhere, we 
were not able to persuadp !hv Elcct~icity Board to accept this till 
very recent1 y". 

4.30. Iie further addcd, "Till reccntly the State Electricity 
Board Authorities were not in favour uf allobving the plant to be 
connected to the systcm. bccausc it involves a very heavy drop in 
vol ta~e  every few minutes u+hcn the actual tvelding is due to take 
place. This difficulty was not ovcr only reccntly after convincing 
them of a method that has been followed abroad and put up sub- 
stations in plaws 1vher.c there is a substantial electric load". 

4.31. The Committw dt.sirrd to knmr. whether efforts were made 
to ~ e r s u a d c  the Elcctricitv Boards to ngrcc to loads being provided 
for the welding plants. The Chairman. Railway Board deposed, "It 
is not a question of pcssuading the Elcctricitv Board. As per the 
Indian Electricity Act, they do not agree to any load being connected 



\vllich involves a drop in voltage of 5 per cent for low tension and 
12 per cent for hi211 tension; unless special arrangemenls are made, 
there u.as s > w e  adequate base load and also close by a substation 
was installed, there was no possibility of these conditions being 
fulfilled". 

4.32. He continued, "Even today we havc got two plants which 
are  working with their own generators because the State Electricity 
Boards are  not agreeable to give power in that area to us. Wherever 
they have been able to get the power, in view of the  economy of  
about Rs. 5 per joint, it was considered that we  should avail of the 
offer". 

4.33. In replv to a question the Chairman, Railway Board stated 
during evidence. "The first attempt that was made was at  Jharsu- 
guda. whereby we could develop a new technique, having separatc 
substations and having a base load. Wr were able to persuade thc 
Orissa State Electricity Board. and once they agreed to this, we  
started apptnaching them to acccpt this techniqi and to persuado 
them that this \vill not causr them much difliculty in voltage f l t~~ tu i l -  
tions and in i ~ s p e c t  of the complaints 1'1.o1n (,they consumers". 

4.31. The Comrnittec pctinted out that although the Southern 
Rail~vay plant at Ariikonam \\as cornmissioncd i n  August. 1965, thts 
State Electricity Board authorities wcre first approached on l&(i - lYi 'O 
fcr making available the necessiiv powel for the  plant. The rxplann- 
Y~ob givcn bj' the Chailman. Hailway Board for  this ivas that thcl 
matter regarding supply 111 t l i ~ w t  po\\,t3r for plants \vas being negw 
tiated ;vith othel, Electricity t3cta1,ds and only in 1968 the  tclchnical 
c,hjections raised by  the ISoa~~ds co~ . ld  be ~ ~ s o l \ w i .  The Chairman. 
Railway Bm: d f u ~ ? h r ~  added. " T ~ P  fact that Ihev havc not agrrcti 
even nov; to supp!y ~ ( I I V F ' I .  \\.ould sho\v t h i ~ t  i f  wc hiid ;rppr~oachc~ti 
them earlier Lvithout any c o n c ~ ~ c t r  s~~ggcstiori ,  t l ~ c v  might not havc 
agreed. Whtv~ \ve app~oach  t h t m  fo l  somilthing \vhich is a dcpaturc. 
f~ urn normal, tllc. fi~,st thing that they itsk is i f  i t  has been done any- 
\{-here in India. They ~vould not agrtac t o  somt~thing done in J a p a ~ ~  
or ~1scwhe1.c:. If thy?. arc  told that it is done in SOme o t h e ~ .  Statt.. 
they check and considc.~. it". 

4.35. In reply to a question h o \ t ~ c v e ~ ~ ,  th r  witncss stntcd. ' .I actvhltt 
that the fact that \vc had the gcncrnting scts must hnvv a c t 4  as a 
d~sinccntive to takv urgcnt action t o  pwsi~ndv them to gi1.c. us pon.c;l " 

4.31;. The Committee pointcd o u t  that in SOIIIC* CL~SCIS CVCII tht, 
y lants  impctrtcd u.ith ~ c n c r a t i n g  scts coi.ld not hc ~ommissionc.tl 
for a w r y  long time. Giving reasons f v  thr  drlny, thc Chai~mtin. 
Railway Board stated. "I agr r r  in a few cascs \vc c1iangr.d t h ~  s i ~ <  
alter discussing the lay-out and the suitability of thc sitc for n\o\'ct- 
ment ctc. after the arrival of thc Frenrh r s o r r t .  I11 ontb or t \ v ~  
cases, 1i.c had dif1icult.v in getting land. Thrsc d:~ys land acquisiticlrl 
k a problem involving in manv caws n lot of delay. On thc South 
Eastern Railway it took about 14 years to get possession of the land". 

4 3 .  Thc plant allncntrd to Eastern Rai1u.a~ \vos I-eceivcd i l l  
Aoril. 1966 and thc const~uction work was complctcd bv the end 01' 
'19Fd. Asked as to the delay the Chairman, Railway Board statcd. 
"The Eastrrn railwav case is a bad onr.  I acccpt there has been sornc, 
delay. But on the other Railways. thev took much less time". 



4.38. The Committee were informed that the plant on the Western 
Hailway was received in July, 1963 and installed in April, 1964. The 
Committee enquired how it was that it took only 9 months to instal 
the plant on Western Hailway while in other cases there was much 
delay. In this connection the Chairman, Railway Board state, "On 
i&e Western Hailway, in Sabarmati we had our own land and a 
well-sstablished workshop. We had no difficulty in installing the 
plant and bringlng it into commission. But on the South-Eastern land 
nad to be acquired. On the Southern they did not take much time 
to instal the plant". 

4.39. In reply to another question it was stated that the acquisi- 
tion of land for the plants and the change in sites were mainly res- 
ponsible for delay in the commissioning of certain plants. The wit- 
ness also added, "Normally, land acquisition does not take much 
time. But we come across some cases where local resistance has to 
be overcome. We have had a few cases where we have done it on a 
high priority, but in a small number of cases just because local con- 
ditions become difhcult, our plant gets delayed". 

4.40. The Committee enquired if the flash butt plants had been 
commissioned earlier, would it not have been possible to resort to 
less thcrmit welding than actually done between the years 1966-67 
and 1969-70. In a written note, the Railway Board have stated; "Con- 
sidering the large scope of wclding both by Thermit and Flash Butt 
Pl~cesses, it is difiicult to say whether between the years 1966-67 
and 1969-70 lcss thclmit welding would h a w  been done than actually 
carried out if welding plants had been commissioned in this period 
were for Northern, bastern and South Central Railways (S.C. Rly. 
was commissioned without any delay). Requirements of Flash Butt 
panels for Northern and Eastern Railways were met from esisting 
plants and Bandel and Rosa (Since scrapped). Besides in long 
welded sections, flash butt welded panel require further thennit 
joints at site". 

4.41. It Gas puintcd out by the Cornrnitttw that as was evident 
from the Audit paragarph evcri a f t w  the con~rnissitming of plants 
they were not utilised tu the fullest capacity. To this the Chairman, 
Railway Board rrplird: "Tht> I18ason ~vhy \Ye have not been able to 
work to the full capacity is shortage of rails, due to which our track 
renewal programme got a wt-back. Secondly, ~-elaying programmes 
had to be taken up  due to shortage of rails sclectivt.ly in those places 
where the need for relaymji tvas most ul.jitl~it. In many cases. the= 
did not fall within the at.c1ii to be fed t ~ v  tile particiilar plant". 

4.43. The Committee w t w  infw n ~ c d  that the inasimurn utilisa- 
tion was 60 to 70 per cent and in some CW'S it ~ v a s  only about 45';. 
The witness also :,toted that  dur under \rtilisi~tion of plants the 
cost of wclding wcnt up bccausc uf higher o v c ~  heads and thc under- 
utilisation of labour. 

4.49. As ~ ~ e g a r d s  the proposals for fu1lt.r utilisation of the exist- 
ing capacity the Chairman Railway Uoard stalcd: "If wc gct the rails 
freely, wc shall btl able to utilisc* lhc plants not onlv for wclding 
the new rails but also thc rclcascd rails b be uscd on less important 
sections1'. 
L 1J(3))5]89 
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4.44. The Committee enquired why the Railways were depen- 
dent on the private contractors f ~ r  the rail welding. It was explained 
that "Even in thermite welding, we got only the materials for weld- 
Ing from the contractor and in many areas, the work is done depart- 
mentally. We have already got a programme for considering the 
departmental manufacture of welding portions, but the question 
is whether it will be economical compared to what the contractor 
is likely to charge when he knows that we are going to manufacture 
it. We have set up a small pilot plant in Chittaranjan which shows 
we can make it cheaper at present". 

4.45. The Committee regret to observe that prior to placement of 
import orders for mobile flash butt welding sets in May, 1862 detail- 
ed investigations were not made by the Railway Board to find out 
whether mobile plants with their own generating sets or fixed plants 
which could be fed with outside power would be more suitable for 
their requiremmb. The desirability of importing the welding sets 
without power equipment was brought to the notice of the Railway 
Board both by the suppliers of the equipment and the Eastern Bail. 
way Administration well before the placement of order and even 
otherwise the Railways had previous experience of working both 
mobile as well as stationary type of welding plants but still it was 
decided to go in for mobile units with power equipme J. It Is further 
seen that in February, 1963 the W w a y  Board issued instructions to 
keep the mobile units mounted on stagings instead of on special 
wagons as it was felt that the plants would not require irequent 
shifting. Following this decision the South Eastern Railway Ad&- 
tmtioa was allowed to ran the imported mobile plant as stationary 
unit fed with power from the State Electricity Board. The pollcy of 
ordering mobile units was, however, not subjected to a review nor 
were any instructions given to Western and Southern Railways who 
were ye4 to receive the imported plants, about the desirability of 
working the plants with direct power. 

4.46. The Cammittee further note that in the periodical meetings 
of the Railway welding plant engineers held in September, 1963 
and May, 1964, the question of savings anticipated in running the 
weUhg plants with power obtained from outside source of supply 
was considered and brought to the notice of the Railway Board 
through the minutes of the meetings. Despite this the Railway Board 
did not mrke any change in the order for the further three sets placed 
in April, 1964. A final decision about keeping all the welding vlants 
stationary was, however, taken in August, 1967 after the report of a 
h c h  Expert who visited all the Flash Butt welding plants on the 
Indian Railways. The Committee feel that if the Railway Board were 
not inclined to rely on their own past experiace it would have been 
~ u c h  better to have the opinion of an expert well before the decision 
to import 6 mobile units was taken. 

4.47. The delay in taking a decision for keeping the welding 
plants stationary to be fed with direct power from outside aource 
not mly resalted in the avoidable import of power generating units 
attached to the welding W t s  but also e n h m d  the cost d welding 
which cheaper to the extent of Rs. 5 to 6 per joint li power was 
obtained from outside source of supply. 



4.48. The Committee also feel that the time taken for installing 
and commissioning the plants was excessive In many cases. Although, 
on the Western Railway, the plant was commissioned within a period 
of about 9 months yet on other Railways It took a very long time 
ranging between la years to nearly 4 years. Besides this there was 
abnormal delay in @king up the question of plpwer supply with the 
respective State Electricity Boards. For example on Southem Bail- 
way the plant was commissioned in August, 1965 but the oorrespon- 
denw to obtain power from the State Electricity Board was initiated 
on 18-6-70 i.e. after about 5 years. 

Underulilisaticm of Sleeper Treatment Plants on the Railwags 
Audit Paragraph 

4.49. Nondurable wooden sleepers are laid in the track only 
after proper preservative treatment with creosote and furnace oil of 
prescribed mixture. For ensuring adequate treatment of the non- 
durable sleepers procured from the State Forest Departments, the 
Ministry of Railways (Railway Board) established four sleeper 
Treatment Plants on the Northern. North Eastern, Northeast Fron- 
tier and Southern Railways between 1923 and 1968 a t  a cost of 
Rs. 88.49 lakhs to serye the different regions of the Indian Railways 
with a capacity to treat nearly 2 lakh cubic metres or 22 lakh equat- 
ed B.G. Sleepers per year. 

4.50. The raw sleepers required for the treatment plants are pro- 
cured from the adjacent state forests through the agency of the State 
Forest Departments. It is observed that from 1964-65 (sleeper year) 
there has been considcrable fall in the offtake of raw sleepers by 
the Railways. (Annexure* I I ( a )  to this Report). 

4.51. The quantity of raw sleepers treated and supplied to thc 
Railways for use in the track by the treatment plants have gone 
down correspondingly to about 11 lakh equated B.G. sleepers in 
196869. The cost of treatment sleepers per cubic metre has risen 
from Rs. 47.00 in 1964-65 to Rs. 78.00 in 1968-69. 

4.5%. The reduction in the procurement of nondurable sleepers 
is attributable directly to the policy of the Ministry of Railways 
(Kailway Board) to reduce the future use of the treated sleepers 
(both broad gauge and metre gauge) in track. While the wooden 
sleepers of durable type arc considered as satisfying all the techni- 
cal requirements of sleepers and as most suitable for the track, the 
non-durable sleepers have been considered by the Railway Board as 
very unsatisfactory and as being the most expen:;ive in view of its 
short service life in track. Accordinglv, the allotment of these types 
of sleepers to the Railways h a w  been reduced from year to year i.e. 
29.06 lakhs Nos. in 196465 to 15 lakb NOS. in 1970-71. 

4.53. In principle, thc non-durable sleeper possesses all the 
mechanical properties of the durable varieties of wood cxcept that 
unlike the naturally decay-resistant varietws, thev are liable to decay 
due to fungal and insect attack. But the decay could be considerably -- ---- A 2- - -- - - -- - - 

See Appendix XI. 
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delayed and their service life in track prolonged by resorting to pro- 
per preservative treatment with creosote oil mixed wlth fuel oil. 
According to data published earlier by the Railway Board, some of 
the non-durable species with a life period of 2 to 7 sears when un- 
treated, were found to give after treatment, a service life of 13 to 20 
years. Investigations carried out at  the Forest Research Institute in 
Dehra Dun in collaboration with the Railways over a period of years 
have also similarly established the results of treatment. 

4.54. In view of this the poor performance of treated sleepers on 
the Indian Railways in recent years must by and large be attributed 
to unsatisfactory treatment techniques and maintenance practices in 
the Railways in India: 

(i) Ineffective treatment: The Railway Board prepared and 
issued in 1964, a manual for the creosoting of sleepers, in 
view of the absence of such a set of instructions till then. 
There has been improper treatment due to shortage in 
indigenous supply of creosote oil. Although, there was ade- 
quate indigenous potential, the present arrangement for 
supply has not ensured a regular dependable supply every 
year, the actual supplies fluctuating year to year from 
4,800 tonnes in one year to 7,400 tonnes in other against 
an annual requirement of 8,400 tonnes. Further, pressure 
creosoting was hastily done without adequate air season- 
ing to the required level of moist.ure content; inadequate 
provision of equipment in the sjeeper treatment plants 
such as steam traps, condensers and controlling instru- 
ments etc., also contributed to poor treatment. The average 
absorption of the creosote mixture by the treated sleepers 
at  the treatment plants especially between 1961-62 and 
1964-65 was between 1.8 and 3.5 lbs. against the required 
quantity of 7 lbs. per cft. 

(ii) The treated sleepers were previously laid in certain sec 
tion without bearing plates though i.nstructions regarding 
the use of bearing plates on treated sleepers existed from 
the beginning. 

(iii) Assessment of service 11fe of track sleepers have been 
based upon the conditions of individual sleepers. whereas 
in view of the individual peculiarities of a natural matc- 
rial like wood, assessment of life should be based upon 
analysis of life performance of g~wups of such sleepers. 
As a corollary, replacement of wooden sleepers should 
generally be u~dc r t aken  on a casual renewal basis. But 
the practice of casual renewals with new wooden sleepers 
have been practically stopped except with second hand 
sleepers. 

(iv) The practice of beater packing has been injurious to thtl 
treated surface of such sleepers and better maintenance 
practices like measured shovel packing have not been 
introduced generally. It  may be mentioned in this connec- 
tion that sych improved practices are unavoidable for thc 
maintenance of tracks laid with the concrete sleepers also. 



4.55. The present policy of reduced intake of raw sleepers and 
consequent under-utilisation of treatment plants, besides contribut- 
ing to higher unit cost of treatment as referred to above has also 
other financial implications: 

( i )  Lower initial cost as would be seen from comparative cost 
with fittings (including cost of treatment in the case of 
non-durable wood) of the various types of sleepers. (An- 
nexure* II(b) of this Report.) 

(ii) Annual cost of Service: On the assumption that a properly 
treated non-durable sleeper gives nearly as much service 
life as a durable sleeper, thc average annual cost of service 
of the various types of sleepers per track kilometre of 
1,600 sleepers compare as in Annexuret II(c) of this 
Report. 

4.56. The Ministry of Railways (Railway Board) explained 
(August, 1970) that while owing to the need to complete plan pro- 
grammes, a large number of non-durable varieties of sleepers had to 
be procured and treated with the available creosote, their experience 
is that such sleepers have very short service life and that earlier 
data must be considered outmoded. It may be mentioned in this 
connection that in a recent meeting of Sub-committee of the Central 
Board of Forestry (August 1970) in which, the Ministry of Railways 
were also represented. the assessment of very short service life of 
the treated sleepers made by the Ministry of Railways (Railway 
Board) has been disputed by the principal State Forest Officers and 
the Forest Research Institute. 

4.57. The Ministry further stated (August. 1970/January 1971) 
that undependable and erratic supplies of creosote made the sustain- 
cd utilisation of treatment plants as well as the planning and execu- 
tion of treatment of sleepers most difficult. Economies in the opera- 
tion of the treatment plants by reduction of staff, reduction in shifts. 
etc, are stated to be under investigation. The Board further stated 
that on the basis of annual cost of senficr the non-durable sleepers 
are very much more expensive than both the C.S.T. 9 and Steel. 

4.58. However, as brought out above. given proper treatment 
and satisfactory maintenance on the track, the nondurable sleepers 
can be made to serve as well as the durable varieties which com- 
mand the highest priority in the Ministry's palicv for procurement 
of sleepers. The difference in annual cost of scrvice as between 
wooden durable and non-durable treated is not significantly large. 
The nondurable sleepers are ranked even lower than cast iron 
sleepers in the Ministry's order of prefercnce for sleepers. At the 
same time, it is found hy the Ministrv that the cast iron sleepers 
arc unsuitable for the trunk routes and main lines with the present 
day speed for broad gauffe and metre gauge With increase in axle 
load and traffic densities, wear tekcs place quicker a t  the rail seat - --- - - - - - - - ~ -  

See Appendix 111. 
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and a t  rail joints wooden sleepers have to be used to save the rail 
ends from being damaged. It  is also to b e  noted that the lower 
annual cost of service of durable sleepers and C.L, sleepers is to a 
significant extent, due to the high scrap value commanded by them 
under existing market conditions. 

[Paragraph 41, Report of the Comptroller and Auditor Gene- 
ral for the year 1969-70 on Railways.] 

4.59. The Committee were informed that Sleeper Treatment 
Plants are located at  four places as follows:- 

Dhilwan (Northern Railway). 
Clutterbuckganj (North Eastern Railway). 
Naharkatiga (Northeast Frontier Railway). 
Olavakkot (Southern Railway). 
The plant at  Dhilwan was installed in 1923 by the former N.W. 

Railway. The plant at Naharkatiya was installed in 1928 by the 
erstwhile A-B Railway. A new plant was also installed in Naharka- 
tiya by the N.F. Railway in 1968. As regards Olavakkot, the plant 
was installed in 1957 and the one at  Clutterbuckganj was installed 
in 1955. 

4.60. The Railway Board stated that the actual installed annual 
capacity of the plants is not readily available as they were all instal- 
led years ago. However, it is presumed that on the basis of the in- 
terior volume of the cylinders a t  the four plants and taking some 
ad hoc figures for time taken for treatment the following figures 
appear to have been arrived at  on sinfile shift basis:- - .- -- - -- . -- .................. 

&TIMATB .... .--.-........... .. 
A a p r  .4 R p r  moden ~ I F P ~ E I I  
F.R.I. Railway lkmrd 

-- -------.-. - 
Cfta. Cft. Cum. 

Dhilasn . . . . . . . . . . D,66,2W) 10.03,7rd3 50,076 
Nsharkatiya . . . . , . . . 6,0(1,2.50 fi,W.OOO 14.lCA1 
Olrvakknt . . . . . . . . 7,40,025 0,2h,O 17,7(YI 
Clutterhnckgunj . . . . . . . . 21,37,MMI ZI,H7,MX) (il,!t&o 

--- -. .. --- ... ... . - ... ....... 

Statement showing peat-wise planned and actunl capacities of  t hr 
four Railwag Sleeper Treatment Plants -- .......-.. .... .... ........... ... ............. .. , ,- , .... 

Y tvir Dhilwan Cluttctrhyak. 0I~vakk11t  Nahnrknti! 11 

( N . R l y . )  Ran) (H.HIy.) (N.F.HIy.) 
L'un~. (N.E. Rly.)  Cum. ( > m i .  

Cum. 
------- -.---..- . 

196445- 
Planned . . . . . . M),,YO 67,W Jn,073 24 ,(Ml:l 
Actual . . . . . . UJ,OZD M ,222 30,747 ?:4,7:'n 
I'orcentuptr ULiliutiou . . . . KO H4.49 IU,. 10 {IN 

1965-66-  

Plaaotwl . . . . . . 40,242 67,W 35,673 23.5f43 
A c h s l  . . . . . . 39,427 4H.Wb2 28,873 24,U:I:' 
Ibmr~trgo Utilieetion . . . . M.25 71.15 70.64 10.V.ii 

-. .--. -- 



Dhilwan Clutterbuck- Olavakkot Naherkatiya 
(N. Rly.) (8. Rly.) (N.F.Rly.) 

cum. N om. ~ u m .  
Cum. 

Plannnd . . . . 
Autuel . . ., 
Pttronntego Utilization 

1M7-68- 

Plannnd . . . . 
Aotusl . . . . . . 
I'oroentnge Utilization . . 

1968.69- 

Planntul . . . . 
Aotufil . . . . 
l'oronntnp Utilizatir~n . . 

Plnnnd . . . . 
Aotual . . . . 
Pormntap Utilization 

4.61. From the information made available to the Committee i t  
is seen that the combined capacitv of the four plants previously 
fixed at 2 lakh cu. metres was rcvised to 1.52 lakh cu. metres in 1971. 
During evidence the Committee enquired how the figure of instal- 
led capacity was revised. The Chairman. Railway Board deposed: 
"This 2 lakh was fixed in relation to the absorption of creosote and 
the time required for each operation according to the practice fol- 
lowed earlier. Later, we changed the proportipn of creosote and 
fuel oil, and also the time of the operation has been increased so 
that the absorption has been stepped from 5 pounds to 7 pounds. 
This required more time and to that extent the capacity came 
down." 

He added: "Installed capacity depends upon the number of 
operations that can be done in one shift. If the time of operation 
is increased duc to neci-ssity of having more creosote absorbed. the 
capacity will come down." 

4.62. As regards the revised asscssmcnt of the capacity, the 
witness stated: "The assessment was in relation to the practice 
that was followed originallv to the practice that was followed ori- 
ginally a t  Dhilwan (N.W. Railwav) and subsequently at  Naharka- 
tiya (A.B. Railway) and on that basis the installed capacity was 
laid down. After going into the practice followed elsewhere the 
absorption rate and alterinfi the proportion of the mixture it was 
found that each opcration required more time: number of operations 
Per shift came down and that is why thc installed capacitv has 
bwn show as having come down " 



4.63. When the Committee draw attention to the replv given by 
the Railway Board to the effect that the actual installed annual 
capacity of the plants was not readily available, the Chairman, Rail- 
way Board replied: "In the earlier years, the sleeper plants were 
operated by the railways and there was hardly any central direc- 
tion particularly in thc technical field a t  the Board level. It  is only 
for the last 8 years that wc had a propcr timber officer appointed. 
He went into thr various thinzs the techniques and a standard 
manual was cvolved. On that basis, we have laid down certain pro- 
cedures which arc being cntorccd today." 3Ie continued: "You wanted 
to know the installed and that figure is 2 lakhs. This capacity can 
be considered as the figurc acccpted at that time. But subsequent 
to that, we havc had more education in t h ~ s  matter, wc have studied 
this matter in greater depth and we found that the practical capa- 
city can be considered to bc only about onc and a half lakhs." 

464. In reply to another question, thc witness stated: "Sir, as 
far as the original capacity was concerncd, it was fixed on the 
interior volume of thc shell. the volumr of timber tha t  could be 
put in each chargr. the pcrlod of cach c h a ~  qc under pressure and 
the number of such o!m~ations that could be done in one veal 
worked out on the basis of rcasonablc cxpc~ricncr." 

4.65. Dur~ng  the course of evidence, the Committee wcre inform- 
ed that in 1970-71 when the cawacltv of the plants was revised from 
2 to 15 lakhs, it was done bccause of a c h a n ~ e  in thc period of the 
treatment of the slccpcw. The period of the treatment was enhanced 
"to permit a greater absorption of creosote mixture." As to why 
this change was brought about was explained hv thc Chairman. 
Railway Board as under: 

"It was considered aftcr a studs that the life of thr  treated tim- 
bcr would improve hv having greatt'r absorption of the creosote 
mixture and also bv changing thc proportion of creosote and fuel 
oil in thc mixture" 

4.66. A rcprcsentativc of thc Forcst Research Institute, Dehra 
Dun, however, informed thc Committee. that there was a prescribed 
limit to which thc slccpcr~s should Iw treatcd with the creosote mix- 
ture and it was not neccsrialv to givc dibcrcnt does for different 
kinds of timbcr. In this connection hc also added. "We havr got a 
codr of practice for ~rcsrrvat ion of timbcr and wc have fiivcn onlv 
one absorption for all thrstl and not two different absorptions." 

4.67. Referring to thc statrment (in para 4.60 above) showing 
the planned and actual capac~tics of the four plants, the Committee 
pointed out that the actual ut~iisation has consistently come down 
as shown below: 

- - 
lW.65 . . . . . . . . . . . . I -fig Iakh m n ~ .  
1885.86 . . . . . . . . . . . 1.4 .. 
1800-67 . . . . . . . ] . i n  ,. 
1967-CYI . . . . . . . . . . .. 1.02 ,, 
IM8-0 . . . . . . a . . .  0.RR ,, 
l(309.70 . . .. . . . . . . . . 1.12 .. 
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4.68. In reply to a question, the Chairman, Railway Board stated 
that due to short life of the treated non-durable sleepers as  also 
their unsatisfactory performance, the Railway Board have been as 
a matter of deliberate policy reducing the use of t ~ a t e , d  timber 
for sleepers. At page 4 of 'Sleeper for B.G. Track-Policy and Pro- 
gramme for procurement' the Railway Board have stated: 

"Taking the various aspects into consideration, the ordcr of pre- 
ference for sleepers would be as indicated helow:- 

(i) Wooden slcepcrs-durable tvpes, with elastic fastenings. 
(ii) Concrete sleepers. 
(iii) Steel sleepers. with elastic fastenings. 
(iv) Cast iron sleepers. 
(v) Wooden slcepers-non-durable types." 

4.69. The Committee enquired whether views of all the Zonal 
Railways were obtained prior to deciding on thc order of preference 
for slccprrs rclrgating the non-durablc wooden s1r.epei.s to the last 
md  whether the views of independent experts at thc All India 
level were obtained in this connection. In a written note, the Rail- 
way Board have stated: "No specific views of Zonal Railways were 
obtained prior to deciding on the order of prcfcrcnce of sleepers 
but the expcrlencc of the Railways regarding the life and main- 
tainability of different types of sleepers wwe avaiiablc with the 
Board. 

4.70. As no exprrts at the all India level on track matters are 
available outslde the Railways. the question did not arised. No 
spccific field trials on the samc route with different types of slee- 
p c ~ s  were conducted and the decision \vas taken with thc overall 
cxpericnce available with the Hailtvay." 

4.71. Giv~ng reasons for the lesser utillsation of the plants, the 
Chairman, Railway Board stated during evidence: ''The present 
practice that is followed for maintenance of track. packing the 
sleepers with beatcrs and using non-elastic fastenmns have given us 
:I comparatively poor life for these treated s lec~ers .  We have to take 
account of the fact that we are having hca\.ier traffk and diesel 
locomotives running over most of thr scctions The safety factor 
and improvement of llnc capac~tv have to be kept in view. In view 
of this, we have decided to rcducc the intakr of non-durable species 
sclectivelv to a small number of species and put in more and more 
tllastic fastenings and improve our track \rVhic*h will eliminate the 
possibility of physical damage to slcrpcrs which at  present takes 
place due to beater packing. Wc mav thrrrafter be able to improve 
the intake of the non-durable sleepers for treatment." He added: 
"This life of the hardwood sleeper is 13-14 years. of the non-durable 
type about 11-12 years. This is according to our normal concept. The 
figures given by the Chief Engineers on various Railways show that 
the life they have obtained is not even this much for treated slee- 
Peps." 

4.72. It was pointed out that in foreign countries the non-dur- 
able sleepers after treatment gave good service for a long time. 
Asked as to the reasons for this, the witness replied: ''Conditions 



in foreign countries are very different. The species used, climate 
fittings, methods of maintenance of track etc., are very different. So 
it would not be correct to compare the two. Treated sleepers give 
them 20-25 years; hardwood sleepers last 30 years. We get in our 
country less than half of that." 

4.73. As regards the service life of the durable and the non- 
durable timber sleeper, the representative of the Forest Research 
Institute, Dehra Dun informed the Committee as under: 

"Timber is of two types. One is the durable type and the other is 
the non-durable type. Some of the non-durable types have the re- 
quisite strength and not durability. The only reason for the lack of 
durability is, that they are attacked by fungus and termite. This, 
we are setting right after giving them preservative treatment in 
which we are incorporating some toxic .chemicals which reduce the 
attack. Nondurable timber, after preservative treatment, should 
give as much service as durable timber without preservative treat- 
ment. 

4.74. The witness further added: "These railway sleepers, after 
treatment, do not decay or are not subject to insect attack. They are 
rejected mostly on the basis of mechanical defects. We are conduct- 
ing some experiments on the railways for the last several years 
and we find that out of 10 to 25 Rer cent sleepers rejected, none of 
them have been rejected on account of attack; jt may be on account 
of fire or mechanical defects." 

4.75. In reply to a question, the Chairman, Railway Board stated 
in evidence: "The service life of the sleepers laid on the field is ob- 
served by the people who are in charge of maintenance of the per- 
manent way at  various levels, starting from the Assistant Perma- 
nent Way Inspector right up to the Chief Engineer and when we 
lay any species in the field, whether durable or non-durable, we 
get from them their comments in regard to the service life of it 
through special letters as well as through thein proposals for re- 
sleeping which are brought up annualv for approval to the Board 
It was on the basis of a number of discussion and conferences held 
with the Chief Engineers that it was decided that certain species 
like fir, mango etc., must not be accepted. These timbers have got 
less of mechanical strength, and they were not able to hold the 
gauge as well as we would like it to be held on the main line where 
heavy traffic and high speed have to be faced. The number of sleeper 
being reduced, naturally the number of nondurable species available 
for treatment also became reduced. I do not say that we will not be 
able to take in more nondurable species gradually once our method 
of maintenance has been perfected so that beater packing is eliminated 
and we put flexible fastenings which will reduce the pulling effect 
in the fastenings from the sleepers which tends to m k e  it I w e  
Once it becomes loose. we cannot have another hole made in it in 
the case of non-durable species for main line use, whereas in the 
case of durable species we can make fresh holes at least three times 
before we take them out to the loop line or a yard," 



4.76. In regard to the policy of procurement of wooden sleepers, 
the Chairman, Railway Board stated: "We have specific poliw for 
procurement of wooden sleepers. We have to consider what our ex- 
perience is with regard to these sleepers because ultimately the res- 
ponsibility for controlling safety is that of the ra%lways. We cannot 
involve any other expert body for the purpose of decision-making, 
though they can be consulted". He also added: " T h e s ~  nondurable 
species are not suitable for trunk routes where welded rails are 
used. The performance of these slcepers on such track has not been 
good and we have decided that these may be utilised only in areas 
where there is not much of a high speed and where heavy traffic 
is not to be faced, where long-welded rails are not used." 

4.77. So far  as the use of durable sleepers was concerned, the 
witness stated: "Sir, as far as durable species are concerned, we 
would be happy to take them. 

I would submit, Sir, that in America, the sleeper that is used 
is much thicker, the number of sleepers is much more and they 
are using heavier track structure and all their wagons are bogie 
ones and there is more stability and less possibility of derailment. 
Our conditions are not the same but due to the inherent advantage 
of durable sleepers, we would be very happy to take them if they 
are available." 

4.78. The Committee desired to know whether before adopte 
ing the sleeper procurement policv the shortage of durable species 
of sleepers was considered. In rep1.v. the Chairman. Railway Board 
stated: "Definitely. Sir. The shortage of durable species in this 
country is a long problem. Before the last war, it was not so acute, 
because there was not much of a demand in the non-railway spheres, 
but since then there has been a lot of development and the demand 
in the non-railway spheres has gone up and we are not able to get 
the same in sufficient quantity." He continued: "We took into con- 
sideration the cost of service for each t . w  of sleeper and we tried 
to take what is more economical. Wherc the safetv is likely to be 
endangered, we cannot go for that even if it is a little cheaper." . . .  

4.79. The Committee called for information as to how the 
treated wooden sleepers were considered as the most uneconomical 
and the costliest. In this connection, the Railway Board have stated: 
"The annual cost of service of different types of sleepers (excluding 
cost of maintenance) appearing in the annexure I1 of the Audit 
Para are as fo1iows:- - -  - . . . . . . . . .  - -  . . . . . . . . . . . . . . . .  . . . _ .  -. .. .. 

11C X I 0  

Rq . Ra. 
(i) W d e n  non.duralrln . . . . , . . . . . 7.990 4,374 
(ii) W d n  durnbk, . . . . . . . . .. 7.684 3,718 
(ii;) CXlT.9 . . . . . , . . . . 6,W 3.9% 
(ia) Bbdl . , . . . . . . . . 7.780 . . 
(4 CQO* 

monobloak . . . . . . . . . . 10,335 
2 b l d  . . . . . . . . . . 11,181 

.. - -...--- _-___ _-.-_-. ------- 



In assessing that wooden nondurable sleepers are least econo. 
mical, com arison of items (i) to  (iv) only has been taken into 
account as  &ese are fitted with conventional fastenings. Figures for 
concrete sleepers are not taken into account as these are fitted with 
elastic fastenings which provide improved track structure and bestow 
further economic advantages on account of lesser maintenance of 
track, rolling stock and reduction in traction cost (fuel consumption). 
The latest cost of these four tvpes of sleepers have also been given. 
7 L hese are:- 
-.. - ---- 

1jG Mi2 
RR. Rn. 

(i) Wooden non-domhlr . . . . . . . . . . 0,219 6,622 
(ii) Woodon dumhlo . . . . . . . . . . 0,494 )49.504 
(iii) C5T-0 . . . . . . . . . . 8,873 5,381 
f i r )  Sfeel . . . . . . . . . . Q,mh 

I t  would again be seen that the wooden non-durablc sleepers is 
relatively least economical as pcr this comparison also." 

4.80. During evidence thc Committee drew attention to the 
fact that in the report entitled "Pressure Treatment of Wooden 
Sleepers with creosote" by Mr. M, D. Chaturvedi, Timber Adviser, 
Railway Board, which was published in 1958, it was stated that the 
minimum life of untreated sleeper was 14 years and after treatment 
i t  goes to 20 years. Similarly in another report on 'Pressure Treat- 
ment of Wooden Sleepers with creosote' published by the Railway 
Board with a forward by the then Chairman. Railway Board, it was 
argued that even in Europe and U.S.A., though thev have got the 
facilities to go in for other sophisticated sleepels, wooden sleepers 
were still being used because of their many sided advantages. Giv- 
ing his reaction to these reports, the Chairman, Railway Board dc- 
posed during evidence: "These two Reports wcre written on the 
basis of experience and evidence before 1964. At that time, we did 
not run the traffic to the extent that we are doing today. We did not 
have the diesel locomotives nor did we have the electrification. And 
our trunk routes were not receiving the punishment on the track 
to the extent thev are receiving today. As far as the American Drac- 
tice is concerned, there is plenty of timber available there and be- 
cause timber sleeper is cheaper than concrete, they wanted to  have 
reduced investment. And the American Railways have not gone in for 
concrete sleepers at all. But Europe has gone in for concrete in a 
very big way despite the fact that timber is available in plenty. There 
are advantaces which the concrete sleepers have over wood in giving 
a stable track. Where the concrete sleepers arc used, and once thcv 
get the bed. they are not easilv disturbed. Thev give stabllitv which 
is very good for high speeds and heavv loads. And we can get good 
service out of wood. if they are of durable t y ~ e .  But if it is a non- 
durable one, under faster traffic and hiph sp?cds, it is not considered 
desirable. This has been done on the basis of expc~icncc over the past 
5 and 6 vears. And all the Chief Engineers were unanimous in regard 
to this. Thev said that it would not bc safe to hnvc these on main 
lines bcyond a few veal's. For th?  first fivr wars ,  it may bc good bt~t. 
after that. the rngiptenapcc will be verv difficult," 



4.81. In reply tu another question, the witness remarked: "We 
have taken into consideration the fact that some of the opinions that 
are given outside are influenced by the opinion of the State Forest 
Departments and the State Forest Departments have always been 
pressing us to take more non-durable sleepers. Actually, they have 
been making a condition that for every durable piece supplied to us, 
we must take some nondurable sleepers proportionately. Sjnce the 
States were the people who had the expertise and the opinion that 
would be given, would be taking into consideration the opinion and 
needs of the suppliers rather than the needs of the users, we had to be 
a little cautious in this respect. I can give you examples in this con- 
nection. There are metallurgists in the steel plants. We sometimes 
have difference of opinion with them; we are not able to agree with 
them in many matters. Sometimes they ask us for relaxation and they 
give some explanat~ons for this, but wc have to be little cautious be- 
cause the opinion given by them is Influenced by the fact that they 
are on the side of the suppliers." 

4.82. As regards the use of wooden sleepers on the Indian Rail- 
ways, the Inspector General of Forests informed the Committee as 
under: "In 1962, the Deputy Railway Minister, Mr. Shahnawaz Khan, 
himself asked us to make a special effort to produce railway sleepers 
and he said that we must make use of the wooden sleepers for this 
and we started a Sub-Committee for fixation of prices against the 
wishes of all those States and we forced the= to come an agreeable 
price for all those slecaors in the country. In fact, our Management 
plan has also been based for the production of railway sleepers be- 
cause we have bccn supply in^ lakh of sleepers to the railways. The 
railways were prepared to take any number of sleepers a t  that time 
and we held mectings of sub-committee from time to time. But later 
on, the railways changed their mind about nondurable sleepers. For 
the non-durable slccpcrs they say that the life is very much less: as 
rcad out by the Chairman from the publication itself, the life has 
already been given after so-ne experience and the data show round 
about 15 to 16 ycars in thcsc cases too. So, the position is that the 
railways still want durablc sli-epers because of the fact that they do 
not need anv trcatmcnt. I3ut I submit to the Committee that durable 
slcepcr tirnhiars arc. verv fi'w in the country. If we do not takc non- 
clurablc* slccpcrs. wc shall rcrtainlv bc rcducine the number of slee- 
pew rcqiiirtbd for our usc* bccause sal, and some other varietirs. for 
etamplc!, arc: somc of 1 1 . 1 c b  durable timbers in which the ciuant~ties 
arc limitcti, and they cannot bc completelv supplicd all the time. So, 
I may submit that non-durable timbers would havc to play an impor- 
tant rolc and that is wllcre the prt:scrvative treatment comes into 
play. It has bccn thc policy of the department to brin many of the 
secondary species into use for various purposes not on f y for sleepers 
but even for building construction, by giving preservative treatment, 
so that we can increase their life twice. thrice or even ten times a s  
the case may be, dependent on the doses of the preservatives that 
are used. 

We have also ken in collaboration with the railwavs since 1911 
by conducting a large nwnbcr of tests. We havc preparrd a list of 
the various tests on thc specit~s. If the Committee would like. I can 



supply the list, but we have supplied it already as to what these re- 
sults are for the various species. We are prepared to work again and 
we want to co-operate with the railways in finding out more and more 
uses of the non-durable timbers, so that we can have a better utilisa- 
tion and greater up take of the timbers which are not being used at 
the moment. 

I would like to say also that as rcgards Dhilwan plant, which has 
been discussed very much, that plant has been treating coniferous 
timber which is got from the Himalayas. I am subject to correction 
here. Coniferous timber has been mostly treated in the Dhilwan plant 
as for example, chir, spruce, etc. Deodar does not need treatment 
because deodar oil has got very good properties, and so is kail. We 
have been supplying to the railways in the past chir, fir, spruce and 
kail sleepers. But last time. t h ~ y  said they would not like to take fir 
and spruce sleepers although according to our experts, with a little 
modification and penetration. even these could be improved for the 
purpose of sleepers. and preservative treatment could give them 
durability and it has been worked out in the past. That has put some 
of the departments in a tight corner, because suddenly a big demand 
is going out of the markct. We try to negotiate with the railways in 
order that they could take these slerpcrs. If some treatment can be 
given and some improvement in the incision methods is made, more 
of these sleepers could be taken bv them." 

4.83. The Committee desired to know since when were the wooden 
sleepers being treated and l a ~ d  in tract and how it was ensured that 
sleepers were properly treated. In a written note. the Railway Board 
have stated: 

"In India, the first commercial scale creosoting plant was estab- 
lished in 1923 at Dhilwan on the erstwhile N.W. Railway. It may 
therefore be surmised that treated sleepers are being used from about 
that time. Before comprehensive instructions as laid down in the 
'Manual of Instructions for the Practice of Creosoting' were issued 
in 1964, the treatment at  the Railway plants was mainly guided on 
the basis of instructions on the subject as  contained in Chapter 8 of 
the Railway b a r d ' s  publication 'Wooden Sleepers'. Prior to this 
treatment appears to have been given under instructions of local 
authority." 

4 84. G ~ v ~ n g  detarls of the treatmcnt of sleepers, the Chairman, 
Railway Hoard stated in evidence: "We require creosote and fuel 
oil for making up the mixture required for treatment. Previouslv, 
we were using 40'; creosote and 60:; fuel oil but a few years a m  
we changed over to 50': creosote and 50fA fuel oil. The method of 
treatmcnt now adopted, which takes in about 7 lbs. of the mixture. 
is considered quite satisfactory in thc light of the knowledge H'P 
h a w  got and the experience we havr gained." 

4.85. The Committee desired to know the steps taken by the' 
Hailwav to ensure supply of creosote oil at the time of commission- 
ing of the treatment plants and thereafter. The Railway Board have 



furnished the following note on the subject: 
"Information on steps taken at the Ume of commissioning of 

Sleeper Treatment Plants to ensure the necessary supplies of c r e  
sate oil for the plants is not readily available, as the plants were all 
commiss~oned a long time back since 1923 and 1928. The supply of 
creosote oil is an item which has to be tapped through the DGS&D. 
In the past i.e. before ind~genous supplies were made available, it 
appears that even imports were undertaken by the Indian Stores 
DepartmentIDGS & D.. With the Steel Plants of H.S.L. going into 
production, it appears that there was no doubt that the crude tar 
coming; out of the coke ovens as a by-product would release ab- 
undant supplies of creosote for utilisation as a wood preservative, a t  
reasonable price. The Ministry of Railways made references to the 
DGS & D and the Ministry of Steel in 1967 since the supplies gradu- 
ally started coming down from the neighbourhood of 7,000 tpnnes 
to about 4,000 to 5,000 tonnes. During 1963-64, efforts were made to 
cnsure a supply of 700 tonnes per month. It was anticipated that 
indigenous production of creosote would be about 10.200 tonnes 
annually, of which at least 8,400 tonnes would be earmarked to the 
lia~lways, the balance being allotted to the Defence and other small 
~ndentors. The three major organizations producing creosote were 
actually expected to produce as follows:- 

-- - - -- - -- - - --- - - - - - - - - - -- - - - -- 
Sourcr Supplrclo pr month 

>I b 11 S.1,. . . . . . . . . 600 tonne8 
\I s,('nul Tar Lhnttll~m . . . . . . . . 200 tomes 
)I % 1)urcuptir h ~ j w t a  . . . . . . . . . . 1.50 tames 

Bjg tonmsper 
month or 

l(r?00 
totma a- 

n d g .  
-- - - -  - - - --- 

Of the above, TOO tonnes per month at least were to be earmarked 
for the Railways. The details of requirements of creosote on the basis 
of planned capaclty and actual supplies of creosote oil year by year 
f ~ o m  1964-65 t u  1989-70 are furnished as follows:- 

- - - -- . - - - - -- - - - . -- -- 
Yvar I'lanntd Cnr>sntc ('rmwte 

capncrty ny~unrl  actudv  
supplini 

- -- - - - - -- - - 
laLh cfi,. To111iw Tonr~ev 

4.88. To a question whether the Railwav Board were satisfied 
with the technique of maintenance the witness replied: "As far as 
the methods of maintenance are concerned we have been following 
the methods of maintenance which the Indian Railways have been 
following ever since they were laid, for the past 120 years. This 



is heavily labour oriented and it involves working in the open-sun, 
rain and so on-and digging deep to give a firm basis for the simpers. 
This does not become satisfactory under new conditions when we 
have greater loads and frequent services, and short interval between 
two t r a m  in the section, which does not give adequate working 
time. We are bringing a change over to new techniques which do not 
require beater packing. For example, the measure shovel packing is 
one system which does not require beater packing to be done. We 
are extending this gradually in step with the expanding traffic. But 
we have to take into consideration its effect on our labour also, 
There may be a reduction in employment potential by our extend- 
ing this too fast. Our programme is to do this for wooden Qepers  
all over the country gradually and also to use elastic fastenings 
which will not loosen the spike in the sleeper-as it is happening 
at  present." 

4.07. Asked whether there was no scope for improvement in the 
treatment method, the Chairman, Railway Board replied: "The treat- 
ment method we have adopted is the best known to us today and 
there is always scope for improvement and we are willing to change. 
(Now we have changed from old to newer methods and we may 
change over to still newer ones." 

4.88. The Committee enquired if thcre was an improvement in 
the method of treatment, will t,he Railway Board be willing to use 
more non-durable sleepers. In this connection, the Chairman, Rail- 
way Board stated: "We shall definitely try to observe the perfor- 
mance of the non-durable sleepers under these conditions and if they 
give us a longer life, we will consider using them because, after all, 
they are produced in our own countiy." 

4.89. I,at,er on the Committee were informed that the Railway 
Board have set r p  a Committee under the chairmanship of Director 
Standards (Civil) R.D.S.O. to go into the entire question. The terms 
of reference of the Committee inler aha provide : 

"The Committee will go through the entire policy regarding use 
of treated wooden sleepers; examine the use of different species of 
timber as wooden s!etpers: considering their strength properties. 
durability. scas~ning bchaviour, tlcatability and such other tech- 
nical charactcristics under present conditions obtaining on the Indian 
Railways, and suggest an,v improvemcmts in the treatment technique 
as may bc conside~wi necc2ssary. 

4.90. Thtn Committee will also caxamine the treatrncnt capacity 
available and fix up thc single and double shift capacity of the in- 
divid~.al railway crcosoting plants for thc various species chosen as 
acceptable, indicating the associated processes of treatment and 
schedules to be adopted." 

4.91. The CcMnrnittee note that a s  a matter of deliberate polh' 
the Railways have been m u a l l y  reducing the use of nondurable 
wooden sleepers, This has resulted in a lesser ofl take of raw sleeW's 
by the W l w  ys fnnn the available sources such as state forests and 
amequently 1 he f a r  sleeper treatment plants of f i e  Rallways eshb- 
lished at a cost d Rs. 88.49 lakhs are not befng utilised to the maxi- 
mum extent possible. Recause of under-utllljrrtlon oi the plmk the 
cost oi treatment of sleepers per cubic metre has r i m  franr Ils. 47.* 
in 19634-65 to Rs. 78.88 in 1968-69. 



4.92. Atcordfng to the Railway Board whereas the wooden 
s l e e p s  of d d e  type are considered as satisfying all the technical 
ngtliraanente of sleepers and as most suitable for the track, the 
nondurable sleepers do not give satisfactory service and are com- 
panrtively expensive because of their short life, The assessment of 
ad service life of treated sleepers made by the Railway Board 
has been.dlsputed by the principal State Forest OtRcers and the 
Forest Research Institute, 

4.93. During evidence the Commfttee were apprlsed that because 
of bet$& maintenance technique followed and differences in con- 
ditions in foreign countries the non-durable sleepers after treat- 
ment gave good service for long time. It was also brought to the 
notice of the Committee by the Inspector G e n e d  of Forests, Gov- 
ernment of India that because of the policy of Railway Board the 
State Forests were facing a shrinkage in the demand of nondurable 
wooden sleepers. 

4.94. In view of the above the Committee feel that there is need 
for reappraisal of the Railways' policy in regard to use of nonda- 
rable wooden sleepers. The Committee are informed that the Rail- 
way Board have set up an expert Committee to go into the entire 
question. The Committee hope that a suitable policy will be evolr- 
ed as a result of the Expert Committee's deliberations. They would 
like to be apprised ef the decisions taken in due course. 



CHAPTER v 
OTHER TOPICS 

Metropolitan Tramport Projects--Calcutta and Bomball 
Audit Paragraph 

5.1. During the year under report the Railways have undertaken 
the following three surveys in connection with the improvement of 
metropolitan transport and to provide mass rapid transit system to 
the computers of Calcutta and Bombay cities at an estimated cost of 
Rs. 20.00 lakhs : - 

(Amount ~n 
l ~ t h n )  

1.  Yuaibility end economic studies for a third tomiinel station at Rnllard E~tatc*, 
Bombay City for the Metropolitan Transport, Central Railway . . . . 4. MI 

2. Final location survey and preparation of projoct re ort and detailod ostimakr 
for tbc suburban dispersal lino from Durn Dun) to YBrincep Ghat for Yotropo. 
litan Transport, > h t c r n  Railway . . . . . . . . . . 16. (MI 

5. Twhno.ecouornic feasibility for mwrayid transit system including underground 
Railway8 in Cdrutts ('ity for Metropolitan Trnnuport, Eawtwn Hnilwav . . 1. ( M I  

- .----- 
TOTAL. . . 20. OU 

-- - 

5.2. It was stated in the "Works Machinery and Rolling Stock 
Programme for 1969-70 (Part I-Summary)" presented to Parliament 
with the Budget for 1969-70 that Railways had most of the technical 
know-how and expertise required for the investigation, preparation 
of project reports and execution of such projects and consequently 
the feasibilitv studies in this connection as well as the execution of 
such projects but that the funds required for these projects had to 
be made available to them outside the normal capital allocation to 
the Railways and the Railway finances did not have to bear these 
costs. The Railway Board have subsequently explained to Audit that 
this had meant so far only that a specific allotment of provision for 
the Fourth Plan expenditure was made to the Railways by the 
Planning Commission in respect of such expenditure and that the 
question of dividend liability and other matters regarding Railways' 
financial liability for the construction and operation of Metropolitan 
Transport Service was still under discussion with the Planning Com- 
mission and the Ministry of Finance. I t  may also be mentioned that 
in departure from the normal procedure as prescribed in the codes 
according to which expenditure on surveys is treated as 'Miscellan- 
eous Expenditure' (thereby affecting also the surplus or deAcit posi- 
tion of Railways' finances in that year) and is capitalised a l y  if the 
scrvev is followed by actual execution of the project, the expenditure 
on Metropolitan Transport Project survey has been directly debited 
!o Capital. 

[Paragraph 10, Report of the Com~trol ler  and Auditor Gene- 
ral for the year 196870 on Railwayr.1 
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5.3. The Committee enquired why a deviation had been made 
from the normal. procedure by debiting the expenditure on surveys in 
connection with the Metropolitan Transport Projects to Ca ital Ac- 
~ u n t  h t e a d  of treating i t  as 'Miscdlaneous Expenditure'. &he Fin- 
ancial Commissioner for Railways stated in reply: "The question of 
the Railways undertaking projects in respect of Metropolitan Trans- 
port was under discussion by the Planning Commission. It  was argu- 
ed by the Railways that the metr olitan transport was a losing p m  "R position in most cities and they s ould be subsidised by e i t h q  the 
Municipality or the State Government or the Federation or by a 
combination of all these three. The Planning Commission and this 
Ministry were not able to come to a decision straightaway. They 
said when you take up the projects and the Project Report is avail- 
able, we will decide as to what should be the financial arrangements. 
So it was agreed that we should maintain separate accounts. So we 
have kept all the accounts separate. We felt that accounts for the 
survey work associated with the projects should also be kept sepa- 
rately. The question of financing it is also before the Railway Con- 
vention Committee. They will probably be considering this matter 
also." 

5.4. In reply to a question, the Financial Commissioner for Rail- 
ways clarified that the Railways were functioning only as agents in 
so far as the Metropolitan Transport Project was concerned and the 
expenditure incurred in connection therewith was not being debited 
to Railways' Capital Account but was being kept separately. Asked 
whether the expenditure was being debited to a National Railway 
Capital. the witness stated: "Yes, we have calculated dividend on 
this amount. As in 1970-71 we spent Rs. 58 lakhs and in the adjust- 
ment of dividend we have not paid dividend on this 58 lakhs." 

5.5. As regards the present position of the Metropolitan Trans- 
port Project, the Financial Commissioner for Railways explained: 
"The present position is that in April 1971 the Planning Commission 
decided that the suburban dispersal line for Calcutta should be d r o p  
ped and that the officer should submit the project report by October 
1971. We have received the project report and are examining it. We 
are also to get some Russian experts to give technical assistance. 
Unfortunately, there has been delay. They are expected in the last 
in the 1st week of November and after they visit the cities of 
Madras, Bombay and Delhi they will start a study. They have ap- 
pointed an cdicer and they arc making detailed studies." 

5.8. He further added: "Actually, our own people make all these 
detailed studies and the Russain e x ~ e r t s  come imlv for  articular 
fields. They agreed with our experts that the underground line would 
be the most feasible solution because the suburban dispersal line 
was satisfying only a small percentage of the inter-city traftic. They 
have accepted all our reasons and the Planning Com.mission has 
ah accepted them and have dropped the suburban d~spersal line 
project. They have asked us to give a detailed project report for this 
project and we have to examine all these things, including financial 
~mwlicatians, and submit it to the Planning Commission." 
J ~ J ~ D ~ ~ - I  I(&) 



5.7. In a written note furnished at  the instance of the Cornpittee, 
the Railway Board have stated: "A Soviet Team of 5 Technical' Con. 
sultants assisted Metropolitan Transport Project  railway^) Orgar& 
sation, Calcutta fcom the middle of November 1970 to ,middle 01' 
January 1971 in conducting surveys and studies of the Metropolitan 
Railway Transport Project there. The Team submitted their Report 
by the middle of January 1971 to the Ministry of Railways. They 
strongly recommended construction of an underground Railway of 
16.5 h m s  length from Durn-Dum'in the north to Tollygunge in .t& 
south at an estimated cost of Rs. 120 crores. The Team did not favour 
the construction of Suburban Dispersal Line ............... The Team 
opined that underground system would take 5 to 7 years for con- 
struction against 5 years required for Suburban Dispersal Line (SDL) 
e t  an estimated cost of Rs. 44 crores. 

5.8. The above recommendations of the Soviet Team were con- 
sidered first by the Railway Board and then amongst the representa- 
tives of the Planning Commission, Ministry of Railways and Min- 
istry of Finance in a meeting held on 19-4-71 when the following 
conclusions were reached : - 

(a) As proposed by the Railway Board, the proposal for SDL 
may be dropped. 

(b) The Railways will commence construction of the Dum- 
Dum-Tollygunge rapid transit system after a Project Re- 
port had been prepared giving the necessary data regard- 
ing subsoil conditions and economics of the Project. The 
Railways agreed to submit the Report by October, 19'71. 

( c )  A view on the question whether and to what extent it was 
necessary for Government to give subsidy on the system 
would be cc~nsidcrcd after the Prcjject Report had been 
prepared and financial implications and economics of the 
proposals have been analysed. 

5.9. Consequent to the above decisions, the M.T.P. (Railways) 
compiled a Project Report and submitted the same to the Planning 
Commission in January 1972 after giving careful consideration and 
also after taking advantage of the benefit of advice of the Second 
Team of 7 Soviet Consultants \vho remained here from middle of 
November 1971 to end of January 1972. The Report had established 
the technical feasibility of the proposed underground Railway at 
an estimated cost of Rs. 140.00 crcres with a foreign exchange ele- 
ment of Rs. 23.7 crwes. !t was also established that i t  would take 
about 7 years for completion and the Project would not be financially 
viable. The extent of subsidy required would depend upon fixation 
of fare structure. With 3 1  paise a rd  30 paise fare/journey subsidy 
~sould be Rs. 6.8 crorcs and Rs. 0.W crores respectively. 

5.10. The Project Report was considered in an inter-Ministerial 
meeting amongst the representatives of the Ministry of Railways. 
Planning Commission and the Ministry of Finanw and Ministry of 
Shipping and Transport held in January 1972 when the Project Re- 
port was accepted and it was decided to approach t,he Cabinet for 
final approval of this Project. Case is being processed for apvrovd 
of the Cabinet after which the Government's decision will be 
known." 



5.11. The Committee note that d&g 1970-71 the Railways spent 
~ s .  88 lakhs on various projects connected with metropolitan trans- 
port. The Committee desire that a decision should soon be taken in 
oon&tation with Audit, if necesssry, as to how the expenWre in 
connection with the Metropolitan Transport Projects is to be shown 
in the flnal account of the Railways concerned. 

5.12. The Committee attach great Importance to development of 
adeqmte transport facilities in metropolitan areas and would Uke 
Government to give highest phq:oritg to drawing up and implement 
ing integrated plans for meding the transport requirements of wm- 
mar man In these densely populated areas. 
Western Railway-toss of revenue owing to u,nnecesscrr~/ continuance 

of special concessionul rate allowed to a firm 
Audit Paragraph 

5.13. A cement manufacturing company had been allowed a spe- 
cial concessional station to statmn rate since February, 1954, for the 
transport of limestone from Kawanjna Dungar to  Sawai Madhopur. 
The rate had been revised from time to time, consistent with 
changes in, freight rates in geni?ral, but continued to he below the 
normal tar~ff  rates. In May, 1965, the Western Railway Administra- 
tion recommended to the Ministry of Railways (Railway Board) that 
the then existing rate of Rs. 4.50 per tonne should be reduced fur- 
ther to Rs. 4.30 per tonnc. The main considera:ions for this recom- 
mendation were (1) thc  alternative modes of transport such as 
ropeway which the  firm was considering, (2) the anticipated increase 
in earnings likely to be rcaliscd from the increasctl lime-stone 
traffic consequent on the firm's projected expansion programme, and 
( 3 )  also the demand of the firm to levv freight rate on the  basis of 
the actual distance of 16 Kms. over which traftic was being carried 
~nstead of on the basis of th(- minimum distance of charge of 40 
Kms. The Ministrv of Railways (Railwa!) Board) did not agree to 
the proposcd reductinn and ndvlscd the Railway accordingly, in 
November. 1966 I low~vc~r .  In August. 1967. Ministrv of Railways 
(Railway Board). on a rrprcsentation flmn the firm made in Octo- 
her. 1966, decided to reduce the special rate from Rs. 4.50 to Rs. 4.30 
P-r tonne (as had been recommended h;. the Local Administration 
~ , : ~ l i e r  in May,  1965) with effect from 1st September, 1967. The main 
r:nnsidwations for this were that thc 1 t . v ~  of freight for a minimum 
(Tistance of 40 Kms, as against the actual distance of 16 Kms, had 
rlncrated very adversely on this particalal. cement factory, that the 
firm apprared to bc seriouslv considering adoption of alternative 
m a n s  of traffic like ropcwnv etc , ,  that thc terminal operations per- 
formed wPre minima) in view of block rakt. movements. and that as 
the traffic WRS e x n ~ c t ~ d  t o  co 1111 from 11.5 lnkh  tonnes to 13 lakh 
tonnes per annum. a reduction of freight from Rs. 4.50 to Rs. 4.30 
1)-r tonne would keep the total freight earnings intact. On receipt 
of th: form.ql orders to this cff'rct. thc Wrstrrn R.ailnpay Administra- 
!inn wrntc beck to the Rnilwnv Ronrd that the circumstances under 
\rVhich thr? Railway hpd e ~ r l i p ~ .  mndc Ihv rccommrndstion for reduc- 
tion i, rate, in May, 1965. had thereaftel. altered. The Railway Board 
3nformnd the Wpqtpm Rajl\vn\- Administrntinn t hnt !he decision 
taken bv the Railway Board was indtprndcnt of !hc c>arlier recom- 
mendations of the Western Railway Adniinistrn?ion and that the 



manner in which the circumstances had since altered, should be 
made known to the Board. This was followed by protracted m e &  
pondence between the Ministry of Railways (Railway Board) and 
the Western Railway Administration. The Railway Administration 
explained inter alia that the projected expansion programme of the 
firm, which was one of the main considerations on which the reduc- 
tion in freight was recommended, had not materialised a t  all, and 
that there was little likelihood of the firm resorting to ropeway, a$ 
the cost involved was prohibitive. Besides, the enquiry made from 
the local revenue authorities also revealed that the fir.m had not ap- 
proached them for the acquisition of land needed for the construction 
of ropeway, and even if they approached now, the process of acquisi- 
tion of land would take three to four years. 

5.14. The Ministry of Railways (Railway Board) finally decided 
in June. 1970, to revise the special rate to Rs. 5.00 per tonne (the 
original rate of Rs. 4.50 in force, in 1965. plus supplementary charges 
at  9 per cent levied subsequently and merged in freight rates with 
effect from 1st April. 1970 yielding. Rs. 4.91 or Rs. 5.00 when round- 
ed off). The revised rate was enforced from 1st July, 1970. The spe- 
cial concessional rate of Rs. 4.30 per tonne levied during the period 
from September, 1967 to June, 1970 but withdrawn thereafter, had 
resulted in loss of revenue to the extent of Rs. 5.85 lakhs. 

[Paragraph 36, Report of the Comptroller and Auditor 
General for the year 1969-70 on Railways.] 

5.15. Durin evidence the Committee enquired about the cir- 
cumstances un&r which the proposal made by the Western Rail- 
way in May. 1965 for the further reduction in the then existing con- 
cesisonal rate for the firm was rejected in the first instance but was 
agreed to later on. The reprcsentative of the Railway Board depos- 
ed: "In the case of Jaipur Udyoq Ltd.. in 1965. the Western Railway 
made a recommendation that the existing concessional rate which 
had been allowed to, the company earlier when it was set up should 
be reduced further to a certain extent. The reasons were that the 
factory had a programme of expansion which would bring mom 
traffic in lime stone. Further. though the actual distance was about 
16 kilometres, the company was paying the freight on the minimum 
distance for charge of 40 kms. They were thinking of alternative 
modes of transport, particularly a ropeway and that would have 
deprived the railways of this traffic. These were the main considra- 
tions on the basis of which the Western Railwav recommended re- 
duction in the rates. 

5.16. The Railway Board c0nsiderc.d this but did not accept the 
recommrndations. The Board felt that the concession which had al- 
ready been given and allowed to the company was suffkient and 
that the minimum distance charged was a feature which is appli- 
cable to other short distance movement and that no further consl- 
deration may be given to the proposal. 

5.17. After this tcjwtlnn of the Western Railwa proposal 
when the Company found that its representation s t  the ypaer level 
did not succeed, they made a representation at  governmental level, 
and the matter. was reconsidered and reviewed de now. At this 



stage when the representation was made to the Government. the 
considerations which had been ut up earlier were again reviewed 
and the Railwa Ministry felt t\at in order to keep this traffic. we 
might reconsidler the matter. I t  was a very easy traffic for us to 
carry; it was moving in block rakes, no special terminal services, 
and facilities were needed, no shuntiing, marshalling required etc. 
In view of these considerations, the Board reconsidered the matter 
and decided that the concession may be allowed. The concession has 
varied from time to time as the normal tariff rate has gone up. The 
concession has been correspondiingly increased so that the gap bet- 
ween the normal tariff and the concession was, more or less, the 
same. The concession has not yet been withdrawn, we have periodi- 
cal review to see whether the concessions given in such cases should 
be withdrawn, reduced or amended and we are considering and 
feeling now that the stage has reached when we may consider the 
withdrawal of this concession and we propose to do so shortly." 

5.18. It is seen from the Audit paragraph that first reference for 
reduction in the concessional rate allowed to the firm was made by 
the Western Railway in May. 1965. The final decision in the case 
was taken by the Railway Board in June. 1970. From the informa- 
tion available with the Committee, the following chronological se- 
auence of events has been worked out: 

. . We~tern Railway rwmmends further reduction in the wnces- 
sional rate. 

. . The Joint Director Traffic (Rates) reoommrnds to Additional 
Member (Cornn~ercial) thcbt the proposal be rejected. 

. . The mpresentativen of the firm met the Minister of State for 
Rnilway when Joint Dirmtor Tmftic (Rates) w a  also present. 

. . The Additional Member (Commercial) agrees tahat there is no 
CRW for quoting further r~nccsqional rate for the firm. 

The Joint Director Traffic ( R a t e )  sees Additional Member 
(C'omrnercial)'~ orders and s i p s  the file without nlaking any 
reference to t h ~  meeting d the representative of the firm 
with the Minister of fitate for Railway w h ~ r e  he was also 
present. 

. . Decision of Additional Memlwr (Commercial) oommunioated to 
Western Railw~v. 

. . Joint 1)imtor Traffic (Rates) records a note relating to the 
meeting of 20.10-68 and to some meetinp in November and 
Deoembeir, 1966 which he held with the representatives of th* 
firm and reconmen& a rate of KR. 3.65 per tonne as against 
the tbn existingrate of RH. I 50 per tonne. No reference to thc 
orders of Additionnl Members (Cm~rncrcial) dated 21-10-66 is 
made in the note. 



The Additional Member (Cornmeruil~l) who is different from the 
offioer who is~ued the earlier orders on 21-10-66, agrees that the 
rate may he reduoed to Rs. 4.60 per tonne. 

Joint Direotor T r d o  (Rates) notee the order8 of Additional 
Member (Commeroial) which are a180 oonveycd to the 'Western 
R a i y  by wireless message. 

Western Railway writes to the Joint Director Traffio (Rates) 
stating that tthe oiroumstanccs h ~ d  altered since the isaue of 
t,heir earlier letter of 4-5-66. 

Joint Direotor Traffic (Ratos) writes to the Western Railway 
asking about, the manner in which circumstanoes had altered. 

Reply received from the Western Railway giving details of 
changes in the conditionfi. 

Board rcplies to \I'cstrrn Railway asking for a definitc reooinmen- 
dstion for revision of the existing rate of RR. 4.30 per tonne. 

Western Kiiilway replies expressing inability to make a definite 
recommendatiou. It we8 however suggested that h a r d  might 
take a decision in the light of facts given in Western Railway 
letter of 10-7-68. 

Joint Director Traffio (Rates) (a differeilt incumbent from the 
one who wrote the letter on 26-9-67) suggest8 that the speoial 
rate be bmught back to the level exietirig prior to 31-8-67. 

Additional Member (Cumniercial) agrees to the increase to br 
brought into force from 1-7-1970. 

M'eatern Railway sugests withdrawal oft he conceasionel ratv 

Wl'ostcm Kailway advised of Boardn docision to increase this 
rate to Rb. 5.M per tonne with effect from 1-7-1971 for 
implcmenta: ion. 

5.19. From the above the following facts emerge:- 
(1) On the recommendatm made by the Western Railway on 

4-5-65, the Railway Board's decision not to agree with the recom- 
mendation was conveyed to the Western Railway on 4-11-66 i.e, 
exactly after 14 years. 

( i i )  The representative of the tirm made a representation to the 
Minister of State for Hail\vavs on 20-10-66 in the presence of Joint 
Director Traffic (Rates). On 25-10-86, the Joint Director noted the 
orders of Additional membcr (Commercial) on his earlier recom- 
mendation that there is no case for quoting further concesisonal rate 
for the firm, without recording that firms' representation had met 
the Minister of State for Railways on 20-10-66 where he was present. 
The o r d ~ r s  of thc Additional Mrmhrv (Cnnmercial) wrre conveyed 
to the Western Railway on 4-11-66. In this connection the Chairman, 



Railway Board stated during evidence: "The Western Railway's 
representation was being dealt with in a separate file and the deci- 
sion was taken that their recommendation suggesting reduction 02 
rates should not be accepted-and that date more or less talliee 
with 20th October, 1966." 

5.20. The Committee enguired how the t4vo references could not 
be linked. The representative of the Railway Board replied, "The 
earlier reference was Analised in one file and the later representa- 
tion a t  the higher level was dealt with in another file. The Joint 
Director who was the same man dea lhg  with both the cases first 
rejected it and later reviewed. When he first proposed the rejection, 
he made a note on it on 29-9-66. Later he met the representative 
after interview with the Minister on 20th October. and from the de- 
tails of the conversations that took place it appears that the case 
was reviewed." 

5.21. He added: "The oficer concerned, I agree. should have 
linked and referred to a t  the timc when the later representation 
was made and when review was undertaken. I agrte with you." 

5.22. Later on in a written note submitted a t  the instance of the 
Committee, the Railwav Board have intimated: "In early fifties, the 
Railwa. quoted a conccssional rate in favour of Digvijav Cement 
Co. and; to keep out of a charge of undue reference, they alsa quot- 
ed a concessional rate for, Jaipur Udyog Ltd. The Railway's propo- 
sal under examination in 1966 was that the rate in favour of Dig- 
vijay Cement Co. be withdrawn and an increased concession granted 
in favour of Jaipur l J d y o ~  I,td. The order passed by Additional 
Member, Commercial, on 21-10-1966 was that no further concesison 
be granted to Jaipur Udyng Ltd.. and the Railway be asked t3 make 
thew considered recommendations as regards withdrawal of the 
special rate granted to Digviiay Crmcvt Co.. after consulting their 
Law Officer. This order had the effect of maintaining, for the time 
being, the status auo. There appeared, therefore. no need for men- 
tioning that the Minister of State for Railwavs had, on a personal 
representation made to him bv Jaipur Udyog Ltd.. desired further 
examination of the matter. 

2. The Minister had expressed no opinion for or  against the 
firm's request being granted; he had only directed further examina- 
tion of the case. The order passrd by Additional Member. Commer- 
cial would not, in any mannor.. prerlude such further examination. 
On the other hand, that the Minister had desire further examination 
of the matter did not constitute any rcason for not taking, mean- 
while, action on the order passed by Additional Member, Cornmer- 
cial." 

5.23. In ~ . e ~ l v  to another quest~on as to why the decision taken 
on 21-10-1966 bv the Additional hlember (Commercial) was not 
brought to the notice of thr  M~nistrr to whom representation had 
been made by the firm. the Railway Board h a w  stated: "It would 
be noticed from ~ a r a e r a p h s  2 to 4 of the note of Joint Director. 
Traffic, Rates dated 19-6-1967 that during the meetine of the firm's 
rpDresentatives with the Minister, hc countered the arguments ad- 
vanced by them. To quote from his note. "M.S.R. desired that 1 fur- 
thw examine this matter a f * ~  }laving R look a t  the agreement and 



whatever other material the Arm might have to reduce." (Empha. 
sis supplied). It  may be repeated that the Minister had not express- 
ed any view for or against the grant of the increased concession 
asked for; he had only desired the matter to be further examined. 
To a p ~ r i s e  the Minister a few days after the meetin of the Ann's  'f representatives with him of the decision taken by A ditional Mem- 
ber, Commercial, would have amounted to advising him that sub- 
sequent to that meeting but on the basis of an examination made 
prior to it, i t  had been decided to turn down the request, but 8s de- 
sired by him the matter would be further examined. I t  will, i t  is 
hoped, be appreciated that this would have served little purpose. 
In fact, the Minister would, with good reason, have taken exception 
to that decision of the Board being put up to him "for present infor- 
mation." 

5.24. The Committee were also informed that after the Arm's 
representatives met the Minister of State for Railways on 20.10-66 
in the presence of the Joint Director. Traffic Rates. no noting was 
made by the Joint Director Traffic (Rates) before 19-6-1967. In this 
regard the Chairman, Rai.lway Board stated during evidence: "This 
is a lapse in procedure I accept." 

(iii) On the basis of a note recorded by the Joint Director Tra- 
ffic (Rates) on 19-6-67 thr  Additional Member (Commercial) (who 
is different from the officer who issued orders on 21-10-66 agrees on 
30-8-67 that the rate chargeable from the firm may be reduced. 
These orders are conveyed to the Western Railway on 31-8-67. 

5.25. In the note of 19-6-67 recorded by the Joint Director Tra- 
ffic (Rates) no mention was made of the earlier orders given on 
21-10-66 by the previous Additional Member (Commercial). As to 
why this was not done has been explained by the Railway Board as 
under: 

"There was no particular reason for not making a mention of 
the earlier orders. On the other hand. however, the matter had been 
re-examined at length and mention of the earlier orders of Addi- 
tional Member. Commercial, would not have made any difference 
to the decision taken in Au~us t ,  1967. 

It may be mentioned that while dealing with the note of Joint 
Director, Traffic (Rates) Finance took notice of his earlier note on 
which Additional Member, Commercial, had passed the order dated 
21-10-1966 and that note was put up to Additional Member. Commer- 
cial alone; with the later note of Joint Director Traffic (Rates) and 
the comments of Finance on the proposal made by him." 

5.263. The Committee also enquired that considering the time 
that had lapsed since the issue of the earlier orders in 1966 and the 
fact that the orders were being revised more or less on the same 
facts. why the Joint Director did not consult the Western Railway 
authorities before recommendine a change in the freight rate and 
whv the matter was not brought to the notice of the Minister as lt 
was at the instance of the previous Minister that a review leading 
to thc change was undertaken. In a written note the Railway h a r d  
h a w  stated: "There had been no significant change so far as the 
fwts of t h ~  case were concerned, and as the note of Joint Director 



TrPfBc (Rates) brings i t  out, he was in possession of complete facts 
of the Case. For detailed examination of the aspects on which the 
firm had laid special stress, the material required was available in 
the Railway Board Oflice. He did not, therefore, feel the need for 
cowulting the Railway. 

5.27. I t  may be mentioned that even though the Railway were 
not consulted at  this stage, the material put up by them earlier wan 
given due consWflati'on before Additional Member. Commerc?ial, 
took the decision. In fact, the rate finally settled for was the rate 
recommended earlier by the Railway. 

5.28. As for the matter not having been placed before the new 
Minister, i t  may be pointed out that even though the earlier Minister 
had desired the matter to be further examined, he had not indicat- 
ed that it be put up to him for a decision. He had left i t  entirely 
to the Railway Board to settle it. In fact, he did not even ask for 
the outcome of the further examination to be advised to him. (It 
is, in this context, significant that from 20-10-1968 up to 12-3-1967, 
when he relinquished charge of the post of H.S.R.. he did-not even 
once make any enquiry concerning this matter). The dec~sion was 
taken by the Board strictly on the merits of the case. If the same 
Minister had continued oape1.s might perhaps have been put up 
to him for information. There appeared no need for the new Minib 
ter being advised of the Petision taken." 

(iv) On receipt of the Board's orders d a e d  31-8-67, the West- 
ern Railway writes to the Board on 16-9-67 that the circumstances 
had altered since the issue of their earlier letter of 451965  in which 
they had recommended a reduction in the freight rate. There is 
protacted correspondence between the Board and the Western Rail- 
way and on 29-570 the Additional Member (Commercial) agrees to 
an increase in the fre&ht rate to be brought into force from 1-7-1970. 
The decision arrived at took a period of about 2 years and 8 months. 

(v) On 14-8-70, after the new rate had become effective, the 
Western Railway again approached thc Railway Board with the 
suggestion that the concessional ratr allo~ved to the firm may be 
totally withdrawn. The Railway Board's decision to further en- 
hancing the rate chargeable to the firm was conveyed to the West- 
ern RaiIw_ag on 1-6-71 i e .  after a lapse of about 10 months. 

5.29, The Committee desired to know whether any decision has 
been taken on the proposal regarding withdrawal of the concession 
given to the firm which was stated to be under consideration. In 
this connection the Railway Board intimated: "From 1st January. 
1972, the concession was wi!hdrawn. However. the firm has filed a 
writ petition in the Rajasthen High Court against this withdrawal 
and the Court has issued a stay order. 

As the firm had enjoyed the benefit of this lower rate for a 
sufficiently long time and as the lower rate which had been in exis- 
tence for M/s. Digvijay Cement Co.. Sika had been withdrawn, i t  
was decided to withdraw this rate also.'' 

5.30. In reply to another question, it has been stated that "No 
similar concessions to any firm for carriage of raw material are in 
force today.'' 



5.31. From the Ehronaioghl sequence of the various ordsrr, pre9 
e d a u  the adion Wen by the Railway Board and the Western Bail. 
way the Committee find that the time taken in arriving at certain de. 
cisions was unduly long. For example, the first refereace imm the 
Western Railway recommending further reduction in the cuiwwdoll 
rate was issued on 4-5-65 while a decislon of the W w a  Board an this 
M communicded b the Western milway o. 4-11-d Le. exactly 
after 1Q years. Similarly on another letter sent by the We!$ern RaB- 
way on 16-9-67 in which it had been pleaded that there was no cam 
for further reduction in the concess'on rate because of changs in c h  
cumstances, the Rsilway Board could Bnalise theit d&on on 
295-78 ke. a i k r  a lapse of 26 years. Agan a proposal regarding com- 
plete withdrawal of conceslon made by the Westem Wwag on 
14-8-70 was agreed to by the Railway Board on 1-6-71 i.e. after a 
periad of more than nine months. This does not speak well of u ann- 
mercial organisatSon like the Railways. Since any d a y  Is tsking a 
decision has its Anancial implications, the Committee need hardly 
emphasize that decisions should be taken without m y  avoidable loss 
of t h e ,  As has been pointed out by Audit the special cencessional 
rate of Rs. 4.30 per tonne levied during the period tram September, 
1961 to June, 1970 (when the matter remained under censifleration) 
but withdrawn thereafter had resulted in loss of revenue to the ex- 
tent of Rs. 5.85 lakhs. The Committee tskes a serious note of this and 
would like to recommend that suitable instrudions be Issued to ail 
concerned to obvjate recurrence of snch capes. 

5.32. The Committee are also unhappv about the serLerls proce- 
dural lapses at various stages that have come to their notice. In this 
connection they would like to point out that although the r e m e n -  
tative of the firm had met the Minister on 20-10-66 and the Jolnt 
Director (Rates) was present at the meeting the latter rtcorded a 
note relating to the meeting on 19-6-67 after dgh t  months. Tbe Chair- 
man, Railway Board admitted that this was a procedural lapse. The 
Committee would kike that the oleacer concerned should be asked to 
give an explanation for this omission and approwMe action &odd be 
taken. Suitable instructions should also be issued to avoid recranace 
of such omisisons. 

Central Railway--Works started on Urgency Certificates 
Audit Paragraph 

5.33. As per extent rules. no work mav be commenced and no 
liability on expenditure incurred on a wark until a detailed estimate 
!s sanctioned and requisite funds allotted bv the competent autho- 
nty. However, as an except:on, works considered necessary to safe- 
guard life, property or to repalr damages to the line caused bv floods, 
accidents etc. and those required to mcct immediate needs of traffic 
could onlv be started w i t h o ~  t such sanction. 

5.34. The Railway Administration in order to increase the line 
capacitv to cater to the increase in traffic anticipated at the m d  of 
Third Five Year Plan. sanctioned doubling works on Itarsi-Jabalpur 
section on urgency certificates. Out of 152 miles of this section patch 
doubling in respect of 71 miles as  a first phase was included in the 



wprkti programme upto 1962-63. For Doubling of the remaining p- 
tion, the Railway Administration approached Kailway Board in 
Jurie/July, 1962 for the sanctlon of urgency certificates to which the 
Railway Board did not agree. However, on repeated representatlorn by 
the,Fiailway Adrninsstration, the Railway Board sanctioned Urgency 
Certificates in JuneIJuly, 1963 for patch doubling of about 166.29 
Kms. of Itarsi-Jabalpur section, even though earlier, in December, 
1982 the Board had stated that ~f the works were to be taken against 
bud@ provision to be made in 1963-64, there was no necessity for the 
Urgency Certificate and that thtre  was enough time for the prepara- 
tion of Abstract Estimates for the work. 
' .' 5.35; In spite of the plea of urgency, there were delays of more 
than a year in 8 out of the 17 cases in the preparation of Abstract 
E s t h t e s  and delays ranging from 6 months to 35 months in the 
opening of some of ' the  sections to traffic with reference to the origi- 
nal target dates. The execution of contracts in a few cases was delay- 
ed due to large increases in the quantities of work, delay in acquisi- 
tion of land, finalisation of ians and drawings, slowing down of 
works due to paucity of fun& etc. The tenders for most of these 
works were invited on the basis of inadequate data in the absence of 
detailed estimates which resulted in abnonnal variations in quanti- 
ties in some cases during actual execution of works. 

5.36. The variations in quantltles gave rlse to claims for extra 
payment from contractors and sum of Rs 4.58 lakhs was paid to 
three contractors on t h ~ s  account. In addition a sum of Rs. 1.22 lakhs 
was paid to one contractor as a result of arbitration. 

6,37,. In other sections of thc Ra~l\vay also. where works were 
sanitioned on urgency certificatcs, there were delays in preparation 
sf Abstract Estimates (about 2 years) in some cases and in opening 
of the section to traffic (from 3 months !0 24 months) in some cases. 
As the tenders werc floated on Inaccurate data, there were large vari- 
ations in the quantities in some cases even to the extent of 5,000 per 
cent in one itcm. Due to abnormal variations in the quantities and 
inordinate delays in the preparation of plants etc. the execution ob 
works was delayed from fj to 24 months. Additional payment to the 
tune of Rs. 4.55 lakhs had to bc rnadc to the contractors in two cases 
In settlement of their claims for. tncl.cascd rates for the additional 
quantities. Further claims amounting to Ks. 15.63 lakhs for various 
other reasons were preferred by the contractors out of which &s. 9.13 
lakhs have been awarded by the arbitrators to the contractors. A 
sum of Rs. 2.48 lakhs has already brcn paid in satisfaction of awards 
in other two cases. 

[Para raph 46, Hepot t of t h ~  Comptroller and Auditor Gene- 
ra $ for the year lW9-70 o n  R i l i l ~ a y ~ . ]  

538. The Cornm~ ttcc cnqim cd undcr what circumstances and 
conditions urgen certificatcs tvcrc issued. The Chairman, Railway 
Board informed 3;~ Cornrnittw that 4sIJrgencg Certificates are sanc- 
tioned in the following circumstances as per the code: (a) works 
which are considered to tw urjirntlv ncc~ssaw to safeguard life or  
Property or repair damage to rhc line caused by flood, accident or  



other unforeseen contin encies so as to restore or maintain thro h 
communication; (b) wor % s considered urgent but not fallinfl wi& 
(a) above, as for instance, works required to meet the immedigte 
needs of traffic which are considered so urgent that they must be 
started before the earliest date by which detailed estimates could be 
prepaccd ." 

5.39. Asked whether either of the two conditions was applicable 
to the sanctioning of doubling works on ItarsLJabalpur section on w- 
gency certificates, the witness replied: "On the basis of evidence 
available a t  the time and the criticism faced by the Railways in 1960. 
61, when there was not enough transport capacity for movement of 
coal, the works were considered to be of such a nature that they had 
to be started immediately." 

5.40. The Audit para states that for doubling of a portion of Itani. 
Jabalpur section when the Railway Administration approached the 
Railway Board in July, 1962, for the sanction of urgency certificates, 
the Railway Board did not agree. However, the Railway Board sanc- 
tioned the urgency certificates a year later, i.e., in July, 1963. D u M  
evidence when the Committee desired to know the reasons for this 
the Chairman, Railway Board, stated: "This was as a result of the 
observa?ions made bv the P.A.C. in their 40th Report that urgency 
certificate must no! be sanctioned ordinarily as Railways had been 
sanctionmg such certificates r a t k r  liberally. They took a very strict 
view. Later when the G.M. pointed that the lead time for complet- 
ing this work is much and there would be serious difficulty in mov- 
ing coal if traffic materialised. the Board were persuaded to sanction 
the urgency certificates." 

5.41. In reply to another question. the witness added : "I would 
only submit that it would have been wiser to have sanctioned this in 
1962 itself, but having faced these criticisms and seen the observations 
of the Public Accounts Committee, perhaps there was a little caution 
in dealing with this issue." 

5.45. The Committee were inforrncd during evidence that accord- 
ing to the Railway Code only small works were taken up under 
urgency certificates and the time normally allowed for sending an 
estimate after the sanction of urgency certificate was conventionally 
a short period. It was also statcd that the doubling of ItarsiJabalpur 
section was not a small work. As to why this work, which was not 
a small work, was sanctioned on urgency certificate was explained 
by the Chairman, Railway Board, as follows : "I can only say that 
the General Manager, in the first instance, asked for this to be sanc- 
tioned on urgency certificate. At that time. the Railwav Ministry had 
already spent its Plan funds under that head and it was waiting 
for this work to be taken up in the next Plan peri . But as time was 
passing, the General Manager pointed out that t R" e work to be done 
was of such a big nature that one must make some allowance for 
some little things to be delayed and this work must be sanctioned 
under an urgency certificate. otherwise one clear year mi h t  be lost 
and there might be adverse rewrcussions on the capacity i f the  tnmc 
did materialise as anticipated." 

5.43. Explaining the reasons for the delav in the preparation of 
Abstract Esjimatcs as pointed out in thr. Audit para~raph, the Chiit- 
man. Railway Board. stated during evidence : "As for the second 



aspect of dela in estimates, the normal procedure for making out an 
estimate is w g en we are dealing with a large work or several worlra 
costing Rs. 2 crores, 24 crores etc. we sanction a s w e y  estimate for 
carrying out a survey and preparation of a detailed estimate. This 

takes 15-18 months. If all the works are sanctioned a t  the 
same time for the purpose of survey and preparing detailed estimates, 
we have to expect that since all the works have to be taken up tc- 
gether, i t  will take anything upto 2 years. Since the work had to be 
done immediately and the urgency certificate was sanctioned. How- 
ever, the time required for preparation of the estimate was itself 
upto about 2 years. In the urgency certificate the date fixed for sub- 
mission of the estimate was, I submit, not very realistic. I t  must bear 
some relation to the time required for a detailed survey and for pre- 

aration of detailed estimate which has got to be checked a t  various 
revels, i.e., a t  the divisional level. divisional accountr level. head- 
quarters level, headquarters accounts level and then sent to the 
Board." 

5.44. As regards the delay in the opening of some of the sec- 
tions to traffic with reference to the o r ig i~a l  target dates, the 
Chairman, Railway Board deposed: "As far as delay in the cpmple- 
tion of the work is concerned, a t  the time we started this work. 
nobody foresaw the hostilitics of 1965 or the two droughts of 195-66 
and 1966-07. The railways had spent a very substantial part of allot- 
ted funds for the Third Plan and due to the difficult conditions of 
Indo-pak hostilities and the two drought years, the Board were not 
in a position to sanction funds to the extent required for progressing 
the work. We also had difliculty in getting p.w. materials and some 
matching steel for girders. Rut d e s ~ i t e  these. work was completed 
by the date the detailed estimates were finally sanctioned, complet 
ed in 3 sections-in one section 65 per cent, in another 50 per cent. 
in the third 40 per cent and two sections 30 per cent. So by sanction 
of the urgencv certificates. we were able to get this much p e m n -  
tagt! of work completed before the estivates were actually received 
and sanctioned.'' 

5.45. The Committee desired to know what kind of fiinancial 
control was exercised by the Railways when works which are likely 
to take l o n ~  time were sanctioned under urgency certificates. In 
this connection the Committee also pointed out that there may be 
cases where the works are sanctioned under emergency provisions 
but the funds are not provided for or expenditure may be incurred 
which ultimately proves to be unnecessary. In reply. the Financial 
Commissioner fur Rai1wa.y stated during evidence: "You have quite 
correctly mentioned the purwse of sanctioning emergency works. 
In that view. 1 think there is a good deal of force in the criticism 
made in the Audit Report. The Board also is aware of. it qpd over 
the wars  we have tightened this procedure. Statistics will show 
that the number of works sanctioned on urgencv certificates has come 
down considerably. In 196.7-64 31 works were sanctioned: in 1962-63 
it was 28; in 196465 it c a n e  down to 2; in 1N5-66 it was 1: in 1966-67 
it was 2; 1987-68 it was 3; and in 1968-69 it was 3. So. the criticism 
made is appreciated. Moreover, it is also a ssbjective view. Those 
Sanctioning sometimes feel that it has to be sanctioned under urgency 
cettificates, whereas some others may not feel the same wav. but the 



point made by you I think has been realized as will be seen from 
the fact that in subsequent years the number of works sanctioned on 
urgency certificates has come down to one or two." 

5.46. Referring to the large number of cases sanctioned under 
emergency certificates in earlier years, as compared to the fey cases 
s'anctioned in recent years, the Committee enquized whether the cases 
in the past had been sanctioned without consideding the urgency of 
the matter. The Chairman, Railway Board stated : "I submit that 
this is because the traffic has not been materialising accorclipg to 
expectation, and we have been more careful in sanctioning urgency 
certificates due to that reason. It is not that there is no urgency; if 
there is an urgency to do a work, we still have to sanction i t  on 
urgency certificate. Because of our experience that traffic had not 
rnaterialised in some cases, we have to be careful. 
-. ' As 1 explained, in 1960-61, we faced a transport crisis .in the 
movement of coal and we cannot afford to have another crisis of 
that nature. We have to plan and take the figures of traffic gs anti- 
cipated. And it is only towards the end of the Third Plan that we 
saw that the traffic expected was not materialised and we have been 
very careful since then." 

5.47. The Committee no'k that as a result of the mmmmenda- 
tiam made by them in para 11 of their 40th Beport (Sccoed Lolr 
Sabha) and in Para 95 of the First Report (Third b k  Sabha) the 
number of works sanctioned under urgency certifAcates has been 
considerably brought dcvwn fmm yesr to year. The Commltbe desk 
that W w a y  Board should exemlse utmost care before saactloning 
works under emergency provisions. As a rule onlv small works of 
redly emergent nature should be sanctioned under urgency 
cates. The Committee feel that under no aircamstances huge worts 
costing crores of mpees and requiring years for completion rhould 
he sanctioned under urgency certificate unless the Board is ofher. 
wise sstistied that the work Is really urgent. Even in such cracs cstl- 
mates should be Analised on urgent basis and no ex diture should 
be incurred before the estimates are properly s a n c G d .  

General 
5.48. The Committee have not made mmasendatioas/obervr- 

ttons in respeot of Borne of the paragraphs of the Report of tbe Can- 
ptroller and Auditor General. of India for the year IWSfD-Csntrrl 
Government (Railways). Thev expect that the l W b b b y  of l&ilwayr 
(RaUway Board) fi take note of the contents of the otha parr- 
graphs dealt nftbJn the Audit Report and bkt mltoble ramsdiPl 
&on in umsultatloa with audit where necassrry. 

ERA SEZHNAN 
Chairman 

Public Acecr~~ t r  Commtttee. 



APPENDIX I 
(See para 1.115 of Report) 

BackgrOund 
There was a significant increase during this period in road kilo- 

meterage and goods vehicles. As against a kilometerage of 4.15 lakhs 
of allweather motorable roads at the end of 1960-61, the figure was 
6.16 lakhs krn. or an increase of 29.7 per cent at the end of 1968-69. 
During the same period the number of goods vehicles increased from 
1.68 l a b s  to 3.06 lakhs i.e. an increase of 83.2 per cent. 

2. Railways have a statutory obligation to carry all traffic offered 
at scheduled freight rates irrespective of the net return to Railways 
in carrying it. Road carriers, however, can and do pick and choose 
the commodities and routes and can also vary their freight charges 
according to prevailing conditions. Besides, road transport has the 
advantage of door to door service and quicker transit. 

3. The result was that while the total originating revenue earn- 
ing goods traffic moved by Indian Railways increased from 119.8 
million tonnes in 1960-61 to 173.8 million tonnes in 196849, the per- 
centage of traffic other than low rated traffic (low rated traffic is 
traffic in coal, ores, marble and stones, salt. foodgrains, fertilizers. 
fodder) to total revenue earning goods traffic decreased from 34.2 per 
cent to 27.2 per cent drring the same period. 
Setting up of Marketing and Sales Organisation on Indian Railways 

4. Various measures have been taken by Indian Railways to arrest 
this trend and to get back high rated traffic to rail. One of the princi- 
pal steps was the setting up In June 1967 of a Marketing and Sales 
Organisation. In the Railway Board, this organisation functions 
under a Joint Director, who co-ordinates the working of Marketing 
and Sales Superintendents. provided on each Zonal Railway. 

5. Officers and men possessing qualities of salesmanship. drive 
and initiative and having flair for traffic canvassing, rail road corn- 
wtition. rating etc. were selected to man this organisation. By and 
large Marketing and Sales Organisations on Zonal Railways were 
created by r ~ r g a n i s a t i o n  of existing cadres and not by creation of 
new posts. 

6. Railway Minister had referred to the setting up of this Organi- 
sation in his Budget Speech in February. 1968. 
Objective8 and functions of t h i ~  Organisation 

7. The functions of this Organisation are, as under: 
(a) Maintaining close liaison with manufactwers and trading 

interests to ascertain and try to solve their problems in 
connection with expeditious and safe transyrtation of 
their goods by rail. 

(b) Marketing & Research. prospecting and development. 
(c) Cornmodity/road surveys to ascertain commoditywise 

pattern of traffic moving bv road and the mints between 
which this tramc moved with a view to assess as  to which 
of this trafRc covld be brought to railwavs with advantage. 

1 w  
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(d) Measures for meeting rail-road competition. 
Activities of Marketing and Sales Organisation to achieve the Ob- 
jectives-(i) Container Services 

8. Container services were provided to give facility of safe trans- 
port of goods from the premises of the consignor to the premises of 
the consignee without any handling at  railway goods sheds. The use 
of the containers eliminated the need for elaborate packing and the 
incidence of pilferage and damage during transit. These containers 
were moved by nominated express goods trains. The first container 
service was introduced between Bombay and Ahmedabad in January 
1966 with 4.5 tonne containers. Later, 5-tonne containers were provid- 
ed. The service has become very popular particularly for high valued 
cargo on Western, Central and Northern Railways. The routes on 
which container services are operating now are as under:- 

Bombay-.4hmodnhnd 
Bombay --New Delh 
3lsdras-Raqalorc 
Hoa~ah-X\'c.n I ) r l h ~  
Bombay -Madras 
Bombay-%cmicIcra!mtl 
Born bav-Rangalort. 
Calcutta-,\inclras 
Bombay--Calcutta 

9. Large scale expansion of these services is planned during the 
ensuing years and it is expected by the end of 4th Plan the servicrs 
would be available between 20 stations or points. 
(ii) Provision of 

(a)  City Booking ofices 
(b) Out-Agencies (in towns not connecled by rail). 
(c) Street collection & deliveyl services and mobile booking ofices 

10. 127 City Booking Agencies/Offices and 163 Out-Agencies w e  
presently functioning on Indian Railways. 

11. With a view to provide door to door service to rail users in 
respect of non-containeqised traffic, 28 street collection and deliverv 
services have been provided in principal towns in the country. The 
Railway receipts for goods thus collected are delivered to the con- 
signors at goods sheds. 

12. In addition, mobile booking services where not onlv the goods 
are collected/delivered at users' premises but railway receipts arc' 
also issued at  their premises have been se! up at Calcutta, Delhl. 
Bombay. Madras and Poona. 
(iii) Freight Forwarder Schemes 

13. Freight Forwarders are appointed by railways to collcct 
goods consignments from the premises of individual manufacturers/ 



trading interests and to offer them in wagon loads at  the principal 
goods depots for certain selected destinatiom. At the destinations, 
these consignments are again taken delivery of by the freight for- 
warders and delivered at the consignees' premises. Railways secured 
the following advantages from this system: - 

(a) Elimination of handling of "Smalls" (less than wagon 
load) consignments at bookidg and destination stations 
and intermediate repacking points en-route, thus eliminat- 
ing chances of pilferage, damage. etc. and reducing transit 
time, 

(b) securing better payload for wagons. 
14. This system was first introduced in July, 1969 and has in a 

very short time become very popular. It is now available between 
the following points : - 

(i) Bombay and Calcutta 
(ii) Calcutta and Madras 

(iii) Ahmedabad and Calcutta 
(iv) Bombay to Ta!anagar (one way only) 
(v) Cochin to Calcutta (one way only) 
(vi) Cochin to Kharagpur (one way only) 
(vii) Madras to Kharagpur (one way only.) 
(viii) Cochin to New Delhi (one way o n l d  
(ix) Madras to New Delhi (one way only) 
(x )  Madras to Bombay (one \vay only) 
(xi) Madras to Tatanagar (one way only). 

( iv) Super Express Goods Services 
15. With a vie? to ensure s p e e d  transit of aoods between princi- 

pal towns of India and stations en-route connecting these touns, 
super express goods trains were started from 1965 and now run bet- 
ween mos! of the important towns in India. These super express 
goods trains run to fixed timings notified in time-tables. The points 
between which these trains are running arc as under:- 

( a )  Bombay (Sarnac Bridge) to New Delhi and vice-versa. 
(b)  Bombay (Wadi Bunder) to Madras (Salt Cotaurs) and vice- 

versa, 
(c)  Bombay (Wadi Bunder) to Calcutta (Shalimar) and vice- 

versa, 
(d )  New Delhi to Calcutta (Mowrah) and vice-versa. 
(e l  Madras (Salt Cotaurs) to Calcutta (Shalimar) and vice- 

versa, 
(f) New Delhi to Madras (Salt Cotaurs) and vice-versa. 

( v )  Quick tramit .remice 
16. These services were first introduced in April 1956. between 

specific points. Under this system, targets transit time is fixed for 
wagon load consignments booked from one specific ~ o i n t  to another 
and a small Quick Transit Service charge is levied (3 per cent of the 
VJDSI*(YS- IS(*) 



total freight upto 15th October 1071 and now raised to 5 per cent) on 
consignments moving under this soheme. This charge is refunded if 
the consignments do not arrive at destination within the target time, 

17. Road-wise/commodity-wipp surveys of road traffic are being 
undertaken by Marketing and Sales Organisation of Zonal Railways. 
The objectives of these surveys are: 

(a) analysing the pattern of traffic moving by road, 
(b) determining as to which of this traffic would it be finan- 

cially remunerative for railways to move, 
(c) steps and freight concessions, necessary, to give such of 

this traffic back to railways as is financially profitable for 
railways to move. 

A list of the principal commodity/route surveys conducted by 
the railways is enclosed (Annexure). 
Review of priority schedule 

18. A review of priority schedule (for movement of goods and 
wagon supply) is being done with a view to provide higher priority 
of movement for profitable traffic and its quicker clearance. 
Ltaison and contact with Trade and Industry 

19. Marketing and Sales Supdt. also keep liaison and contact with 
trade and industry. Special attention is paid to important users and 
(non-captive) streams of traffic to ascertain and try to solve their 
problems in connection with expeditious and safe transport of their 
goods by rail. The traffic which is specially watched has been identi- 
fied by each railway taking into account the volume from particular 
station, area or industry freight earnings and vulnerability to road 
competition, special efforts are made for prompt clearance of the 
traffic and its quick transit. Monthly figures of loading and earnings 
are also compiled and compared. 
Better facilities fm movement of parcels tta& 

20. Close liaison is maintained with trade and industry for move- 
ment by parcels of commodities like medicines, automobiles, toi!et 
goods, fruits and vegetables. 
RestPiction free booking fm important Goods Depots 

21. Booking of goods tramc from selected important stations on 
each Zonal Railway is exempted from operational restrictions. This 
facility is now available at the following goods depots : - 

Central-Wadi Bunder (Bombay), Belanganj (Agra) and 
Faridabad (including Ballabagarh siding). 

Eastern--Calcutta (Howrah and Chitpur) and Patna. 
Northem-Kanpur, Amritsar and Delhi Lahori Gate. 
North Eastern-Kanpur Coopergang, Hathras City, Rexaul 

(i.e. rail head for Nepgl). 
Southern-Madras (Salt Cotam), Bangalore and Coimbgtore. 



South Eastemn-Calcutta (Shalimar), Tatanagar and Cuttack. 
Western-Bombay (Carnac Bridge)', Ahmedabad, Jaipur and 

Mandsaur. 
Examption of high rated commoditier from operational restrictions 

22. High rated commodities classified at  class 60 and above are 
normally exempted from operational restrictions since last year. 
Results Achieved : 

(i) Increase in high-rrrted t r a B  
23. The percentage of traffic other than low rated to total origi- 

nating revenue earning goods traffic increased from 27.2 per cent 
in 1968-69 to 32.3 per cent in 1970-71. 

24. The quantum of increase in 1970-71 vis-a-vis 1969-70 in origi- 
nating loading and earnings of 47 selected high-rated commodities 
susceptible to diversion to road transport on Indian Railways was 
3.1 per cent and 8 per cent respectively. 

25. The increase in traffic in selected high-rated commodities 
was particularly significant on North Eastern., Northern, Southern 
and Western Railway as p i l l  be seen from the following figures: 
..... ---- ...... -..-- 

';, Increase in 1970-71 ri.s.8-vir 
l(W9.70 - ----- 7 

IU quantum of in cprntilrn of 
I~uilu8\8 originating esrninph 

trafic 
-. -.- ----------..--- ..---.-- 
Sort\i \.WWIII . . . . . . . . . . 9 . 8  1B-7 
Y11rt hum . . . . . . . . . . i). J lo, 5 
Wontcrn . . . . . . . . 11.4 8. S 
SOU .hum . . . . . . , . i . 3  1.7. ti 

- . . . . . . . . .  . .  . ........ ......... . - .  . .  - .., 

26. The increase in originating loading and earnings of selected 
high rated commodities referred to above is particularly significant 
when comnared to a 3 per cent reduction in total originating reve- 
nue earntng traffic on Indian Railways and an increase of 3.5 per 
cent in earnings therefrom during the same period. 
(ii) Iweuse in containerbed t t a f i  

27. Tile loading of containers and earnings therefrom have 
shown a remarkable incl-ease during :he last five years as will be 
seen from the following table : - 

--. ..........................._........_... ................... 
NU. or rrrjyht 

l'w contninrrs earned 
lodrci un all 

w w i m  
(Ks. lakhs) - ..---- - - . _  __.- . ---- - 

lWWI.67 . . . . . . . . . . I .WU 3. 8W 
1tNLi.BO . . . . . . . . 3,540 9.34 
1196)85l1 . . , . . . . . 0,:Uwi 34.W 
100.70 . . . . . . . . 3t .4St  7:;. la 
irnn.71 . . . . . . . . &5,5%1 !BY. OR 
IU71-72 a a , . . . . , 2 : r . r ~  IlU. i? 

(Up& h n r b u  1871) (np~~w\ i t t ;atc!~)  . _ - _ - _ -  _,- _- .__.._.-__ -................ -- ..... ...... 



28. The earnings pex container owned by 1ndian Railways h a h  
Shown a constant improvement as will be seen from the following 
figures : 

Esrninge in Re. 
1 or oontaiuer 

owned by lndirn 
Railwngn 

(iii) Increase in trafic booked by freight forwarders 
29. The success of freight forwarder schemes referred to earlier 

can be judged from the following figures: -- 

(iv) Quick Transit Service Scheme 
30. 77.1 per cent of the consignments booked under Quick 

Transit Service reached destination within target time in 1969-50 
despite the disturbed conditions in Eastern part of the country. This 
was an improvement over the achievrment of 1968-69 when 73.2 g c ~  
cent of these consign men!^ arrived destination within target time. 



Central Railway . . 
Eastern Railway . .  
Northern Railway . . 
Ntrrth Eaetcrn Railway . . 

Northcast I h n t i e r  Reilway 

South-Central Rly. 

South Eevtern Rly. 

Commoddy Surwys 

Textiles, Cotton, Bidi, 8ugar. 

Jute Raw, Rubber manufactured. 

Sugar and Cotton (full nrul half pressed and loose) 

Grains wid Pulses, Oil beds, Wood C n m u g h t  
i u d  <Jut(! 

I'ctroleum pmluctn. 

Sugar. 

Fert ilihcr, 0xygc.n h .lcctylenc Gas, I'erro Silicon. 
Jute Manufactured and Raw. 

h'ot~lp r ~ u n ~ y ~  

At I'ar~\.csl for Ro~nl)lzy -Jladr:i~ Ba~~galore/Se- 
ruu(krir11ncl traffic. 

.it Thi i~~n for tr<rffic. f'rorl~ or tow,ircI. I)c-ILiK'el- 
Cl l t  1 <i. 

I I I r~utc*, Pnt hixnkot. Slirntli 
I h i h d i  (l'~111ji11)). 

.\yulhya Bridgt. o \ w  rlvcr Smiyu, Ha.? I.  

&wjikoc[tb ( t i c ~ d i r  Staft*) C'hcckp.t. 

~ii.cunclw:rh,ul. 

K01liig11~ t I3rldzt? for t rdflic ! x ~ t ~ w c ~ i  ('dcut to ant1 
South %11t l iwc~t,  Uluberin E'hwk past. 



APPENDIX I1 
(See para 4.51 of Report) 

Details of quantity of wooden sleepers procured from State Forest 
areas by the Indian Railways 

Qty. prooud in 
terms of Is08 aR. 

1 W - W  1887-88 

Uttar Pradesh . . . . . , . . . . 9.10 8. U2 



(See para 4.W of Report1 
Details of initial cost o f  sleeper# of various types with fittings etc, 

Cmt or nleeper with 
fitting and other inci- Hemarb 

dcntal chargen 

I .  Woodun aluepr ~wn-du-able . . . . 
?, ( i )  \iTooden dursblc . . . . . . 
~ii) \Voodon dumblo with l aa r iq  phtcn 

:I. Cast Iron L%T.O sleepers . . . . . . 
4 .  Steel?leopa . . . . . . . . 
5. Cv~icrcte nloeprcr 

(i) blono blook . . . . . . 
(ii) Two blcx4 , . . . . . 



(See para 4.55 of Report) 

Details of annual cost of service o f  various types of steeper8 

Annual cost of serviw 
(uxcludi~~g tho mainte- Remarks 
nenoe cont of dl typa of 
slcspors) 

(i) Mnno block ( I ) )  a .  . . . . 
( i d  Two black (bt . . . . . . 

. . ( 1 1 )  E ~ ~ ~ i m l y ~ ~ r w  i t 4 , 1 1 1  

. . inr4tlcaw o f ~ l ~ w ~ l ~ ~ l i .  
rn1.n' expmnw. i t l r q . .  
rrst on rapitel, w r \ t  
o f  ImndIing t-1it111~. 
I I I  n1110111nlit 
trnc-k mnr,hinrn I,I( 
n o  tcrk~w i i ~ f , ,  
nwount . 



91. Para Ministry1 Recommendation 
No; No, Deptt. 

oonoerned 

- 
1 1.14 Rly. The Committee note with concern that for the Fourth 

year in ~ucoession the working of the Railways ~howed 
a deficit in 1969-70 alxo. Against a nominal surplus 
of Rs. 1.92 crores anticipated in the Rudget, the 
80counts for the year clo~ed with a deficit of RR. 9.83 
ororea. Apart from the unsatiqfactory state of 
Railway finance8 which is reflected in the working 
results during the year under review i.e. 1969-70, the 
C!mnlittec feel that the methods employed for esti- 
mation of earnings and expenditure require 
furthcr improvement. During the past four years 
over-estimation of gods traffic and goods earnings 
and under-estimation of the revenue expenditure 
fieems to have bern the most significant recurring 
feature of the Railway Budgets. The over-estima- 
tion of goods traftic and goods canlings can only mean 
that the snticiptionv of traffic piven out by various 
BIinistrir~,'l)e~mrtmcnts of Government of India 
arc not scrutiniwd in thc light of experience at the 
initial stages with the utmost cnrr they deiervc. 
The Committee arc of the view that with the vast 
experience and elaborate plaming machinery which 
they have, t h  Railway Board should bc in a p ~ I O I I  
to exercise o ludiciour check on the traffic mticipa- 
tions by othor 3 f in i~ t r i r~~I )cpr t  rnents so ns to 
imivr  at redistic targcth for whieven~cnt. In  thin 
connection tlic C'onunittctc would also like to dnw 
rrttention to para 1.45 of thcir lltjth Report (Fourth 
I,ok bbha)  wilerein it wns cmphwiwd that the 
estimation of traffic requireuients should be done ou 
a more realistic basis. 

2 1-25 Rly. The Canunittee note that during 1969-70, becnu~c of 
the Reveuuc Reserve Fund having been depleted, 
the Railways were obliged to take a h u ~  of Rs. 8-86 
c m n  fro111 the Qemcral Rrvc~lueq for meoting their 
dividend liability. This is dmitledly au undmi- 
rabla phew)nwnon which nt*rd.s to be curbed. 

3 la24 Besides this the h i l w a y ~  h e w  dm taken l m s  cd 
tho Order of Re. 43.46 omsee t i l l  the w d  of 1969-70 



fur mating the coat of works &aa@ to- ~ e v G  
lnent Fbnd and over m d  above them they are indeb. 
ted to the General Revenues to the extent of Rs. 56-89 
ororee on 8ooout of defend dividend on the nen 
l ies .  W i g  the year 1969-70 defbrred dividend of 
Rs. 18-04 m e  h e  due for pssment but oould 
not be paid owing to insdequate eurplus in the work- 
ingd the new lines oonoemed. The Committee desin 
that action sheuld be taken to ensure that revenur 
expenditare on these linesais r e d u d  to the minimurn 
and th& earnings are augmented by attracting 
mare treftio so that the a m r s  of dividend get p i d  
and not extingaiehed after 20 years df opening when 
the liability to p y  arrsers ceasee. 

4 1-25 Rly. During evidence it was stated thet due to increase il l  
prices over the years the coat of staff and veriouh 
inputs such as fuel and other materials like iron and 
steel had gone upto a very great extent as  oomparcd 
to the increases in the fares and freight rate8 ohargcd 
by the Railways and therefore the Reilwaye oonti- 
nued to be in the red. The Committee would like 
to stress that in thew circumstances all out efforts 
should be made to cut out avoidable oxpnditurr 
and attract more t r d o  to Railways by improving 
the servioe. The humit tee note that the Elailway 
Convention Committoe are currently examiuiq the 
working of Railways with specid referenae to the11 
obligations to the general exchequer and would hc 
preeenting ~II due course their Hcport on the subject. 

6 1 *42 Rly. During evidanoe it wrw d e  out that one of the reawn\ 
for the growing deficit on Ruilwaye wa8 tho increehetl 

of soaid burdene borne by them. From the 
information d e  available to the Commit tee  11 
ie seen that in 1970-71 out of a total loea of aln~ut 
Hs. 123 cmes  attributable to social burdens low on 
non-suburban psenger  tmffic snd other owW 
tm$c taken topther wa8 eatirneted s t  Re. 47 crorca. 
The Committee were, however, eurprised to lam 
that the oosting of various mrviaae auoh ar, pseuger ,  
patoel end other txmdhg traffio h u  not boen undrr- 

MI fhr. The eoonomic of different nervioas ill 
prmmqpr train8 eaob sr llat Class, ~kmnditioucdt 
'PhirdJCk~ eta, &we rlw, not beon work& out. 
O n i ~ . n o w w n n e & a d o c r r s ~ ~ f o P e v ~ ~  



tion paupoeea. While the Committee do not want 
ta aaLe eny detailed suggestione in this behalf be- 
oauRe the Reilway Convention Committee may be 
going into the entire queution of sociej burdens, they 
would nevertheless suggent that paswnger trains which 
are unremunemtive and the classes of services like 
Air-oonditioned a d  Pimt C h s  which do not pap 
for themselves ehould be expeditiously identified with 
a view to taking remedid aation end reducing the 
lose to the minimum. 

6 1-60 Rly. The Committee view with ooncern that in 1969-70 
besideo the three Reilways namely Bouthem, North 
Eastern and Northeast Frontier which had been . running into defiots, the working of the 8011th Central 
Reilway dm showed a defieit. During the year 
under review the fUlnnoiel resulta of working of the 
Bonthm and &nth Central Railways showed marked 
deterioration aa oomptued to the previoun year. The 
incree~e in the working expews on Eastern, h t h -  
ern and b u t h  Central Raihvays was much more than 
increase in receipts and the increeses in earnings on 
Northern, Northe~nt Frontier and North Eaetern 
Railways wm not adequate to meet the. defioits on 
rroooant of inoreeee in working expenw.  There ir 
thus need for improving operations on these Rail- 
ways es dm of effmting economies. 

7 1 W  Rly. The Committee note that even though the p i t i o n  
of net ravenoes as a ratio to o s p i t s l - e t c ~  has 
ahown an upward trend in 196869 end 196970, the 
deficita are increasing primarily a8 a r e d t  of grow- 
iq payments to Qeneral Revennea ariains trom 
additional oapitd inmutmmt, of which the onrrent 
i i v a h o n t  mnrrtitntm a major partion. The Com- 
mittee h.oo repeatedly empha~ised the need for 

saieotivity in inourring -pita1 expenditure on 
Rdhp. If the additions to capitid are not made 
with a view to cnouring overall remunerativenesrr 
the d&&s may grow. The Oommittce w d d  them- 
fm like tlvt dl inv~tment  propods aboaM be 
thomqhly san*tinissd 00 8s not to -M the 
di-t h o i d  position d the RaihRlp. 



Tzansport Corporations primarily with a view to 
regulate rail-road .coordination. Even though t,llv 
Ralwap~ are getting adequate ret,urn on their invest. 

. ment in t,he form of fixed rate of interest, the ail,, 
of rail-road coordinat'ion has not been achievec[. 
The basic reason for tthi.s is that, the rcpresentatiol, 
of the Railway Board on the Boards of Directors of 
t,hese Undertakings is not effective e.nough. Thch 
Commit'tec reaommend that the Railway Board 
should in concert wit'h the Ministry of Transport ar~tl 
Stat,e Ckn-ernnlcnts review the psition to dovisr 
ruetliocki for making the Railwnys' participation mow 
effective. 

9 1.83 Rly. Thc Vammit.tec note that the availat4ity of flagons 
for mowment of coal deteriorated considerably 
irom September, 1970 and this p i t i o n  persisted t i l l  
about July. 1971. Tho deterioration has been attri- 
buted to a strike for some days on tho Eestcrn Railway 
and the unsatisfactory law and order conditiom in  
the West B e n d  area. Thew difficulties were, hou- 
ever, pot over as A result of the concerted drive ins- 
tituted by the Railmys in cooperation with the 
State Government and consequently tho p i t i on  
tctlirned to normal from August, 1971 onwards. The> 
Clmxunittee feel that efforts to restore normaly in 
the nmvrmrnt of cod ~hould havc been initiated much 
wrlier. For thc future the C'onuuittw would suggest 
that. partieul~r Care R ~ O U I I I  1w take11 at all leW3lS to 
ensure that the movement of coal does not suffer lw-  
cause of non- availability of wagm. 

10 1.97 Rly. The Committee reRret to observe that the operating 
ratios of t L  Southern, South Central and We~tern 
Railway~ are ~teadily deterioratiq from ycm to 
year. The North Eaetern and North East Frontier 
HRllways which have very hi& operating ratioe are, 
I~owevcr, showing mme inlproven~ent in that their 
ojxrating ratios are gradually coming down. Whew- 
as it may not be quite appropriate to winpare the 
working results of one Fbilway with another h u ~  
of the oircumotancorr ~ ~ u l i a r  ta each Rnilway, the 
Committee fed that mmpsrison of pcrfonnsncc of 
each h i h a y  from year to year should roflwt th' 

. result of rneasm'c~ taken t o  effect impovematil and 
eamomie~ in the w o w  d the Railway& Thp 



Committee would therefore like the Railway B o d  
to  continuously review the working of each Railway 
and take prompt remed el measures to augment 
e m h g s  by improving quality of e e m  and effect- 
ing aIl pa ib l e  ecxmorniee by more efficient opera- 
tions. 

11 1.1 18 Rly. In para 1.75 of their 11th Report (Fifth Lok Sabha) 
the Committee had pointed out that there had been 
steep decline in the petcentage of rail movement of 
sager and cotton manufactures to their total produc- 
tion. From the availsble information it is sean 
that even though the Railways continue to be by 
far the main carriere of the bulk of production of the 
baeic and heavy industriea like cual, ores, cement and 
iron end steel. the relakive ahare of tho Railways in 
the oarriage of these oommodities has appreciably 
cume down. In the case of other oommodities such 
as oil-seeds, raw cotton, salt and paper and paper 
boarde etc., the percentage of rail movement is also 
steddy ooming down from pear to year. The Com- 
mittee would like Railways to oarry out a systematic 
d p i s  and take neocasery meaems to retain and 
iwneaae their share in the tran~port of thew com- 
modities. 

12 1.119 Rly. The Committee take note of the work done by the 
Marketing and Salw Oqpnisation through its variotu 
senices and agemies. They would, however, sugge.st 
that through proper studies the economies of a h  
service suoh 83 Container &rvioe, Frcught Forwar- 
ders &heme, Super Express Goods &n-ices, eta., 
should be evaluated so that neoeseary meaearee 
could be taken to improve the serrioes and extend 
them in the intereat of attraoting more traffia to 
Railways. 

13 1-136 Rly. The Committee note that Pgainst 178 h o t i v e e  an& 
aipted to be p r o d u d  at Chittamjan Locomotive 
W& in 1969-70 only 98 looomotivea of different 
types were nmanufeatnred. Similarly in the Diem! 
Incomdive Works, Vmanmi, only 82 looomotivee 
were p r o d 4  in 1969-70 a p h s t  an antiaipated pro- 
duotion of 106 looomotivee. The short fall in the 
prodtrotion haa besn attributed to non-matmidb 
tion of antiaiptione in regprd to sapplies of mw 



- 

materids and oomponenta from local as well as 
foreign sources. In the aase of DLW beaides other 
extraneous factors, the releaae of foreign exchange 
for import of vital mmponents was delayed, whiah 
necessitated dowing down of production. 80 far as 
supplies of raw materials 8nd compnellta are Wn- 
oerned, the Committee would urge better planning 
aad advanbed pmrement  eo that 'these do not 
hold wp protitlotion aohedule. The Committee are 
perttubed ts note the delay of 4 to 6 months in 
the rsleeee of foreign embags for imports of mmpo- 
nenb which affeotd dveraely the production pro- 
gremme. The Committee deairw thet there ~ h o d d  be 
better modhation and d v ~ e d  planning to secure 
foreign exchange allchsfions in order to imprt in 
time the reqaisita q n e n t s  to sustain the pro- 
duction pagtamme. 

14 1.137 Rly. The Committee feel thet any shortfall in the targettd 
produotion which is always related to the installed 
oepacity of s prochiation unit, not only dd~ to t h ~  
overall m t  of prduotion but also r e d t s  in under- 
utiliset,h of the inetalled capacity. As against the 
p m j W  prodwtion of 325 locomotives during the 
period from 1966-67 to 1970-71, the aotual produotion 
of only 216 looornotivex st  CLW during the ~a1m 
period would mean that, s @on of the cspital in- 
vodment remained unutiliaed during thin period 
T h i ~  could also in a way imply overoepitalimtion 
with &its ettendant dissdvontages. The Comnittec 
would therefore like that dl out efforts bo made 
to ensure that the insidled ooyeaity of the produc- 
tion nnitu is utilieed to the optimum level. 

15 1 138 Rly. As regards the marked inoreeac in 1969-70 when oom- 
pared to 196869 in the ooet of production of W.G. 
Steam loom and ACFT eleatrio l o w  produced by 
CLW, the Committee ue nut ctonvinoed with the 
r e m m  given nmh an iaaerae in the oorrt of labour 
a d  raw m8txhb eb. whibh ere omrnon feotors B 
ell the produotion unb. The natural ivfemoe 
t herefone m M  he that b u w  of uhortfall in pro- 
dnotion the overhead expen~as debitable to w h  
unit rotarrllp produced got enhenod and h e w  the 
Bvsrsll pmiaatranardMgomup. Tothatartent 
the oolrtaatasr thrt t&e rhRttrll in produotion ha8 
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1 2  3 4 
_I___ _ ----- -- 
not affected the a1)sarption of overhead costs d o e ~  

The ('ornrliittw artb c .o r~ f ih t  thnt with -ui:ailieil cffort5 
i t  rht~illtl Iw 1~1-4l1lv to  Irriw down our c w . ~  furtiler 
arlrl thus  in~]~l*ovr o u r  c w ~ ~ j w t i t i w  position in tile 
es1~1rt  ni;~rIwt . 



-- 
21 2.17 Rly. H o ~ e v e r ,  coniing to the specific quesiton of locomotive 

holdings on the Kailwass. the Conitnittee would like 
to twph~sisc  that as the nsness~nents of locomotive 
requircment.i made fro111 time to time forni the bask 
for their procurtwent in future, thew calculations 
shoultl al~vays Iw hasrd on rralistic norlns. The Railmy 
Hoard s11011ld &I rvoIv(~ R slt~-factor,v h 4 -  for future 
planning and acquisition of locornotivcs. 

23 2.30 R1y. It l ~ a r  I)mi .tared that the mniu cause for the null- 
cotnpl~tion of t l lv  work wa.i d t h y  i l l  ~ c ~ t t i r ~ p  ~~oscressior~ 
of tllr land fro111 tlw Statc Govtwnrtwt. This i~~d 'v~ t ths  
t h t  t h e  qur.tion of trccluisition of hntl was ]~ursuct! 
by t h(. thil\vtiy A(111lit1ist rtltiw with I hv &vcru- 
nlent in H routiut, Iiutuulcxr. If tlw Inrittcr I ~ i ~ r l  Item ttrk(w 
u1) n t  t,11c nl~l)rol~riiitc 11igIler lt~vt~l. t h  1i111(t c ~ d d  11i11.v 
t~ecw sccjuircvl 111wl1 wrlier t1t111 dchy in tilt* cc~n~p lc t io~~  
of tllv work ;cvoiticd. T11c ( 'o~~mittcv* \\.oubl liko t h t  
tlw w11oI~~ 1 1 1 i i t t t ~  shonltl bc. tltorougl~ly inwstiptvcl 
wit11 H vicw to fismg rc.*lmnsiI~ility for ( Id i~y  irt tliffc~rth~~t 
st 1igc3s. 



terminal g d w  shed. The Committee would be interest- 
ed to know thr  findings. 

Rly. The (:ommittea have no ohject'on to  development of 
aclequate facilities for handling traffic (passenger or 
goods), particuli~rly in nwtropolitan iLTt!H..i. provided 
these are fully justified on rwnorriic co~~dera t ions .  
Thr ('onmi ttw 1voul11 like lt:tilw;~y.: to ramember 
that any c~lt i tal  investrn~nt l ~ y  way ( ~ f  provision for 
ailtlitional goo1l.i 41i?,tl ~ t c .  cnrric>~ ol~ligiition to pay 
clivitltml to  thv c~schequer. and docision for invest- 
twnt.  thcmforr. st~oulti IJ~:  n d r  nfirr n w t  careful 
con.;itIeriltion of all factors. 

lily. 1'111' ( ' o r ~ ~ ~ ~ ~ i t t w  tint1 t hii t  thv tlcci\ion t;rk+w ~ I I  Octdter, 
l!Wi to c - o ~ ~ t i t ~ ~ ~ v  11.4~ 01' d i t - u ~ l ~  OII tlw Stil~iIqatlj h o p  
\vl~iclt I I ~ I  l o ( ~ 1  int rmlrwwl i~.: i i  teltii~ornry mmsure 

~ K i w I  011 t lit* ow-it hiit im thilt t 11,- ( ~ w t  of i l~ws t -  
11wut olr thc~ l iw c'itl~iwity work- rcquirml for haulage 
I '  I t t  t r  I t l l l  t r1 t ion  \-or11 be 
111ut.11 I I I O ~ ~ '  i ~ s :  rotl~lli~rr'rl to t h t ~  cspc.~~tlit ure involved 
111 rvti3ining t h c  i 1 1 t w ~ I -  OII  i l  11+~r111~it~nt iwi.5. l t  13 

~ t r ,  I I t  l o r  t i  I T i i c ~  o rcdistic 
trlqmliwl o f  tlw triittic. rtvpin.~nclnt< w;w rnaiie. The 
triiftica ~ ~ r o j w t i o l ~ s  111utlc iu  I!W i n  rrpairtl to thc 1 ~ ~ 1  of 
tn111it: on tlifl'twnt * ~ Y - ~ I O I I *  01' t11v hnqj in 1970-71 bad 
rm;~irivtI 1111rtuIisn1, D.&g tho lwritd 1961.G5 to 
l!I~;C~67 111.; 1 r d h  h l  r:uiai~ioci morv or IWS 

~ i r  01111 11r11cv tiic a11g1ut>nt~1tiui1 of 
i t  i t  v ,  I I I r Had 
t his tisjnrSt I WII tnktw into ilcvwtit it waiild h v e  
1 ~ ~ 1  rr'irli~r'(l tht~t  t h  trrttfiv OII thra wctiou C O U I C ~   ell 
1w 111~1 l i i pv l  vi t , I~ s t t w ~ ~  trnction wit h u t  provi&u of 
iw!- ncw l i~w iupircity wurks. .\.; tlir Audit iiirvr pointed 
out th i t  e n w  upto 1!)Ci9-70, 11ut4t of thctrriffir in set- 



tions be,yond Bnrharw to Kiul was being manage,] 
inostly by st.cni11 trnction. Although the Raih 
Roartl liaw not furnished detnils of traffic being h a ~ l ~ . ~ i  
by steaiu and diesel traction eepnrabely it, ' can  I,,, 
prowned that only few \.die& are deployed on I I ~ ~ ,  
scrtion. Tht. linilwi~y Ronrd hnve also accepted t i lLlt 
c ( t ~ s  :I 1 1 1 ~ t t c ~  of ~ w l i ~ y .  wlitwwr possible on econ<-,llil( 
nt~tl opcmtiord groud.;. nlorr of stcnn~ traction tll;lll 
( l i t w l  sl~oultl 11c usrd ou Ewtern Railway. than i l l l  

scrticm of Sontllern t r r d  \\'(.stern Hailwny~." 



J ~ ~ L I I ~ ~  ion of 11~01not iws ( h i  11ot nl,rtc~rialine nworciing 
t t r  anticiptio~~h. Agii~imt *A targ14 of 21 1tfio111otivea 
o d y  156 l t~o ruo t ivc~  wrc: turnt~tl out hy ('LW between 
1!%'l-(i8 to 1970-71. 'rhur; ;1kl11111gh thc dwi~ion to 
ilirp,rt t r a ~ ~ s f o n ~ ~ r r s  ww l~nrcvl o ~ d y  I I  l w m  tlw shortfall 
ill t hi* ~lrc,,luvtio~i c lf tri1114'0rr11~ni 1111.- c ~ t l i ~ r  (*rpaUy 
i1111mrt,mt fwtm I ~ ~ I I I ~ J .  the !lr(~lw:ti~m prograrrmp of 
l i ~ i m ~ t ~ v ( w  w11iol1 w011h1 i l v t ~ ~ r ~ ~ i ~ w  t h  yiwd for -. tr;triwl'c~r~rwrcr uan lneylmtcd. 111 the o i r c u l ~ ~ ~ t a ~ ~ u c s  the 
uuppljw of tran~fon~icrn from Hcavy Elcctriccll 
(Irlcliri) Li~lutccl, I3ltcqd \voultl 11i1vc provtul arietpate 
for t11v nuir~uruoturir~~ pr~1griii11111f~ of .4.Cq. Iww~ot ivee  
t1y C'.IA.W. 

j 3 J I .  ' j ' h ~ ~  ('orrill~it tc-c arc, Colt.cvl to 111~ ~ Y I I I ~  l ~ s  otr t liat thrrch 
wcw ii f,~ilurv 011 tht. p ~ r t  of ('lA\Yi lZi111~tiy Umwd (i) 
t o  11 ld i t1  a r(*altsti~ ; ~ ~ ~ p r , l m l  of the pduction trr~,ets 
uf tht- -1. (!. I ~ N X I I I I O ~ I V P S  & ( 1 1 )  t v  witmi,itt* tliv 
u ~ a ~ l a b ~ l ~ t y  ol' trii~isfo~nlwri frcm~ ~lltllpllc,ue, nourw 
ti, n1atr.h w ~ t h  tl~*.lr pc~du i t~cm pngranlJur. Thifi 
~ ( W I I ~ P I I  111 A I I  i ~ ~ o ~ ( l i ~ l ~ l t ~  ~ I I I I X K ~  of t r id lb f~ lm(y~  
I * O ~ ~ I I I ~  I b .  (3) 32 l r .~LLh  111 fvwrgn ~ ~ X V ~ . I I I ~ + '  ~ W ~ I & S W  
tbstra Itupra c.spt.~td~tr~rtb of Hs. 23.01 Inkh  cornpmd 
to t11~ rost of r r rd ig~~~~ou* t r~ilwfwnlcm. 7ht1 ( 'onm~~t t tw 
woldil llkv t h  l{ailwtry Uotrrtl/nui~~i~fui?~.rl~~g uuih 
to t.ikr 11 ~ O I I  froni tllx Iliet.rlw ant1 c , ~ ~ i r u  that  



tests on the prototype wore conq)letetl in F e b n ~ a r ~ .  
1966, tlio Railway Board failed to place the orticr o ~ i  
the firm by the due date or to seek extension o f  time or 
to  oc nlmnniontc with the firm about the nlorlifict~tio~~s 
nugges cd in the prototype. As ath i t tcd  by thv 
representative of tho Railway Board during eviclciwc 
this I V ~ H  a ucriou~ lapse for whch the Coinmittee uroi11d 
like the responnihility to bo fixed. 

36 3-61 R.ly. Seco~~dly t h e  is IN) intliontion tll:it, nftcr MIV firin 
rt fused t,o twoelk t81ie oolltr~iat :iny ~wgot,iut.ioun t\ w! 
hold with tlwm about the pricc :ml  o t h  ~ ( ' I I I I H  :mI 
conditionn in ortlcr to  resolvc tho n~at~t t~r .  'l'l~o ([is- 
cussions hcltl with the finn on 24-6-66 ;I,] t l  2'7-6-66 
only nttonlptcd to convey to the firm, "t~ltc. c:ti~~~cciuon- 
ces c.f not aaoepting the price and other t e ~ l ~ . "  111 t'lle 
oontest; of devaluation and increase i i  tlle priien which 
werc known to Railway Board i t  was o d y  rertr:onrlblc 
that the niat,tcr dlould have boo11 fully golw int,o. T l ~ c  
haste with wliich new tender. was floi~twl O I I  14-746 
only inclica,tea that tlie ltailwuy 13o:trtl tlitl not c;m 
to negotiat,e with the firm who i~.ccorthg t o  tllcn~ 11:itl 
shown an "un1)usiriess-like attitude." 



38 3-56 Rly. Fronl tho foregoing the Conlnlittee are led to the 
conolusion that the case has not been handled in the 
hwt intere~t of Governinent. Had the Railway Board 
oonsidered tbc realities of the situation they would 
have entered hito nieaningful llegdiations with the 
d e f d t h g  firm, whose merits they fully realisecl, and 
:mitred a t  mutually acoeptable tern~s. Their failure 
to do so htla oost the exchequer some valuable foreign 
csoh~nge aud the indigellous development of the 
instrunlent ha8 also suffered 8 set-back. The Couimit- 
tco wrniltl like the Railway Board to ensure, that the 
I~Te>cat  ~lnd antiuipatcd rcquirenient~ of Railways for 
tolieriles~; instruments arc Sully met LJ indigenous 
~erriccs a1~1 at mocit oornpetitive priow. The Corn- -. - mittee would like to be inforiucd of the actnnl progress 
wade in chi, bel~ulf. 

39 3.93 Rly. Thc Columittec are distressed to note that following a 
~ p t e  of fractures on the imported rails hid on the 
Xortheast Frontier Railmay, all the rdls had to h 
replaced within t~ period of 10 to 12 yews again& the 
normal code life of 60 years. The premature replaw- 
mcnt has c o ~ t  about RR. 1 crore. 

3.94 Rly. From tho rtvail~llle niaterial it is noticed that deapite 
several enquiries a t  different stages it hw not been 
l~ossible to fix tho responsibility on the manufacturers 
for ruanufacturir~g defects. This is partly due to t'he 
fact thnt because of the divergent views about the 
causes of fractures given by the C'Ilemist and Metal- 
lurgist, North Eastern Railway, Joint Director 
(Chemioal and Metallurgicd) Chittaranjan an# RDSO, 
no !inn oonclusions were d r a m  well in time. The 
I!ommittee regret that tho Ibilway Board failed to 
make any mnclusive invast#igations into the real causes 
of the fractures noticed on the North Eastern Railway 
during 1961. In view of t h o  conflicting views held 
by the experts about the causeg of the fractures it was 
only appropriate that detailed inveetigations should 
have .been ordered to establish whether the defects 
could be attributed to deficiencies in manufacture. 
At this &age the Commnittee can only deplore the 

. , .manner in ahich the matter ma8 gone into whioh 
, , u l t b t s f y  I d  to a 108s of a, crow of rupees on mount 
. -: of .pmature. replaoement of rails besides carryiag --.. ..-- 



with it serious risk of loss of life and pwpafy beforc 
the defective rails were replaced. 

44 3.129 Rly. 

The Co~n~nittee would like the Railway Board to carefully 
unalyse the case and evolve a procedure by wbioh cases 
of premature failure of rails are thoroughly inveatigat. 
od so as to take timely action againut suppliers. 

The Cornmittcu? regret to obeeme that though the Rail- 
way Board initiated action in 1964 for procurement 
of concreto sleepers by inviting global tenders, drawings 
and specifications for the inserts which were to bo 
cast along with concrete sleepers wore halised only 
in October, 1967. The two firm8 'A' and 'B' on whom 
orders for supply of 4 lakh' inserb were placed in May, 
1968 and vho were required to complete the supplies 
by April, 1969 could oolmence their p r o d u c a  only 
after July, 1969 when the modifications in the speci- 
fications of the im&s were k l i s e d  with the help of 
Hosearch, Design and Standards Organisation. 

It is secn that a t  thc tilne of first tender out of the 
17 firms in tho country who tendered and who were 
known to possess capacity for ma~ufacture of these 
fittings only 2 firms 'A' and 'B' could be selected for 
placing orders for production of inserts and in the 
eecolld tender opened in April, 1969 out of the 18 firm 
which tendered, the &ample of only one firm, viz. 
firm 'A' on whom orders had already been placed on 
the basis of earlier tender, was found satisfactory. 
This only indicates that the item was diflicult to manu- 
facture and hence there was need for advance planning. 

During evidence the Chairman, Railway Board stated 
that the possibility of getting these inserts manufac- 
tured departmentally was explored but in the absence 
of advance planning and provision of connected equip- 
ments it W ~ R  not found possible to meet tho urgent 
needs and therefore they agreed to tho price increases 
asked forb the two h s  even though they had not kept 
up the do i ivery schedule. The Committee find that 
in view of the developmental ditficulties the ~roduction 
of concrete sleepers -had not yet picked up: In fact, 
against an e x p d  praductibn of 20,000 deepem by 
December, 1969 only 3,942 sleepers were ectuallj pro- 
duoed. In vim of tb m h progrem in the menu- 
faofure of COOO* sbQpae, the element of mpmy 



.-.-., ..--- -. - ,, . 
pleaded for the inmeme in the rates dowed to the two 
m s  does not look very convincing. Had a realistic 
wessment of the requirements of inserts been made 
the additional order for 3 lakh inserts placed on the 
fitm 'A' after agreeing to thr enhanced rates could 
have been p tponed .  The Committee would like 
the Railway8 to h a m  a les~on from this lapse and 
ensure that such instances do not occur. 

45 3.141 Rly. The Committee are unhappy to observe that in complete 
disregard of Section 480 of the Railway Code, an un- 
usual condition specified by the tenderer in his offer 
for purchase of scrap was accepted without adequate 
scrutiny. Beside8 this, no formal agreement providmg 
for essential safeguards like sale at  the risk and cost 
of the contractor in the event of default by the con- 
tractor was executed. During evidence the Chairman, 
Railway Board admitted that there was a lapse in this 
case and promi.sed to institute an enquiry into the 
whole affair. The Committee are informed that an 
enquiry commjttee has since been constituted. The 
Camnittee would like to be apprised a t  an early date 
of the action taken for b i n g  reymnsibility on the 
basis of the findings of the enquiry committee. 

46 4.45 Rly. The Con~mittcc regret to ol)serrve that prior to place- 
ment of import orders for mobile flash butt weldmg 
~ e t s  in fiy, 1962 detailed investigations were not 
made by the Railway Board to find out whether mobile 
plants with tlioir om1 generating sets or fkod plant. 
which could be fed with outside power would be more 
suitable for their requirements. The desirability of 
importing the welcling sets without power equipment 
was brought to the notice of the Railway Board both 
by the suppliers of the equipment and the Eastern 
Railway Administration well before the placement of 
order and even otherwise the Railways had previous 
experienoe of working both mobile as well as etstionary 
type of welding plants but still it was decided to go i~ 
for mobile units with power equipment. It ie further 
seem that in February, 1963 the Railway Board issued 
iaehpctions to keep the mobile unit8 mounted on 
stagings ins tad of-on special wagons as i t  was felt 
that the plank9 would not require frequent s h d t q .  
Following this decision the -South Eastern Railway 
AcEntinistdation m a  allowed to run the imported mobile 

,, .. - . -  



plant as stationary unit fed with power from the State 
Electricity Board. The policy of ordering mobile 
unita was, however, not subjeoted to a review nor 
mere any instructions given to Western & huthern 
Railways who were yet to reoeive the imported plants, 
about the desirability of working the p h t a  with 
direot power. 

45 4.4G Rly. The C:omrnit,tee further note that in the periodica1;meet- 
ings of t,he Railway welding $ant engineers held in 
September, 1963 and Nay, 1964, the question of Lsavhgs 
rulticipatcd in running the welding plants wit,h- power 
obtained from out5ide wrlrce of supply wL.* considered 
and brought to the notice of the R~iIway Board though 
i . 1 ~  nlinutcs o l  the nwct,iugs. I>enl)ito this the 
1Crdrnay Board did not; makc m y  clu~ngc i n  the order 
for the f~uthcr th cr scts plucect i l i  Ap.il, E-. A 
iiual ci~oision about, kreping all the welding !plant8 
ctationary w N, however, take,n iu August, 1967 aftvr 
the report of a Freuch Expel t who visited all the \Flash 
Butt wcltling on thtl Jrrdiau Railways. Tlrc 
Uomlu,ttce fee, t h ,t if I hr Railway U o t ~ d  were not 
inclined to rely OIL their own past; expcricncc it would 
have been much better to have tho opinion of an expert 
well befire the tlccirion to inlpor~ 6  nob bile Daita wa3 
taken. 

48 ,4.47 lily. '1 Iw delay in iirlii~lg R tleciiioll f i ~ ~  k w p i u ~  tlw seldiug 
1)lilllt~ * t  ~t , io11q  1.0 be f ( d  with direct powcr from out,- 
side muroe not, only rcsultc~l in the nvoitlable import 
of power gonerating units uttachetl tu the welding 
1~1unts l ~ u t  also cnl~i.l~lcid tlw coot c~f wdtling which ail * 
c1mpc.1 to thc r?xt,c~~t, of Ks. ,5 to 0 per joint ij' powtbr 
waq ohttiined f ro r~~  outsjde somot: of supply. 

49 4 1 .  'l'h C'onlmittct- irbo ftl.sl thut tile tuuc? taken for in- 
stalling and cormnimioning t,he plant's wtw exoessivu 
iu mtuy casm. Altthouph, on the W r t o ~ n  Ilailwn,g' 
I h~ p h t  was conlurission~d within a leriocl of a b o ~ t  

months yet on othcr Railways it took n very long 
t h e  ranging betwpen 14 years to nearly 4 ymrs. Re- 
sides this there wm rtbr~orraal delay in taking the ques- 
tiou of power eupply with the mpective State Electri- 
city Boards. For rxamplo on 8outllern Railway the 
plant was con~rni~sic n d  In August. 1966 but the oorrer- 
pondence to obtain power from the state Electrioity 
Board was initiated on 18-6-70 i.e. after about 6 years 
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60 4.91 Rip. The Conunittee note t h t  a h  a matter of &liberate 

policy thejRailwayr havcjbecn prtclually reducing the 
use of non-durable woodtan qlerpers. T h i ~  has reaulted 
in a lesqer off take of raw sleeperr by the LHailways from 
the availabl~* fiources such as qtatc forests and conse- 
quently the four bleepm trcatmont plant9 of the Rail- 
ways established at  a cost of Hr. 88.49 l a k b  are not 
being utilised to t11c maximum extent possible. Be- 
cause of under-utilisation of the plants the cost of 
trentmcnt of slerperr per cnbic metre has rinen from 
RR. 47.00 in 1964-65 to Rs. 78 .00  in 1968-69. 

51 4.92 I(ly. According to tho l idway  l30&1d wh~rens the woodan 
s'eepers of durable type arc consitlorccl as ~atinfying 
(111 the technical requirenlents ol' slccycrs n~iil as moRt 
suitable for the track, the. uon- th r~bh  sleepers do not, 

\ a give s a t i i f a c t ~ ~  scrvicc and art: compnmtively ex- 
pensive beasuic of their short lift&. The assemmcnt, 
of short scrvice life of treilttd sleepc!rs made by the 
Railwlty Board has been disputed by the principal 
St8 ~ t ) r  Forost Officers and the Forest Research Insti- 
tlltf! . 

~2 4.99 ~ l y .  During evldeiicc the Committee were apprised that 
because of better maintenance technique followed and 
differences in conditions in foreigp countries the non- 
durable sleepers after trc atment gaw good service 
fbr long time. It was alro brought to the notice of 
the Committee by the Insp~ctor Genclal of Forest8 
Cxowrnment' of India that because of the policy of 
Rallway Board tho State Forests were facing a shrink- 
ago in the demmd of non-durable wooden sleepers. 

53 I -94 ljly. In view of t h  abovc the Commitkc feel that there is 
need for ~wppmiattl of' the Railways' pohy  In regard 
to u9c of 11011-tlm,~hlc wcden sleeper.. The blmllit- 
tw t r w  ~nt'onnrcl that the Railway Ron~t l  hare set 
111' it11 cxptvt 't ('onlmit ~ C P  to  go into the wtlrc que.tiona 
Tl~c (btnmittce hope tllt~t IL wi~tnblt~ pnllcy ~ l l  l j t b  

wolverl n tl result of' t hc Jhpcrt Cr)ii~l~lrttcc'- tlvl.&crn- 
tions. They \ V O U I ~  like to  Lw nppr~wtl or t htfi tlcrjsiolls 
tc~ken 10 due course. 

54 6. 11 Rly. Tho Conunittee note that during 1970-il the Hailways 
spent Ra. 68 lakhs on varion~ project,s connect& with 
metropolitan tra,nsp:)rt,. The &mmit,tee d ea're that a 
de3ision ~hould ?eon be takm i coneudtation with 

- 



Audit, if necessary, as to how tho expenditure in con- 
nection with the Netropolitan Transport Projects iu to 
be ahown in tohe final accounts of the Railways con- 
cerned. 

5.12 Rly. The Committee attach great importance to development 
of dequato transport facilities in metropolitan areas 
~ n d  would like Government to give highest priority 
to drawing up and imnplementing integrated plans for 
meeting tho transport rcquirementq of common man 
in thcse dcnarly popul~ted arenq. 

86 8 a 31 13 ly Prom the chronological sequcncc of the Trar:ous orders 
passed and tlic wtion taken by the Railway Boardand 
the Westcrn Railway the Committee find that the 
t ine  takcn in arriving a t  certain declkions wa~Tndulp 
long. For example the fir5t rrference from the Ww- 
torn Railway rrconunending further reduction in the 
concession rate was iisued on 4-5-68 while a decision 
of the Railway Board on thil wns con~n~unicatcd to the 
Western Htdwag on 4-11-66 i.c. exactly d t o r  14 yeas. 
Similarly on nnothcr lctter scnt by the Western Rail- 
way on 16-9-67 in which it had been pleaded that there 
w t ~  no case for further reduction in the concession rate 
because of change in circun~\tances, the Railway Roard 
could finnlise their dccGion on 16-5-70 i. r .  after a 
lapse of 2& years. Again a propqal regarding com- 
plete withdrawal of concchsion nwlc by the Western 
Hailway on 14-8-70 was ngrecd to by the Railwny 
Board on 1-6-71 2.c. after a period of more than nine 
months. This does not sprak wcll of a commercial orga- 
ni~ation likc the Railwsys. Since any delay in taking a 
decision ~ R R  it4 financia1 implicntion4, the Committee 
need hardly emphasize that decisions should he taken 
without any avoidable loas of time. As hns been point- 
ed out by Audit the special conceadoesl ratc of Ra. 
4 30 per tonne levied during the period from Scpternbcr, 
1967 to Juno, 1970 (when the matkcr remained under 
consideration) but withdrawn thereafter had resulted 
in loss of revenue to tbe extent of Rs. 5.85 lakhs. The 
Committee takes a serious note of this and would like 
to r~commend that suitable instructions be issued to 
all concerned to abviate rocurrenoe of such cases. 

57 6.32 Rly. The Committee are also unhappy about the serioua 
procedural lapses a t  various stages that have oome to 



their notice. In this connection they would like to 
p i n t  out that although the representative of the firm 
had met the Jlinister on 20-10-66 and the Joint Direc- 
tor (Rates) was present at  the meeting the latter ra- 
corded a note relating to the meethg on 19-6-67 after 
(bight ~months. The Chairman, Railway Board ad- 
mitted that this was a proceduld lapse. The h- 
mittw would like that the officer concerned &odd 
he trqkcd to give explanation for this omission and 
apl~ropriate action should he bke~i .  Suitable instruc- 
tions should aleo be iusuocl to avoid recurrence of such 
omkions, 

58 5.47 Rly. TIN: Committee note that as a result of the recornmenda- 
tione made by them in para 11 of their 40th Report - .  a (Second Lok Nabha) and in Para 95 of the F i r ~ t  Report 
(Third Lok S&ha) the nwnher of works sanctioned 
mder urgcncy certificatcb has bwn c;onsiderably brought 
down from year to year. The ('o~nmittee desire that 
Railway Board ~hould csercise utmost oare before 
hanctioning work5 undw c~nerpcncp pmukionr. As 
,t rule only small works of really emergent naturc 
should be sanctioned under urgency certificateu. The 
Conlmittce feel that ~ l l d e r  no ~imumlitanoes huge works 
costing crores of rupeca i ~ ~ l d  requiring years for o m -  
pletion sllould be sanctioned under urgency oertifkatc 
uless  t l ~ c  Board is otherwim satisfied that. the work is 
really urgent. Even in such cases cuthnnates should 
be finalibed on urgent basis and no expenditure should 
be incurred before tho estimates are properly eanc- 
tioned. 

59 5'48 Rly. The Committee have not made recommendetions/ob- 
serrations in respect of some of the paragraphs of the 
Report of the Comptroller & Auditor Generd of India 
for the year 1969-7GCentral Government (Rail- 
WRF). They expect that t,he Ministry of Railway8 
(Radway Board) will take note of the contents of the 
other paragrapl~s dealt with in the Audit Report and 
take suitable remedial action in ~onsult~ation with 
audit where necessary. 
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